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The L0k Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair}
‘ORAL ANSWERS TO QUESTIONS
{Translation]
Prod_u,ctéon of Crude Oil

141, SHRINAWAL KISHORE RAI:
SHRII MANORANJAN BHAKTA:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether there is a continuous de-
cline in crude oil production;

(b) if so, the action taken by the Govern-
ment to increase its production;

(c) the new areas where it is proposed
to drill oil during 1993-34 and the quantlty of
oil likely to be produced;

(d) whether the Government have
signed any contract for import of crude oil;
and

Y

(e)ifso, the details thereof, countrywise?
[English)

THE MINISTER OF STATE OF THE

MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR

_SHARMA): (a) to (e). A Statement is laid on

the Table of the House.
S'I;gEMENT

(a) The production of indigenous crude
oil during the last 4 years was as under:-

Year Quantity
(MMT)
1989-90 34.09
1990-91 33.02
1991-92 30.345
1992-93 . 26913

(b) Besides sanction of a number of a
new Qil Field Development Projects, short
tem and iong term measures have been
taken by _(_)tN_g_Q__and OIL to maximise pro-
duction. Government have also invited Pri-
vate Indian and foreign companies for oil
exploration and development ot discovered
fields in the country.

(c) It is proposed to drill a number of
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exploratory and development wells in vari-
ous parts of the country during the current
year. The target for production of indig-
enous crude oil during 1993-94 is 27.17
million tonnes.

______.—-—

{d) and (e). So far, term contracts have

- been finalised for import of 16.8 million

tonnes of crude oil during the current year -

from Saudi Arabia, Iran, Kuwait, Azbﬁu Dhabi,
Malaysia, Qatar and Russia. o

[ Transiation)

SHRI NAWAL KISHORE RAIl: Mr
Speaker, Sir the data for the years 1989-90

to 1992-93 given by the hon. Minister in a .

“ reply to my question show that the produc-
tion of Qy_@ oil has continuously declined
everyyear. Through you | would like to know
from the hon. Minister as to what are the
reasons of de¢line in the crude oil production
and the steps tagken by the Government to
increase its production?

[English)

CAPT. SATISH KUMAR SHARMA: Sir,
from a peak of 34 MMT in 1989-90, - | agree
withthe hon. Member-the production came
down to the lowest level, in  1992-93, of
approximately 27 MMT. This was mainly
because of the reservoir world-wide imbal-
ance which took place because of ,%gg

xploitatiop on the one hand and also unfor-
tunately because of the foreign exchange
crunch certain steps which should have
- been taken were not taken simultaneously
during that period. But | can assure the
Member that starting next year, the produc-
tion will start improving.

| Translation]

SHRI NAWAL KISHORE RAI: Mr
Speaker, Sir, | am not satisfied with the reply
given by the hon. Minister regarding steps
taken to improve crude oil production. My
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second supplementary is about oil explora-

. tionin the country. In this regard | would like

to know the places where new targets for oil
exploration have been fixed and the work
has been started. At the same time | would
also like to mention that the ongoing explo-
ration workin 3, Champaran, A Madhubanu
Saharasa, Ha;anbagh etc. in Bihar has been
stopped and it has also been proposed to
shift it. Through you, | would like to know
whether the drilling work would be stopped?
What steps-will the hon. Minister take to.
exploit the oil in the event of its discovery
after accelerating the drilling work at the
above places in Bihar?

[English]

CAPTAIN SATISHKUMAR SHARMA:
Sir, through you, | would like to inform the
hon. Member that he can be rest assured.
We are in the process of carving out a block
in Bihar and in fact, we have done so
already. It is with the Ministry of Defence
and we are expecting clearance from the
there shortly. So, Bihar will definitely be one
of the areas where intensive exploitation will
take place.

SHRI Ag}gﬁ%) RAOSAHEB
TOPE: Is it a fact that production of crude oil
is declining over the last four years as both
ONGC hgave failed to maintain
crude oil production schedule as they could
not complete six projects relating to crude oil
production as targeted to be completed
before 19907 So, my question is which are
these six projects and what are the reasons

* for delaying the commissioning of these six

projects.

CAPTAIN SATISH KUMAR SHARMA:
Sir, as | had mentioned earlier, | do not agree
with the hon. Member. in 1989-90, we had
reached 34 MMT; that was the highest level
of producution that had taken place as ever.
The reason for production coming down is,
as | had mentioned earlier, because of the
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world-wide reservoir imbalance and high
gas oil ratios which were taking place. Now
the situation is improving and production will
start improving from next year.

SHRI ANNA JOSHI: The hon. Minister
has given over-exploitation as one of the
reasons for the decline of crude oil produc-
tion. As per my knowledge, the reserves of
crude oil and other things are goingtolast for
30 years. So, | do not know how he is saying
over-exploitation.

The second part of my question is this.
Various remedial steps are being imple-
mented for increasing production and even
with that, the targeted production for next
year is 27.17 MMT only while last year's
production was 26.954 MMT. So, why have
you kept so small a target when you have
mate arrangements for increasing produc-
tion on various lines? Secondly, reservoirs
are not so meagre to get over-exploited
within four to five years.

CAPT. SATISH KUMAR SHARMA: Let
me clarify this point. When we say over-
exploitation, we use the term only when
certain steps which are necessary to be
taken are not taken like water injection and
other steps which are necessary to sustain
those levels of production. Unfortunately,
those steps were not taken because of
financial constraint but since then, those
works are under way and the health of
reservoir is improving. As | mentioned, we
are bottoming out; starting from 1994-95,
you will see a dramatic increase in produc-
tion. In 1994-95, we expect 5 MMT more, in
1995-96, as compared to today’s position, it
will be 10 MMT more and in 1997-98, it will
be 15 MMT more than this year.

[ Translation)

SHRI QURYA NARAYAN YADAV: Mr.
Speaker, Sir, the hon. Minister is a very
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experienced person. | do hope that Bihar will
receive a fair deal from him. Through you
would like to tell the hon. Minister that there
is no factory in Bihar, particularily in the
North Bihar and oil is available in plenty, the
district mentioned by Shri Nawal
W....The Govemment had a prm
to shift the office of the Pejrdteum Depant-
ment from Bihar and it has been imple-
mented too. | would like to know whether the
Government will postpone the work of shift-
ing the office from there till a new plant is
installed there.

(English]

CAPT. SALIGH KUMAR SHARMA: Sir,
| have mentioned the issue of Bihar, just a
few minutes ago. | will repeat that | am glad
to inform the Member that we have decided
to cover Bihar by making it a block. We have
finalised the matter and it is now lying with

- The Dafence Ministry. | think we will get a

clearance in the next few weeks. This block
in Bihar is going to be let out in the next
exploration biddings.

[ Translation)

SHRI HARADHAN ROY: Mr. Speaker,
Sir, it has been found that the production of
curde oil is declining continuously and our
country has to import it from abroad. Earlier.
the Government had staried exploration of
oil in the Bay of Bengal but it has been -
stopped without completion. Through you, 1
would like to know from the hon. Minister
thatkeepingin veiw the shortage of crude oil
whether the Govemment is likely to restart
exploration work in Bay of Bengal or not?

(Englrst

CAPT.SATISHKUMAR SHARMA: Sir,

‘ | can assure the hon. Member that we have

nothing against that part of the country. The
priority for exploration is based on the E&:en-
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tial for hydrocarbons in a particular area. |
know, just across West Bengal, in
Bangladesh, there are big deposits of natu-
ral gas and we are hopeful that there should
also be the presence of natural gas in West
Bengal. It is logical that there should be
natural gas in West Bengal too. We are
seized of the matter. But as far as the
exploration adtivity goes, as | mentioned just
now, Bihar has been selected as one of the
blpcks which we are letting out for explora-
tion. If we find through our seismic surveys
that certain areas of West Bengal also need
to be explored. | can certainly assure the
hon. Members that that will also be a part of
e
our next round programme.

LPG Demand
”

*142. PROF. UMMAREDDY
VENKATESWARLU: Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether there is any proposal of Oll
Companies to meet the demand for LPG;

(b) if so. the details thereof;

(c) whether there is any fresh proposal
to involve or collaborate with foreign gas
suppliers for this purpose; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA) : (a) and (b). Efforts are being
made by the oil companies to increase the

uallabilty of LPG in the country by aug-
mrodudxon fromthe existingsources,
commissioning of new sources and through
imports.

(c) and (d). The Government have al-
inwedsgnport and sale of LPG at market
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determined prices under the Parallel Mar-
keting System, by private agencies includ-
ing Multinational Companies.

PROF. UMMAREDDY
VENi%l_"ESWARLU: Mr. Speaker Sir, the

~ hon. Minister, in his reply, has stated that

efforts are being made to increase the avail-
ability of LPG by augmenting the production
from the existing sources, commissioning
new sources and through imports. Besides
these efforts, the hon. Minister has also
mentioned that a parallel marketing system
is also allowed through private agencies
including multinational companies.

inthe recent past. inthe name of private
agencies. several people have come for-
ward with advertisements. It is not known
whether these private agencies have got
governmental recognition or not. They have
been advertising and collecting huge depos-
its and the people are in a panicky situation
because they do not know whether their
deposits have got any security or not. (inter-
ruptions) | would like to know from the hon.
Minister whetherthey have got any list of the
private agencies whom the Government
has permitted. If so, the Government may
publish it so that people will be in a position
to know that there are genuine dealers,
permitted by Government and that they can
deposit their money with them.

CAPT. SATISH KUMAR SHARMA: We
Radicene ——

are aware, Sir, that a lot of advertisements
have come. | would like to inform the hon.
Member that on the one hand very reputable
companies have approached us to get into
the paraliel marketing; about 318 firms have
contacted us.-Reputed companies liek the
Parmar Refinery, ESSAR, Gujarat, South-
ramnar
ern Petro Chemicals, Shri Shakti Cylinders,
Vadilal Chemlcals Jay Cylinders and so on
have evinced keen interest. On the other
hand muitinationals like Caltex, Elf,
Mitsubishi, etc. are carrying ou Ut the market
feasibility studies on LPG marketing.
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Atthe same time | share the concern of
the hon. Member and | would like to assure
him that we have taken steps in this regard,
The Ministry has cautioned public through a
Press release on July 22, 1993. The State
Governments have been alerted to keep a
watch on the companies that might adver-
tise and whose advertisement may mislead
the general public. Monopolies and Restric-
tive Trade Practice Commission is alsoissu-
ing notices to some of the companies which
are under any clout.

SHRI UMMAREDDY
VENKATESWARBALU: My second supple-
mentary is, in the recent past, | have seenin
the Papers that, the British Gas has suc-
cessfully completed its first phase of nego-
tiations with the Gas Authority of India forthe
joint venture to supply natural gas to Bombay.
This announcement was made following a
meeting between the Chairman of British
Gas and the GAIL Chairman. Shri KK.
Kapoor_on 25m'amuary. 1993. Both the
companies will have 35 per cent of share.
The'project wotild include setting up of agas
distribution network to serve more than 6
lakh customers. would like to know whether
‘under this agreement distribution of gas is
also qoing to be taken up; if so, what are the
details that are going to be taken up under
this and also whether these particular agen-
cies are going to be distributed in different
States and different pockets of the country.

CAPT. SATISH KUMAR SHARMA: Sir,
duning the visit of British Prime Minister, Mr.
Major, the British Gas and GAIL had signed
an MQU to study the possibility of supplying
pipe gas to industrial as well as domestic
users. When the availability of natural gas is
sufficient this kind of supply through pipe
can be considered for other places also.

[Translation)

SHRIMATI BHAVNA CHIKHLIA: Mr.
Speaker, Sir, it is a question relating to
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cooking gas and closely related to women.
Shri Ataljiis present here and there are afew
people who take interest in cooking. | am
happy that you are taking much interest in
this matter.

Mr. Speaker, Sir, recently we have
come to know from the newspapers that the
Government has given an advertisement
about cooking gas that the private compa-
nies may distribute it. Has the
Government framed any rule to regulate it?
Itis animportant issue. There is shortage of
cookinggasinthe country. Allare interested
init. The persons interestedin taking agency
will have to deposit money with the private
companies. Has the Government framed
rules to regulate it?

[English)

CAPT.SATISHKUMAR SHARMA: Let -
me clarify this issue. LPG supply is through
the network of Public Distribution System
and what the hon. Member is referring tois
parallel marketing wherein the private com-
panies will import and sell LPG at market
price through their own network.

The Government has nothing to do with
it. As far as that network is concemed., they
will pick their own dea'ers. It will be different
from the dealers which exist in the Public
Distribution System.

SHRI ANNA J‘O&l: But. will you allow
them? -

[Translation]

SHRIMATI BHAVNA CHIFHLIA: Has

the Government formed any rule to requaite
it?

[English]

"MR. SPEAKER: Are there any rules
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and regualtions for protecting the interests
of the consumers?

CAPT. SATISHKUMAR SHARMA: Sir,

as far as the prices are concemed, they will
be dictated by the market
torces.(Interruptions)

[Translation]

Kindly tell the specifically the rule you
are talking about. (Interruptions)

[ Translation)

MR. SPEAKER: Please don't make
noise. The protection will be given. She is
asking as to what the Government will do if
a private company announces that it was
going to sell agencies and take deposits and
denies later.

. CAPT. SATISH KUMAR SHARMA: in
the last question | had mentioned that if such
type of complaint was
received....(Interruptions)

MR. SPEAKER: No, whether the Gov-
ermnment is going to frame any rules and
regulations in this regard?

CAPT. SATISHKUMAR SHARMA: We
have allotted to the State Governments and

’MBIP if a2 bogus company or any such
company who collects money without sup-
plying LPG or a company collects money
without any background, that will be a crimi-
nal act.

[Eng/ish]

If there is any need for our Ministry to
regulate that, insuch cases, we will certainly
take that into account. (Interruptions)

[ Translation)

SHRICHHEDI PASWAN: Mr. Speaker,
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Sir, the issue of cooking gas is not related to
women only.

MR. SPEAKER: | know that you are
alsointerested in kitchen. We all have to eat.

SHRI CHHEDI PASWAN: Cooking gas
is not a necessity of women only, now men
have also started cooking. Ther@ is short-
age of cooking gas in the entire country.
Through you, | would like to ask the hon.
Minister whether it is affact that 30 per cent
L. P. (5,'5 burnt during its production while

There "is shortage of cooking gas in the

country? What steps the Govememnt is
going tq take to meet this shortage and to
prevent the buming of 30 per cent gas so
that availability of cooking gas may be in-
creased in the country.

[English]

CAPT. SATISHKUMAR SHARMA: Sir.
the total gas flaring in the year 1989-90 was
to the extent of 15.7 rpillion standard cubic
metres.a day has come down in the current
ﬁér to 4.3 million standard cubic metres a
day.

I would like to inform the hon. Membet
that we.have a massive Gas Flaring Reduc-
tion Project under way for wh'rt: Al =1 3
billion dollars have been spen: e
crore and by the year 1996, ths :as fianng
will be completely_zero' viz *- zeor.
So, that will be I0oked into.

M TR

Smuggling of Explosives
*144.  DR. GUNYANJRAMBHAU
SARODE:
SHRIR. SUREN " "R REDDY-

Will the Minister of HOME /..-F/\IRS be

pleased to state:

(a) whether it has com« i thene' -« of
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the Government that Kamataka and Tamil
Nadu coastlines have been used for landing
RDX explosives for creating trouble by mili-

tants in the States of Tamil Nadu, Punjab,

J'aln,mu & K_aitlmvr and Assam;

(b) if so, whether the Union Govemn-
ment have cautioned the Governments of
Tamil Nadu and Kamataka to step up vigi-
lance and surveillance at the respective
coastlines;

(c) if so, the reaction of these Govern-
ments thereto;

(d) whether the Government of Tamil
Nadu have sought financil assistance to
——————
meet the threat;

(e) if so. the details thereof; and

(f) the reaction of the Union Govem-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RﬁJESH PILOT): (a) to (f). A Statement is
laid on the Table of the House.

STATEMENT

(a) to (f). Inteliigence reports and infor-
mation emerging from investigations in the
bomb explosions in Bombay in March 1993
indicate that consignments of high explo-
sives have been smuggled into the country
along the coastlines. However, there is so
far no information of consignments of RDX
having been landed along the coastline of
Kamataka or Tamil Nadu. All the State
Govemments and Union Territory Adminis-
trations, including Karnataka and Tamil
Nadu, were duly alerted and asked to en-
hance vigilance and carry out intensive
search and seizure operations all along the
coastal routes and highways. Reports re-
ceived from them indicate that they have
taken action in this regard.
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Govemment of Tamil Nadu have been,
from time to time, seeking and securing

. Central assistance to augment their re-

sources for the modemisation of Police
force etc. However, no request for financial
assistance specifically to meet the aforesaid
threat has been received from them.

[Translation]

DR. GUNVANT RAMBHAU SARODE:
Mr. Speaker, Sir, the supply of B.D.X. into
the country has been responsible for the
destruction caused in Bimbay and Calcutta
during the Bomb Blasts. The entire country
is anxious and concemed. | would, there-
fore, like to know the quantum of R.D.X.
seized by the Govermment so far.

SHRI RAJESH PILOT: It is true that
certain quantity of R.D.X. has been smuggled
in the country through West Coast line. The
Govemment has seized some R.D.X. in
Maharashtra and Guijarat. | am, however,
not in a positioin at the quantity to tell the
exact quantity of R.D.X. seized by the Gov-
emment. Nevertheless, we have sounded
alert through ali the states immediately fol-
lowing the news that R.D.X. had been
smuggled into the country. You might re-
member that a truck carrying R.D.X. was
seized in Madhya Pradesh. In Kamataka as
well as in other states effective steps have
been taken for checking at borders. As a
result we have frustrated the designs of the
smugglers. Coastal guards have also been
alerted. We have undertaken modemisation
wherever it was necessary. A meeting was
held in the Lreefgarea of Gujarat and | was
told that there was shortage of boats with
modern equipments for coastal Guards.
The Government provided it immediately.
The Govermment is seriously tackling with
the situation and maintaining a coordination
between coastal, custom and police authori-
ties. Action was initiated against those cus-
tom officers who were found involved. 6
custom officers were arrested under TADA.



15 Oral Answers

The Government is closely E@lt_e_ligg and
acfion is being taken.

DR. GUNVANT RAMBHAU SARODE:
What is the estimated quantity of R.D.X.
smuggled into the country as per the infor-
mation of the Government?

SHRI RAJESH PILOT: As | have said
earlier. | cannot tell you about 'the exact
quantity at the moment. if any State Govern-
ment has any data in this regard, the Union
Government will gather information from
there and then only | will be a position to
make a statement.

DR. GUNVANT RAMBHAU SQBQQE
It has appeared in ther newspapers “that 10
thousand Kilograms of R.D.X. has been
brought to Maharashtras. | would like to
know whether the Government is aware of
it?

SHRI RAJEST PILOT: Mr. Speaker,
Sir. | have already said that it may be only a
rough calculation of the hon. Member. It is
possible that 10 thousand kilogram of R.D.X.
mighthave been smuggledinto Maharashtra,
but | can tell you about the exact"quantity
only afterthe State Government gives some
concrete information in this regard. At the
moment, | am not in a position to give this«
information.

[English]

SHRIP.G. NARAYANAN: Mr. Speaker,
though the Tamil Nadu Government has
curbed miiitant activities completely, they
have to keep a continuous vigil on them
because it has a sea border area. For that,
police forces have to be modernised; they
have to be equipped with §ophisticated and
modern weapons. Tamil Nadu Government
demanded more than Rs. 80 crore for
modernising police force in Tamil Nade, but
fhey released only a very meagre amount.
Realising the urgent need and importance of
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this, is the Government willing to release
rest of the amountimmediately to rnise
Tamilnadu police to combat terrorist activi-
ties.

SHRIRAJEST PILOT: | had a personal
meeting with the hon. Chief Minister of Tamil
Nadu and the officials. We had discussed

_ aboutit. Itis a fact that Tamil Nadu Govern-

ment is facing a very critical position of the
militancy from LTTE and otherorganisations.
The Central Government has offered them
help when it was needed. The hon. Member
would recall that the total budget for the
modemtlon of police force or the
modemisation of weapons was Rs. 30 crore
for the whole country. Out of that. Rs. 10
crore was allotted to Tamilnadu itself.

SHRI P.G. NARAYANAN: That is not
enough.

SHRI RAJESH PILOT: But they had
demanded Rs. 80 crore. That is a different
thing that you had demanded Rs. 80 crore
and we could give only Rs. 10 crore. But |
had promisedthat whatever we coulddo, we
would do like she wanted some modern
weapons; she said, people should have
modern weapons. So, we allotted A.K. 470
500 weapons. Of course, they were confis-
cated weapons. But we had decided to give
them to all the States in a very nominal price
of Rs. 3000 or something so that they could
be shown against their vouchers or against
their accounts. So. 500 weapons had been
given. | have promised her that whatever
littled we can do, we will do, because with
this meagre amount of Rs. 30 crore, itis very
difficult to give them to all the States. This is
meant actually for the States which are not
financially very sound like North Eastein
small States as_Miz Nagaland etc.
This Rs. 30 crores was kept forthat pu purpose.
But still knowing the problem in Tamil Nadu,
Rs. 10 crores were given to them.

As | have promised her, we can have
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- further discussion but we cannot give her
financial assistnace. We can give herhelpin
communication. We can help her in giving
arms and ammunition which has already
been allotted to her. We had discussions
with her and we are considering our efforts
to help her in all possible ways.

SHRI ATAL BIHARI VAJPAYEE: Ac-
cording to the statement and | am quoting:
“No...request for financial assistance spe-
citically to meet the aforesaid threat has
been received from them.”

B3ut just now the Minister has said that
Government of Tamil Nadu wanted Rs. 80
crores and only Rs. 10 crores have been
provided. How does he reconcile this con-
tradictory statement?

SHRI RAJESH PILOT: No. | think Shri
Atal Bihari Vajpayee has misunderstood the
statement. It is in 1991-92 when they had
demanded this. He also said. ‘they had
demanded for this Budget.,’ The questioniis.
‘have they asked freshly, whether the Gov-
crnment of Tamil Nadu have sought finan-
cial assistance to meet the threat now?’ The
question is ‘now’ but it was in 1991-92 when
they had asked for this.

/Translation]

SHRI MADAN LAL KHURANA: Mr.
speaker. Sir, the reply shows how much
rentral assistance was given but it has not
heen stated in whcih year the assistance
was given.

[English]

SHRI. RAJESH PILOT: Sir, | have clari-
fied what the hon. Member has asked.

SHRI ATAL BIHARI VAJPAYEE: Now
you correct your reply, that is all | want.

SHRI RAJESH PILOT: The question
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was, ‘whether the Government of Tamil
Nadu have sought financial assistance to
meet the threat?’ My reply is, ‘Government
of Tamil Nadu have been, from time to time,
seeking and securing Central assistance to
augment their resources for the
modernisation of police force, etc. However,
no request for financial assistance specifi-
cally to meet the aforesaid threat has been
received from them.’

i had discussions with them. | have
explained to the hon. Chief Minister of Tamil
Nadu our problem also but she wanted Rs.
80 crores to meet the threat. | said, ‘we can

" help her in giving personnel, para-military

forces or whatever ammunition you want,
we can give it to yoou.” We gave them 500
AK-47 rifles, ammunition. etc. We can help
them in giving communication systems. We
are ready to give them every help they want
but we may not be able to give budgetary
aliocation because it may not be available.
i have offered all this help in personal dis-
cussions with her.

[ Transiation]

SHRI HARIN PATHAK: Mr. Speaker.
Sir, the hon. Minister has said that there is
Sir Creéek island between the Coastal areas
of Pakistan and Gujarat. Itis true that neither
Pakistan nor India have claim over that
island. The entire R.D.X. is being unioaded
there and then smuggled into our country.
The bomb-biast in Bombay which occured
on 12th March has also revealed that the
whole of R.D.X. was broughtinto the country
from across the border of Gujarat. Through
you. | would like to submit to the hon.
Minister that arrangement of special vigi-
lance should be made along the Kutch and
Junagarh borders of Gujarat so that muggling
of R.D.X. may be checked.

SHRIRAJESH PILOT: ltistrue, as | also
said it earlier, that the patrolling being car-
ried out near the border was not that strict.
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We received complamts in this regard even
from the Coastal guards as also from the
govemment of Gujarat. Thatis why aspecial
team was deployed there for patrolling in
that area in modemised boats. There are
certain areas where patrolling could not be

carried out without'the help of modemised -

boats. The Coastal guards have been pro-
vided sophisticated boats. Dueing the previ-
ous meeting, they told me that there is now
very strict patrolling in the area and that
there is no chance for smuggling.

_ [English]

SHRI LOKANATH CHOUDHURY: Mr.
Speaker, Sir, afterthe Bombay and Calcutta
explosions the danger has increased. The
Minister has replied that they have wamed
~ the States about this amti the reports re-
ceived indicate that they have taken action
in this regard. | want to know what action the

States are taking in this regard. In Caicutta

also action was taken. So, | want to know
specifically what action ‘the States have

taken. The Hon. Minister may indicate the .

- specific action taken by the States.

No doubt, we appreciate that
- modemisation is necessary, not only in Tamil
" Nadu, but everywhere. He has mixed up the
question. | wantto know about modemisation
inthe other States, whether they have asked
for -assistance for modemisation. He has
replied about Tamil Nadu only. The question
has been mixed up. ialty, has any
other State asked the Cepise-to augment
their resources, specially to protect the coast
from the smugglers?

SHRI RAJESH PILOT: The answer to
part (a) is, every State has been alerted and
what we couid do is to give guidelines from
out side. Ultimately it is a State subject, itis
a problem of the States, they must be alert
to check the border where smuggling takes
place. The Central Govemment, keeping
the national interests and national sucuri_tx
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in view alerts them; we can give them the
information. | found in my meetings with the
Chief Ministers and the State Government
officials that there was not much coordina-
tion between the Central agencies, the State
agencies and law and order maintaining
agencies. The House will be happy to know
that we have created an agency cell where
the Central agencies and the State Govern-
ment agencies sit together, .exchange their
views, share the information and take reme-
dial measures.

In this particular case the steps have
been taken by each State Government.
Madhya Pradesh could catch a smuggler
because we had supplied the information at
the right time. We could catch a truck carry-
ing RDX at the right time. Similarly the State
Govemments of Maharashtra and Gujarat
were alerted from the Centre’s side. We

" could share the information which was re-
. ceived from the various sources with them.

The steps taken by the State Governments
had been satisfactory and | had been per-
sonally monitoring with the agencies and the
Chief Ministers.

The replytopart (d) s, yes, modernisation
of the Police force is a must. Till such time
we modemise the Police tHey cannot deliver
the results to that degree to which the nation
expects from them today. There is a cell the
Centre to modemise the Police system all
over the country. Butitis very difficult for me
to give information immediately now as to

- how much one State has asked and how

much we have supported. There is a system
in the Central Government where we give

. them help to modemise the police system or

the police force. That provision is available
for budgetary support. But it is very difficult
to say how much has been given to each

" . State and what they had asked for.

SHRI RAM KAPSE; There were two
reports about HDX coming into Indja, one
from Junagarh and another from Rayagarh
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district of Maharashtra. Jhe information
which was given by the Maharashtra Police
is that 10,/0‘00 kg was left out and it count be
preserved even for six months. | would like
to know from the hon. Minister what the total
quantity of RDX in Maharashtra and Gujarat
is and the efforts being made to see to it that
that RDX cannot be used here.

SHRI RAJESH PILOT: As | have said
earlier in reply to the previous
supplementaries of hon. Members, it is very
difficult to mention the exact quantity or
qualify it, about the quantity that has been
taken care of and how much has been
confiscated. | ¢an supply the infarmation to
the hon. member after getting it from the
State Government. .

MR. SPEAKER: He is noton quantity. He
is asking about the steps thatwould be taken
to see that it is not used.

SHRI RAJESH PILOT: That is the next
" supplementary. The second part is about
steps being taken to see that RDX is not
further used for such purposes. We have
taken precautions and as | have said in my
previous reply, we have briefed the State
Governments. The intelligence agencies are
sharing information at the district level and
coordination at the district level has been
formed only for this purpose, that there
should not be a time gap between the
information reaching them and the action
taken. Atthe moment, | can only say that we
are alert and we are doing our best to keep
it under control and we are keeping a strict
watch onit. Itis very difficult to say suddenly
at the moment that there should be totat
control over it. Nobody will be able to do it.
Itis a very difﬁcuh task

Monitoring everywhere is a very difficult
task. | can assure the hon. Member that we
are very alert. We are monitoring the State

Governments. Control room has been’

-opened in every district only forthis purpose
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occur again in any part of the gountry.

Atthe moment, thatis all | can share with
the House.

Flaring of Natural Gas

+
SHRI RAJESH KUMAR:

SHRIMATI SHEELA GAUTAM:

*145.

Will the Minister of PERTOLEUM AND

- NATURAL GAS be pleased to state:

(a) whether the Govermnemtn are con-
templating to minjmise-the flaring of natural

gas by the Oil and Natural Gas Commission
and Oil India Limited in Bihar and Uttar
Pradesh;

(b) if so, the action taken in this regard;

(c) whether flaring has caused environ-
mental degradation in the adjoining areas;
and

(d) if so, the steps taken to check i?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) No commercial oil and gas is
being produced by Oil and Natural Gas
Commission and Oil India Limited in the

_ states of Bihar and Uttar Pradesh.

(b) to (d). Do not arise.
[Translation]

SHRI RAJESH KUMAR: Mr. Speaker,
Sir, the reply given by the Gavemment is not
-satisfactory. | had asked about Bihar and
" Uttar Pradesh. Pollution is on increase at
Barauni in M.P. and Mathura in U.P. | would
vlike to know from the Government whether
it is going to take some concrete steps to
control the poliution?
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[English]

MR. SPEAKER: If the question is not
relevant, you are not expected to reply.

CAPT. SATISH KUMAR SHARMA: Sir,
the question is not relevant at all. He is
referring to the environmental aspect. Only
| can assure the hon. Member, through you,
Sir. that if there is any issue pertaining to
environmental aspect, certainly we will look
into it.

[ Translation)

SHRI RAJESH KUMAR: Mr. Speaker,
Sir, the factories of Oil india Limited through-
out the country emit poisonous gases daily
which not only pollute the atmosphere but
also spread diseases. | want to know from
the Government whether it is going to take
some concrete steps in this regard?

[English]

MR. SPEAKER: Againitis the same kind
of a question.

CAPT.SATISHKUMAR SHARMA: | can
again repeat my assurance through you,
Sir, that if the hon. Member is having any
instance in his mind, where a factory or a
processing plant is polluting the environ-
ment and he brings it to our notice, then
immediate steps will be taken.

[ Translation)

SHRINITISH KUMAR: Mr. Speaker, Sir,
the ‘C’ part of the question is-

[English]

Whether flaring has caused environmen-
tal degradation in the adjoining areas?

[ Translation)

It has been stated in the reply that there
is no commercial gas production in Bihar. |
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want to know from the Government whether
there is any proposal in this regard or not?
What steps is the Government contemplat-
ing to control environmental degradation at
places where gas is being produced.

[Endlish]

Capt. Satish Kumar Sharma: Sir, | can
assure the hon. Member that there is no
environmental degradation taking. place in
the State of Bihar due to natural gas. How-
ever, if there are any other areas the hon.
Member has in mind, where he feels that
environmental degradation is taking place
because of flaring of natural gas, we shall
definitely look into the matter.

[Translation)

SHRI NITISH KUMAR: Sir, | have al-
ready said that there is no commercial gas
production in Bihar. It is true that there is no
environméntal degradation there due to gas
but | have enquired about other places also
where pollution is taking place and whethér
you are considering about starting refinery
and gas production in Bihar.

SHRI SATYA DEO SINGH: Mr.
Speaker, Sir, the whole of country is facing
a serious problem of pollution. Leave aside
Bihar but you must know which of your
refineries, whether itis in Mathura in U.P. or
in Gujarat are causing pollution due to gas
flaring. | want to know, if any of these is
causing pollution? What steps are being
taken to control the same?

[English]

CAPT. SATISH KUMAR SHARMA: Sir,
| would request the hon. Member, through
you, Sir, not to mix up the refinery with the
flaring of natural gas. They are completely
different issues.
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As far as the refineries are concerned,

we are taking steps to see that progressively *

our refineries become less and less a cause
for pollution. Those steps are under way.

I would like to being to the knowledge of
the hon. Member that efforts are to replace
every other cooking media by natural gas,
wherever possible because natural gas in
today's world is considered to be the most
environment friendly, not only as a cooking
media but as a source of fuel. '

SHRI ANIL BASU: Sir, | would like to
draw your attention to part (a) of the ques-
tion. The question relates to the efforts of the
Govemment to minimise flaring of natural
gas.

MR. SPEAKER: That has been replied
to in this question as well as in the previous
question.

SHRI ANIL BASU: Yes, Sir, he has
replied and he told thay by 1996, the flaring
would come downto zero technical level. My
question is whether natural gas can be
utilised in some other way, especially in
transpc-m sector, as it is used in other
countries. So, | would like to know whether
the Government is contemplating to use the
compressed gas in transport sector, spe-
cially in the capital of the country, that is,
New Delhi, where pollution is created by the
transport sector. Has the Government
evolved anything in this regard and, if so,
when is this going to be implemented?

MR. SPEAKER: Well, it is not directly
relevant but if the Minister wants to reply, he
may.

CAPT. SATISH KUMAR SHARMA:
Well, Sir, as far as the flaring goes, as | have
mentioned earlier, we are trying to bring
down the flaring through this massive

programme of the Gas Flaring Reducation
Project which is under way. Bécause sev-
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_ enty percentof oil productionis from Bombay

High, as the hon. Member is aware. So, the
maximum flaring was in that area. So, with

* this gas flaring Reduction Project which is

under way, the flaring will come down to
almost the technical zero level. In .other
cases, like Assam and all that, where the
flaring is taking place, it is associated gas.

MR. SPEAKER: Can it be used in auto-
mobiles? That is what_the hon. Member
wants to know.

CAPT. SATISH KUMAR SHARMA:
Well, Sir, not really. But there are other
issues which he is referring to, like com-
pressed natural gas, which we are trying to
use in the automobile sector on an experi-
mental basis. The research is going on and
efforts are there to possibly increase the
level of compressed gas for that use.

Southern Gas Grid

*146. SHRIV.S.VIJAYARAGHAVAN:
SHRIMATI KRISHNENDRA
KAUR (DEEPA):

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased. to state:

(a) the latest b_osition regarding the
setting up of Southern Gas Grid;

(b) the total expenditure likely to be
involved in the project; and

(c) the time by which the work is likely to
be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA: (a) The comgept of laying a gas
pipeline from the Westem offshore tp the
Southern region has been approved in prin-
ciple. The proposal envisages the use of

surplus gas from the Westem offshore. This
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is also proposed to be supplemented by
imported LNG and possibly pipeline imports
of natural gas from the Middle East. The
proposed grid will benefit the Southem
States. ’

(b) and (c). The expehditure and time
required to complete the grid will be known
after Detailed Project Report is prepared.

SHRI V. S. VIJAYARAGHAVAN: Sir, |
want to know by what time the detailed
project report will be prepared and what are
the benefits likely to be available to Kerala.

CAPT. SATISHKUMAR SHARMA: Sir,
a committee of experts from EIL, ONGC ,
GAIL, 10C and Planning Commission are
studying the techno-economics of supply of
gas to various parts of India, including the
southemn States. The Group will also study
the possibility for the'‘Oman gas being sup-
plied to southern States. Several leading
companies have been commissioned to
study the feasibility of the sub-sea pipeline.
The report is expected within six months.

SHRI V. S. VIJAYARAGHAVAN: Sir, |
would like to know whether Kerala will also
get the benefit.

CAPT. SATISHKUMAR SHARMA: Sir,
let me assure the hon. Member that Kerala
will not be left out. All the States in the
southern parts of the country will get the

benefit once the southem g.id is commis--

sioned.

SHRI P.C. CHACKO: Sir, we are grate-
fultothe hon. Minister. Capt. Satish Sharma’s
name wiil be remembered for ever for this
bold decision. The hon. Minister also knows

that acdepting something in principle is the’

easiest thing.

Shn Vijayaraghavan asked the ques-
tion that by what time the report will be
ready | want to know which agency is
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- entrusted with the task of prebaring the

project report. What the hon. Minister stated
is incomplete.

MR. SPEAKER: Both the questions are
replied.

SHRI P. C. CHAKO: Sir, what he has "
replied is about laying of pipeline from the

" Middle East to India and for that an infer:.

corporate committee is set up. | want to
Know which agency is entustred the task of
preparing the project report of this particular
project of Southern gas grid and by what
time the Govemment - expects that this
report will be made available to them.

CAPT. SATISHKUMAR SHARMA: Sir,
let me assure the hon. Member that when |
mentioned the Oman gas pipeline, why |
mentioned it was because | was talking in

_ definite fixed time-frame. In six months the

top companies of the world who represent
the sub-sea pipe-laying operation-and these
are engineering firms-are going to submit
their report. Once this report is in place, |
understand, it will take only two-and-a-half
years to lay the pipeline. The only thing the
Committes is right now deciding is whether
the route is going to be a direct sub-sea

. route or it will be through the continental

shelf. What | am trying to convey to the hon.
Member is once the Oman gas starts flow-
inginto India, the Southern gas grid-which is
only a project in principle wili become a
reality sooner than later. (Interruptions)

SHRI A.CHARLES: Sir, this proposal to
take the gas from Oman is the latest devel-
opment of the visit of the hon. Prime Minister
to Oman just a month back. The question of
Southem gas grid is engaging the attention
of the House and of the Members of the
Southern States for quite a number of years.
Itis the only hope of Kerala. We are afraid,
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there is a lobby working against this project

going to the Southemb area. May | knowy
from the hon. Mimister that irrespective of

the assurance of Government of Oman,

whether the Government is committed to

give the Southemn gas grid from Bombay

High to Kerala? Is there any priority to

Kerala? We want to ensure that it comes to*
*Kerala. :

. CAPT.SATISH KUMAR SHARMA: Sir,
let me assure the hon. Member that besides
the Oman gas, which is going to be a major
breakthrough as far as the availability of
natural gas in the country is concemed.
additional gas also would become available
from the Bombay Off-shore region due to
intensive exploration, offer of commercial
sale of energy of about five million standard
cubic metres a day for the Southern gas
grid made available by M/s. Kenron. A termi-
nalis to be set up by them. In addition to that,
| was mentioning that 50 to 55 million stan-
dard cubic metres a day of gas will be
available from Oman.

MR. SPEAKER: Shri Reddaiah Yadav
may ask the question. The Member from the
West coast States have asked the question.
Let the Members from Eastern coast States
ask. now.

SHRI K. P. REDDAIAH YADAV: Sir, |
am thankful to the hon. Minister for having
contracted the Oman Government to lay the
gas pipeline to the Southermn States. | want
to know from the hon. Minister that the last
point forthe proposed pipeline for the South-
ern States should be Visakhapatnam where
there is a lot of potential for industrial devel-
opment. | want to know whether they are
contemplating to have Visakhapatnam as
the last point or not. it should not be like the
water dispute. For Andhra Pradesh you
should not bring it to Hyuderabad and leave
it there. It should beTﬁt’JVig:‘:hapatnam
which is the last point in the coastal districts
of the State, | want a clarification from the
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‘hon. Minister in this regard.

CAPT. SATISHKUMAR SHARMA: Sir,
atthis stage, it will not be possible to getinto
this question of where the land-fall point is
going to be, though studies are under way.
Once the report is ready, we will know-due
tatechno-economic consideration-where the
land-fall point should be in the best interest
of the supply and it will be decided.

DR. KARTIKESWAR PATRA: Sir,.the
hon. Minister has stated that the proposal of
laying gas pipeline from the Westem Off-
shore to the Southem region has been
approved. | would like to knwo categorically

- what would be the quantum of surplus gas . .

to be used in this area.

I would also like to know whether there
is any proposal in this = context that the
pipeline will go to Paradeep port in the
Eastem region.

. Sir, my question is what would be the
surplus quantum of gas by laying this pipe-
line from westem side to southem side and
whether there is any proposal that it will also
be extended to Paradeep in the Eastem
region.

CAPT. SATISHKUMAR SHARMA: Sir,
we are only discussing the Souther Gas’
Grid.

Kerosene to States

[ Trans!ation)
. +
' *147. " SHRI DILEEPBHAI
SANGHAN!:

SHRI HARIN PATHAK:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the criterial fixed for monthly alloca-
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tion of kerosene quota to State by the Union
Government;

(b) whether the quantum of kerosene
allocated montily to various States/Union
Territories is sufficient;

(c) if not, the reasons for not increasing
the quota;

(d) whether any State Government has
requested to increase its quota; and

(e) if so, the details thereof and the
action taken by the Government thereon?

[English]

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (e). Allocations of SKO to
States/UTs are made on historical basis.
’ ke&osengls a deficit product. More than one
third of the total requirement in the country
has tobe imported. Due to foreign exchange
constraint and heavy subsidy involved, it
has not been possible for Government to
meet the increasing demands from the
States/UTs, although many State Govern-
ments have requested for the same.

Govemment have allowed some addi-
tional imports during 1993-94 for making
higher allocation to States.

[Translation]

SHRI DILEEP BHAI SANGHANI: Mr.
Speaker, Sir, one third of the requirement of
the Kerosene oil is imported. The Govern-
ment spends foreign exchange on importing
luxury items which are generally used by the
rich whereas the kerosene oil is generally
used by the poor and the common masses.
Therefore, you should import kerosene oil in
more quantiry. How much kerosene oil you
are going to import this year?
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MR. SPEAKER: Are you goihng to im-
port more Kerosene oil this year?

[English]

CAPT.SATISHKUMAR SHARMA: Sir,
as compared to 1992-93 where we were
importing 8.4 million cubic metres tonnes
and where the quantity of SKO to the States
was of the level of 8.4 million cubic metres
tonnes, in 1993-94, current year, we are
increasing that to 8.75 million cubic metres
tonnes.

[Translation]

SHRI DILEEP BHAI SANGHANI: Mr.
Speaker Sir, what is the demand of Kero-
sene oil of Gujarat. What does the Govern-
ment propose to do for the diamond industry
and fishermen?

[English]

CAPT. SATISHKUMAR SHARMA: Sir,
as the hon. Member is aware. kerosene is a
highly' subsidised item. In 1992-93 the
amount involved in the subsidy for kerosene
was Rs. 3.145 crores. This yearitis going up
to Rs. 4.172 crores. Because of financial
constraints, it is not possible to increase the
levels of import beyond this year.

[Translation]

SHRI HARIN PATHAK: Mr. Speaker,
Sir, you are well aware about the problems
arising due to non-availability of kerosene
oil. In Ahmedabad and other small cities of
Guijarat, non-availability of kerosene oil has
led to three murders last year. These quar-
rels take place when there are long queues
for getting Kerosene oil and people do not
get kerosene. Ultimately, this problem has
arisen due to Gujarat Government not get-
ting full quota of Kerosene. The Govern-
ment of Gujarat requested on 27th August
1992, 9 December and 19th February that
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considering the special situation there, its
quota should be increased. | want to know
from the Government whether it is going to
increase the kerosene quota of Guijarat
Government?

[English]

CAPT.SATISHKUMAR SHARMA: Sir,
the fact of the matter is that it is not enly in
Guijarat, but the pressing demand for addi-
tional kerosene supplies is coming from all
over the country. To improve the situation,
I believe the Public Distribution System needs
1o be strengthened up on the one hand and
on the other hand, to augment the supply,
we have introduced the parallel marketing
system. This willaugment the supply through
the Public Distribution System. But, through
the Public Distribution System divergence is
taking place at the State Government.level.
Instead of reaching the targeted group, the
poorest of the poor, it is being diverted. If the
State Governments, through their adminis-
tration, can ensure that there is no diver-
gence of this kerosene which is being given
to the various States, the situation will vaStly
improve.

WRITTEN ANSWERS TO QUESTIONS
Tubewell Projects in Bihar
[English]

*143. SHRI HARI KISHORE SINGH:
Will the Minister of WATER RESOURCES
he pleased to state:

(a) whether the Govermment have re-
lcased the funds for the World Bank aided
tubewell projects in Bihar;

(b) if not, the reasons therefor; and

(c) the time by which these are likely to
be released?
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THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY . AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) No, Sir.

(b) and (c). Do not arise.

Cholera and W&

[Translation]
*148. SHRI PRABHU DAYAL
KATHERIA: )
SHR! CHINMAYANAND
SWAMI:

Willthe Minister of HEALTH AND FAM-
ILY WELFARE be pieased to state:

(a) whether several deaths have been
reported in the country due to Gastroantaritis
and Cholera during May-June. 1993:

(b) if so, the details thereof, State-wise;
and

(c) the steps taken by the Government
to check these diseases?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) to (c). A statement
is laid on the Table of the House.

STATEMENT

(a) and (b). Some deaths from Cholera
and Gastroenteritis are reported every year
during summer months. Complete informa-
tion from all the States for May and June 93
is notavailable. However. there has been no
report of any major epidemic during this
period.

(c) The measures normally taken by the
health authorities to check these diseases
are:
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1. Provision of safe drinking water.

2. Improvement of food and personal
_ hygiene.

" 3. Safe disposal of human excreta,
garbage, refuse etc. -

4. -Appropriate Health Education.

*5. Surveillance and continuous moni-
toring.

6. _ Distribution of chlorine tablets and
- ORS packets etc.

[English)
Maintenance of Oil fields and pipelines

%'149. SHRI D. VENKATESWARA
‘ RAO:
SHRI BOLLA BULLI RAMAIAH:

‘Will the Minister of PETROLEUM AND
'NATURAL GAS be pleased to state:

(a) whether the Govemment have de-
cided to set up a w: panel for main-
tenafice fo oil fields and pipelines in the
country;

(b) if s0, the details thereof;
_ (c) the main functions of this panel; and

(d) the other measures taken by the
Govemnment-to check leakage in future?

...~ THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
"SHARMA): (a) to (c). No, Sir. However, an
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Enquiry Committee had been set up to go

into the causes of the rupture of the Bombay
High gas Uran pipeline.

(d) Apart from other measures, ONGC
have decided to carry out a technical audit
of major oil and gas sub-marine pipelines.

[Translation}
Accidents in Coal Mines

- 150.  SHRI NITISH KUMAR:

DR. CHINTA MOHAN:

Will the Minister of COAL be pleased to
state:

(a) the number of accidents occurred in
coal mines during 1991, 1992 and 1993 till
date;

(b) the number of labourers killed as a
result of these accidents during the said
period;

(c) whether the labourers who have
been the victims of accidents are provided
compensation;

(d) if so, the criteria adopted to fix the
amount of compensation;

(e) the number of such labourers who
have notbeen paid compensation sofarand
the reasons therefor; and

(f) the fresh measures adopted by the
Govemment to check the increasing num-
" ber of such accidents?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) and (b). The information is as under:

A No. of fatal No. of labourars
.Year accidents killed '
1991 . 116 120
1992 130 144
1993 (upto 28.7.93) 50 61

.
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(c) to (e). The amount of compensation

is.worked out as per the provisions of
WorkmensCompensatlon Actandis based
on the age and monthly eamings of the
worker. The compensation amount is de-
posited with the concerned Workmen’s Com-
pensation Commissioner for payment to the
legal heir of the deceased miner. No in-
stance of non-payment of compensation in
such cases has come to the notice of the
Govemment. However, in some cases de-
lay may occur owning to the dispute about
the legal hair.

(f) Some of the fresh measures adopted
to check the incidence of accidents are:

(i)  Introduction of roof bolting system
in the mines.

(i) Formulation of Traffic Rules to
eliminate accidents due to move-
ment of Heavy Earth Moving Ma-
chinery.

(iiiy  Establishment of cgmmunication
network from underground work-
ings to surface mine office.

(iv)  Fresh survey of mines toeliminate
' risk of inundation of mine and

(v) Establishment of new travelling
" roads and improvement of exist-
ing travelling roadways.

[English)
Telugu Ganga Project

*151. SHRI ANBARASU ERA: Will the
Minister of WATER RESOURCES be
pleased to State:

(a) whetherthe Union Govemmenthave
taken any effective steps for the implemen-
tation fo Telugu Ganga Project to meet the
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shortage fo drinking water inr‘Ma'dras;

(b) if so, the details thereof; and
(c) if not, the reason’s therefor?

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) to (c). The
Project was considered by Advisory Com-
mittee in April, 1988 but its consideration
was deferred due to non resolution of inter-
State issues. The project is cleared from
environmental and forest angle. The Chief
Ministers of Andhra Pradesh, Maharashtra.
and Kamataka have taken upon themselves
to resove the inter-State aspects of the
project. They have met thrice with the last

. meeting held at Mahabaleshwar in May,

1993. As an alternative, this Ministry has
suggested to the Government of Andhra
Pradesh to submit a well substantiated
project document to clearly show how the
State Government proposes to save 29
Thousand Million Cubic Feet of Water for
irrigation in Andhra Pradesh.

[ Translation)
Production of Coal

*152. SHRIGAYAPRASAD KORI:

DR. CHATTRAPAL SINGH:

Will the Minister of COAL be pleased to
state:

(a) the total production of coal in- the
country during 1990-91, 1991-92 and 1992-
93, State-wise;

(b) the total quantity of coal supplied for
power generation and railways dunng the
above period, separately

(c) whether there is any decline in the
production of coal of good quality;
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(d) if so, the reasons therefore and the (f) if so, the reasons therefor?
measures taken by the Government in this
regard; THE MINISTER OF STATE OF THE

" MINISTRY OF COAL (SHRI AJIT PANJA):
(e) whether the Government propose (a) Sé_%tfyse coal production for last three
to further increase the price of coal; and years is given below:

(Million tonnes)

State 1990-91 1991-92 1992-93  (Provision
Andhra Pradesh 17.71 20.58 22.51
Assam 0.68 0.95 1.10
Bihar £67.49 69.17 71.21
Orissa 16.27 20.70 23.14
Madhya Pradesh 65.35 69.18 70.46
Maharashtra 16.85 18.88 19.68
Uﬁar Pradestt 10.38 11.70 12.32
West Bengal 17.00 18.12 17.81
Total 211.73 229.28 | 238.23

(b). The despatches of coal to power sector and Railways during last three years were as
under:-

(Million tonnes)

Year Despatches to
Power Sector Railways
1990-91 116.72 517
(2.07)
1992-92 134.71 4.46
(2.40) .
1992-93 146.77 3.22
(Provisional) (2.47)

Figures in brackets are of washery middlings in addition to raw coal.



223E-19.TnM

41 Written-Answers -

(c) a‘r'1d (¢. No, Sir. The production of
Steel grade coals (Commonly described as
good grade) (A to C Grades, Assam coal
and washed coking coal) has increased
from 79.34 million tonnes in 1990-91 to
88.77 million tonnes (provisional) in 1992-
93.

Some of the steps initiated to increase
the availability of good quality coal are:-

(i) Expediting developmént of on go-

ing projects and opeing of new

" mines for production of A to C
grade coals.

(i) Setting up of coal handling arrange-
ments for supply of uniform quality
fo coal for power and other indus-
tries.

(i) Modification and modernisation of
-existing coking coal washeries.

(iv)  Setting up of new washeries for
washing of different grades medim
coking coal for use of steel plants.

(v) Setting up of coal benefication
projects for supply of beneficiated
coal for some of the distant power
stations located more than 1000
Kms from coalfields.
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" (e) No, Sir.

(f) Does not arise.
[English]
Irrigation projects in Gujarat

*153. SHRI RATILAL VARMA: Will the

" Minister of WATER RESOURCES be

pleased to state: .

(a) whether the Government have re-
ceived any proposal from the Government
of Gujarat for expansion and modernisation
of some irrigation projects;

(b) if so, the details thereof:

(c) the action taken by the Government
thereon;

(d) whetherthe Governement have also
reviewed the irrigation projects atready func-
tioning in Gujarat; and

(e) if so, the details thereof?

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-

MENTARY AFFAIRS (SHRI

. VIDYACHARAN SHUKLA): (a) to (e). A

statement is attached.
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*154. SHRIBAPU HARICHAURE: Will
the Minister of HOME AFFAIRS be pleased

to state:

(a) Whether there has been an alarm-
ing rise in child rape cases in the Union

Territories;
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Child Rape Cases

and the current yeaf so far, Union Territory-
wise; and

(c) the steps taken to prevent such
cases?

THE MIINISTER OF HOME
AFFAIRS(SHRI S.B. CHAVAN):(a) Only in
the Union Territory of Delhi there has been

" a significant increase in which rape cases.

(b) if so, the number of such cases
reported during each of the last three years

(b) and (c). A statement is attached.

(b) SI.  Name of the
No. Union Territory

Year

Number of child
. rape cases reported

1. Andaman &
Nicobar Islands

2. Chandigarh

3. Delhi

4. Pondicherry

S. Dadra & Nagar ‘
Havelii

N = N

(Up to 30.56.93)

1990
1991
1992

- 1993

(SR~ S N XY

(Upto 30 July,1993)

1990 -
1991
1992
1993

102 -
119
165
106

(Upto 15.7.1993)

1990

- 1991,

1992
19983

s W OO

(Upto 29.7.93) .

1990
1991
1992
1993
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Sl Name of the Year Number of child
No. Union Territory rape cases reported
6. Daman & Diu 1990
1991
1992
1993
7. Laskshadweep 1990 .
1991 R
1992
1993 R

(c) The steps taken to prevent occur-
rence of child rape cases includde patroliing
of areas near educational institutions. veri-
fications of antecdents of domestic ser-
vants, rendering all possiblee assistance to
children, in distress. priority investigation of
child rape cases. contant police vigilance
and holding special briefing sessionsintrain-
ing courses for sensitizing police personnel
on atrocities against children including child -
rape.

Women’s Literacy

*155DR. R. MALLU: Will the Minister of
WELFARE be pleased to state:

(a) whether any scheme to promote
women’s literacy in tribal areas has been

launched recently;

(b) if so, the details thereof;

(c) whether the Government also pro-
pose to launch, similar programme for
women belonging to Scheduled Castes/
Scheduled Tribes;

(d) if so, the details thereof; and

(e) if not, the reasons therefore?

THE MINIISTER OF WELFARE (SHRI
SITRAM KESRI):(a) Yes. Sir.

(b) Minister of Welfare has launched a

new Central sector scheme of Educational

Complexinlowliteracy pockets for Develop-
ment of Scheduled Tribe women litracy in
Tribal areas under thee scheme, residential
educational.. coloeyes would be set up in 48
disitricts where the literacy rate amount the
tribal women was less then 2 percent as per
1981 Cenew. Such conxes will also be set
up for girl-children of primitove tribe Group
where female literacy is very low. The
scheme is going to be implemented through
non-Governmental Organisations with sup-
port from state Government/UT, Administra-
tions. Ministry of welfare will provide cent-
per cent cost forsetting up the complex and
State Government is required to allot and
free of cost for educational complexes.

(c) to (e). The details and modalities of
a scheme to promote literacy among girls
belonging to the Scheduled Caste are being
fromulated in consultation with planning
commission.

Irrrigation projects

*156 DR. KRUPASINDHU BHOI:Will
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the Minister of WATER RESOURCES be
pleased to state:

(a) whether some irrigation projects are
being posed for Japanese assistance;

(b) if so, thee details thereof;

(c) the assistance likely te be obtained
from Japan during the currentfinancial year;

(d) whether some irrigation projects in
Orissa are under implementation with Japa-
nese assistance; and

(e) if so, the details thereof?

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA):(a) No, Sir.

(b) Does not arise.

(c) Japanese assistance amounting to

" Rs. 34.26 crores for Upper Indravati Irriga-

tion Project; Rs. 22.84 crores for Upper

Kolab Irrigation poroject and Rs. 0.69 crores

for Indira Gandhi Nahar Project (Enginering

Services) is estimated to be received during
the current financial year.

(d)and(e). Yes Sir. The Upper Indravati
Irrigation Project and upper Kolab Irrigation
Project of Orissa are under implementation
with Japanese assistance.

Sale of Banned Drugs

*157 SHRIAMAR ROYPRADHAN:Will
the Minister of HEALTH AND FAMILY WEL-
FARE be plkeased to state:

(a) whether several multi-national drug
companies have been selling harmful and

banned.drugs in the country;

(b) the monitoring system available to
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datect the sale of banned drugs:
(c) whether any list of drugs which are

banned in other countries has been pre-
pared by the government and supplied to

- various helath authorities of the Union and

State Governments;
(d) if so, the details theeof; and

(e) the action proposed to be taken
against these companies?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND):(a) No, Sir.

(b) The Zonal Offices of ‘the Central
Drug Organisation and he State Licensing
Authorities are provided, with the lists of
banned drugs in India and these agencies
are responsible for detction of the sale of
any such drugs.

(c) and (d). Who has reported the ban
* on44drugs in some countries. Out of these,
265 drugs are not allowed for marketing, 11

_ drugs are banned, and 7 drugs are allowed

for continued marketing in consultation with
experts. The lisit of these drugs is given in
the attached statement

(e) Does not arise.

STATEMENT

S..No. Name of the drug and

Countries where withdrawn

1. Oxyphenisatin
(phenisatin)
(Canada, Cyprus)

Topical preparations containing
Ethylene Dichloride
(Antiseptic)
(Germany)
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S.No. Name of the drug and S,.No. Name of the drug and , .
Countries where withdrawn Countries where withdrawn
3. Triazolam 14. Zomepirac Sodium
(hypnotic) (Analgesic)
Netherlands) (USA, Egypt, Thailand, Belgium, UK)
4. Alclofenac 15.  Prastoronac
(Analgesic anti-pyretic and (weight reduction enhanced sexual
anti inflammatory agent) function and extension of life)
(Italy) ’ (USA)
5. Chlormadinone Acetate 16. . Molsidamine
(Oral Contraceptive) (Austria)
(Italy)
17.  Nomifensine
6. Aristolochic Acid (Anti-depressant)
(Germany) (Worldwide)
7. Tionilic Acid 18. Fencamfamin
(Anti Hypertensive) stimulant)
(USA) {Brazil)
8. Benoxaprofen 19.  Suprofen
(Non-steridal anti-inflammatory (Analgesic-anti-inflammatory agent)
agent) (Germany)
- (UK) :
20. Lantralone Sodium
9. Zimeldine (Laxative)
(Anti-depressant) (Germany,USA, Japan)
(UK) )
21. Potassium Canrenote
10. Indoprofen (anti -inflammatory + Alfizide+ Roscina-
agent) mine (Antri-hypertensive)
(Germany, UK, ltaly, Chile) - (France)
‘11.  Feprazone 22. Bromisoval
(Non-steroidal anti-inflammatory (Hypentic)
agent) U.K., Germany) .(Netherlands;
12.  Fenclofenac 23. Isoxicam
~ (Non-sterodial anti-inflammatory (anti-inflammatory)
agent) (U.K.) (Woridwide)
13.  Nitrotazole 24. Cianidanal

(for treatment of alconholism)
(Germany. Austria)

(Vital hepa.ic disorders)*
(Germany, Italy, Australia,Sweden)
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S,.No. Name of the drugand
Countries where withdrawn

25. Indalpine
(France)

26. Sulectidil
(Vasodilator)

Drugs Banned by Govt. of India:
Reporting Source W.H.O.

1. Nialamide
2. Practolol
3. Sodium Borate (Borax)

4. Dugynon, Secrodyl, etc.-hormonal
" pregnancy testing preparations.

5. ¢« Amidopyrine
6. Phenacetin
7. Methaphyrilene

8. Tetracycline liquid oral dosage
preparations

9. Mothaqualone
10. Propanidid

{1. Methandianone

~ Drugs Allowed for Continued Market-
ing by Gowt. of India: Reporting Sourcee
Who

S.No. Name of the drug

1. Hydroxyquinoline (Clioquinol,
enteroquinol, etc.)

2. Phenformin (D.B.l.)

S.No.- Name of the drug

3.  Nitrofuran compound
a) Furazolidone
b) Nitrofurazone cream
4.  Lynestronol

5. - Piperazine

6. Oxyphenbutazone/
Phenylbutazone

7.  Analigin (Dipyroné)

[Translation]
Irrigation in Madhya Pradesh

*158 = SHRI SURAJBHANU
SOLANKI:Wili the Minister of WATER RE-
SOURCES be pleased to state:

(a) whetherthe World Bank had agreed
tro provide assistance to Madhya Pradesh
for increasing the percentage of irrigated
land;

(b) if so, the details thereof;

(c) whether the World Bank has also
given any concrete suggestions in this re-
gard; and

(d) if so, the details thereof?

THE MINISTER OF WATER
RESOURCES AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a to (b).
The World Bank entered into an
agrement with the Government of India in
1987 for assisting National Water
Management Project with Intemnational
Development Association cash credit of
social Drawing Rights (SDR) 93.2. million
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cash credit closing date as 31st March,
1994. The Government of Madhya Pradesh
is one of the participating States in this
project..121 Irrigation schemes in Madhya
Pradesh estimated to cost Rs. 78.77crores
are presently covered under this project.

‘ The World Bank has suggested to the
Government of Madhya Pradesh to pay
attention to:-

(i) reallocation of funds from De-
partmental activites for the
schemes which are short of
funds;

(i) 75% of the annual construc-
tion budget of the schemes
under this project be made
available during
first quarter of the financial
year with authorisation of Chief
Engineers to issue letters of
Credit

(i) amen&*msﬂng irrigation ruels

with a provision of allocation of
water in proportion to land on
-need based methods; and

iv) Provision of vehicles for field
staff.

[English]
Mentally Retarded persons

“159. SHRISHRAVANKUMAR PATEL:
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Will the Minister of WELFARE be pleased

© to state:

(a) whether any survey has been con-
duct deterding the mentally retarded per-
sons in the country:

(b) if so, the details thereof, State Union
Territory-wise;

(c) whether the Government have any
schemes for the rehabilitation of such per-
sons;

(d) if so. the details thereof; and

(e the allocation made for the purpose
during 1993-947

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) Yes, Sir.

(b) The National Sample Survey

~ Organisation has conducted a country-wide

survey of the disabled including mgentally
Retarded persons in July, 1991. The State/
Union Territory-wise details will be available
after the publication of the result of the
survey.

(c) Yes, Sir.

(d) and (e) Government of India have a
number of scheme-some exclusively for the
mentally retarded and person meat for all
categories of disabled including mentally
retarded. These schemes with allocation for
1993-94 indicated below-

(a) Sehemes exclusively for mentally retarded Allocation Plan Non -Plan

(Rs. in crores)

(i) Assistance to voluntary organisations for 0.50
development of manpower in the field of
Mentally abarded and Cerebrel Palsy.

(i) National Institute for the Mentally Handicapped 2.50

at secunderabadd.

Total 3.00




57 Written Answers

SRAVANA 14, 1915 (SAKA)

Written Answers - 58

(b) Schemes for the welfare af the disabled

Including mentally retard

(i) Assistance voluntary organisations for the disabled. 7.70
(i)  Establishment of special School for the 1.50
Handicapped and Children.

(iii)  National; Roh. Programme for the Handicapped 2.75

(iv) District Rohobilitation Centre 0.53

(v) ﬂRehabilitation Council 0.25

(vi)  Scientic Technology in Mission Mode "0.50
Total 23.24
Grand Total: 26.24

[Translation]
De- Addiction Centres

*160. SHRIMATI BHAVNA CHIKHALIA:
DR. RAMESH CHAND TOMAR:

Will the Minister of WELFARE be
pleased to state:

(a) whether the menance of drug abuse
in increasing in the country;

(b) if so, the details thereof;

(c) the number of de-addiction centres

in the country, State/U.T.-wise;

(d) the financial assistance provided to
those centres during each of the last three
years, State/U.T.-wise; and

(e) the steps taken/proposed to be
taken to check this menaoe?

THE MIINISTER OF WELFARE(SHRI
SITARAM KESRI):(a) and (b). Yes. The
number of registered drug addicts increased
from 2,26,935 in 1990-91 to 2,70,173 in
1992-93. studies conducted in 33 cities and
drug -prone areas by the Ministry in 1990
indicate the worst incidence in the agegroup
of 16-35 years.

(c) and (d). There are 97 deaddication
Centres run by the voluntary agencies funded
by the Ministry of Welfare. State-wise de-
tails and the funds released are given in the
enclosed statement.

(e) A massive campaign through vari-
ous media has been launched to generate
awareness among the masses against the
ill effects of durg addiction. Additionally,
Counselling, Deaddiction and After-Care
Centres have been set up to provide.
counselling treatment follow-up/rehabilita-
tion services to the drug addicts.
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Issue of Arms Licenoes to MPs

1622. SHRI RAMCHANDRA
VEERAPPA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the criteria - laid down for issue of
arms licence to Members of parliament for
self-Protection;

(b) the number of applications received
forissue of such licence to M.P.s during the
last months and

(c) the number of applications accepted
and those rejected?: :

THE MINIISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT):(a) Fire arms have been
broadly categrised into prohibited/ prohib-
ited bore- and non-prohibited bore. The
Central Government is the licensing author-
ity for prohibited bore fire arms w.e.f. 8th
August, 1987. Powers to grant licences for
possession of non-prohibited bore fire arms
have been delegated to the state Govern-
ment/UT Administrations and the specified
authorities under them,

The Central Govemment have not
prescribed any speciﬁép criteria for grant of
licences of prohibited bore category to the
Members of Parfiament. The requests are
disposed of on mertis.

(b)and(c). During 1§t January, 1993 to
30th June, 1993, nine agplications for grant
of licences for possess‘on of fire arms of
prohibited bore categorywere received from
Members of Parliament.} Six of these have
already been disposed qf and in respect of
the remaining three spegific recommenda-
tions of the concemed state govemmentare
awaited.
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[Translation]
Financial Scahdals in J&K

1623. SHRISURENDRA PAL PATHAK:
SHRI GURUDAS KAMAT:

Will the Ministeriof HOME AFFAIRS be
pleased to state: §

(a) whether a number of bureaucrats in
Jammu and Kashmir have recently been
found to be involved in financial scandals;

(b) if so, the details thereof including the
number of such persons;

(c) the action taken againt them: and

(d) the steps being taken to check such
cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT):(a) to (d). According to
information made available by Govt. of
Jammu and Kashmir complaints were re-
ceived in the month of April, 1993 about
abnormally large amounts of money having
been drawn form the Kulgam Treasury of
Anantang Distirctinthe Financial year 1992-
93, for making payments for works puyport-
edly done under the Jawahar Rozgar Yojna.
An inquiry was immediately ordered. Simul-
taneously, the Finance Departmentand J&K
Bank were also directed to withhold pay-

" ments authorised by the concemed Draw-

ing and Disbursing oé Controlling Officers.

2. A high le\iel offical committee.
constituted to inquire 'into the matter, sub-
mitted its preliminarﬁ report on 25.5.93.
Serious irregularities were detectedir drawal
ftunds from treasury arid execution of works.
It was found that again$t an allotment of Rs.
182.23 lakhs for the year 1992-93 under
different heads, Payments were authorised
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to the tune of Rs.850-53 lakhs.

3. 14 officials, who were also prima-
facie foundtohave beeninvolved have been
dismissed by the state Government under
the provisions of the Constitution of J&K. A
case has also been registered and 7 per-
sons including the then Deputy Commis-
sioner of Anantnag, have been arrested, so
far. The remaining 7 persons have taken
anticipatory bail against which govt. has
gone in appeal in the High Court. Further
investigations and inquiries care continuing.

4. The State Government has been
advised to strictly monitor the utilisation of
Govt. funds, and to take stern and swift
action wherever any cases of misappropria-
tion of funds come to notice.

[English]
Protection to Street Children

1624. SHRI RAM NAIK: Will the Minis-
ter of WELFARE be pleased to state:

(a) whether the Government propose
to start schemes for protection of street
children in the country:

(b) if so, the details thereof, State/Union
Territory wise; and

(c)the amountlikely tobe spent thereon?

THE MINISTER OF WELFARE(SHRI
SITARAM KESRI):(a) and (b). The Ministry
of Welfare has been implementing a plan
scheme i.e. Scheme for the Welfare of
Street Children in 11 most-populars cities
Viz. Delhi (UT), Caicutta(West Bengal),
Bombay, Pune ., Nagpur (Maharashtra),
Ahmedabad (Gujarat)e Bangalore,
(Karnataka) Madras(Tamil Nadu),
Hyderabad (Andhra Pradesh). Lucknow and
Kanpur (Uttar Pradesh, through 40 NGOs
forthe present. The objective of the Scheme
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is to provide integrated community-based
basic services for the care, protection and
development of street children facing desti-
tution, neglect, abuse and exploitation. Under
the scheme the voluntary organisations
engaged in the welfare and developn{ent of
street children are being supported to en-
able them to reach out to a larger number in
the cities of India.

(c) During the current year a sum of
Rs.3 crores has been allocated.

Tribals in Trading Activitiies of Trifed
1625. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
WELFARE be pleased to state:

(a) whether the Committee on the Welfare of

- Scheduled Castes and Scheduled Tribes in

their Twelfth Report (1992-93) have opined
that there is need to involve tribals in trading
activities of the Tribal Cooperative Market-
ing Development Federation of India Lim-
ited (TRIFED) and open the membership to
them; and '

(b) if so, the steps taken by the Govern-
ment in this regard?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI):(a) Yes, Sir.

(b) In view of the recommendation of
the Committee to enable tribal individuals to
be members of TRIFED, it has been pro-
posed to TRIFED that the provision in the
Bye-law No. 4.2 for providing nominal mem-
bership individuals in the TRIFED may be
given effect to with a view to involving tribals
in trading activites of TRIFED.

Fake LPG Cylinders

1626. SHRI MOHAN RAWAIE:
SHRIPARASRAMBHARDWALJ:
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Will t_he Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that fake LPG
cylinders in houses and commercial estab-
lishments can cause a major disaster; -

(b) whether the Government are aware
that a large number of fake LPG cylinders
are in circulation in Delhi, Bombay and in
other metropolitan cities;

(c)if so. their estimated number in each
metropolitan city;

(d) the number of gas agencies against
whom actiaon has been taken by various oil
companies for supplying fake LPG cylin-
ders: and

(c) the effective measures taken to
identify such fake LPG cylinders and seize
them when they are sent to bottling plants
for refilling?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS(CAPT SATISH KUMAR
SHARMA):(a) Fake cylinders are unsafe for
lse.

(b) and (c) There have been reports of
some fake LPG cylinders circulating in the
system, butitis not possible to estimate their
number including those in the metropolitan
cities.

(d) In formation is being collected and
will be laid on the table of the House.

(e) Field Officers of the Qil Companies
and bottling plants keep a watch on the
circulation of fake cylinders in the system.
Raids are conducted on suspected pre-
mises. Whenever fake cylinders are de-
tected by the Oil Marketing Companies,
they are immediately destroyed. When
such cylinders are detected from the LPG
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agencies/transporters, they are issued cau-
tion/warning letters and a penal rate of
Rs.1500/- per fake cylinder is charged from
them.

[Translation]
Irrigation Projects of Gujarat

+1627. SHRI N.J. RATHVA: Will thée
Minister of WATER RESOURCES be
pleased to state:

(a) the details of the major and medium
irrigation projects of Guijart lying pending for
clearance with the Union Government;

(b) the details of projects which have
been cleared during the last three years
along with their projected cost: and

(c) the time by which the remaining
projects are likely to be cleared?

THE MINISTER OF STATE IN THE
MINISTERY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES(SHRI P K.
THUNGON):(a) On a major projects namely
modernisation of Ukai Kakrapar,
modernisation of Machhu-| and providing
hydrro-plus Fuse gates on Wanakbari Weir
and 7 Medium projects namely Und-Il, Goma,
Walan, Restoration of Machhu-II, Ozat-Il.
Limbadi-Bhogavo-Il and Restoration of Mitti.
the Government is required to sort our
various techno-economic issues.

(b) 6 major projects namely
modernisation of Dantiwada. modernisation
of Fatewadi. modernisation of Shetrunii.
modernisation of Khericut, modernisation of
Bhadar and Watrak and 2 medium projects
anamely Uben and Mukteshwar have been
giveninvestment clearance by the Planning-
Commission during the last 3 years. The
estimated cost of these projects 1s Rs.
188.58 crores.
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(c) The clearance of projects depends
upon the promptness with which the State
Government complies with the outstanding
observations of the Central Appraising Agen-
cies and obtains clearances from the
Ministery of Environment & Forests on envi-
ronmental & Forests angles and Ministry of
Welfare on rehabilitation aspects if the project
involves displacement of Scheduled Caste/
Scheduled Tribe population.

[English]
Consumption of Liquor

1628. SHRISSYED SHAHABUDDIN:
Will the Minister of WELFARE be pleased to
state:

(a) whether the Government have
adopted a national policy of prohibition of
human consumption of alcoholic liquor in
view of the directive principle of State Policy
in this regard;

(b) if so. the salinet features of the
policy and the names of the states which
have enforced prohibition as on April 1,
1993;

(c) if not, the reasons therefore;

(d) whether it is a | _t that per capital
consumption of alcoholic liquor as well as of
other intoxicants has shown an upward

_trend; and
(e) if so, the measures taken by the

Government for reversing the trend?

THE MINISTER OF WELFARE (SHRI

SITARAM KESRI) : (a) Prohibition being a

state subject it is for the state Gowt to
introduce prohibition. Govt. of India have
issued the minimum programme for prohibi-
tion in 1975 and guidelines for implementa-
tion of prohibition in 1978.
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(b) and (c) The salient features of the
policy is given in the attached statement.
According to available information prohibi-
tion has been enforced in Gujarat, Manipur,
Mizoram, Nagaland and Lakshadeep (ex-
cept in Rangar Island) Partial prohibition

~ has been enforced in Tamil Nadu.

(d) and (e). In the absence of any
nationwide survey on Liquor consumption ,
it is not possible to give any firm indication.

- However, the central govt. has intiated a

massive awareness programme to educate
the public against evils of alcoholism.

STATEMENT

Minimum Programme for Prohibition
Announced

The Father of the Nation led the move-
ment to bring about Prohibition. He enjoined
the people of the country to give up drink
habit and abolish liquor shops. It was,
therefoe, alogical development that prohibi-
tion was included in the Constitution of India
among the directive Principles of State policy.

The Government of India, on the rec-
ommendations of the Central Prohibition
Committee, have been addvocating a num-
ber of measures with a view to reducing the
consumption of alcoholic beverages and

~ preparing the ground for the introduction of

total prohibition. As observed by the Prime
Minister in a recent speech, the achieve-
ment of the goal is possible only when
adequate social pressure is built up and
there is anational-wide movement. involviing
people in all walks of life. Government have,
therefore. resolved to pursue of following
Minimum Programme for implementation.
beginning from the Gandhi Jayanti Day this
year:

i) Discontinuance of advertisements
and public inducements relating to
drink. . :
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vi)

vii)
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Stoppage of drinking in public
placers like hotels, hostels, restau-
rants and clubs and at public
receptions

Banning of liquor shops near in-
dustrial, irrigation and other devel-
opment projects inorder to keep
away the workers rom drinking.

No liquor shopsto be allowedalong
highways and residential areas in
towns and villages. nor anywhere
near educational institutions, reli-
gious places and colonies of
lobourers.

pay days in different areas to be
uniformly "dry dyas.

Strict restrictions to be enforced on
motor behicle drivers and piolots:
and infringement of rules to be
punished with the cancellation of
thei: licences for a sufficiently long
period.

Government servants of all cat-
egories including employees of
public undertakings, to abstain from
drinking in public; drugnness while
on duty to be severely punished
xzy

No new liguor shops to be opened
in any part of the countrey merely
to earn more excise revenue.

No licence for creation of addi-
tional capacity of expansion of ex-
isting capacity for distillation or
brewing of alcoholic drrinks to be
granted save in 100% export-ori-
ented cases.

The existing legislation to be ught-
ened up with a view to punishing
the guilty more effectively. Special
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mobilee Police Squades to be
organised for the purpose where
necessary.

xii) Widespread and concerted

proppaganda by offical as well as
non-official agencies against the
evil of drinking. ’

xiii) Leaders of public opinion to sét the”

tone by their personal example.

3. Itis earnestly hoped that State Gov-
ernments, Voluntary Organisations and the
public at large will extend their unstinted
cooperation in the implementation of the
above mentioned programme.

Guidelines for the Implementation of
Prohibition (1978)

Immediate steps

"

Introduction of dry days.

Starting with two days in a week in
1978, the number ot dry days
should be increased to 4 in 1979.
6in 1990 and all days in 1981.

Dry days should be declared in
consultation with neighbouring
states, so as to have maximum
success.

Invariably ‘pay day’ should be a dry
day.

Martyr's Day and Gandhi Jayaanti
and allimportant religious festivals
should dry days.

(2) Immediate stoppage of drinking in

public places like hostels, hostels,
restaurants, clubs and at public
receiptions.
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(3) Diiscontinuance of advertisements.

(4) No new licences to be given for
distilleries brewaries, retail liquor
shops etc. anywhere.

(S) Non- renewal of licences which
will expire within the next one year-
notice to be given now itself.

(6) Withdrawal within the next 12
months of licences to shops:

a) Nearindustrial irrigation and other
projects;

b) on highways, residential areas,
educational institutions, religious
places and colonies of workers.

(7) Personal example to be set by
leaders of public of public gpinion,
including Ministers. MPs and ML As.

(8) For Government servant , being
debarred from drinking in public is
not enough. They should set an
example by completely giving up
dirnkiing. Drunkennes which on
duty to be severely punished.
Suitable provisions in the Conduct
Ruls governing State Government
servants to be made in the light of
Rules made for the Central
GOvernment Servants.

(9) Strict enforcement of Motor
Vichicles (Ammendment) Act.
1977.

(10) Organising regional meetings/com-
mittees for smoother implementa-
tion.

11, Steps for the long term

The State Government need to under-

take at once the following exercises so as to
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prepare for steps in are to be implemented
in the long term: '

(1) Permit system to be worked out for

a) addicts;

. b) those on medical treatment;

c) medicinal use in emer ent cases;
d) temporary foreign residents;

e) privileged persons, e.g. Heads, of
States Ambassadors, Diplomatic
Envoys etc.

f) tourists;

g) tribal areas which it is part of the
culture to use liquor at ceremo-
nies; and

h) brewing or rice and mahuwa flowers
and the country liquor;

Permits should be restricted to the mini-
mum

(2) Provisionof money , staff and struc-
ture for De-addiction Centre and.
Welfare of famili ot addict. .

(3) Provision of suitable alternative like
New and progressive reductctor
strength of alco in alcoholic
beverares. :

(4) Reduction in allocation of alochol
for potie dispose and greater diver-
sion of alchol for industrial purpose
e.g.in 1978-79 a redction of 25%in
the alcohol for potable purposes
be tried. to be doubled in the next
year a ultimately fully by 1980.
Possibilities of export ot alcohol to
be explored.
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of umployment which manage on
account of implementation of pro-
hibition of working out alternative
menues of umployment

(6) Making drinking unfashinalble by

incorporating suitable lessions in
textbooks, educational institutions
etc. and fusing proper values in
this regard from early childhood.
Provision of money to luntary or
dassistaions for eductional public-

ity.

(7) Excercise on the availability of drugs

and or products from which illicit
fiquor 1s made in eau-de-cologne
and toilet preparations, theing tinc-
tures etc. and measures neded to
plutthose soruces and control their
distribution.

(8) Working out the real loss on account

of prohibition and how it is to be
made up. Details are to be worked
out taking into account the
channelisation of funds into other
areas from people’'s savings on
liguor .. extent of revenue gained
by the State through diverting alco-
hol forindustrial purpose, export of
alcohol etc.

(9) Law to be enacted for implementa-

tion of prohibition and drug control.
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(10) Additional amount to be provided
for implemention machinery
lincluding the Police, the Excise,
administrative structure etc., and
their traning.

[Transition]
Custodial Deaths in Delhi

1629. SHRI MADAN LAL KHURANA:
Will the Minister of HOME AFFAIRS be
plased to state:

(a) the number of persons who died in
the police custody in Delhi during 1992 and
1993 so far. month-wise:

(b) whether any inquiry has been con-
ducted in this regard:

(c) if so. the outcome thereof:
(d) the number of policemen found guilty:
(e) the action taken against them: and

(f) the measures taken to check such
cases in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIO.M.
SAYEED):(a) 4 persons during the year
1992 and 3 persons during the year 1993
(upto June, 93) have died in police custody.
The month-wise figuures are as under:

Month

Year(1992)

Year(1993)

January 1
February -
March 1
April -
May -
June -
July

August -
September -
October 1
November 1

\ December -
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(b) Yes, Sir.

(c) to (e). In two cases, the SDM's en-
quiry report exonerated the police person-
nel from any responsiblity for the deaths.
Criminal casees were registered against 15
policemen in 3 cases. In one case. the
S.D.M. did not attribute the fatal injuries to
the police and recommended further en-
quiy. Inthe remaining case, the S.D.M. has
not submitted his inquest report.

(f) Instructions have been reiterated that
persons in custody shall be treated in accor-
dance withthe law andthat resortto corercive
methods shall not be made. Strict action
including criminal prosecution. istaken when-
aver any police official is found indulging in
torture or held responsible for a custodial
death.

Special inputs have been introduced in
the ‘induction’ and ‘in service' training
programmes to sensitize police officers about
using scientific methods for investigation.

lnterroogation'rooms arebeingrelocated
to make them more visible and be close to
the reporting rooms so as to minimise scope
for volation of these instructions.

Demands of Kerosene Oil Dealers

1630. PROF . RASA SINGH RAWAT:Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:-

(a) the total quantity of kerosene oil
required in the country and the measures
taken for its supply:

(b) the total number of kerosene oil
distributors in the country and the rate of
commission being paid to them for distribu-
tion of kerosene oil;

(c)whetherthe kerosene oil distributors
have submitted a charter of demands to the
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Government to increase their commission
and also threatened to go on strike; and

(d) if so, the detials thereof?

THE MINISTER OF STATE OF THE
MINISTERY OF PETROLEUMANDNATU-
RAL GAS (CAPT SATISH KUMAR
SHARMA): (a) The consumption of kero-
sene in the country in 1992-93 was 8.45
million MT. The requirement of kerosene is
met substantially through imports.

(b) As on 1.4.1993. there were 6014
kerosene dealersinthe country. The present
rate of commission for wholesalers is
Rs.30.30 per k.

(c) and (d). The Ministery has received
a charter of demands but no strike notice
has been received.

Irrigation CE Land

1631. SHRI ARJUN SINGH YADAV:
SHRI UDAY PRATAP SINGH:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether some area of agricuitural
land of tribals is being irrigated through
Government resources in Uttar Pradesh’

(b) it so. the detalls of irngated land
through ponds. tubewells. open wells and
drip irngation : and

(c) the ratio between the total irngated
land and irngated land of tribals in the state?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESORUCES (SHRIP K.
THUNGON): (a)to (c) The Ministry of Water
Resourcfes collects and maintains only the
sourcewise and projectwise details of Irriga-
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tion Potential created on yearly basis. The
details pertaining to irrigated land of tribals
is not maintained. However, according to
the latest Land Use Statistics published by
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the directorate of Economics and Statistics,
Ministry of Agriculture, the net area irrigated
sourcewise in Uttar Pradesg.during 1989 -
90 is as under:

(In Thoussssand Hectares)

Net Area Irrigated in Uttar Pradesh from

Canals Tanks Wells Other Total
Year Govt  Private  Total Tubewells  Other sources
wells
'1989-90 3177 126 6280 433 316 10332

3177 -

Irrigation Projects of Bihar

1632.SHRI CHHEDI PASWAN:Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether a number of niedium and
major irrigation projects in Bihar are being
delayed resulting in cost association;

(b) if so, the details there of and the
reasons thereof;

(c) wheter there is any proposal to
provide special assistance during the Eichth
Five Year Plan for their early completion;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K
THUNGON):(a) and (b) . Major irrigation
projects are generally scheduled forcomple-
tion within a period of 10-15 years and
medium irrigation projects are scheduled for
completion within a period of 5 years. On

is basis, Il major irrigation projects taken
by the State Govemment prior to 1978-

79 and 13medium -lirrigation projects taken
up prior to VIl Plan are considered to be
behind schedul,. Their estimated cost has
gone frominitial estimated cost of Rs.847.56

. crores to Rs.4939.38 crores are per revised

cost. The main reasons for cost escalation
area rise in prices during construction and
inadequate annual cash flow commensu-
rate with predetermined construction sched-
uled for various projects due to resource
crunch.

(c) and (d). The Planning Commission
has allocated rs.1927.17 crores to major
and medium irrigation sector in Bihar during
the VIll Plan. The proposal to provide
special assistance to nationally important
irrigation projects has not been include in
VIill Plan. The strategy for VIl Plan lays
emphaiss on completion of on-going irriga-
tion projects. The State is required to follow
rigorously the projectswise outlays ear-
marked by the Planning Commission to
ensure their timely completion.

Persons Arrested for Booth -Capturing
in Madhya Pradesh

1633. .SHRI BARE LAL JATAV: Will
the Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
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Question No. 1493 on March 4, 1993 re-
garding persons arrested for Booth-captur-
ing in Madhya Pradesh and State:

(a) whether the requisite information
has since been colieted;

(b) if so, the details thereof; and

(c) if not, the reasons for delay in this
regard?

THE MINISTER OF STATE IN THE MIN--
ISTRY OF HOME AFFAIRS (SHRI RAJESH
PILOT): (a) to (c). The assurance given in
this regard has already been fulfilled and a
copy thereof in enclosed as statement. '
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Irrigation Projects of Rajasthan

1634. SHRIDAUDAYALJOSHI: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the details of thé major and medium
irrigation projects of Rajasthan lying pend-
ing for clearance with the Union Govem-
ment;

(b) the projects which have been cleared
by the Union Government during the dast
three years, along with their projected cost;

(c) the amount allocated by the Union
Govermnment for these projections;

(d) whether any foreign investment has
been sought; and ‘

(e) if so, the details thereof, project-
wise? :

" THE MINISTER OF STATE IN THE
MINISTERY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESQURCES
(SHRI P.K. THUNGON):(a) Out of fQurmajor
and eight medium irrigation projects of
Rajasthan at the Centre, two major projects
namely, Bisalpur drinking water -cum -irri-
gation and Narmada Canal and three me-
dium irrigation projects namely Bethali,
Chauli and Meja modernisation and Meja
feeder have been found acceptable by the
Advisory Committee subject to compliance
of certain observations by the State Govern-
ment. On remaining two major projects
namely modemisation of Gang Canal Sys-
tem, Extension,: renovation and
Modemisation of IGNP State-I and five
medium project namely bandi Sendra, Sukli,
Chakan, Gararda and Piplad, State Govern-
ment is required to sort out various techno-
economic issues and obtain environmental/

forest/rehinilitation clearances as applicable.

AUGUST 5, 1993

Written Answers 88

(b) and (¢). Sidhmukh project estimated
tocost Rs.103 crores, viahr project estimate
to costRs.40.59 crores and Jaisamand
Modemisation project estimated to cost
Rs.12.40 crores have been given invest-
ment clearance by the Planning Commis-
sion during the last 3years. The Planning
Commission has allocated outlays of Rs.40
crores for Sidhmukh and Nohar Projects
and Rs. 30.10 crores for 20 ongoing
modernisation schemes including

~ Jasisamand modemisation project for the

VI plan.

(d) and (e). European Economic Com-
munity has agreed to provide a grant of 45
million ECU (European Currency Unit) for
Sidhmukh and Nohar Projects valid till
31.12.2000.

Allotment of Petrol/Diesel Retail
outlets and LPG Agencies

1635. SHRI LALIT ORAON:Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the details of places in Bihar igenti-
fied for opening retails outlets for diesel/
petrol, wholesale depots for Kerosene and
new LPG agencies for which all procedural
formalities have been completed but adver-
tisements have not been given so far; and

(b) the details of those places, out of the
above , for which advertisements have al-
ready been given but no decision has been
taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN, SATISH KUMAR
SHARMA) (a) and (b) In addition to the
locations pending from previous Marketing
Plans, 186 RO dealerships, 21 LPG distribu-
torships and 31 SKO _LDO dealerships for
Bihar have been included in’ the current
Marketing Plans. The Oil Seection Board for
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Bihar has already been constituted for se-
lection of dealers/distributors and issue of
advertisements and interviews by Oil Selec-
tion Boards are in progress.

[English]
Import of Medical Equipmments

1636. SHRI RAJNATH SONKAR
SHASTRI: Willthe Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the exemption of customs
duty on medical equipments imported from
abroad required for Hospitals used to be
granted by the Director General Health
Services (D.G.H.S.);

(b) if so the reasons for this exemption
now being exercised by his Ministery at
present;

(c) the number of cases pending of
grant of import duty exemption’

(d) the reasons for their pendency;and

(e) the number of equipments already
imported and are waiting clearance from
customs for want of duty exemption?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI  B.
SHANKARANAND): (a) Yes Sir.

(b) The powers of recognising the hos-
pitals in various categories under the rel-
evant custom notification vest only with the
Ministery of Health & F.W.

(c) to (e). The precedure for grant of
import duty exemption for import of hospital
equipment was being reviewed so as to
ensure full compliance with the provision of
relevant notification. The procedure has
been streamlined and the pending cases
are being processed exeditiously.
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1637. SHRI VIJAY NAVAL PATIL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state®

(a) the number of hospitals recognised
in each State for post-graduate diploma of
National Board of Examination;

(b) whether BARC Hospital ha;s ap-
proached the Government for recognition
for post-graduate diploma in paediatric; and

(c) the action taken by the Union Gov-
emment thereon?

THEDEPUTY MINISTER IN THE MIN-

. ISTRY OF HEALTH AND FAMILY WEL-

FARE (SHRIPABAN SINGH GHATOWAR):
(a) The National Board of Examiniation has
informed that there are 94 non-teaching
institutions accredited to the Board. The
details are given below:

Andaman & Nicobar - 1
Andhra Pradesh 6
Bihar 1
Gujarat 2
Karnataka 6
Kerala 6
Madhya Pradesh 4
Maharashtra 17
Delhi 13
Orissa 3
Punjab 1
Rajasthan 2
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Tamil Nadu . | o 23

Uttar Pradesh oA

West Bengal 8
Total ' 94

(b) and (c). The paediatrics department
of BARC Hospital had been accrediated by
the National Board of Examinations for a
period of three Years up to April, 1993. The
hospitals has since been remined about the
expiry of accrediation in January 1993 by
the National Boar of Examinations.

Funds for Irrigation Development in
Andhra Pradesh

) 1638. DR.K.V.R.CHOWDARY: Wil
the Minister of WATER RESOURCES be
pleaseed to state:
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(a) the funds allocated to Andhra
Pradesh for irrigation development during

- each of the last three years;

(b) whether the Government of Andhra
Pradesh has sought additional funds during
current financial year for the 'said purpose;

(c) if so, the details thereof; and

(d) the decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTERY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATERRESOURCES(SHRI
P.K. THUNGON): (a) Funds allocated to
Andhra Pradesh for irrigation development
comprising Major & Medium projects. Minor
Irrigaticn schemes. Command Area Devel-
opment Programme and Flood Control dur-
ing he last three years are as under:-

Year Approved outlays {Rs.in crores)
’ Actual Expenditure
1992-93 402.37 402.37(Revisedoutlay)
1991 -52 284.86 383.99
1990-91 300.00 340.61
(b) For the year 19993-94, the ap- (a) the Non-Governmental

proved outlays in respect of Major & Medium
Irrigation, Minor Irrigation , CAD Programme
and Flgod control is Rs.440 crores. No
specific reguest has been received from the
Gouwt. of Andhra Pradesh for additional funds
during the current financial year.

(c) and (d) . Does not arise.

Assistance to Non -Government
Organisations for Aids Control

1640. SHRIUDDHAB BARMAN' will
the Minister of HEALTH FAMILY WELFARE
be pleased to state:

Organisations getting financial aid to fight
AIDS in the North Eastern States;

(b) the funds released to these
organisations during 1992-93;

(c) whether any assassment is made of
their achievement in awareness creation;

and

(d) i so, the details thereof?

THE MINISTER OF HEALTH AND
_ FAMILY WELFARE (SHRI B.
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SHANKARANAND):(a) to(d). The guidelines
for collaboration with Non-Governmental
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Organisation for the implementation of the -
various components of the National AIDS

Control Programme have been approved
very recently. Three proposal from the
North-Eastern Region are in an advanced
state of consideration and are likely to be
approved shortly.

[Translation]
Renewal of Arms Licence

1641. . SHRI RAMESHWAR
PATIDAR:Will the Minister of HOME AF-
FAIRS be pleaed to state:

(a) whether the Government are aware
that one of the Memon brothers and one cf
his associates secured licences for their
guns from Sirsa in Haryariavand got them
renewed from Hubli in Karnataka:

(b) if so, the details thereof; and

(c) the action taken against the persons
found guilty?

THE MINISTERY OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT):(a) to(c). Government of
Haryana have intimated that neither Shri
Memon Ibrahim nor his co-accused, Mohd.
Ahmed Dosa has secured any licenc2 for
possession of firearms from Sirsa. Accord-
ing to the information received from
Karnataka Govt., the above mentioned two
persons made applications to the licensing
authority that Hubli Dharwad on 9.1.91 and
11.1.91 respectively for renewal cfthe arms
licences-purported to have been issued by
Sub-Divisional Magistrate, Sirsa, on the
ground that they had shifted their perma-
nent residence to Hubli. The licences were
renewed upto 31.12.91 and purchase pe-

riod was also extended upto 30.6.91. Shr
Memon Ibrahim produced a firearm betore
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the licensing authority, Hubii, Dharwad on 7-
2-991 and after inspection, the same was
entered in his licence. Govt of Karnataka.
have further intimated that appropirate ac-
tion has been initiated against the officials
responsible for lapse. Government of
Maharashtra were also requested to get the
matter investigated. They have intimated
that in March and June 1991 respectively, .

~ ShriMemon Ibrahim and ShriMohd.. Ahmed

Dosa and appliedtothe licensing authorities
at Bombay for registration of their licences
on the ground of change of address. Their
licences and weaopons were duly regis-
tered at Bombay. The licences of S/Shri
Memon Ibrahim and Mohd. Ahmed Dosa
were revoked by the lecensing authority.
Bombay , on 25/4/93 and 23/4/93 fespec-
tively. V

fEnglish]
Levy of Entry tax of New Vehicles_

- 1642.  SHRIGURUDASKAMAT: Will.
the Minister of HOME AFFAIRS be pleaséd
to state:

(a) whether there is any proposal to
change levy of entry tax on all the: new
vehicles entéring in Delhi: ‘

(b) if so, the details thereof; and

(c) the steps taken/being taken in this
regard? o :

THE MINISTER OF STATE IN THE
MINISTERY OF HOME AFFAIRS (SHRI
P.M. SAYEED):(a) to (c). Delhi Administra-
tion has been requesting for rationalisation

* of sales tax structure on the sale ot automo-

biles in the North India State/Union Territores.
It has also suggested that if such an eyer-
cise did not yield fruitful results, the Admin-
istration might be allowed 1o charge Entry.

Tax on vehicles which ate purchased ou
side but are brought to Delni for permanent -
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reqgistration and local use.

2. This matter has been discussed with
all the States and Union Territories of the
North Zone. Their response has been gen-
crally favourable. The Government of
Haryana has, however, expressed certain
reservations. '

3. The matter has again been taken up
with Haryana Government. No decision to
levy entry tax has been taken so far.

[Translation]
Import of Crude Oil
1643. DR. P.R. GANGWAR:

SHRI MANIKRAO HODLYA
GAVIT:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the countries from where the crude
oil was imported_during 1992-93 with the
quantity of oil imported and the amount
incurred thereon;and

(b) the quantity of crude oil proposed to
be imported during 1993-94 and value
thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PERTROLEUMAND NATU-
RAL GAS (CAPT SATISH KUMAR
SHARMA): (a) During 1992-33 Indian Oil
Corporation imported 29.24 MMT of crude
oil for a value -of Rs. 10685.86 crores both
under term contracts with the National Oil
Companies of Saudi Arabia, Iran UAE Ma-
laysia, Kuwait, Russia , Qatar and also
through spot purchases. Spot purchases
are not always relatable to specific coun-
tries.

(b) Government have approved import
of 2.8.9 MMT of crude oil for an estimated
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value of Rs.12432 crores approxnmately

.during 1993-94.

Irrigation By-pass Tunnel at Sardar
Sarover Project

1644. SHRI KASHIRAM RANA:Wili
the Minister of WATER RESOURCES be
pleased to state:

(a) whether the Government of Gujarat
has expressed serious conern at the delay
in construction of an irrigation by-pass tun-
nel at the Sardar Sarover Project:; .

(b) if so. the reasons for delay:

(c) whether there are payment of ar-
rears of share cost on Sardar Sarover Projct
to Gujarat by the other party-; and

(d) the steps proposed to be taken by
the Union Government to settle the pay-
ment of arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTERY OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) and (b) The
issue of construction of Irrigation By-pass
Tunnel at Sardar Sarovar Project has been
under discussion in the Narmada Control
Authority and the Review Committee for
Narmada Control Authority from time to
time. Various technical aspects of the mat-
ter are still to be resolved. In the third
meeting of the Review Committee for

" Narmada Control Authority held on 6th Feb-

ruary, 1993, it was decided that the State
Governments of Madhya Pradesh and
Gujarat would meet bilaterally with a-view to
resolve the differences on certain technical
aspects of the proposed Irrigation By-pass
Tunnel.

(c)and (d). Yes, Sir. The issue regard-
ingppayment of there costs on Sardar Sarover



97 " Written Answers

Project to the Government of Gujarat by
other party States has been discussedin the
meetings of Narmada Control Authority and
Sardar Sarover Construction Advisory Com-
mittee and the state have been appraised of
the need for immediate settlement of out-
standing dues tothe Government of Gujarat.
This issue has also been consideredby the
Review Committee for Narmada Control
Authority in its meeting of 6.2.93 and it has
been resolved that undisputed shares should
settled fully by the party States before March,
1993, even partially. The States with dues
have also agreedto decide the issue through
bilateral meetings with Gujarat.

Ayodhya Riots

1645. SHRISHANTARAMPOTDUKHE:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether action has been taken on
the FIRs filed against the accused of the
Ayodhya riots;

(b) if so, the details thereof;and

(c) the steps taken to rehabilitate the
riot hit victims?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED):(a) Yes Sir.

(b) According to the information fur-
nished by the State Government,373 cases
were registered and 58 persons were ar-
rested. In 14 cases, chargeshers have been
filedinthe courts. In299 cases, final reports
have ben submitted and the remaining 60
cases are still under investigation.

(c) An amount of Rs. 32 lakhs was paid
to the next of jin of persons killed, Rs.3,600/
- to those who received injuries and Rs.
22.54,600/- to those who lost their property.
Besides this, 54 quintals of foodgrains and
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685 blankets were supplied to the riot-
affacted persons.

[Translation]

Kidnapping of Hotel Workers in
Himachal Pradesh

1646. SHRIPANKAJCHOWDHRY:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Himachal Pradesh Ho-

" tel and Restaurant Association has alleged

that striking workers of hotels in Shimla have
kidnapped some workers;

(b) if so. whether the Association has
requested to take stern action against the

kidnappers:

(c) if so. whether the Government have

taken any action in this regard;

(d) if so, the details thereof;and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) FIRs have ben fil-ed regard-
ing two workers alleged to have been kid-
napped by striking of hotels /restaurants in
Shimla.

(b) The Association filed a Writin Court
and obtained an injuction, restraining the
workers from approaching within 50 meters
of the hotel entrance, from preventing ac-
cess to workers, tourists, visitors and propri-
etors and from raising slogans in the area
declared out of bounds for striking workers.

(c)and(d). Yes. Sir. The Government

" has taken steps to implement the Court

orders. 21 cases. including the two cases
mentioned above, have been registered
against the striking workers of the hotels in
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Shimla. In addition. 4 teams. each, compris-
ing an Executive Magistrate, six police offi-

cials and two members of the Hotel Associa- -

tion. are patrolling different areas of the
town to prevent striking workers from ha-
_rassing the tourists. Efforts are also con-
tinuing for an amicable settlement of the
dispute. i

(e) Doest not arise. -
Cancellation of LPG Agencies in MP

1647. SHRIVISHWESHWARBHAGAT:

SHRI KHELAN RAM JANGDE:

Will the Minister of PETROLEUM AND.
NATURAL GAS be pleased to state:

(a) the number of LPG agencies and
petrol retail outlets in Madhya Pradesh of
‘which distributorship has“been cancelled
during 1992-93;

(b) the reasons for the cancellation:

" (c) whetherthe complaints of mal-prac-
tices are being received even after the
cancellation; and

(d) if so, the reaction of the Government
thereto?

.THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). Distributorship of
one retail outlet has been cancelled in
. Madhya Pradesh during 1992-93 due to a
dispute amongst the partners.

(c) No, Sir.
(d) Does not arise.
Seizure of Arms and Ammunition

1648. SHRI HARISINH CHAVDA: Will
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the Minister of HOME AFFAIRS be pleased
to state:

(a) whether arms and ammunition
smuggled from Pakistan have recently been

. seizedatthe Banaskanthaborderin Gujarat;

(b) if so, the details thereof; and

(c) the measures taken by the Govern-
ment to stop such illegal tendency?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a)and (b). yes, Sir. Seven
offences have been registered in
Banaskantha District of Gujarat in connec-
tion with smuggling of arms and ammunition
from Pakistan. Besides a large quantity of
ammuniticn and explosives. 4 AK series of
rifles and 52 pistols/revolvers, all foreign
made, were also recovered from the ac-
cused.

" (c) Government have initiated all nec-
essary and appropriate steps tocheck smug-
gling of ‘arms and ammunition. including
strengthening and deployment of para-mili-

" tary forces. their intensified patrolling and

issue of sophisticated border surveillance
equipments. Gearing up of State inteligence
net work and close coordination between
various agencies, opening of new check
posts and coordinating of surprise checks,
monitoring the activities of anti-social and
anti-national elements are some of the other
steps being taken by the State Government.

[English)

Milk Products

1649. SHRI RAM KAPSE: Will the Min-
ister of HEALTH AND FAMILY WELFARE

- be pleased to state:

‘(a) whether Shrikhand and Chakka Pre-

‘pared by traditional methods does not con-
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firm with standards prescribed under Pre-
" vention of Food Adulteration Act, 1954;

'(b) if sq, whether representations have
been made by various Associations/ Institu-

tions from the Westem Maharashtra to his -

Ministry regarding the difficulties experi-
enced by them in implementation of the
above mentioned provisions and requested
revisions of the standards in this regard; and

(c) if so, the action taken or proposed to
be taken by the Government in the matter?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a) and (b). The Associations of Shrikhand
and Chakka Manufacturers from Westem
Maharashtra have represented that
Shrikhand and Chakka prepared by tradi-
tional methods do not conform to the stan-
dards as prescribed under prevention of
Food Adulteration Rules, 1955, as such

Govt. should re-consider the standards pre--

scribed under the act.

’(c)' The matter is under consideration. .

[Tr&nslation):
Parking of Vehicles

1650. SHRIRAJVEER SINGH:.WiH the
Minister of HOME AFFAIRS be pleased to
state:

] '(a) whether parking of vehicles at foot
paths is protjibitest in Delhi;

(b) if so, the number of vehicles im-
pounded on this ground during the last six
months; and

] (c) the amount of fine collected from
them?

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) Yes, Sir.

(b) 116 vehicles were impounded by
Delhi Police on this.ground during the period
from 1.1.93 to 30.6.93.

(c) Rs. 12510/-

[English]
Census Report

1651. SHRI ARJUN CHARAN SETHI:
Will the Minister of HOME AFFAIRS be
pleased to state: )

" (a) whether the Census Report of 1991
has been made available to the States/UTs;
and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) The Census report of 1991
contaiing basic details of population has
been made available to the States/UTs.

(b) Does not arise.

[ Translation)
Sale of Intoxicating Toffees

1652. SHRI RAM SINGH KASHWAN:
Will the Minister of HOME AFFAIRS be
pleased to state: ’

(a) whether the Govemment have re-
cently identified any gang engaged in the

sale of intoxicating toffees in Delhi;

(b) if so, the number of persons ar-
rested in this regard;

(c) the action taken against them;
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(d) the quantity of intoxicating toffees
recovered from the arrested persons; and

(e) the steps being taken by the Gov-
ernment to check such cases in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) No, Sir.

(b) to (d). Do not arise.

(e) The local police has been directed to
collect intelligence and observe necessary
vigilance about sale of intoxicating toffees in
their areas for taking immediate effective
action against such persons.

Compensation to Displaced
Persons

1653. SHRIRAMNIHORE RAI: Willthe
Minister of COAL be pleased to state:

(a) the number of families displaced by
Kharia Project of Northem Coal fields Lim-
ited, Singrauli in Madhya Pradesh and
Sonbhedra in Uttar Pradesh;

(b) whether any compensation has been
paid or residential plots allotted to them;

(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e) the number of the displaced per-
sons to whom employment has been pro-
vided and the number of those who are yet
to be given employment?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) 155 families have been displaced by
Kharia Project in Uttar Pradesh. No family
has been displaced in Madhya Pradesh.

(b) Yes, Sir.
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(c) A sum of Rs. 32.52 lakhs has been
paid as compensation and 155 residential
plots have been allotted.

(d) Does not arise.

(e) 68 displaced persons have been
given employment and 8 persons are yet to
be given employment. They are awaiting
availability of vacancies in the Project.

Drug Addiction
1654.

SHRI RAM PUJAN PATEL:
DR. LAL BAHADUR RAWAL.:

Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state:

(a) whether several deaths have been
reported due to excessive intake of intoxi-
cant drugs in the country during the current
year;

(b) if so, the details thereof;

(c) whether the World Health
Organisation has advised the Government
to have a rigid control on the sale of these
drugs; and

(d) if so, the steps taken by the Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a) and (b). No, Sir.

(c) and (d). No such advice has been
received from WHO recently. However, the
sale of such drugs is already regulated
under the Drugs and Cosmetics Act and

. Narcotic Drugs and Psychotropit substances

Act.
LPG Agencies in West Bengal
1655. SHRI BIRSINGH MAHATO: Will

the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:



105  Written Answers

(a) the number of LPG agencies in
West Bengal at present;

(b) the norms in regard to population
laid down by the Government for opening a
LPG agency at a certain location; and

(c) the details of the scheme formulated
for opening of LPG agencies on the popula-
tion basis during 1994-95 in such areas
where these are less in number?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. . SATISH KUMAR
SHARMA): (a) There were 299 LPG agen-
cies in West Bengal as on 1-4-1993.

(b) LPG distributorships are opened at
places with a population of 20,000 and
above, in a phased manner, subject to
product availability, provided the location
offers adequate potential to sustain an eco-
nomically viable distributorship.

(c) In the LPG Marketing Plan for 1992-
94. 34 locations have been proposed for
West Bengal. marketing Plan for 1994-95
has not yet been finalised.

[English)
AIDS Victims

1656. SHRI SUSHIL CHANDRA
VARMA: Will the Minister.of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the estimated number of HIV posi-
tive and AIDS victime in the country at
present; and

(b) the estimates of his Ministry in re-
gard to HIV positive and AIDS victims by
2000 AD and that of World Health
Organisation?

THE MINISTER OF-HEALTH AND
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FAMILY WELFARE (SHRI  B.

- SHANKARANAND): (a) and (b). The re-

ported number of AIDS cases so far in the
country is 377. While no official estimates
have been made so far,- Government is
inclined to accept the opinion of the epide-
miologists from the World Health
organisation that the total estimated num-
ber of HIV infected persons in the country
currently would be about one million. Ac-
cording to the projections made by the
World health Organisation, the South-East
Asia region would have about 10-11 million
cumulative HIV infections by the year 2000
and the majority of these cases are likely to
be in India, Thailand and Myanmar. -

Fire Accident in Mathura Refinery
1657. SHRIP.P. KALIAPERUMAL.: Will
the Minister of PETROLEUM AND NATU-

RAL GAS be pleased to state:

(a) whether afire accident took place on

‘May 5, 1993 in the Mathura Refinery plant;

(b) if so, the causes therefor;

(c) the estimatedloss as a result thereof;
and :

(d) the steps taken to avent such fire
accidents in the refinery?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) Yes, Sir. '

(b) As reported by I0C the fire was
caused due to leakage of lubricating oil,
which soaked the insulation and subse-
quently caught firesdue to auto-ignition.

(c) The estimated loss to the equipment

_ and facilities due to the fire is approximately

Rs. 5.0 crores,
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(d) To prevent recurrence of such fire
incidents, steps have been taken by the
Government through its Oil Industry Safety
Directorate, to advise all oil companies to
analyse the cause of each major fire, to

ensure further strengthening of the Inspec- -

tion, Maintenance and Operating proce-
dures, and to conduct periodically, special
safety Audits by multidisciplinary teams for
necessary corrective measures wherever
required.

Gas terminal at USAR

1658. PROF. ASHOK ANANDRAO
DESHMUKH: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to
state: )

'(a)_ whether the Government propose
to set up a 30 MM CPD gas terminal for
. Bombay High/South Basin gas at Usar;

(b) if so, the details thereof; and

(c) the time by whichi it is likely to be set
up?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). The concept of laying
a gas pipeline to the South from a suitable
land fall point on the Western Coast has
been approved in principle. Other details
have not been worked out.

[Translation]
Kala-Azar
1659. SHRI SHIVA SHARAN SINGH:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the areas affected by Kala-Azar
epidemic in Bihar and other States;
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(b) the total number of lives it hag
claimed during last two years; and

(c) the steps taken/proposedto be taken
by the' Government to check and eradicate
it?

THE MINISTER OF HEALTH AND
WELFARE (SHRI P.
SHANKARANAND): (a) A statement is ap-
pended.

(b) As per reports from the State Gov-
emments, 838 and 1419 (Provisional) in
1991 and 1992 respectively.

(c) Control of vectorthrough DDfspray
in affected areas, early detection and treat-
ment of cases with appropriate drugs and
health educatior: activities are being under-
taken for control of Kala-azar..

STATEMENT

Name of the Distrcts Affected by Kala-
Azar in Bihar and other States

Endemic States

1. Bihar
1. Patna}
2. Nalands
3. Gaya

4. Jahanabad
5. Nawadah

6. Aurangabad
7. Bhojpur

8. Rohtas

9. Saran
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10.

11.

-

12.

13.

14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24
25.

26.

28.
29.

30.

.~ Siwan

Gopalganj

E. Champaran
W. Champaran
Muzaﬁérpur
Sitamarhi.
Vaishali
Dharbhanga
Madhubani
Samastipur
Bhagalpur
Monghyr
Khagaria
Begusarai
Puméa
Katihar
Saharsa
Madhepur
Dumkg
Sahebganj

Godda

West Bengal

Malda

Murshidabad
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3. West Dinajpur
- 4. 24-Parganas (N)

5. 24-Parganas (S)

6. Nadia
7. Hooghly
8. Burdwan

- 9. Darjeeling

Sporadic States
1. Assam
1. Dibrugarh

2. - Uttar Pradesh

1. Faizabad
2. Varanasi.
3. Ghonda
4. Sitapur
5. Aligarh

6. | Meerut

3. Bihar
1. Ranchi

’ [English]

Production of Petroleum Products

1660. SHRI ANANTRAO DESHMUKH:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the total production of petroleum
products in the country during 1991-92 and
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' 1992-93;

(b) the present requirement of petro-
leum products in the country;

(c) the measures proposed to be taken
to achieve self-sufficiency in the field of
petroleum requirement; and

(d) the foreign exchange spenton crude
and other petroleum products during 1992-
93 and likely to be spent during 1993-94?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH R\QMAH
SHARMA): (a) The total production of Petro-
leum Products in the country during the year
1991-92 and 1992-93 was 49.584 MMT and
51.677 MMT (Prov.) respectively.

(b) Requirement of petroleum products
for 1993-94 as per estimates is 63.1 MMT.

(é) besides promoting conservation of
" petroleum products in various fields, a num-
ber of oil and gas field development projects
are being implemented to enhancé produc-
tion or crude oil and natural gas. Govern-
ment have also offered certain oil/gas fields
for development by private companies. Ef-
forts are being made to increase the refining
capacity by taking up expansion of existing
refineries and by setting up of new grass
root refineries both in the Joint Venture and
Private Sector in order to reduce imports of
products.

(d) The foreign exchange spent on
crude and petroleum products during 1992-
93 was US$ 6078 million and the likely
foreign exchange required during 1993-94
is US$ 6958 million.

Assistance to Nab Sandalwood
Smuggler

1661. SHRIMULLAPPALLY
RAMACHANDRAN:
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SHRIMATIBHAVNA CHIKHALIA:
DR. RAMESH CHAND TOMAR:
SHRI BALRAJ PASSI:
DR.AMRITLAL KALIDAS PATEL.:
SHRI C.K. KUPPUSWAMY:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Governments of
Kamataka and Tamil Nadu have requested
the Union Government to provide assis-
tance for nabbing the sandatlwood smuggler
Veerappan and his gang;

(b) if so, the details thereof; and

(c) the action taken by the Union Gov-
emment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

" RAJESH PILOT): (a) to (c). The Govern-

ment of Karnataka had requested the Union
Govermment to deploy Central Para-Military
Forces for operations against Veerappan
and his gang. Accordingly, one Battalion of
BSF was sent to Karataka on 31.5.93.

Master Plan for Rahabilitation

SHRIAJOY MUKHOPADHYAY:
SHRI HARADHAN ROY:

1662.

Will the Minister of COAL be pleased to
state:

(a) whether any Master Plan has been
prepared by the Central Mine Planning and
Design Institute lelted for rehabilitation of
the people in the Ramgam Coalfield area of
West Bengal; and

(b) if so, the details thereof?
THE MINISTER OF STATE OF THE

MINISTRY OF COAL (SHRI AJIT PANJA):
(a) and (b). No, Sir. However. in 1982 the
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Central Mine Planning and Design Institute -
had prepared a report titled ‘An Approach to
Master Plan for Raniganj Coal fields' in
which some preliminary details about the
township development for the people likely
to be affected by mining activities in the
Raniganj Coal fields have been covered.
Twelve tentative locations for New town-
ships outside the coal bearing areas were
identified in this report.

Dowry Deaths in Delhi
1663. SHRI SANT RAM SINGLA: Wil
the Minister of HOME AFFAIRS be pleased

to state:

(a) the numbér of dowry death cases
reported in Delhi during the current year;

(b) whether inquiries have been insti-
tuted into all the cases;
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(c) if so, the outcome thereof;

(d) whether any culprits have been
apprehended;

(e) if so, the number thereof; and
(f) the special measures taken to check

such cases in Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) 60 cases of dowry deaths

- have been reported in Delhi during the

current year 1993 (upto 15.7.93)
(b) Yes, Sir.
(c) to (e). The disposal of dowry death

cases and the number of persons arrested
is as under:

Cases reported Cases pending

Cases pending No. of persons
trial investigation arrested.
60 14 46 136
(f) The Crime Against Women Cells [ Translation]

have been setup in all Police Districts. Laws
have been made more stringent to deal with
the menace of dowry deaths. All offences
under the Dowry Prohibition Act have been
made cognizable, non-bailable & non com-
poundable. A new section (Sec. 498-A IPC)
has been introduced providing for punish-
ment for cruelty/harassment on women by
their husbands & in-laws. In cases of deaths
within seven years of marriage Sec. 304-B
IPC has been inserted to provide for raising
a presumption against husband or in-laws,
thus shifting the onus of burden of proof on
them.

Tsundur Massacre

+ 1664. SHRI RAM VILAS PASWAN:
Will the Minister of WELFARE be pleased to
state:

(a) whether the incident of massacre of
Dalits at Tsundur in Andhra Pradesh that
took place in 1991, is being investigate into
by a special court; ‘

®

(b) if so, whether the special court has -

given its verdict against the accused;
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(c) if s0, the details thereof; and

(d) if not, the time by which it is ex-
pected?

THE MINISTER OF WELFAR (SHRI

SITARAM KESRI): (a) The case of atrocity -

committed on Scheduled castes at Tsundur
in Andhra Pradesh has been committed to
the Special Court.

(b) Not yet.

(c) Does not arise.

(d) The Special Court may take some
time to given its verdict.

{English]
Population Growth

SHRI SUDHIR SAWANT:
DR. LAL BAHADUR RAWAL:

1665.

Willthe M..nister of HEALTH AND FAM-
ILY WELFARE be pleased to state:

(a) whether the Government have con-
ducted any study/survey to find out the
relationship between literacy and'family plan-

‘ning and population growth and religion;

(b) if so, the outcome thereof;

(c) the rate of population growth and
literacy as per the 1981 and 1991 census in
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the country, State/UT-wise;

. (d) the areas in the country with low

" population growth and the reasons for the
~same;

(e) whether any incentive is given in
such areas; and

(f) if so, the details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) and (b). Studies
have established a correlation between fe-
male literacy and fertility. No studies/sur-
veys have been conducted to find out rela-
tionship between population growth and
religion.

(c) A Statement is annexed.

(d) Kerala. Tamil Nadu and Goa have
an annual exponental rate of 1.34%, 1.43%
and 1.49% respectively as compared to
2.14% forthe country during 1981-91. There
are several reasons such as age of mar-
riage. femaleliteracy, income levels, access
to family planning services etc. which have
influenced population growth.

(e) and (f). As per the NDC Revised
formula, 1991, 7.5% of the total allocation of
Central assistance to State Plans is ear-
marked for performance, of which 1% is for
Lowering Crude Birth ‘Rate and Infant Mor-
tality Rate.
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[ Translation]

lllegal Mining and Smuggling of
Coal

1666. SHRIUPENDRA NATH VERMA:
Will the Minister of COAL be pleased to
state:

(a) whether the Government are aware
of the illegal mining and smuggling of coal in
Bihar:

(b) if so. the details thereof; and

(c) the action taken by the Government
to remedy the situation?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) and (b). According to information re-
ceived from Coal India Limited, illegal min-
ing of coal has been reported from 17 sites
in Bharat Cooking Coal Limited, 17 sites in
Eastern Coal fields Limited and 6 sites in
Central Coalfields Limited, covering Damodar
river bed coal exposures, outcrops. aban-
vdoned/closed open cast and under ground
mines in Bihar. Unauthorisedly mined coal
from these sites might be getting smuggled
outside and sold clandestinely.

(c) Following steps have been taken for
prevention and stoppage of illegal mining of
coal:

1. Casesofillegalminingare reported
to district authorities and FIR's are
lodged.

2. As far as possible entries of all
abandoned underground mines are
properly sealed to prevent access
to illegal mining.

3. In abandoned open case mines,
exposed benches are covered with
over-burden.
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4. Close liasion and holding of meet-
ings with district authorities for seek-
ing the help and cooperation of
State administration for stoppage
of illegal mining.

5. Surprise checks andraids by secu-
rity forces and Central Industrial
Security Force (CISF) for stop-
page of illegal mining.

6. Persons involved in the Mafia ac-
tivities, when "apprehended are
handed over to district authorities
and FIR'’s are lodged.

7. Development and sustaining of
intelligence sources/informers for
the purpose of information and
conducting raids.

8. Development and maintenance of

electronic communications net-
work.

[English]
Corneal Diseases
1667. DR. K.D. JESWANI: Will the Min-
ister of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) the number ot Case$ of cornoal
diseaseses recorded annually;

(b) the number of them offered treat-
ment in the Government hospitals;

(c) the requirement of eyes every year
to meet with the blindness cases due to

comeal diseases; and

(d) the number of eyes procured every

year?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-

~
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FARE (SHRI PABAN SINGH GHATOWAR):
(a) and (b). Annual incidence date of comeal
diseases and details of treatment provided
in Govt. hospitals are not available.

(c) An NPCBfWHO survey of 1986-89
had estimated that there are about 1 million
cases of comeal blindness.

(d) The number of eyes collected in the
last three years is as under:

Year Eyes colected
1990 7467
1991 8651
1992 12519
[ Translation]

Lottery Fraud in Delhi

1668. SHRI
MANDAL:

BRAHMANAND

SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Crime Branch of Dethi
Police unearthed a lottery fraud worth over
Rs. 1 crore and 25 lakhs as reported in the
‘Hindustan Times' dated May 28. 1993:

(b) if so, the details there of;

(c) the number of persons arrested in
this connection;

(d) the action taken against them,

(e) the reasons for increasing lottery
frauds in Delhi; and

(f) the measures being taken to remedy
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the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFIARS (SHRIP.M.
SAYEED): (a) Yes, Sir.

(b) The case of alleged fraud unearthed

" by the Delhi Police Related to the second

draw of Shalimar Bumper Lottery run by the
All India Deaf & Dumb Society of Delhi.
Irreqularies noticed in the investigation so
far are as under:

1. The first prize of Rs. 51 lacs was
declared on the winning ‘ticket
No. 763447. When Shri Pritam
Kumar Rajak claimed the prize
money, his ticket was collected
through the bank by,the Society,
but subsequently the Society
denied getting any such ticket
and thereby deprived the ticket
holder of the Prize money.

The sole selling agent of the
lottery M/s. Bharat Agency sub-
sequently informed that the said
winningticket was never printed.

2. Permission to conduct this lot-
tery was given only for the State
of Andhra Pradesh and yet the
lottery tickets were sold in other
States and Union Territories.

3. Instead of printing 24 lac tickets
according to the scheme of the
draw. Only 2.4 lac tickets were
printed.

4. Against a sale of tickets amount-
ing to Rs. 120 lacs, the prize
money of only Rs. 12,000/- was
paid to the winning ticket hold-
ers, much againstthe announce-
ment.

(c) and (d).-A case u/s 380/420/120-B/
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294-A IPC has been rgistered. The Manag-
ing Partner of Bharat Lottery Agency, New
Delhi and the Honrary Secretary, All India
Deaf and-Dumb Society, Dethi, have been
arrested.

(e) Appointment of private persons as
organising agents of lotteries is the major
contfibuting factor for the fraud.

(f) The remedial steps taken up by the
police are as under:-

1. Divisional and Beat Officers have
been detailed to check such
crimes in their respective Divi-
sions and Beats.

2. Public has been advised to pur-
chase lottery tickets only from
authoriseddealers.

3. On receipt of any information

about forged lotteries, action is
taken under appropriate law
against the persons found in-
dulging in such crimes.

New Drug for Leprosy

SHRI SATYA DEO SINGH:
SHRIRAJENDRA AGNIHOTRI:

1669.

Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state:

(a) whether any other substitute to
‘Depsen’ the only medicine to treat leprosy
patients has been successfully tested;

(b) if so, the details thereof; and

(c) the results achieved so far on the
efficacy of this drug?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
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FARE (SHRIPABAN SINGH GHATOWAR):
(a) to (c). Treatment of leprosy cases with
combination of drugs (multi Drug Therapy)
namely, Rifampicin, Clofazinamine and
Dapsone has been found very effective. Out
of 7.4 million discharged leprosy cured
cases, more then 60% were cured with
MDT.

[English]

National Institute of Coal Manage-
ment

1670. SHRI BHUBANESHWAR
PRASAD MEHTA: Willthe Minister of COAL
be pleased to state:

(a) whether there is any propoal to
establish a National Institute of Coal Man-
agement at Ranchi, to impart training to its
executives; '

(b) if so, the details thereof; and
(c) by whenitis likely to be in operation?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) Yes.'Sir.

(b) The proposal is to set up a Human
Resource Development Centre to Plan and
steer training for Managers, Supervisors
and workers. The modalities of operation of

the Institute are under formulation.

(c) By January, 1995.
Bogus Arms Licences

1671. DR. MAHADEEPAK SINGH
SHAKYA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that illegally
licenced arms are being used by some
persons in Uttar Pradesh;
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(b) whether it is also a fact that their
bogus licences have been got prepared in
other States;

(c) if so, the number of such licences in
Uttar Pradesh especially in Etah district
which have been got prepared form Jammu
and Kashmir and Nagaland; and

(d) the action being taken by the Gov-
ernment for the cancellation of such li-
cences?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI

RAJESH PILOT): (a) to (d). Information is .

being gathered and will be laid on the Table
of the Sebha.

Sardar Sarovar Project
SHRI VILAS MUTTEMWAR:

DR. LAXMINARAYAN
PANDEYA:

1672.

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the news item
captioned “Gujarat to oppose Centre on
Narmada” appearing in the “Times of India”
dated June 28, 1993;

(b)ifso, the reaction of the Government
thereto:

(c) whether the construction work of
Narmada Sagar Bandh in Madhya Pradesh
has slowed down due tofinancial constraints;

(d) whether a demand has been made
to reduce- the height of the Dam; and

(e)ifso, the mactién of the Government
thereto?

- THE MINISTER OF STATE IN THE .
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MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF STATEIN THE MINIS-
TRY OF WATER RESOURCE (SHRI P K.

THUNGON): (a) Yes, Sir.

(b) The technical parameters of the
Sardar Sarovar Project were fixed by the
Narmada Water Dispute Tribunal after con-
sideration of various proposals put forth
before it. The Tribunal gave its final award
on 7.12.1979 which was published by the
Govemment of India in the official Gazette
on 12.12.1979 and become final and bind-
ing on the party States. According to Clause
XV1 of the Award, the project is subject to
review at any time after a period of 45 years
from the date of publication of the Award.
Such propositions can be considered only it
all the party States agree to amend the
Award of the Tribunal.

(c) As per the Narmada Water Dispute
Tribunal Award the Narmada Sagar damis
to be constructed concurrently with or ear-
lierthan the Sardar Sarovar Dam. However,
the construction of the Narmada Sagar Dam
is lagging behing due to several reasons
including financial constraints.

(d) & (e). Demand has been made by
several quarters to reduce the height of
Sardar sarovar Dam. But such propositions
can be considered only if all the party States
agree to amend the Award of the Tribunal.
[Translationj

Treatment of AIDS in Dethi

1673. SHRIBRIWJ BHUSHAN SHARAN

- SINGH: Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to state:

(a) whether training is provided for the
treatment of AIDS patients in several hospi-
tals in Delhi;

(b) if so, the details of such hospitals;
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(c) whether the facilities of proper
inivestigation of HIV blood are not available
in all the blood banks; and

(d) if so, the steps taken by the Govern-
mentto provide such facilities in all the blood
banks?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) and (b). The train-
ing for clinical diagnosis and management
of AIDS patients are being provided in the
following hospitals of Delhi, with the financial
support from Government of India.

1. Dr. Rammanohar Lohia Hospi-
tal, New Delhi

2. Safdarjang Hospital, New Delhi

3. All India Institute of Medical Sci-
ences, New Delhi

4. L.N.J.P. Hospital, New Delhi

5. Guru Tegh Bahadue Hospital,
New Delhi

6. Sucheta Kriplani Hospital, at-
tached to Lady Hardinge Medi-
cal Coleg, New Delhi

In addition to this Delhi Administrationis
alsoconducting regularly training ;5rogramme
for docotors and other Health Care Workers
in their hospitals as well 1< those in the
private sector.

(c) & (d). For testingof blood .?or HIV
Govemment have established 180 Zonal

Blood Testing Centres in the Govemment,

Voluntary and Private sector have been
linked to these. Zonal Blood Testing Cen-
tres, Rapid Testing Kits have been provided
for district level blood banks. Besides this

AUGUST 5, 1993

Written Answers 132

the rules under the Drugs and Cosmetics .
Actforinspection of Blood Banks have been
revised and made more stringent. It now

. provides compulsory testing of blood for

blood transmissible diseases.

[English]
Irrigation System
1674. SHRI NURUL ISLAM:
SHRISOBHANADREESWARA
RAO VADDE:
Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) the total investment made for devel-
opment of irrigation system in the country
during-each of the last three years, State-
wise;

(b) whether any long term plan has
been drawn up for irrigation facilities by the

" end of the century; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF STATE IN THE MINIS-
TRY OF WATER RESOURCE (SHRI P K.
THUNGON): (a) A statement showing total
investment made for developingirrigatian in
the country through Major and Medium
Projects, Minor Irrigation schemes and Com-
man.. Area Development Programme is
enclosed.

(b) and (c). No plan has been prepared
for imigation by the end of the century.
However, Eighth Five Year Plan whi¢ §oes
upto 1997 envisages creation of @8iitibnal
Irrigation potential to the extent of-5.09 and
10.7 million hectares through Major & Me-
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dium Surface Waster Irrigation Projects and
Minor Irrigation schemes respectively in the
country. During the Eighth Plan period, Rs.
22. 415 crores, Rs. 5,977 crores and Rs.

2,510crores have been allocated to Major &
Medium Projects, Minor Irrigation schemes
and Command Area Development
programme respectively.
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Distribution of Coal

1675. SHRI GABHAJI MANGAJI
THAKORE: Will the Minister of COAL be
pleased to state:

(a) whether the Government have in-
troduced free distribution of coal in the
country and allowed private secter in this
vital commodity under the new distribution
scheme;

(b) if so, the details thereof;

(c) whether the Government propose to
issue new licenses under the scheme;

(d) if so, the details thereof; and
(e) the E:urrent rates of each quality of
coal?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) to (d). Coal is supplies to actual users,
against the linkage/sponsorship or both.
This coal is not available for resale under the
provisions of the Colliery Control Order,
1945. However in order to further improve
the availability of coal, Coal is also sold
under a Liberalised Sale Scheme (LSS).
This coal is free from statutory controls.

Recently the Liberalised Sale Scheme
(LSS) has been further improved to extend
the beneiits 10 a large cross section of
buyers. Interested buyers under ‘LSS’ have
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been categorised as under:
1. Actual users
2. Mini Traders
3. \[Vhole Sale Traders
4. General

First preference in order booking and
despatches under Liberalised Sale Scheme
would be give to actual users who can draw
coal for their own use in addition to the
normal supplies being received by them
against sponsorships/linkages. Second pref-
erence would given to the Mini Traders
registered with coal companies. CIL have

. given wide? publicity inviting application for

registration as Mini Traders. They will be
registered on a continuous basis. Applica-
tion received upto 140\.8.1993 would be
registered in the first batch. The Mini Trad-
ers would be-supplied coal upto 100 tonnes
per month subject to availability after meet-
ing the orders booked by actual users. Third
preference would be given to the Whole
Sale Traders appointed by the coal compa-
nies subject to availability after meeting
orders booked by the first two categories. If
some quantity is still available, it would be

allocated to other interested buyers.

(e) Current rates for different grades of
coal as notified with effect from 19.6.1993
are gien in the atiatchea Statement

STATEMENT

Statement showing gradewise current prices of coal produced by Coal India limited
(CIL) and Singareni Collieries Company Limited (SCCL) effective from 19th June, 1993

(I) Coking, Semi-Coking and Weakly Coking Coals produced in Coal India Limited.

(Rs. Per tonne)

Steel Grade |
Steel Grade |l
Washery Grade |

996.00
831.00

720.00
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Washery Gradell 597.00
Washery Grade llI 459.00
Washery IV 428.00
Semi-Coking Grade | 720.00
Semi-Coking Grade | 597.00
(1) Non-Coking Coal produced in Coal India Limited.

Long flame coal

Grade A 635.00
Grade B 582.00
Grade C 512.00
Grade D 411.00
Other than long flame coal

Grade A 610.00
Grade B 557.00
Grade C 487.00
Grade D 386.00
Grade E 306.00
Grade F 244.00
Grade G 174.00

(1) Coal produced in SCCL (Andhra Pradesh)

Gradé o] 602.00
Grade D 530.00
Grade E 436.00
Grade F 358.00
Grade G 262.00

Note :- Prices indicated are for run of mine (ROM) Coal.
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Seminar on AIDS

1676. SHRIATAL BIHARIVAJPAYEE:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a recent World Health
Organisation seminar on AIDS was held at
Bangalore;

(b) if sc. the steps recommended at the
seminar to treat AIDS patients:

(c) the guidelines to be followed for
keeping the AIDS patients in hospitals and
their living in the society; and

(d) the follow-up action taken on the
recommendations?

THE MINISTER OF HEALTH AND
FAMILY WELFARE  (SHRI B.
SHANKARANAND): (a) No. Sir. However a
regional workshop on HIV/AIDS Prevention
and Control for Senior Dectors was held in
Bangalore on 18th and 19th September,
1992, This workshop was co-sponsored by
CMAL. (Christian Medical Association of In-
dia) and National AiDS Control Programme
ot Government of India with the technical
assistance from World Health Organisation.

(b) and (c). The workshop discussed
the modalities for pertaining to identification
of persons who require counselling, Clinical
management of AIDS cases infection con-
trol measures. and generation of aware-
ness and motivation among both the health
seekers and health-providers.

(d) The trainers have been imparted
training in the light of these guidlines and
rccommendations. They are in turn training
other staff of the hospitals. who will help
unprove the quality of patient care.
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[Translation]
Distribution of Chlorine Tablets
1677. . SHRIMATI MAHENDRA

KUMARI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether chiorine tablets distributed
in Delhi are sub-standard and have resulted

in the spread of Gastroenteritis;

(b) if so. whether any inquiry has been
conducted in this regard;

(c) if so. the outcome thereof: and

(d) the action taken against officers
found quality?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRI PABAN SINGH GHATOWAR):
(a) No. Sir.

(b) to (d). Do not arise.

AIDS among Women

1678. SHRI ARVIND TRIVEDI: Willthe

- Minister of HEALTH AND FAMILY WEL-

FARE be pleased to state:

(a) whether the spread of AIDS virus is
on a constant increase among women:

(b) if so. whether the Government are
chalking out a special plan to check it:

(c) if sc. the details thereot: and

(d) the time by which it is likely to be
implemented?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) Yes, Sir. This trend
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has-been observed in all the countries af-
fected with AIDS.

(b)to(d). The Govemmenthave evolved
certain strategies to control the spread of
HIV infection/AIDS during the Vil Five Year
Plan (1992-97). There are :-

(a)  Generation of awareness among
the public especially the high risk
behavic ur groups for safe sex;

(b) Promotion of blood safety and
rational ue of blood.

(c)  Control of Sexually Transmitted
Diseases;

(d) Better Clinical Management of
AIDS cases; and

(e) Promotion of Condom use for
prevention of STD/HIV

()  Collaboration with Non-Govern-
mental Organisations in specific
prevention programmes to con-
trol and contain intravenous drug
use.

Hospital and Medical College at
Bareilly

1679. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state: V

(a) the progress made so far in the
setting up of 500-bed hospital at bareilly
under “Counter Magnet City” scheme;

(b) whether the Government propose
to setup a Medical College at Bareilly during
the Eighth Five Year Plan; and

(c) if so, the time by which a decision is
likely to be taken in this regard?

AUGUST 5, 1993
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THEDEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a) to (c). Information is being collected and
will be laid on the table of the House.

Production of Petroleum Products and
Natural Gas

1680. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the quantity of petroleum products

" and-naturatgas required in the country;

{b) the details of the petroleum prod-
ucts and natural gas produced in the coun-
try; ‘

(c) the quantity of the petroleum prod-
ucts and natural gas proposed to be im-
portedin the public and private sector during
1993-94;

(d) whetheAr there is any proposal to set
up oil refinery or natural gas plant by foreign
companies in the country; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) The demand for Petroleum

. products for 1993-94 is estimated to be 63.1

MMT. The current supplies of natural gas is
around 42 MMSCMD.

(b) The production of Petroleum prod-
ucts in 1992-93 was 52.9 MMT and natural
gas was 49.48 MMSCMD.

(c) The public Sector Oil Companies
are likely to import 15 MMT of Petroleum
products in 1993-94. Information about im-
ports by private sector is not maintained.
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(d) and (e). Government of India have
issued LOlIs for five refineries to foreign
parties and Indian parties with foreign col-
laboration.

Shortage of Doctors

1681. SHRI RAM PRASAD SINGH:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the doctor-patient ratio in the coun-
try as compared to other developed coun-
tries at present:

(b) the steps taken by the Government
to encourage the setting up of m_re Medica!
Colleges in public and private sectorto meet
this shortage:

(c) whether the Government propose to
re-introduce the Intermediary Medical
‘lourses like LMP on the basis of Engineer-
ing Diplema holders who are in good de-
mand in the country: and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a) The doctor-population ratio in the coun-
try at present. is reported to be 1:2312. The
comparable figures of doctor-population ratio
for developed countries as taken from the
World Development Report. 1993 as fol-
lows:

Name of the Country Population per
Doctor

1. lreland ‘630

2. Canada 450

3. Germany - 370

4. United States 420

5. Japan 610
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(b) There is no proposal with the Central
Government to establish any new medical
college in the public sector due to financial
constraints. As regards private medical col-

- leges, they can be established provided

they conform to the standards set out in the
recent Indian Medical Council (Amendment)
Act. 1993.

(c) There is no such proposal.

(d) The Medical Council of India is not
infavour of starting any such medical course.

[English]

National Malaria Eradication
Programme

1682. SHRI IMCHALEMBA: Will the
Minister of HEALTH AND FAMILY WEL-

'~ FARE be pleased to state:

(a) whether National Malaria Eradica-
tion Programme was launched in the coun-
try at the behest of WH.O.: |

(b) if so. year of its launching with
objectives:

(c) the progress made so tar under
National Malaria Eradiction Programme;

(d) the amount spent duﬁng the last
three years on NMEP:

(e) whether 2 million new cases of
Malaria are being reported in the country
annually: and

(f) the steps Government propose to
take to ensure complete eradication of Ma-
laria from the cauntry?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR! B.
SHANKARANAND): (a) and (b). In confor-
mity with the recommendations of the Eighth
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World Health Assembly, the government of
India launched the National Malaria Eradi-
cation Programme during 1958-59 with the
objective to eradicate malariain the coum'ry.

(c) The morbidity and mortality due to
malaria was drastically reduced from the
pre-programme estimate of 75 million cases
and 0.8 million deaths to 0.1 million cases
with no death in 1965. Subsequently, due to
various factors, the incidence started in-
creasing and reached 6.47 million in 1976
With the implementation of the Modified
Plan of Operation, the incidence of malaria
has been brought down to around 2 million
cases per annum in the last few years.

" (d) The amount spent during the last
three years are as under:-

(Rs. in lakhs)

Year Amount Spent
1990-91 7658.64
1991-92 7263.46
1992-93 . 9780.44

(e) Yes, Sir.

(f) For effective control of malaria,
malariogenic stratification along with imple-
mentation of revised approach consisting of
prompt case detection and treatment and
use of new bio-technologies for vector con-
trol are planned.

[ Translation)
Multi-Purpose Projects
1683. SHRI SHIVRAJ SINGH

CHAUHAN: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether some multi-purpose projects
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of Madhya Pr.adesh are pending with the
Union Govemment for clearance;

(b)'if so, the details thereof and their

position as on June 30, 1993;

(c) thé time by which these projects are
likely to be cleared; and

(d) the amount proposed to be provided
by the Union Government during 1993-94
and 1994-95 for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF STATE IN THE MINIS-
TRY OF WATER RESOURCE (SHRIi P K.
THUNGON): (a) and (b). Out of the 3 mul-
tipurpose projects of Madhya Pradesh atthe
Centre, 2 projects namely Bargi Multipur-
pose estimated to cost Rs. 566.34 crores
enviseging irrigation benefits to 219800
hectares and installed capacity of 105 MW
and Kolar estimated to cost Rs. 139. 14
crores envisaging irrigation benefits in 60870
hectares and water supply of 56.75 million
cubic metres to Bhopal city have been found

. acceptable by the Advisory Committee in 9/

89 and 4/92 respectively subject to the
compliance of certain observations such as
obtaining environmental clearance. concur-
rence of the State Finance Department etc.
by the State Government. The modified
project proposal for the remaining multipur-
pose project namely omkareshwar estimated
tocost Rs. 1616.04 crores envisaging irriga-
tion benefits to 283320 hectares and in-
stalled capacity of 520 MW has been re-
ceived at the Centre in 11/92. The State
Government is required to sort out various
techno-economic issues and obtain envi-
ronmental and forestsclearances.

(c) The clearance of projects depend
upon how soon the State Government com-
plies with the observations of the Central A
praising Agencies and obtains clearances
from the Ministry of Environment & Forests
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on environmental and forests angles and
Ministry of Welfare on rehabilitation aspects
if the project involves displacement of sched-
uled caste/scheduled tribes population.

(d) The Working Group of Planning
Commission has recommended outlays of
Rs. 20.25 crores for Bargi Multipurpose
Project, Rs. 10 crores for Kolar Project and
Rs. 3.25 crores for Omkareshwar Multipur-
pose Project for 1993-94. The outlays for
1994-95 have not been finalised.

[English]
Raids on LPG Agancies in Gujarat

1684. SHRIHARIBHAIPATEL: Willthe
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Vigilance Deparntment IOC/
BPC/HPC has conducted any raids on the
LPG agencies in Gujarat to detect fake
priority vouchers for releasing LPG connec-
tions during the last three years; and

(b) if so, the number of such agencies
and the connections canceled/suspended
in the State?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) No. Sir.

(b) Does not arise.

Supreme Court Judgement on
Right of Bangladeshi Refugees

1685. SHRIB.L. SHARMA PREM: Will
the'Minister of HOME AFFAIRS be pleased
'to state:

(a) whether the Government are aware
of the Supreme Court Judgement of May,
1993 regarding right of Bangladeshi refu-
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gees to Indian citizenship in the case of a
special leave petition by the Government of
Arunachal Pradesh and M/S. Khudiram and
others;

(b) whether the Supreme Court ruled in
the case that the refugees enjoyed funda-
mental right to life-and liberty and not the
right to Indian citizenship; and

(c) if so, the reaction of the Govern-

- ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRIP.M.
SAYEED) '

(a) Yes. Sir.

(b} Inits Judgement, the Supreme Court
quoted its earlier ruling in the case of Lous
De Raedt Vs. Union of India, wherein for-
eigner i confined to Article 21 for ‘life and
liberty’ and does not include ‘the right to
reside and settle in this country, as men-
tioned in Article 19 (1) (e). which is appli-
cable only to the citizens of this country.

(c) The question of citizenship of these
refugees is to be decided under Section 5(1)
(a) of the Citizenship Act. 1955.

Heart Attack among Women

1686. DR. C. SILVERA: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether women are getting more
and more heart attacks than men;

(b) if so, the details thereuf and the
reasons therefor;

((c) whether the Union Government
propose to aducate women through media
in this regard: and
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(d) if so, the details thereof?

THEDEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):

(a) According to Indian Council of Medi-
cal Research studies conducted in Western
Countries and in India do not confirm this
view.

(b) Does not arise.

(c) and (d). Prevention of heart dis-
eases is part of the health education
programme of the Government.

Leakage in Gas Pipeline

1687. SHRISHOBHANADREESWARA
RAO VADDE: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to
‘state:

(a) the number of times the gas pipeiine
from K.G. Basin leaked during the last 132
months:

(b) the estimated loss to ONGC due to

these leakages;

(c) the estimated losses to the adjacent
farmers:

(d) the reasons for the frequent feak-
ages; and

(e) the action taken a/gainst the per-
sons/organisations responsiBle for this sub-
standard work?

THE MINISTER pF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) There were 97 leaks on
Tatipaka Kovur Pi7gline and 44 leaks in gas
flow lines from wells in past 12 months.
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(b) There were no tangible losses to
ONGC or GAll as the leaks were arrested
immdiately

(c)The leakages were due to deteriora-
tion of the coating of pipline and due to high
water table and corrosive soil conditions
which led to corrosion.

(e) Does not arise in view of (d) above
Producers Association

1688. SHRI GEORGE FERNANDES:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the All India Wax Produc-
ers Asociation has made a representation
inm regard to th problems taced by their
industry:

(b) if so. the details thereot;

(d) the action taken by the Government
to resolve their problems?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b) The Association has
raised issues concerning pricing of ‘slack
wax and stoppage of import of paraffin wax
etc.

(c) A present paraff wax Type | and
Type |l are imported to make good the
shortfall in domestic production. The pro-
cessors of slack wax are not affected by
these imports as they are predominantly

~ involved in making Type Ill. paraffin wax.

LPG Cylinders Manufacturing unit

1689. SHRIC.P. MUDALAGIRIYAPPA:
Will the Minister of PETRGLEUM AND
NATURAL GAS be pleased to state:
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(a) whether there is a great aemana by
the people of Kolar Gold Fields for setting up
of a Gas cylinder manufacturing unit which
could be undertaken by Bharat Gold Mines
Limited (BGML); and

(b) if so, the details thereof and the
Government'’s reaction thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) M/s Bharat Gold Mines Lim-
ited has not received any proposal for set-
ting up LPG cylinder manutacturing unit at
Kolar Gold Field area.

(b) Does not arise..
| Translation)

Grant of Indian Citizenship
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SHRI KASHIRAM RANA:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of applications received
for grant of Indian Citizenship by
naturalisation under Section 6(1) of the Citi-
zenship Act, 1955 during 1991, 1992 and
1993 so far; '

(b) the number of persons out of them
granted Indian Citizenship during the said
period;

(c) the number of applications rejected;
and

. 1d) the time by which the remaining
applications are likely to be finalised?

THE MINISTER OF STATE IN THE

1690. SHRI RAM TAHAL MINISTRY OF HOME AFFAIRS (SHRI
CHOUDHARY: " RAJESH PILOT)
(a) 1991 162
1992 118
1993 046
(Upto June)
(b) 1991 093
1992 072
1993 018
(c) 1991 057
‘1992 030
1993 007
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(d) Applications have to be submitted
through the State Governments complete in
all respects. Action is taken to dispose off
the applications as early as possible.

[English]
Demand and supply of coal

SHRI ANNA JOSHI:
DR. AMRIT LAL KALIDAS:

1691.

Will the Minister of COAL be pleasedto
state:

(a) whether the Government had sup-
plied coalto Gujarat, Maharashtraand Orissa
as per their demand during the last three
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years; '

(b) if not, the reasons for short supply of

_coal to these States; and

(c) the steps taken/proposedtobe taken
to meet the demand?

THE MINISTER OF STATE OF THE -
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) to (c). The requirements of coal are not
assessed State-wise. They are assessed
industry-wise. Available information indicat-
ing total quantities of coal supplied during
the last three years to coal consumers on
the States of Gujarat, Maharashtra and
Orissa are given below:

(Fig. in 000 tones)

(Data Professional)

States 1990-91 1991-92 1992-93
Gujarat 14655 15179 15320
Maharashtra 20838 23811 24092
Orissa 8613 9422 11584

The above dataindicates steady growth
of coal despatches to Gujarat, Maharashtra
and Orissa. Available information also indi-
cates that coal supplies to these States
during the year 1992-93 were adequate.
Coal Companies have however been asked
t step up coal supplies t the consumers in
order to meet their full requireme..ts.

[ Translation)
Rao Tularam Hospital, Delhi
1682. SHRI RAM LAKHAN SINGH

YADAV: Will the Minister of HEALTH AND
FAMILY V\_IELFARE be pleased to state:

(a) whether Rao Tularam hospital in-
Delhi has been facing various problems and
is not functioning to its optimum capacity;

(b) if so, the reasons therefor; and

(c) the remedial measures taken or
proposed to be taken by the Government in
this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI .B.
SHANKARANAND): (a) to (c). OPD ser-
vices were started in August, 1989

Indore services, however, could not be
started becauge of water and electricity
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shortage. A sum of Rs. 80.00 lakhs has
been paid to M.C.D. for providing dedicated
water-line to the hospital, DESU is also
expected to complete shortly all formalities
for providing regular electric connection to
the hospital. Certain posts are also to be
filled up.

Rehabilitation of Displaced Tribals

1693. SHRIKHELANRAMJANGDE: -

SHRI CHEDDI PASWAN:

Will the Minister of WELFARE be
pleased to state:

(a) whether the Government have for-
mulated a National Policy for the rehabilita-
tion of displaced tribals;

(b) if so, the salient features of the
policy; and

(c)if not, the reasons forthe delay in this
regard?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) National Policy for
rehabilitation of displaced tribals is under
formulation.

(b) Does not arise as the policy is yet to
be finalised.

(c) The policy is under consideration at
various levels and details are being worked
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" out.
Reply to letters of MPs

1694. SHRI UDAY PRATAP SINGH:
Will the Minister of COAL be pleased to
state:

(a) the number of letters received in his
Ministry from the Members of Parliamentary
between July 1, 1992 March 31,1993;

(b) the number out of them to which
acknowledgment and final reply had. been
sent, moth-wise;

(c) the number of letters still pending,
month-wise;

(d) the reasons forthe delay in acknowl-
edging the letters and giving final replies
thereto; and

(f) the steps taken to expedite the re- -
plies?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) Ministry of Coal has received 914 letters
from Hon’ble Members of Parliament be-
tween 1st July, 1992 to 31st March, 1993.

(b) and (c). The details are furnished in
the following statement inclusive of carried
over numbers:-

Month Number of letters Number of letters Number of letters
acknowledged during  replied and to be replied take-
the month. disposed. ing into account

- the total number of
letters received
during the month.

July, 92 145 152 . 5

August, 92 100 94 1




163 written Answers

AUGUST 5, 1993

Written Answers 164

Number of letters

Month Number of letters Number of letters
acknowledged during  replied and to be replied take-
the month. .disposed. ~ing into account

the total number of
letters received
-during the month.

September, 92 105 103 1

October, 92 85 91 6

November, 92 93 92 '8

December, 92 111 101 9

January, 93 39 52 7

February, 93 71 65 k!

March, 93 83 75 21

Total: 832 825 89

(d) In the absence of information being
available in the Ministry and the time re-
quired for obtaining the same from
organisations concemed, there has been
delay in giving the final replies.

(e) Constant reminders are sent to
expedite the receipt of information required
for the replies including periodic reviews.

Replies to letters of M.Ps.
+1695 SHRI HARIKEWAL PRASAD:
SHRI MOHAMMAD ALI

ASHRAF FATMI:

Will the Minister of WELFARE be
pleased to state;

(a)the number of letters received in his
histroy from the Members of Parliament
between July1,1992 and march31,1993;

(b) the number out of them yowhich

acknowlédgemem and final reply had been
sent , month-wise;

(c)the number of letters still pending,

monthwise;

(d) the reasons for the delay in
acnowledgement the letters ang giving final
replies thereto; and

(e) thesteps taken to expediate the
replies?

THE MINISTER OF WELFARE(SHRI
SITARAM KESRI): (a) 561

(b) and (c). A statement is attached.

(d) Informatiion/Comments have to be
obtained from the Ministeies/Departments
stte Governments/which Territories and
other agencies concemed for processing
the letters and giving a final reply.
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(e) Letters receivedfrom M.Ps. and other Governments/ Union Territories etc.
VIPs are computerised and-their disroval Expenditiously the matter are taken at high
closaly. monitored. For obining the com-  levels and purseed communtly.
ments/views of the ministrios/Deptts./State '
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Production Capacity of Washeries

1696. SHRI LAL BABU RAI:
SHRI MOHAMMAD ALI
ASHRAF FATMI:

Will the Minister of COAL be pleased
to state: :

(a) whether the production capacity of
washeries has been increased during the
last three years; and

(b) if so, the particulars of the washeries,
their capacity and the extent top which the
capacity has been increased?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) and (b). No new washery has been
added to the existing capacity of washeries
inthe Coal India Limited during the last three
years. However, two cooking coal washeries
having total capacity of 5.1 million tonnes
per annum and two now-coking coal
washeries having total capacity of 11.00
million tonnes per annum are under con-
struction.

{English]
Homoeopathic Medical Colleges
1697. SHRI ASHT BHUJA PRASAD
SHUKLA: Willthe Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
(a) whether the Government propose
to close down Homoeopathic Medical Col-
leges in Uttar Pradesh;

(b) if so, the details thereof; and

(é) whether the budgetary allocation for

Homoeopathic Department in U.P. has not .

increased during last three years?

THE DEPUTY MINISTER IN THE MIN-
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ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a) to (c). The information is being collected
and shall be laid on the Table of the House.

North Eastern Council

1698. DR. JAYANTA RONGP!: Wilithe
Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government have re-
ceived any demand to change the existing
structure and rules of the North Eastem
Council (NEC);’

(b)if so, the reaction of the Government
thereto;

(c) whether the Government propose to

~ convert the NEC into a elected body com-

prising entirely of the elected representa-
tives of the North Eastern States; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1P.M.
SAYEED): (a) Yes, Sir.

(b) to (d). No decision has been taken
to restructure the North Eastern Council.

Report of Amnesty International
1699. SHRI CHITTA BASU: Will the
Minister of HOME AFFAIRS be pleased to

state:

(a) whether the attention of the Govern-
ment has been drawn to the recently pub-

" lished report of Amnesty intemational on
- India alleging that certain Indian laws con-

travene some of the most important rights
guaranteed under the Intemational Con-
vents on Civil and Political Rights; and

(b) it so, the reaction of the Govemment
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thereto?

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): (a) and (b). We are
aware of the report of Amnesty Intemational
published recently, in which it has analysed
the examination of India’s second periodic
report by the Human Rights Committee and
made certain comments and recommenda-
tions. It has opined that provisions of some
Indian laws contravene certain rights guar-
anteed provisions of some Indian laws
contravanse certain rights guaranteed un-
der the International Convenient on Civil
and Political Rights. However, the Govem-
ment does not agree with the containing of
Amnestry Intemational. We have also is-
sued clarifications and rebutted the various
allegations that have been made by them in
this regard.

National Health Scheme

1700. SHRI SANDIPAN BHAGWAN:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Government have
sought financial assistance from the World
Bank for expanding its activities under the
National Health Scheme;

(b) it so, the details thereof;
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(c) the response of the World Bank to
these proposals;

(d) the patients convered under the

~ National Health Scheme for T.B. Leprosy

and other diseases, separately alongwith
the expenditure incurred during the last two
years in each State; and

(e) the steps taken/prqposed to make
available drugs required under the National
Health Scheme at a nominal cost?

THE MINISTER OF HEALTH AND
FAMILY  WELFARE  (SHRI B.
SHANKARANAND): (a) to (c). The Govern-
ment have sought assistance’ from World
Bank for the national Health Programmes.
The World Bank as already given assis-
tance of US$ 84 million for the national AIDS
Control Programme and US$ 85 million for
the National Leprosy Eradication
Programme. The Projects relating to the
control of Blindness and T.B. are being
developed for obtaining World Bank assis-
tance.

(d) Statements-| to IV arc annexed.
(e) Procurement of drugs 1s made by

the Medical Stores Organisation by an ap-
proved existing procedure.
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[ Translation]

Medical Reimbursement

1701. SHRI MAHESH KANODIA: Wil

the Minister -of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of cases received from
the beneficiaries of Central Govemment
Health Scheme for the reimburshment dur-
ing the last two years;

(b) the number of such cases pending
as on June 30, 1993; and

(c) the efforts made by the Govern-
ment_to dispose of these cases expedi-
tiously? '

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) 11,104.

(b) 189.

(c) The procedure of reimbursement of
medical claims of Central Government em-
ployees has been decentralised by delegat-
ing the powers to the respective Ministries/
Departments and the Reimbursement Sec-
tion in the CGHS Directorate has also been
computerised to dispose off medical claims
expeditiously.

Welfare Scheme

"1702. SHRI DEVENDRA PRASAD
YADAV: Will the Minister of COAL be
pleased to state:

(a) whether the Government are formu-

lating any scheme for the welfare of workers

and employees associated with coal mines;
and - ‘ -

(b) if s0, the details thereof?

SRAVANA 14, 1915 (SAKA)
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THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) and (b). Yes, Sir. During the post
Nationalisation period, CIL and its subsidiar-
ies have implemented massive welfare
programmes for the coal miners. Since 1975-
76 upto 1992-93 a sum of Rs. 4603.70
crores has been spent on such programmes
including construction and maintenance of
houses, water supply, medical and educa-

. tional and maintenance of houses, water

supply, medical and educational facilities,
statutory ad non-statutory welfare rjeasures,
cultural and recreational facilities etc. -

During the current financial year, CIL
has fixed a target for construction of 7577
houses and convering of 46,000 additional
population under Water Supply:s"éhemes.
The Bed ration in the hospitals is proposed
tobe raised firm 1: 120 (employees)to 1:100
in the next 5 years.

Instructions have been given to CIL for
purchase and setting up of 10 mobile medi-
cal vans with allmodem facilities and ensure
availability of scheduled drugs and medi-
cines in all the hospitals, dispensaries etc.
Instructions have also been given for repair
and renovation of hospitals, heaith centers
and dispensaries, and for repair and reno--
vation of houses of mine workers with a view
to making their living conditions more con-

" genial and amelioration of quality of life.

[English]
Cauvery Waters Dispute
1704. SHRI ANIL BASU:
SHRIMATI SUSEELA
GOPALAN: '
SHRI - AJOY
MUKHOPADHAYA:

SHRIMADAN LAL KHURANA
SHRI SIMON MARANDI:
SHR! SHIBU SOREN:
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Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) the details of the Supreme Court
verdict and the interim award given by
Cauvery Waters Tribunals:

(b) the quantity of water to be shared
between Kamataka and Tamil Nadu as per
award:

(c) whether the above award has been
. implemented:;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOQURCES
{SHRI P.K. THUNGON): (a) to (e). The
Cauvery Water Disputes Tribal was set up
on June 2. 1930 to adjudicate upon water
“ispute regarding the Inter-State River
Cauvery and River Vailley thereof. On 5th
January. 1991 the Tribunal dismissed the
C:vil Miscellaneous Petitions (C.M.P.) No.
4 9 and 5. 1990 field by the State of Tamil
Bady and Union Ternitory of Pondicherry for
intenim relief. The Supreme Count of India
while disposing oft the civil appeals of State
ot Tamil Nadu and Union Territory of
Pondicherry on 26.4 1991 held that the re-
quest for expeditious action i1s contained in
the letter of Government of Tamil Nadu of
July 6. 1986 and directed by the Supreme
Court, the Tribunal has given an order on
June 25 1991 directing the State of
Kamataka to release water from its resarviors
s0 as to ensure 205 Thousand Million Cubic
Feet (TMC) of water in Mettur reservior of
Tamil Nadu ir a year in regulated manner
and not increase its arga of irrigation by
Cauvery Waters beyond existing 11.2 lakh
acres. It also directed the State of Tami
Baud to ensure 6 Thousand Million Cubic
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Feetof Water to Union Territory Pondicherry
in a regulated manner.

After the Cauvery Water Disputes Tri-
bunal issued theri Interim Order on 25th
June, 1991, there have been various repre-
sentations against the Order and the issues
involved. Government of Karnataka also
promulagated an Ordance on 15th July,
1991 making certain provisions for hte pro-
tection of Irrigation in the Cauvery Basin
areas of Karnataka.

The Government consiered the matter
carefullyt and made a reference to the Su-
preme Court under clause (1) of article 143
of the Constitution of india on 27th July,
1991. The following questions were referred
to the Supreme Court of India for consider-
ation and report thereon namely,

1) Whether the Ordinance and the
provisions thereof are in acordance
with the provisions of the constitu-
tion; )

i) Whether the Order of hte Tribunal
constitutes a reporrt and a deci-
sion withjin the meaning of Section
5 (2) of the Act: and

i Whether the Order of the Tribnunal
is required to be published by the
Central Government in order tc
make it effective;

Hl) Whether a Water Disputes Tribu-
nal consitjuted under Act is com-
ponentto antany interim relief to
the parties to the dispute

The constitution Bench of the Supreme
Count heard the party States in this regard
and gave their opinion on 22nd November,
1991, as under:

1) The Kamataka cauvery basin Irni-
gation Protection Ordinance, 1991,
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passed by the Governor of
Karnataka on 25th July, 1991 (now
the Act) is beyond the legislative
competence of the State and is,
therefore, ultra vires the Constitu-
tion.

1) i) The Order of the Tribunal dated
25th June, 1991 constitutes report
and decision within the meaning of
Section 5 (2) of the Inter-State
Water Disputes Act, 1956;

ii) The said Order is, therefore, re-
quired to be published by the Cen-
tral Govermmment in the official Ga-
zette under Section 6 of the Act in
order to make it effective.

1 i) A Water Dsiputes Tribunal consti-
tuted under the Actis competent to
grant arfy intrim relief to the parties
to the dispute when a reference for
such rfelief is made by the Centrai
Government;

i) Whether the Tribunal has power to
grant interin relief when no refer-
ence is made by the Central Gov-
ernment for such relief is a ques-
tion which does not arise in the
facts and circumstances under
which reference is made. Hence
we do not deem it necessary to
answer the same.

Accepting the opinion Government of
India, in accordance with Section 6 of Inter-
State Water .sisputes Act, 1956, published
the decision of the tribunal in the Official
Gatte on 10.12.1991 thus making it final and
binding on the party States. As provided in
the Inter-Stat Water Disputes Act. 1956, the
State Governments are required to give
effect to the decision. Records show that
during the last two years (starting June 1
and ending May 31) inflow received in Mettur
reservior was more than the inflows ordered

SRAVANA 14, 1915 (SAKA)

Written Answers 202
by the Cauvery Water Disputes Tribunal.

[Translation)
Migration of Doctors

1705. SHRIANAND AHIRWAR:
SHRI MOHAN RAWALE:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) Whether the World Development
Report of World Bank door 1993 has ex-
pressed deep concern over the migration of
doctors and nurses from India to the
industrialised nations in large number;

(b) whether the World Development
Report has recommended measures like
migrating individuals ‘repaying some or all
the cost of their State-financed training’ Qr
signing service bonds for a specified period:
and

(c)if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN SINGH
GHATOWAR: (a) The report has noted that
the migration of health professional from
developing countries like Phihippines and
India to industrialised countries has both
positive and negative effects. On the posi-
tive side, it helps alleviate shortage in the
receiving countries and large remittancers
from overseas workers can improve the
standard of living in the countries of origin. -
Onthe negative side, the out-flow can cause
shortage of health workers in the home
country and the immigrating heaith workers
deprive their own countries the benefit (of-
ten state-financed) investment in educa-
tion.

(b) The report has noted that many
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countries have changed their immigration
and licensing laws regulations to alter the

patterns of migration. However, as short-

term immigration restrictions may have only
a limited effect, the report has opened that
other possibilities for encouraging health
professionals to remain in their hcme coun-
tries include reforming education finance to
require that individuals repay some or all of
the costs of state financed training, through
student loans or enforced service bond
requirements.

(c) The Government has already im-
posed restrictions on migration of doctors
and nurses except to developing countries.

[English]
Use of IV Fluids

SHRI TARA
KHANDELWAL.:

SHRI G. DEVARAYA NAIK:

SHRI V. SREENIVASA
PRASAD:

SHRI MOHAN RAWALE:

SHIR SANAT KUMAR
MANDAL.:

1706. CHAND

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether his Ministry has received
the inquiry report going into the misappro-
priation of public funds, negligence in using
intravenous (1V) fluids in Safdarjung Hospi-
tal, Delhi;

(b) if so, the findings thereof; and

(c) the action taken on the report?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRI PABAN SINGH GHATOWAR):
(a) to (c). The inquiry is under examination.

AUGUST 5, 1993

Written Answers 204

[ Translation)
Rape of Minors in M.P.

1707. SHRI BHEEM SINGH PATEL:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of cases of rape of
minors reported in Madhya Pradesh during
the last one year;

(b) the number of persons arrested in
this connection;

(c) whether some police personnel have
been found involved in some of the above
cases; '

(d) if so, the action taken agairist them;
and :

(e) the steps taken or proposed to be
taken to check such cases in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) According to available infor-
mation 77 cases of child rape below 10
years and 558 cases between 10 and 16
years were reported from Madhya Pradesh
during 1992.

(b) to (e). Registration, investigation,
detection and prevention of crimes including

. rape of minors is the responsibility of the

State Govemment . ‘Police’ being a State
subject, action against the guilty persons
including police personnel is to be taken by
the State Govemnment concemed.

{English}
- Medical Admission

1708. SHRI JEEWAN SHARMA: Will
the Minister of EALTH AND FAMILY WEL-

" FARE be pleased to state:
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(a) whetherthe attention of the Govern-
ment has been drawn to the news item

captioned “Government urged to intervence

in Medical Admissions” appearing in the
Hindustan Times dated May 29, 1993;

(b) if so, the reaction of the Governiment
thereto; and

(c) the steps taken by the Government
to mitigate the difficulties faced by these
Medical Colleges?

THE MINISTER OF HEALTH AND
FAMILY  WELFARE  (SHRI B.
SHANKARANAND): (a) Yes, Sir.

(b) and (c). According to the decision of
the Supreme Court of India, each State
Government has to work out its own proce-
aure for requlating admissions as well as the
fee structing in accordance with the scheme
given by the Supreme Court. Clarificatory
petitions have also been moved by various
parties before the Supreme Court. The Cen-
tral Government would formulate appropri-
ate guidelines in this regard in due course.

Shortage of Hoaspital Beds

1709. SHRI TEJ NARAYAN SINGH:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the hospitals run by the Government
in the country:

(b) the total bed strength of each hos-
pital at present and the actual requirement
estimated on the basis of patients admitted
during the last six months in each these
hospitals:

(c) the bed strength during the years
1970, 1980 and 1990, separately: and

&) the steps takeniproposed to be
taken to overcome the shortage of beds?
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THEDEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a) and (b). According to Central Bureaue of
Health Intelligence there were 4379 Gov-
ernment hospitals in the country as on
1.1.1991 with total bed strength of 415628.
Information about patients admitted during
last six months is not available.

(c) As on 1.1.1981 and 1.1.1991, the
total bed strength in Government hospitals
in the country was 312730 and 415628
respectively.

(d) ‘Health’ being a State subject, the
proposal for setting up of new hospitals to
overcome the shortage of beds are consid-
ered and implemented by the State Govern-
ments keeping in view their priorities and
overall availability resources.

Shortage of Ayurvedic Doctors

1710. DR. LAL BAHADUR RAWAL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is a shortage of doc-
tors in Ayurvedic Hospital. Alignaj, New
Delhi;

(b) if so, the details thereof;

(c) whether some doctors atready work-
ing there are under transfer making the
shortage of doctors more acture: and

(d) the remedial steps taken by the
Government to see that the hospital is func-
tioning to its optimum level?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRI PABAN SINGH GHATOWAR):
(a) and (b). Against the 9 sanctioned post, 8
Vaidayas are in position.
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(c) and (d). Steps have been initiated to
provide the fullcomplement of vaidays to the
hospital.

Pattent-Bed Ratio

1711. SHRI ANKUSHRAO RAOSHEB
TOPE: Will the minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the patient-bed and patient-doctor
ration in each State atpresent and how does
this ratio - compare with that of 1980 and
1990:

(b) whether several Government hospi-
tals are functioning under severe stress with
unbearable patients loads; and
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(c) if so, the manner in which the Gov-
emment propose to solve this problem?

THEDUPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH & FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR)-(a)
The population bed and doctor populaiion
ratios in the Country since 1951 given in the
atta :.ched statement.

(b) and (c) Health is a State subject .
The proposals for upgrading the health care
services including setting up of new hospi-
tals/dispensaries are considered an imple-
mented by the State Governments keeping
in vew their priorities ad oeerall avialability of
resources.
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[ Translation]
Installation of Tubewells

1712. SHRI K.D. SULTANPURI!: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whether Government of Himachal
Pradesh has sent any survey report for
installation of tubewells in the State:

(b) if so, the details thereof; and

(c) the funds allocated by the Union
Government for installation of tubewells?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES):
(SHRI P.K. THUNGON): (a) No. Sir.

(b) and (c). Do not arise.

[English)
Private Investment in Coal Washeries

1713. SHRIANADICHARANDAS: Will
the Minister of COAL be pleased to state:

(a) whether the Govt. are considering a
proposal toallow private investments for
setting up of Coal Washeries.

(b) if so. the coal mines identified:

(c) whether it is permissible under the
existing Rules and Regulations, and

(d) if not, the steps taken/proposed o
be taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANCA):
(a) and (c). The Coal Mines (Nationalisation)
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Act, 1973 hasbeen amendedw.e.f.9.6.1993
to allow private sector participation in coal
mining operations for captive consumption
for power generation, for end uses to be
notified and in washery operations.

(b) No coal mine as such has been
identified.

(d) Does not arise.
Open Cast Coal Mines

1714. SHRI GOPI NATH GAJAPATHI:
Will the Minister of COAL be pleased to
state:

(a) the number ot open cast coal mines:

(b) the share of open cast mmeé in the
total coal production:’

(c) whether there is any.proposal to
modernise some of these open cast coal
mines; and

(d) if so. the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHR! AJIT PANJA):
(a) The number of open cast coal mines in
Coal India Limited (CIL) is 118. In addition
there are 66 mines having both UG/OC
units. The number of open cast coal mines
in Singareni Collieries Company Limited

(SCCL) are 9.

(b) The open cast mines of CIL and
SCCL contributed about 73% and 39.98%
of their total coal production during 1992-93.

(c) and (d). The modernisation of coal
mines is a continuous process. Measures
being taken to modernise opencase maines
includ~ deployment of higher capacity dra-
glines, shovels. dumpers and drills. tfor
achiev‘mg higher level of productivity and
increasing efficiency.
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Aid to Voluntary Organisations

1715. SHRI AMRITLAL KALIDAS:
DR. VASANT NIWRUTTI:
SHRI KASHIRAM RANA:

Will the Minister of WELFARE* be
pleased to state:

(a) the criteria adopted by the Govern-
ment in providing financial aid to voluntary
organisations;

(b) the grants-in-aid provided to each
voluntary organisation functioning for vari-
ous welfare activities in the country during
the last three years, State/Union Territory-
wise:

(c) whether these organisations have
submitted their accounts and reports to the
Government: and

(d) if so. the details thereof;

THE MINISTER OF WELFARE (SHRI
SITARAM KESRIj: {a) While the criteria
adopted for extending grants-in-aid to vol-
untary organisations vary depending upon
the nature of scheme, the field of activity and
the target group. the following general prin-
ciples are kept in view;

i) The organisation should have some
minimum experience ir: the rotated
field.

if)  The organisation should be finan-
cially sound and should be in the
position to bear scheme at least
10% of the total expenditure on the
scheme.

i) The crganisation should not be re-
ceiving assistance in respect of a
particular scheme from more than
one source.
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iv)  Organisation having reputation and
experience of ail India nature is
preferred over a new organisation.

v) That the organisations is registered
underthe societies Registration Act.

[Placed in Library. See No LT 4317/
93]

(b) A statement is attached.

(c) and (d). Yes, Sir. The voluntary
Organiéations receiving grants in-aid are
required to submit periodic reports to the
Ministry of Welfare about the work done by
them, physical achievements and other
details and also annual audited accounts
indicating the income, item-wise expendi-
ture, auditor’'s report, balance-sheet, etc.
Normally the secondinstaiment of the yearly
grants-inaid is released only after satisfac-
tory evaluation of the progress reports and
audited accounts of the organisation.

Coronary Heart Disease

1716.SHRIBAPUHARICHAURE: Will
the Minister of Will the Ministerof HEALTH
AND FAMILY WELFARE be pleased to
state: :

(a) whetherthe Government have taken
adequate measures to control the coronary
heart disease epidemic;

(b) if so, whether any -.tudy was under-
taken by the Indian Council of Medical Re-
search to identity the persons suftering from
Coronary Heart Disease and those having
likely symptoms.

(c) if so, the outcome thereof; and

(d) the remedial steps taken by the
Government in this regard?
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a) Prevention of heart diseases is a part of
the health education programme of the
Government.,

(b) to (d). Indian Council of Medical
Research has initiated a study on preva-
ience and risk factor profile for Coronary
Heart Diseases. The study is still continuing.

Anti-Stress Properties of Tulsi

1717. MAJ. GEN. (RETD). BHUWAN
CHANDRA KHANDURI: Willthe Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether the Government are aware
that Pharmacologists from University Col-
lege of Medical Sciences. Delhi and their
counterparts from Academy of Medical Sci-
ences. Moscow, have studied the Anti-Stress
properties of Ocimum Sanctum (Tulsi) and
foundthatit has signiticant Anti-Stress prop-
erties:

(b) if so, whether the Government have
any plan to further develop the findings and
utilise the medicinal value of the plant for
common use;
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(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THEDEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WE.-
FARE (SHRIPABAN SINGHGHATOWAR):
(a) to (d). The information is being collected
and will be laid on the tab.e of the House.

Smuggling on indo-Bangladesh Border

1718. SHRI N.J. RATHVA: Will the
Minister of HOME AFFAIRS be pleased to
state: ’

(a) the details of smuggling cases de-
tected on the Indo-Bangladesh border dur-
ing the current year, month-wise:

(b) whether any agreement has re-
cently been signed between India and
Bangladesh to check smuggling on this
border; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP M.
SAYEED): (a) The relevant information is
given below:

Month (1993)

Number of Cases

Value of seizures

January 2851
February 2721
March 3136
April 2884
May 3077
June 2743

Rs. 2.16 crores
Rs. 2.31 crorés
Rs. 2.62 crores
Rs. 1 80 crores
Rs. 1.84 crores

Rs. 1.87 crores

(b) No. Sir.

(c) Does not arise.
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Amendment in WAKF Act

1719. SHRI SYED SHAHABUDDIN:
Willthe Minister of WELFARE be pleasedto
state:

(a) whether the Government have
finalised the draft Billto amend the Wakf Act;

(b) if so, when the Bills is likely to be
introduced;

(c) whether the Bill has been drafted in
the light of consultations with the Central
Wakf Council and with Members of parlia-
ment; and

(d) if not, the reasons therefor?

THE MINSTER OF WELFARE (SHRI
SITARAMKESR): (a) to (d). ABillto amend
the Wakf Act. 1914 and the Wakf Amend-
ment Act, 1984 containing provisions, in
respect of which there was a broad consen-
_tis atthe meetings held by Welfare Minister
with Musiim MPs, Muslim Ministers and
Members of Central Wakf Council, is likely
to be introduced year soon.

Leprosy Cure

1720. SHRI SURENDRA PAL PATHAK:
Will the Minister of HEALTH AND FAML LY
WELFARE be pleased to state:

(a) whether the Gcvernment have iden-
tificd the districts in Uttar Pradesh where
iarge number of persons are affected by
{prosy,
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(b) if so, the details thereof:

(c) the steps taken by the Government
for treatment of this disease in thesé dis-
tricts; )

(d) whetherthe Government have been
receiv :ing financial assistance from the
World Bank for eradication of leprosy; and

(e) if so, the details of assistance re-
ceived during each of the last three years ?

THEDEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR)!
(a) and (b). Out of 63 districts in the State,
32 and 13 districts are endemic with breva-
lence r:.ate of 5+ per 1000 population and
semi endemic with prevalence rate of 2-5
per 1000 population respectively for lep-
rosy. List of therse districts is-given in the
attached statement.

(c1 Steps have been taken to bring the
endemio districts under Multi Drug Therapy
coverage.

(d) and (e). The World Bank has re-
cently appvoved a Project for Isprosy elimi-

‘nation with financial assistance of 85 million

U.S. dollars. The Project is in its final stage

" of clearance However, during 1992-93 an

amount of’ Rs. 11 crores was utilised for
National Leprosy Eradication Programme
form the Social Safery Net assistance of the
World Bank. )
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Royalty of Coal

1721. SHRI UDDHAB BARMAN: Will
the Minister of COAL be pleased to state:

(a) the parameters on which royality for
coal for different coal producing States is
decided:

(b) the amount of royalty paid during
each of the last two years, State-wise;

(c) whether there is any proposal to
increase royalty for Assam and other North-
Eastern States: and

AUGUST 5, 1993

Written Answers 228

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) The parameters considered by Govern-
ment in fixing rates of royalty on different
grades of coal include useful heat value of
coal. need for conservation of coking coal
and industry grade coal commonly known °
as A, B and C grades, greater use of power
grades of coal commonly known as D .E.F
and G grades revenue needs of State Gov-
ernments and interests of coal consumers.

(b) The amounts of royalty paid to the

State Governments by Coal India Ltd. dur-
ing last two years were as under:

(Rs. in crores)

States 1991-92 1292-93
West Bengal 10.7 8.72
Bihar 317.80 486.74
Madhya Pradesh 240.20 384.60
Orissa 43.47 65.40
Maharashtra 61.04 78.75
Uttar Pradesﬁ 4'7‘49 64.64
Assam 0.64 0.54

(c) and (d). As regards Assam, the
question of enhancing the rates of royality at
par twitch prevailing in other the rats of
royalty at par with those prevailing in other
States can be considered if and when Gov-
ernment of Assam discontinues levy and
collection of cess on coal. For other North
Eastern States the rates were revised on
1.8.1991 and hence the next revision can be
effected only after 31.7.1994

 Escape of Drug Addicts and Beggars
in Delhi

1722. SHRIGURUDAS KAMAT: Will
the Minister of WELFARE be pleased to
state:

(a) whether it is a fact that a number of
drug addicts and beggars have escaped
from a ‘Home' in Delhi:
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{b) if so, the details with reasons there-
fore;

(c) whether itis fact that the ‘Home had
no proper security arrangement ; and

(d) if so. the details thereof?

THE MINISTER OF WELFARE(SHRI
SITARAMKESRYI) :(a) and (b). Yesssir, Sixty
Drug Addict-Beggars escaped from Recep-
tion-cum-Classfication Centre (RCC) at
Kingsway Camp. Delhion 11.7.1993. They
were arrested on 8-9 July 1993 in a special
drive against drug addict-beggars under the
Bombay Prevention of Begging Act 1959.
extended to the UT of Dethi.

As per the report received from the
Dethi Administration , in the course of their
two days. stay in the Reception-cum Classi-
fication Centre.. the drug addicts developed
acute withdrawal symptoms and became
ciosperate. At the same time, one of the
inmates who happened to be a TB patient
fainted. Two Care-takers on duty took him
nn a stretcher to a medical unit attached to
the complex. leaving one Care-takeron duty
at the RCC. The drug addicts made use of
this occasion. organised themselves, at-
tacked the lone Care-taker at the Centre.
hroke the gate and managed to escape.

(c)and (d). No Sir.

The preliminary spot -enquiry conducted
by the Directorate of Social Welfare Delhi
Administration has verified about the secu-
nty arrangements made and the circum-
stances under which the escape took place.
The Delhi Administration has pointed out
that the incident of escape on 11.7.1993
was due to a strange combination of events.
It has reported that the normal security
arrangements for the Beggar Homes In
Delhi1s not inadequate. However, Delhi
Administration has requested Delhi Police
to permanently deploy Security in night-

SRAVANA 14, 1915 (SAKA)

Written Answers 230
shifts.

Activities of NSCN Insurgents

1723.  SHRI SHRAVAN KUMAR
PATEL: Willthe Minister of HOME AFFAIRS
be pleased to state:

(a) whether suspected NSCN in
surgents ambushed an Army convoy carry-
ing arms and explosives on the Imphal-
Morch NH -39 at Khudai-Lamkhai on June
29,1993:

(b) if so. the details of the casualties:
and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) Yes. Sir.

(b) Inthe ambush'on 29 June, 1993. 27
Army personnel and 4 civilians were killed
and 24 Army personnel and 1 Civilan were
injured.

(c) Special operations were launched
by the security forces against insurgents to
nab the culprits involved in the ambush on
299 June 1993. 5 suspects were arrested.
Insurgency situation in the North-East was
reviewed on 8 July 1993 and the Govern-
ments of the North Eastern States were
advised to intensify counter insurgency op-
erations. The Central Security agencies are
assisting the State Government in the task.

Import of QOil

1724. SHRI MANORANJAN
BHAKTA:

SHRIPANKAJCHOWDHRY:

Will the Minister of PETROLEUM AND
NATURES GAS be pleased to state:
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(a) whether the Government have de-
cidedto duble its import of oil from the United
Arab Emirates (UAE) in 1993-94; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR
SHARMA): (a) and ((b). As against an im-
port of 1 MMT of crude under term contract
during 1992-93 an import of 2 MMT of cruuc
under term contract for 1993-94 has been
entered into with Abu Dhabi National Oil
Company (ADNOC)

Advertisement on tobacco products

1725. PROF UMMAREDDY
VENKATESWARLU: Will the Minister of
HELATH AND FAMILY WELFARE be
pleased to state:

(a) whether the Govemment of Andhra
Pradesh has submitted a proposal to cuib
the advertisements on tobacco product;

(b) if so. the details thereof ; and

(c) the decision taken by the Union
Government thereon?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a) No. Sir.

th) and (c). Do not arise.

Dental Unit in RML , Hospital, Delhi
1726. SHRIHARIKISHORE SINGH:

SHRI RAM VILAS PASWAN:

SHRIMATI GIRIJA DEVI:

Willthe Minister of HEALTH AND FAM-
‘LY WELFARE be pleased to state:
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(a) whethert several medical equip-
ments in dental unit of Ram Manohar. Lohia
Hospital, Delhi have become obsolete and
the dental unit funded by W.H.O. is yet to
start its operation;

(b) if so, whether the Government have
made any inquiry into the functioning of the
dental unit;

(c) if so, the outcome thereof; and

(d) the remedial measures taken to
improve facilities for dental patients?

THEDEPUTY MINISTER IM.THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a) In the Dental Department of Dr.R.M.L.
Hospital, eight dental units are in working
condition and one acquired through who is
inthe process of installation. Three units are
in the process of condemnation.

(b) to (d). Government have not con-
ducted any enquiry into the functioning of
Dental Department of Dr. R.M.L. Hospital.
However on the basis of enuiry made by the
Hospital authorities , it was found that Dental
Department is functioning satisfactorily.

[Translation]

Punjab Migrants
1727.  SHRI RAJESH KUMAR:
SHRI SANT RAM SINGLA:
SHRIMATI SHEELA
GAUTAM:

Willthe Minister of HOME AFFAIRS be
pleased to state:

(a) whether some migrants from Punjab
settled in Delhi and adjoining areas are
unwilling to return to Punjab;

(b) if so, the details thereof and the
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reasons therefore;

(c) whether the Government of Punjab
has requested the Union Government to
expedite the return of such ‘mirgants to
Punjab;

(d) if so, the details th-.-zof; and

(e) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a)and (b). Accc-ding to
availablei.formation 3436 families of Punjab
mirgants are still resi~ing in Delhi due to a
variety of reasons.

(c) to (e). Several steps have been
taken by the State Government to facilitate
and ensure return of such migrants. An ex-
grant of Rs.2.000/- to cover initial expense,
Rs.5.000/- per family as transport allow-
ance and Rs.300 p.m. as rental allowance
was provided. bank loan facility under the
priority sector scheme upto Rs.25,000 with-
out security was provided. The children of
migrants are eligible for free education and
allotment of LIG Houses/residential plots/
commercial sites on reserve price. They
also issued Yellow Cards forgrant of con-
cessions. Permits are also granted to them
for plying ruinibuses and allotment of fair
price shops. As a result, 717 families of
Punjab migrants have retumed to the State
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so far.

Security Personnel Kiliea ana Encoun-
ters

1728. SHRIPRABHU DAYAL
KATHERIA:
SHRI GAYA PRASAD KOR.
DR. CHATTRAPAL SINGH:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of Central security per-
sonnel killed and injured in encounters with
infiltrators during 1990.1991.1992 and 1993
so far;

(b) the number of iniltraators killed in
encounters with security personnel:

(c) the total amount canctioned for pro-
viding assistance to the families of the de-
ceased security personnel;-and

(d) the number of dependents of the
deceased security personnel who have ad-
justed in Government jobs?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ((SHRI
RAJESH PILOT): (a) The number of Central
para Military Forces personnel killed and in
jured in encounters with infiltrators in as
under:-

Year Killed Injured
1990 46 78
1991 23 68
1992 52 44 .
1993(so far) 15 10
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(b) The number of infiltrators killed in
~ncounters with Central para Military Forces
personnel is as under:-

Year

1990 258
1991 470
1992 117
1993(so far) 33

(c) An amount of Rs.1,88.25,000/- has
been sanctioned as financial assistance to
the families of deceased central para Mili-
tary Forces personnel.

(d) 56 dependants of the deceased
Central Para Military Forces personnel have
heen adjusted in Government jobs.

Central Ground Water Board

1729. SHRI D. VENKATESWARA
RAO:
SHRIBOLLABULLIREMAIAH:

Will the Minister o WATER RE-
SOURCES be pleased to state:

(a) whether the Central Ground Water
Board has worked out a scheme for replen-
ishing subsurface water with treated waste
water:

(b) if so. the details thereof:

(c) whether any concrete proposal in
ihis regard has been formulated; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
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THUNGON): (a) to (d). A Central Sector

- Scheme for studies in Recharge of Ground

Water has been sanctioned for being imple-
mented by the Central Ground Water Board.
One of the various activities of the scheme
relates to assessment of waste water dis-
posal and plans for channelisation of flow;
and waste water recharge in respect of
Union Territories of Delhi & Chandigargh.

Kangsabati Irrigation Product

1730.  SHRI BIRSINGH MAHATO:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether any plan has been worked
out for modernisation of the Kangsabati
Irrigation Project; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K.
THUNGON)(a) and (b). A scheme for
modernisation of Kangsabati Reservoir
projectestimatedto costabout Rs.311 crores
for benefitting a culturable command area of
3.4 lakh hectares was considered by the
Technical Advisory Committee in year 1988
and found acceptable subject to environ-
mental clearance./ Inview ot environmental
aspects a modified proposal estimated to
cost about Rs. 330 crores for pbenefitting a
culturable command area of 2.75 lakh hect-
ares has been sent by the State Govern-
ment for techno-economic apprisal at the
Centre. Central water Commission has
completed appraisal of the modified report.

Bursting of Gas Pipeline

1731.  SHRI NITISH KUMAR: Will

- the Minister of PETROLEUM.AND NATU-

RAL GAS be pleased to state:
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(a) whetherthe gas pipeline from Burari
to Gadepan in Rajasthan burst again within
a few days of its earlier burst:

(b) if so, the reasons therefor; and

(c) the action taken by the Government
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT.SATISH KUMAR
SHARMA): (a) to (c). During hydrostatic
testing of the second section of the pipeline.
three pipes out of a total of more than 2500
pipe failed. The reasons for the failure
during testing, on the Boreri-Gadepan pipe-
line, are under investigation.

{iranslation]
Hospitals in U.P.
1732.  SHRIARJUN SINGH YADAV:
Will the Minister of HEAL i+ AND FAMILY

WELFARE be pleased to siate:

(a) the details of the hospitals proposed

to be opened in U.P. during the Eighth Five

Year Plan period: and

(b the amount relc ased in this regard
upto June 30, 1993?

THE DEPUTY MINISTERIN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a) and (b). Informatior 1s being collected
and will be laid on the Table of the Sabha.

Bisalpur Project

1733. PROF .RASASINGHRAWAT:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether the work on the Bisalpur
Project for irrigation and drinking water has
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started;

(b) if so, the projected cost thereof;

(c) the present status and the amount
spent thereon so far: and

(d) the time by which the project s likely
to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON): (a) Yes. Sir. The works of the
Bisalpur Project were taken up in 1987.

(b) The dam and appurtenant works of
Bisalpur Project are estimated to cost
Rs.309.07 crores. The carrier system for
drinking water supply is estimated to cost
Rs.153 crores.

(c) The dam upto crest level has been
completed. Also about 81°: of the pipeline
of carrier system upto Ajmer has been com-
pieted. The work on fabrication of crest
gates. pumping station and other compo-
nents such as treatment plants etc. is at
different stages of completion. Upto June.
1993 an amount of Rs.137.46 crores has
been spent on the project.

(d) while the carrier system for drinking
water supply is scheduled for completion in
1994, the dam and the canal system are
scheduled for completion in 1995-96 and
1999-2000 respectively.

Irregularities in Government Hospitals
in Delhi

1734.  SHRI GAYA PRASAD KORI:
Will the Minister ot HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there has been anincrease
in irregularities in the Govermment hospitals
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in Delhi ever since introduction 6f clinical
testing fee in these hospitals;

(b) whether doctors are referring pa-
tients to private nursing homes for several
such tests; and

(c) if so, the number of such cases
brought to notice of the Govemment and the
action taken thereon?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRI PABAN SINGH
GHATOWAR):(a)and(b). Nosuch reporthas
been received.

(c) Does not arise.

Allocation of Funds to Organisations
in Kerala

SHRI BARE LAL JATAV:
SHRI MRUTYUNJAYA
NAYAK:

1735.

Will the Minister of HOME AFFAIRS be
pleased to refer to parts (c) and (d) of
Unstarred Question No.6477 dated April 22.
1993 and state:

(a) whether information regarding
misutilization of funds allocated for promo-
tion of communal and national integration to
the social organisation in Kerala has been
collected;

(b) if so, the details thereof ;and
(c) if not, the reasons therefore?

THE MINISTER OF STATE 'l THE
MINISTRY OF HOME AFFAIRS(SHR!IP.M.
SAYEED): (a) Yes, Sir.

(b) No cases of misutilization of funds
by the organisation have come to the notice
of the Government.
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(c) Does not arise.
[English]

Pakistani Nationals overstaying in
India
1736. SHRI RAM NAlIK:
SHRI B.L. SHARMA PREM:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of Pakistani national
who obtained visas and visited India during
1992 and 1993 so far:

(b) the number of Pakistanis out of (a)
above who returned to pakistan after the
expiry of their visas;

(c) the number of Pakistanis who did
not return even after the expiry of their visas;

(d) the p'laces where the Pakistanis as
per (c) above are staying at present and the
business or profession they follow: and

(e) the steps taken/proposed to be
taken to evict all pakistanis who are over-
staying in India?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT):(a) to(e).Elaborate proce-
dure govering the entry into India. stay and
exit from India in respect of pakistani na-
tional have been prescribed. This is a
continuing process and no precise figures of
overstay on yearly basis can be given. Ac-
cordingtothe available information. 1,66.728
Pakistani nationals visited india with valied
travel documents and 1.73.5699 returned to
Pakistan during the year 1992. 23,150 Pa-
kistani national were overstaying upto 1992.
State Governments have standing instruc-
tions to deal with them in accordance with
the provisions in Foreigners Act. Efforts
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have been intensified to detect those who
have been reported untraced or missing.

Seizure of Fire Arms

1737. SHRIMOHAN RAWALE: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether a large quantity of standard
fire-arms, including pistols and rifles, was
seized from the Pragati Maidan Container
Depot in New Delhi in April, 1993;

(b) if so, the details of the fire-arms
seized;

(c) the country from which this consign-
ment was brought to Delhi;

(d) whether any inquiry has ben con-
ducted in this regard;

(e) if so, the outcome thereof;

(f) the number of persons arrested in
~this regard so far;

(g) whether all the culprits have since
been identified;

(h) if so the action taken to arrest them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) and (b). Following a com-
plaint from central board of Customs and
excise that a Delhifirm had fradulently made
a wrong declaration about release of a
consignment from USA in the name of scrap
material while it actually consisted of parts of
fire-arms. The details of the parts of the fire-
arms seized by the CBI are as under:-

Slides 9mm Pistol 40993

Pistol body 405
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Barrels 1850
Pistol Magazines 291
Breech (.22) 809
.32 Pistol Body . 146

.22 Pistol Barrel 334

Body & Breech Block 316

9mm Pistol Triggers 571
Pistol Hammer 733
Trigger Guard 303
(c) US.A.

(d) to (h). The persons have been ar-
rested so far. Investigations are still continu-

ing.

Construction of Dam of River Baitarant
at Bhimkund

1738. DR.KRUPASINDU BHOI: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whether the proposal for construc-
tion of a Dam on the river Baitarani at
Bhimkund in Orrisa has been pending since
long;

(b) if not, the reasons therefore:

(c) whether the Dam project is likely to
be taken up duringshe Eighth Five Year Plan
period; and )

(d) if so. the steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS. |
TRY OF WATER RESOURCES (SHRIP K.



243 Written Answers

THUNGON): (a) and (b). No, Sir, The
Bhimkund Project Report received in the
Central Water Commission in June, 1930
was sentback to State Govermmentin 10/83
due to non compliance of the observations
of the Central Apraising Agencies by the
State for submission of the modified report.
The modified report has not been received
from the State Government.

(c) and (d). The Project has not been
included in VIII Five Year Plan.

[Translation]
Seizure of Coal

1739. SHRI UPENDRA NATH
VERMA: Will the Minister of COAL be
pleased to state:

(a) whether the attention of the govern-
ment has been drawn to the news-item
regarding seizure of coal appearing in the
Jansata dated June 25.1993; and

(b) the action taken or proposed to be
taken by the Government against the guilty
officials of the Bharat Coking Coal Limited?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL(SHRI AJIPANJA): (a)
Yes, Sir.

(b Since no official of BCCL has been
involved in the theft of<coal contrary to the
news item, the question of taking any action
against any official of BCCL does not arise.

National institute for Ground Water
Training

1740. SHRI BRAHMANAND
MANDAL: Will the Minister of WATER RE-
SOURCES be pleased 10 state:

(a) whether the Government have de-
cwdedto set up a National Institute for Ground
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Water Training;

(b) whether any such proposal has
beenreceived fromthe Government of Bihar;
and

(c) if so. the action taken or proposed to
be taken by the Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON): (a) Yes. Sir.

(b) Yes, Sir.

(c) Besides the proposal received from
the Government of Bihar. requests. have
also been received from the Governments
of Andhra Pradesh, Madhya Pradesh.
Karnataka. Uttar Pradesh. West Bengal and
Union Territory of Chandigarh for locating
the Institute in their respective ‘state /Union
Territory. Therefore, with a view to select
the most appropriate site for the Institute, a
site Selection Committee was constituted
by the Government. The report of the site
Selection Committee has been received by
the Government and its recommendations
are being considered.

Persons Arrested/Detained Under
TADA and NSA

1741. SHRI SATYA DEO SINGH:
SHRIBRIJ BHUSHAN SHARAN
SINGH:
SHRIMATI
CHIKHALIA:
DR.RAMESHCHAND TOMAR:

BHAVNA

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of persops arrested/
detained under TADA and NSA during .
each of the last three years and thecurrent
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year so far, State-wise and Union Territory-
wise;

(b) whether complaints regarding mis-
use of provisions of TADA by State Govern-
ment Kave been received by the Union
Government;

(c) if so, the details thereof including the
names of such States/Union Territories;and

(d) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) Statement | and |l
showing the number of persons arrested’
detained under TADA/NSA is attached.

(b) to (d). Some compiaints were re-
ceivedregarding alleged misuse of TADA by
the States of Bihar, Gujarat, Haryana,
Maharashtra, Rajasthan, Uttar Pradesh and
Tamil Nadu. Since law and order is a State
subject. the matter was referred to the State
Governments cincerned with the request
that the provisions of TADA br invoked with
utmost care and cautfon.
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Irrigafion Capacity of Bargi Dam

1742. SHRI RAMESHWAR
PATIDAR: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the actual irrigation capac-
ity of Bargi Dam is less than twelve thousand
hectares presently whereas it was envis-
aged tc have a capacity upto four and a half
lakh hectares;

(b) if so, the reasons therefore; and

(c) the steps taken or proposed to be
taken to ensure optimum use of the capac-
ity?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K.
THUNGON): (a)and(b): Against ultimate ir-
rigation potential of 2,19,800 hectares, a
potential of 19,100 hectares has been cre-
ated upto 19991-92. The anticipated addi-
tionalirrigation potential for 1992-92is 25,000
hectares.

(c) The Planning Commission has ap-
proved an outlay of Rs. 184.82 crores forthe
VIl plan. The outlay recommended by the
Working Group of the Planning Commission
for 1993-94 is Rs.20.25 crores. In addition,
the Centre provides financial assistancee
under centrally sponsored Command are
Development Programme to expedite works
on water courses, fields channels fields
drains, warabadi, land levelling etc. to in-
crease area under irrigation.

[English]

Legislation to Prevent Custodial
crimes

1743. SHRIAMAR ROYPRADHAN:
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SHRI V. SREENIVASA

. PRASAD:

SHRI  ATAL  BIHARI
VAJPAYEE:

Willthe Minister of HOME AFFAIRS be
pleasedto refertothe reply givento Unstarred
Question No. 1844 on December 3, 1992
regarding legislation to prevent custodial
crimes and state;

(a) whetherthe Government have since
taken the final decision regarding bringing
forward a legislation to prevent custodial
crimes; )

(b) if so, the details thereof; and

(c) if not, the reasons for delay in this
regard? )

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT):(a) No, Sir.

(b) Does not arise.

(c) The proposal needs careful consid-

" eration in all its aspects.

LPG Agencies

1744. SHRI HARIN PATHAK: Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state:

(a) whether any new proposai is under
Government consideration for sanctioning
LPG agencies;

(b) if so, the details thereof:

(c) whether prescribed norms are not
being followed while sanctioning new LPG

agencies; and

(d) if so, the reasons therefor?



257 Written Answers

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR
SHARMA):(a) and (b). No, Sir. LPG agen-
cies are planned to be set up in accordance
with the approved Marketing Plan and are
being sanctioned through selection by Oil
Selection Boards. 575 LPG agencies are
proposed to be set up under the current
Marketing Plan. '

(c) Prescribed norms are followed by
the Oil Selection Boards.

(d) Does not arise.

Fora Number to Development
Organisations

1745. SHRIMATI MAHENDRA
KUMARI: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Government propose
to liberalise issuing of FORA number to
Development Organisations(NGOs);

(b) whether any complaints regarding
delay in issuing FORA numbers to these
organisations have been received,

(c) the number of applications pending
in this regard till datel;and

(d) the steps being taken to expedite
their disposal?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
AAJESH PILOT):(a) to (d). Registration is
granted under Foreign Contribution
(Regulation)Act. 1976 to associations hav-
ing a definite relious, economic, educa-
tional, cultural or social programme. As
registration enables an organisation to re-
ceive funds from abroad without further
prior approval, careful pre-scrutiny of eligi-
bility is done beofre granting registration
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number. The decision of the government is
intimated to the associations as early as
possible. No change in the procedure is
contemplated.

As on 30.06.93, approximately 2,200
applications are pending.
Construction of Platforms by ONGC

1746. SHRI RAM KAPSE: Will the
Minister of PETROLEUM AND NATURAL

* GAS be pleased to state:

(a) whether the Government are aware
that the construction work of two platforms
NR-1 and NH scheduled to be completed
before the monsoon of 1983 has not been
completed so far

(b) if so, the reasons for inordinate
delay; and

(c) the steps taken by the Government
in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS(CAPT. SATISH KUMAR
SHARMA):(a) and (b). The construction work
of the two plattorms NR-1 and NH has
already been completed. While the jackets
with temporary decks were istalled ahead of
schedule, there was a delay in fabrication of

_ docks by M/s Mazagon Docks Ltd. due to

slow fabrication progress, delay in procure-
ment activities etc.

(c) Does not arise.
Terrorist Atrocities in J&K
1747. SHRI  ATAL BIHARI
VAJPAYEE: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Govemment have pre-
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pared any statistical documentation of ter-
rorist atrocities in Jammu and Kashmirsince
the advent of terrorism in the state; and

(b) if so, the measures taken by the
Govemment from time to time to project this
documentation at international form to
counter anti-Indian propaganda by pakistan
and various Human Rights agencies?

- THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT):(a) Yes, Sir. *

(b) In the context of the propaganda
being carried out by Pakistan as well as the
terrorist organisations invarious intemational
fora about alleged violations of human rights
in India, especially in J&K, detailed statisti-
cal-documentation about terrorist activities
with illustrations of actual incidents of kill-
ings. kidnappings, roberies and extrotion,
oic. has been prepared. This is being
reqularly updated and the information is
Being provided to our Missions abroad to

enable them to disseminate this information

is various international fora for counter pub-
licity against the disinformation campaign.

[Translation]
Manufacture of Mini LPG Cylinders

1748. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to
state:

(a) whether the Government are aware
that Mini Gas Cylinders are being sold in the
country;

(b) whether these are being sold with
the consent of the Govemment ; and

(c) if so, the number of companies to
whom permission has been granted by
Government to manufacture Mini Gas cylin-
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THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS:(CAPT SATISH KUMAR
SHARMA): (a) and(b). It has been reported
by the oil marketing companies that small
cylinders filled with liquifiable products other
than LPG are being sold in open market by
private parties. marketing of such gas cyl-
inders falls outside the purview of the provi-
sions of LPG (Regulation of supply and
Distribution ) Order , 1988. ‘

(c) According to the information given
by the Directorate General of Technical
Development (DGTD), no unit has been
registered with them specifically for manu-
facture of Mini Gas Cylinders.

Provision of Modern Equipments

1749. SHRIMATI BHAVNA
CHIKHALIA:
DR. RAMESH CHAND
TOMAR:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government propose
to formulate an action plan to well equip the
police force and other central forces in the
country with modemn equipments and to
impart better training facilities; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED):(a) and (b). The Government of*
India has been implementing a non-plan
scheme for modernisation of state Police

" since 1969. The assistance provided under

this scheme is utilised for modernising the
State Police Forces. ltems sligible for assis-
tance under the scheme include inter alia,
vehicles, communication equipment,. train-
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ing facilities, light weaponry, and scientific
aids toinvestigation. The central assistance
given under the scheme on matching basis
is in the form of 50 percent grant and 50 per
cent loan During the current financial year,
a sum of Rs.30-crores has been earmarked
for allcoation to various State Governments.

With regard to the Central para-militarty
forces also the Government is taking steps
to provide them with modem equipment and
forimproving the facilities forimparting train-
ing to these police personnel.

Flood Contral Schemes

1750. SHRIMATI SHEELA
GAUTAM: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Governments of Bihar
and Orissa have submitted any schemes to
the Union Government for flood control in
their respective States;

(b) if so, the details thereof: and

(c) the steps taken by the Union Gov-
emment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K.
THUNGON):(a) and (b). Since January, 1992
two estimates (i) revised estimate for con-
struction of Tirmuhani Kursela embankment
on the right bank of Kosi river costing Rs.978
lakh and (ii) second revised estimate for
Buxar koelwar embankment between Ganga
and Sone river costing Rs. 8249 lakh were
received from the Government of Bihar.
Similarly, two schemes (i) revised scheme
for construction of Gobkund Cut for diver-
sion of.Bhargavi river to sea costing Rs.
1429 lakh and (ii) Vamsadhara flood protec-

. tion scheme costing Rs.302 lakh, were re-
_ceived from the Government of Orissa.
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(c) After examining these proposals,
observations have been sent to the respec-
tive State Governmegts. Response from
them is awaited.

. [English]

Identity Cards

1751. SHRI B.L. SHARMA PREM:
SHRIMAT! VASUNDHARA
RAJE: '

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether effective measures are
being taken to debar illegal immigrants from
obtaining the Identity Cards:

(b) if so, the details thereof; and

(c) the documents being checked be-
fore issue of such cards?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED):(a) Yes . Sir.

(b) The District.civil/police authorities
are required to conduct thorough verifica-
tion of the identity card eligibility to an appli-
cant before issuing an identity card. These
authorities are to satisfy themselves that the
person concerned s eligible for identity card
under the scheme. ’

(c) The documents, inter-alia, include
house tax receipts, lease deeds, fraveldocu-
ments, like passport, visa, etc,. andindentity
cards issued by central/State govemments
to public servants, including members of the
Defence forces.

Fifth Round of Bidding for Oil
Exploration
1752. SHRI GEORGE

FERNANDES : Will the Minister of PETRO-
LEUM AND NATURAL GAS be'pleased to
state:
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(a) whether India is facing tough com-
petition in its fifth round of bidding for oil
exploration from Russia, China, Vietnam
and Malaysia:

(b) if so, whether foreign firms find oil
exploration in India unattractive;

(c) if so, the details thereof ;and
(d) its impact on oil reserves?

THE MINISTER OF STATE OF MINIS-
TRYOF PETROLEUMAND NATURALGAS
(CAPT SATISHKUMAR SHARMA): (a) to(c).
Companies evaluate opportunities for ex-
ploration in India alongside similar opportu-
nities available elsewhere in the world.
Companies bid for exploration blocks on
their assessment of the geological
prospectivity. their evaluation of the com-
mercial aspects and exploration budgets
available to them and their corporate poli-
cies.

(d) The impact on oil reserves cannot
he quantified due to the probabilistic nature
of oil exploraticn.

Oil Exploration at Cauvery Basin

1753. SHR! C.P.
MUDALAGIRIYAPPA: Will the Minister of
PETROLEUM AND NATURAL GAS be
pleased to siate:

(a) the number of spots on the Cauvery
basin from whera oil extration has com-
menced during 1992 and 1993;

{b) whether oil has been extracted &t
new spots on the Cauvery basin recentiy:
and

(c) if so, the details thereot?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
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RAL GAS (CAPT SATISH KUMAR
SHARMA): (a)to(c). Two new structures in
Cauvery Basin, viz. mattur and Thiruvarur
have been put on oil production through
Early production system during the years
1992 and 1993.

Loans by NSFDC

1754. SHRI ANNA JOSHI: Will the
Minister of WELFARE be pleased to state:

(a) the number of applications received
by the National Scheduled Castes/Sched-
uled Tribes Finance and Development Cor-
poration Limited (NSFDC) from the person
belonging to Scheduied Caste and Sched-
uled Tribe for granting loan during each of
the last three years, State/Union Territory-
wise:

(b) the action taken onthe applications
State’/Union Territory-wise;

(c)the amount of the loan disbursed;and

(d) the criteria adopted in accepting the
applications by NSFDC?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) National Schedulad
Castes/Scheduled Tribes Finance and De-
velopment Corporation has received 805
applications during the last three years for
schemes costing Rs. 679.88 crores. The
State/ U.T. wise details are attached as
(Annexure-A).

(b) and (c). NSFDC has sanctioned 405
projects costing Rs.437.9% crores with
Rs.222.76 crores as its sharc. 13 projects
costing Rs.13.81 crores with NSFDC's share
of Rs.8.44 crores have ben dropped-at the
instance of implementing agencies.
Thus NSFDC has net sanctions of 472
projects costing Rs.424.12 crores wherein
NSFDC's share 1s Rs.214.32 crores. On
completion, the projects will benefit 1,74,313
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persons from SC/ST communities. The
Corporation has released Rs.91.04 crores
as on 31.3.93. The details of State-wise
sanctions of projects, their cost and dis-
bursement of funds as on 31.3.93 are avail-
able at the appended Annexure-A indicated
above.

(d) NSFDC adopts following criteria in
accepting the scheme:

i. The SC/ST beneficiary family's

annual income must be below
double the proverty line income.

Projectmustbe sponsoredby State
level channelieing agencies and
NSFDC loan amount should be
secured by State Govermmment /
Bank guarantee;

The project must be technically
feasible and economically viable;
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[Translation]

Arrears Outstanding against Con-
sumer:Sectors

1755. SHRIUDAY PRATAP SINGH:
Will the Minister of COAL be pleased to
state:

{a) whether the coal companies have
1ecovered their arrears from consumer-
sector:

(b) if not. the reasons therefor:;

(c)the total outstanding amount against
the leading consumers upto 30 June, 1993:
and

(d) the efforts made to recover the
arrears?

THE MINISTER OF STATE OF THE
MINISTRY OF COQAL(SHRi AJIT
PANJA):(a)and(b). The total outstanding
~ues from the major coal consumers as on
30.6.1993 are Rs.3320.19 crores. Out of
this the dues from the power sector alone
are Rs. 2699.60 crores. power Sector . and
n particular State Electricity Boards have
accumulated heavy arrears of dues mainly
om account of their adverse financial posi-
noe.

(c) The total outstanding coal sales
dues trom different consuming sectors as
on 30.6.1993 were as under:

(Rs. in Crores)

Power 2699.60
l.eco 65.00
Steel 365.85
Giovernment 105.82
Others 83.92
Total 3320.19
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(d) Following steps interalia have been
taken to recover these dues:

(Al power units commissioned af-
ter 1.4.1989 are bei, supplied
coal only against advance pay-
ments or against revolving Let-
ters of Credit.

(i)  Government of India have de-
cidedto adyust all undisputed coal
salesoutstandingason 31.5.1990
against the Central Assistance te
the State Plans payable to the
State Governments. whose State
Electnicity Roards and Power Utiti-
ties had detaulted. i tour equal
annual instalments. Sofar three
instalments have been received.

(i) As a resuit of mounting arrers of
outstanding dues. Ministry ot Coal
advised ClL te start supplying ceal
to the State Electncity Boards
only agamst advance payments.
This scheme which is better
known as Cashand Carry Scheme
was introduced wef 1.10.1991

(iv) State Government have been re-
questedtopursuade ‘enable State
Elcctricity Boards to clear the
outstanding ducs at the earliest.

Experiment to Run Vehicles on LPG

1756 SHRIDAUDAYAL JOSHI: Wili
the Minister ot PETROLEUM AND NATU-
RAL GAS be pleased to state’

(a)whether the Government have taken
note of the various experiments conducted
to run vehicles on LPG which s cheaper
than petrol:

(b) if so. whether the Government have
taken steps to promote it: and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS(CAPT SATISH KUMAR
SHARMA): (a)to(c). LPG can be used in
automobiles in replacement of motor spirit.
However. the sue of LPG as fuel in transport
sactor is not being encouraged, as its indig-
nnous production is not adequate even to
meet the demand of the household consum-
rrs and LPG is being imported to meet the
shortfall.

/English]
Sharing of Yamuna River Water

1757.  SHRI MADAN LAL
KHURANA:Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether the dispute is going on
amongst Delhi, Haryana, Punjab . Himachal
Pradesh and Uttar Pradesh regarding the
shering of Yamuna river water; and

)
(b} if so. the stepé taken by the Union
Governrment to solve the dispute?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES:(SHRIP K.
THUNGON): (a)and (b). Dialogue for shar-
ing of Yamuna waters available upto Okhla
between Himachal Pradesh, Uttar pradesh,
Haryana Delhi and Rajasthan is in progress

SRAVANA 14, 1915 (SAKA)

Written Answers 282

since seventies. A number and ministerial
level. in the inter state meetings held be-
tween December, 1991 & December, 1992
adraft Memorandum of Understanding allo-
cating the surface flows of Yamuna upto
Okhla has been accepted by the States of
Haryana Uttar Pradesh. Himachal Pradesh
and National Capital Territory of Delhi.
Rajasthan is yet to accept the draft memo-
randum of Understanding.

Para-Medical Staff

1758. SHRISANDIPAN BHAGWAN
THORAT: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:\

(a) the demand and supply of para
medical personnel. category-wis at present
in each State: '

(b) the action plan drawn up during the
Eighth Five year planfortraining/upgradation
of training facilities of para medica! persons:
and

(c) the steps taken /proposed to be
taken .. regulation of nursing edcuation
and practices to keep pace with the advance
in medicines, science and public health?

THE MINISTER OF HEALTH AND
FAMILY  WELFARE (SHRI B.
SHANKARANAND): (a) State-wise break-
up is not available. However, the require-
ments broadly indicated by the expert Com-
mittees and the actual availability of para-
medical staff is as follows:

Category Requirements Availability
1991 1991
Staft Nurses 4.75 lakhs 3.40 lakhs
Pharmacists 34.851 34.752
Laboratory
Technicians 34,851 14,270
X-Ray Technicians/
Radiographer 6,273 4872 3
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(b) Each State is responsible for train-
ing of para-medical staff. However, the
Central Government has provided the fol-
lowing outlays during the 8th Plan to supple-
ment their efforts.

1. Training of multi-purpose workers
(Male) -Rs. 16,70 crores.

2. Training of Auxilary Nurses , Mid-
wives and Lady Health Visitors-Rs.
10.00 crores.

3. Continuing Education for medical
and para-medical personnel-
Rs.5.30 crores.

4. Upgradation of Training facilities
for Nurses-Rs.7.00 crores.

(c) Indian Nursing Council prescribes
the minimum standards of nursing educa-
tion. Continuing education programmes are
also organised to update their knowledge
and skills.

Representatives on Board of Coal
Companies

) 1759. SHRI HARIKEWAL
PRASAD:Will the Minister of COAL be
pleased to state:

(a) whether the representatives of
labourers have been included in the Board
of Coal Companies;

(b) if so; the particulars thereof Com-
pany-wise; and

{c; it nct, the rea~ons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA)
(a)and(b). The composition of the Board of
Direciors of the following Coal Companies,
inter-alia, includes one labour representa-

,twes in each Company- -
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1. Coal India Limited.

2. Bharat Coking Coal Limited.

-3. Central Coalfields Limited. -

4. Eastem Coalfields Limited.

5. Western Coalfields Limited.

6. Northemn Coalfields Limited.

7. South Eastern Coalfileds Limited.

(c) Central Mine Planning and Design
Institute Limited, being not a coai producing
Company . no labour representative have
been included in its Board. Composition of
the Board of Directors of thr Mahanadi
Coalfields Limited is yet t¢ b hnalised in
which one slot has also been proposed tor
labour representative.

[Translation]
Irrigation Projects in Madhya Pradesh

1760. SHR! DILEEP SINGH
BHURIA:Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) the names of multi-purpose projects
sanctioned under Narmada Valley Develop-
ment in Madhya Pradesh;and '

(b) the progress of work done so far in
each of the projects being constructed in the
Valley?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES(SHRIP K.
THUNGON): (ajand (k). The names of the
muiti-purpose projects in Madhya Pra:csf
which have been cleared for investment by
the Planning Commission and their progress
are as under:
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(i) Rani Avanti Bai Sagar Project
- (Bargi Project)

The head works of this projects are
nearly complete 998%). The power
house is also almost complete and
started generating power since
1988. The main canal is com-
pleted upto 85 km.

(i) Indira Sagar (Narmada Sagar)
Project

Progress of various components
of the projects are as under:

(a) Unit-l (Dam and Appertunent
Works): 90% of the upstream Cof-
fer dam and 60% of downstream
Coffer dam are completed. The
construction of diversioncanalis in
progress.

{b) Unit-ll Canals): The earthwork for
main canal in the first 4.5.km is in
progress.

(c) Unit-ll (Power): Excavation for
Headrace channel, Tailrace chan-
nel and for power hcuse is in
progress.

Hostels for SC/ST in M.P.

1761. SHRIBHEEMSINGHPATEL:
Will the Minister of WELFARE be pleased to
state:

(a)the number of hostels for scheduled
caste and scheduled tribe students in
Madhya Pradesh;

(b) whether the Govemment propose
to open some more hostels during the cur-

rent year ;and

(c) if 50, the details thereof?
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THE MINISTER OF WELFARE (SHRI
SITARAMKESI):(a) The Scheduled Castes,
Scheduled Tribe and Badward Classes
Welfare Deptt. ofthe Government of Madhya
Pradesh runs 1020 hostels for scheduied
caste students (including 24 hostels for
students belonging of families engaged in
unclean occupations) and 1841 hostels for
Scheduled Tribe students in the State of
Madhya Pradesh.

(b) and(c). Proposals for matching as-
sistance for the year 1993-994 under the
Centrally sponsored schemes of construc-
tion of hostels for students belonging to the
scheduled Castes and Scheduled Tribes
are yet to be received from the Government
of Madhya Pradesh.

[English]
Murder Cases in Delhi
1762. SHRIJEEWAN SHARMA: Wiil
the Minister of HOME AFFAIRS be pleased
to state:
(a) the details of single. double and
triple murders which took place the same

day in Delhi during the last six months;

(b) the number of cases solved and the
reasons for not tracing the other cases; and

" (c) whether the general law and order
situation in Delhiis deteriorating day by day?

THE MINISTER OF STATE IN THE

- MINISTRY OF HOME AFFAIRS (SHRIP .M.

SAYEED):(a) There has been no case of
triple murder during the current year upto
30.6.1993. There have been 229 cases of
single murders and 4 cases of double mur-
ders during this period.

(b) Of the aforesaid 223 cases, 162
caSes have been worked out. The main -
reasons for the balanced of cases remain-
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ing unsolved relate to non-identification of
the bodies of the victims in certain cases;
non-identification of the accused; and, ab-
sconding of the accused;

(c) No, Sir.
Import of Kerosene and Diesel

1763. DR. K.D. JESWANI: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Indian Oil Corporation have
finilised a contract with Behrin to import
kerosene and diesel; and

(b) if so, the terms and conditions of this
contract?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR
SHARMA): (a) and (b). yes. Sir. Indian Oil
Corporation have finalised a contract with
BANOCO, National Oil Company of Bahrain,
forimport of 0.22 MMT of kerosene and 0.96
MMT of diesel respectively during April,
»1993-March,1994 at variable market linked
prices.

Check-Dam

1764. SHRI V.S.
VIJAYARAGHAVAN: Will the Minister of
WATER RESOURCES be pleasedto state:

(a) whether any proposal has been
received from the Government of Kerala for
construction of Check-Dam in the river
Bharathapuzha;

(b) if so. the details thereof; and
{c) whether the Union Government pro-

pose to extend financialftechnical aSsis-
tance to the project?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES(SHRI P K.
THUNGON):(a) to(c). The Government of
Kerala has sent two proposals amounting to
Rs.46.88 crores for external assistance.
besides other item of works, the proposals
alsoincluded 82 numbers of Check-dams in
Bharathapuzha river basin all lying in
palaghat district and estimated to cost
Rs.4.68 crores . The proposals were posed
to European Economic Community (EEC)
for assistance. The EEC, while agreeing to
extend assistance. of 11.8 million European
Currency Unit (ECU) equivalent to about
Rs.40 crores have excluded the proposed
Check-dams. However, the EEC has agreed
to provide technical assistance for prepara-
tions of Integreted River Basin Schemes
which would cover studies on Check-dams
also.

Old Age Home in Punjab

1765. SHRI LAL BAHADUR RAWAL:
Willthe Minister of WELFARE be pleasedto
state:

(a) whether the Union Government
have received any request from the Govern-
ment of Punjab for grant in aid for construc-
tion of a old age home at Fandkot:

(b) if so. the details thereof;

(c) whether the grant has been sanc-
tioned;

(d) if so, the details thereof. and
(e) if not, the reasons therefor? -

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI): (a)and (b). Yes, Sir. The
Ministry of Welfare received a proposal from
Senior Citizens Jatiu, Faridkot sponsored
by the Dist. Red Cross Society and recom-
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mended by the State Government asking
for grant-in-aid of Rs. 4,99,200/- for con-
struction of an old Age Home in January,
1990.

(c) to (e). No, Sir. As per the norms
prevailing at the time of scrutiny for grant-in-
aid for construction of such homes,
Organisations were required to share 50%
of the cost of the construction of buildings.
The Indian Red Cross Society, Dist, Branch,
Faridkot intimated that it was not in a posi-
tion to meet 50% of the cost of construction:
Therefore. the organisation was informed of
Government's inability to accept the pro-
posal. .

Deficit in Oil Pool Account

1766. SHRIANKUSHRAO RAOSAHEB
TOPE: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether crude oil prices in the inter-
national market have shown downwardtrend
recently;

(b) if so, the magnitude of decline and
the present oil prices;

(c) whether India has taken benefit of
the declining prices in the international mar-
ket:

(d) if so. the details in this regard; and

(e) the effect on the deficit in the oil pool
account?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). The prices of various
crude-oils in the inter-national market have
been showing a downward trend between
April-June, 1993 from US $ 20.26 to US$
15.59/bbl.
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(c) and (d). The benefit during May and
June, 1993 over April, 1993 price basis is
estimated to be about US $ 40.22 million.

(e) It is too early to assess the exact
impact.

[Translation]
Posts Reserved for SCs/STs

1767. SHRI K.D. SULTANPURI: Will
the Minister of WATER RESOURCES be
pleased {p state:

(a) the number of posts reserved fro
Scheduled Castes and Scheduled Tribes in
different Groups lying vacant in his Ministry
and the reasons therefor; and

(b) the time by which the vacant posts
are likely to be filled up?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES):
(SHRI P.K. THUNGON): (a) The number of
posts reserved fro Scheduled Cases and
Scheduled Tribes which are lying vacant in
the Ministry and its organisations as on
31.7.1993 is as under:-

Reserved for

- SC ST
Group A 37 35
Group B 30 31
Group C o 74 70
Group D 34 24

While some of these posts are lying
vacant due to non-availability so suitable
candidates belonging to Scheduled Castes
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and Scheduled Tribes, other posts are part
of the vacancies in the process of being filled
up.

*(b) Recruitment action like sending req-
uisitions to Union Public Service Commis-
sion, Staff Selection Commission, Employ-
ment Exchanges, advertisments inthe news-
papers. convening meetings of the Depart-
mental Promotion Committees etc, has al-
ready been initiated for filling up the vacant
posts. These posts are likely to be filled up
by the end of 1993-94, subject to the avail-
ability of suitable candidates.

[English]
Production of Hydrocarbon

1768. SHRI GOPI NATH GAJAPATHI:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the present capacity of production of
hydrocarbon in the country;

(b) whether the Government propose
to increase the production of hydrocarbon
during the Eighth Plan;

(c) it so, the target set therefor; and

(d) the steps taken to achieve the tar-
get?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) The target for indigenous
production of crude oil during 1993-94 is
27.17 million tonnes.

(b) Yes. Sir.

(c) Itis proposedto raise the indigenous
production of crude oilto 44 45 million tonnes
by the terminal year of the Eighth Plan i.e.
1996-97.
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(d) Besides sanction of a number of
new Oil Field Development Projects, short
term and medium term measures have been

~ taken by ONGC & OIL to maximise produc-

tion. Government have also invited private
Indian & Foreign companies for oil explora-
tion and development of discovered fields in
the country.

Medical Seats

1763. SHRIBOLLABULLIRAMAIAH:
SHRI S.B. SIDNAL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Supreme Court ex-
pressed its displeasure at having to sort out
constantly the problem of giving MBBS seats
to students who have passed All India En-
trance Examination and directed all Chief
Secretaries to inform the Registrar within
two weeks;

(b) whether the Supreme court has
issued directives to the Chief Secretaries to
inform about the vacant seats of MBBS;

(c) whether this information has been
furnished to the Registrar; and

(d) if so, the number of seats yet to be
allotted?

THEDEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGHGHATOWAR):
(a) and (b). The Supreme Court of India
directed the Chief Secretaries of the con-
cerned States to provide information about
vacant MBBS/BDS seats against the 1992

.quota 1o the Registrar within two weeks of

the receipt of the order.
(c) Yes. Sir.

(d) 204 MBBS and 10 BDS candidates
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have since been allotted seats on the basis -

of the availability of seats communicated by
the State Governments.

Homeland for Kashmiri Migrants

1770. SHRIVILASMUTTEMWAR: Will
the Miraster of HOME AFFAIRS be pleased
to state:

(a) whether the Delhi Kashmiri Samiti
has demanded for setting up of 2 homeland
for Kashmiri migrants in Jammu and
Kashmiri; and

(b) it so. the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) Government have not
received any such proposal.

(b) Does not arise.

Irrigation Facilities in Hilly Areas of
U.P.

1771. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
WATER RESOURCE be pleased to state:

(a) whether the Government of Uttar
Pradesh has sent any proposals for major or
medium irrigation projects in the hilly areas
for tachno-economic appraisal;

(b) it so, the details thereot;

(c) the action taken by the Union Gov-
ernment thereon:;

(d) whether any teasibl'hty surveys re-
.,arding minor irrigation projects in these
.reas have been conducted;

(e) if so, outcome thereof: and
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(f) the measures being taken for devel-
opment ofirrigation facilities in these areas?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES):
(SHRIP.K. THUNGGCN): (a) No new project
benefiting hilly areas has been received at
the Centre tor techno-economic appraisal.

(b) and (c). Do not arise.

(d) to (f). As per present policy, State
Governments are empowered to plan, for-
mulate, fund and execute minor irrigation
schemes without seeking approval for them
from the Centre.

[ Transtation]
Centres of Para-Military Force

1772. SHRI N.J. RATHVA: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) the locations of centres set up for
para-military forces in Gujarat;

(b) whether the Government propose
to open more centres in the State;

(c) if so, the details thereof; and

(d) the number of jawans and officers
recruited in various para-military forces in
Guijarat during each of the \ast three years,
forcewise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) The present locations
are atGandhinagar, Dantiwara, Gandhidham
and Bhuj.

(b) and (c). Ahmedabad has beén se-
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lected for locating one battalion of Rapid
Action Force.
(d) The number of jawans and officers
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recruited in various para-military forces in

_ Guijarat during last three years is as under:

Year CRPF BSF CISF

1990 185 965 120

1991 714 109 227

1992 706 221 085

Total 1,605 1,295 432
[English]

Demolition of Babri Masjid

1773. SHRI SYED SHAHABUDDIN:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the progress made by the Central
Bureaue of Investigation in the investigation
relating to the demolition of the Babri Masjid
on December 6. 1992;

(b) whether any Firs have been field;
(c) if 0. the number and date of the
FIRs and the number of accused persons in

each case;

(d) the number of persons interrogated
by CBI in connection with the investigation;

(e) the number of persons arrested/
detained: and

(f) the number of persons charge.

sheeted alongwith the date of chargesheet?

- THE MINISTER OF HOME AFFAIRS
(SHRIi S.B. CHAVAN): (a) The investigation
is at its final stage.

(b) and (c). One FIR No. 197/92 regis-
tered on 6.12.92 at Police Station Ram
Janambhoomiagainst number of Karsevaks.
names and addresses unknown. On trans-
fer ofinvestigation of this case from the Uttar
Pradesh Police to the Central Bureau of
Investigation the said FIR was re-registered
as CBl case NO. RC-8 (5)/92/1U. V/SIC. IV
on 13.12.1992.

(d)to(f). Sofar. 561 persons have been
examined and 38 persons have been ar-
rested. No charge sheet has been filed as
yet.

Non-Payment Salary to Absentees
from Election Duty

1774. DR. AMRIT LAL KALIDAS: Wil
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether some of the officials of
Delhi Administration who were deputed on
Punjab Assembly election duty during Feb-
ruary, 1992 and who could not attend the
election duty due to iliness have not have
paid their salary for the month of February,
1992;

(b) if so, the details thereof and the
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reasons thereof;' and

(c) the steps taken to release their
salaries?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED): (a) The office of the Chief
Electoral Officer. Delhi, has reported that a
decision was taken to initiate disciplinary
nroceedings against 10 employees of Delhi
Administration who didnot proceedto Punjab
for election duty. No instructions were is-
sued to with-hold the pay of the employees
concerned. An employee of the Directorate
of Family Welfare was not paid salary for the
period 31.1.1992 to 23.2.1992 for certain
other reasons.

b) Does not aiise.
{c) Does not arise

Use of Explosives by Anti Social
Elements

SHRIHARI KISHORE SINGH:
SHRI MOHAN
SINGH(DEORIA):

1775.

Will the Minister of HOME AFFAIRS
he pleased to state:

(a) whetherthe Union Governmenthave
issued certain directives to the State Gov-
crnments asking them to act on the specific
recommendations 1o stop the incr'easing
nuse of explosives by the anti-social ele-
ments:

(b) if so, the details thereof;

(c) the States which have followed
these directives: and

(d) the action proposed to be taken
against the State Government which have
ignored them?
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THE MINISTER OF STATE IN' THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH P|LOT): (a) and (b). With a view to
check the misuse of explosives by anti-
social elements, the Central Government
had suggested a number of measures to
state Governments/Union Territory admin-
istrations. These measures, inter-alia re-
quire the state government/Union Territory
administration to exercise effective control
over storage, movement, theft or pilterage
of explosives:

(c) and (d). Some state governments/
Union Terrifory administrations have con-
formed having issued appropriate instruc-
tions to the field authorities. Thereis no
information of any state government/Union
Territory administration having ignored the
measures suggested by the Central Gov-
ernment.

Deaths in Government Hospitals in
Delhi

1776. SHRI D. VENKATESWARA
RAO:
SHRIBOLLABULLI RAMAIAH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government have insti-
tuted an enquiry into deaths due to alleged
callous attitude of the doctors in various
Hovernmetn hospitals in Delhi;

(b) if so, the outcome thereof. and

(c) the remedial measures taken/pro-
posed to be taken in this regard?

THEDEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a) and (b). Government of National Capital
Territory of Delhi have conducted enquiries
in some cases through medical experts on
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the basis of complaints received or newspa-
pers reports. In 4 such enquiries recently
conducted, no case of negligence was ob-
served.

(c) Efforts are being made continuously
to improve the services in the hospitals.

Payment of Cess and Royalty

(a) whether the controversy over the
payment of cess and royalty co
1777. SHRI BIRSINGH MAHATO: Will
the Minister of COAL be pleased to state:

nceming the Coal India Limited, the
Govemment of West Bengal and State Elec-
tricity Board has since been resolved; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
_MINISTRY OF COAL (SHRI AJIT PANJA):
(a) and (b). Meetings are being held from
time to time between Coal Limited (CIL) and
the Government of West Bengal to discuss
and sortout the adjustments of cess dues of
Govemment of West Bengal and Coal sale
dues of CIL from Power Utilities/Undertak-

ing of Govemment of West Bengal. Accord-

ing to information fumnished by CIL as on
30.6.1993, the cess dues from CIL to the
Government of West Bengal were of the
order of Rs. 340.22 crores whereas coal
sale dues of CIL from Power Utilities/Under-
taking of Government of West Bengal were
of the order of Rs. 363.53 crores.

Oral Rehydrating Solutions
1778. SHRI NITISH KUMAR:
SHRI RAM VILAS PASWAN:
SHRIMATI GIRIJA DEVI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government are aware
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that many of the Oral Rehydrating Solutions
(ORS) sold in the county are sub-standard
and do not conform to WHO formula;

(b) if s0, the detials in the regard; and

(c) the steps taken by the Government
to check the quality of ORS sold in the
market?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) and (b). There has
not been any report of sub-standard ORS in
the recent past. Indian Pharmacopoiea
recognises three formula of ORS, two of

- which (formula B &C) are strictly as per the

specifications of WHO. Formula A of Indian
Pharmacopoea is recommended for diar-
rhoea caused by reasons other than chol-
era. :

(c) The quality standards of ORS is
requiredto be tested by every manufacturere
and records of every batch is maintained as
per the provisions of hte Drugs & Cosmetics
Act and Rules. if there is any complaint of
sub-standard ORS, the State Licensing
Authority takes necessary action.

[ Transiation]

Pension to Freedom Fighters

1779. PROF. RASA SINGH RAWAT:
Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whethersome freedom fighters have

' refused to acept pension from the Union

Government;

(b) if so, the details thereof and the
reasons therefor; and

(c) the expenditure incurred on dis-
bursement of pension and other benéfits to

freedom fighters during each of hte last
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three years?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) and (b). Yes, Sir. 15 of the
freedom fighters whoi were offered the free-
dom fighters’ pension on Suo Motu basis by
the Central Government have refused to
accept the same. Some of the reasons
advanced by the freedom fighters for non-
acceptence of the pension are as under:

(i) as a matter of principle.

(i) participation in the historic struggle
in itself being a reward;

(i) honour being bestowed too late;

(iv) suffering undergone during the free-
dom struggle not being for any monetary or
other consideraion;

(v) people of the country themselves
giving them Samman; and

(vi) the need being to encourage the
efforts to achieve a just, secular and non-
violent society instead of freedom fighters'
being given any reward or award.

(c) The freedom fighters’ pension is
disbursed through Treasures and
nationalised Banks. The totl reported ex-
penditure on disbursement of pension, is-
sue of free raiwlay card passes and mainte-
nance of Freedom Fighters’

Home during the last three years was
as under:

Year Expenditure
(Rs. in crores)
1990-91: 80.56
1991-92: 115.87
1992-93: 133.82
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Increase in Commission to LPG
Dealers

1780. SHRI BARE LAL JATAV:
SHRI TEJ NARAYAN SINGH:
SHRI MRUTYUNJAYA
NAYAK:
SHRIR. SURENDER REDDY:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Government have con-
sidered the demand for increasing commis-
sion to LPG dealers;

(b) if so, the proposed hike in the com-
mission on demestic and commercial LPG
cylinders, respectively;

(c) if not. the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to(c). The Govemment have
constituted a Committee to.look into the
demands of LPG distributors. The report is
expected very shortly.

[English]
AIDS Control
1781. SHRI BAPU HARI CHAURE:
SHRI SARAT CHANDRA
PATTANAYAK:
SHRI  CHINMAYANAND
SWAMI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government have

" drawn up new actionplantoinvolve the Non-
- Governmental and Private Organisations in

the fight to control AIDS;
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(b) if so, the details thereof; and

(c) the assistance proposed to be pro-
vided to these organisations?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) Yes. sir.

(b)and (c). The guidelines lay down the
elgibility criteria of the Non-Governmental
Organisations. the activities which could be
supported. the manner of assessing the
imoposals received and the method of final
sclection of the proposals. The guidelines
Also have enabling provisions to contract
the services of Advisers and nodal agencies
for this purposes. A total amount of Rs. 6
crores have been kept earmarked for this
purpose for the current year.

Objectives of Universal Immunisation
Programme

1782. SHRI MANORANJAN BHAKTA:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

fa) the amount spent on the Universal
immuinization Programme dueing the last
three years:

(b) whether the objectives of the Uni-
versal Immunisation Programme to cover
85% of infants and to reduce neo-natal
montality rates and polio myelitis incidence
rates have been achieved;

(c) if so. the details thereof. and
(d) if not the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY  WELFARE  (SHRI B.
SHANKARANAND): (a) An amount of Rs.
10872.83 lakhs has been spent on the
Immunisation Programme during the last
three years i.e. 1990-91 to 1992-93.
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(b) to (d). The reported antigen-wise
immunisation coverage (in percentage) fopr
infants during 1992-93 has been as under:-

DPTS3 (For Diphtheria,

Pertussis % Tetanus) -89%
BCG for T.B. -96%
OPV 3

(For Polio) -89%
Measles -85%

According to Sample Registration Sys-
tem (SRS) of the Registrar General of India
(RGl). declining trends have been observed
in neo-natal mortality rates from 60.1 per
1000 live births in 1985 to 52.5 in 1990.

Reported cases of poliomyelitis have
also shown declining trends from 22584
cases in 1985 to 8699 cases in 1992.

DEO Dam project

1783. DR. KRUPASINDHU BHO!: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the number of villages/people iikely
to be affected on implementtion of the Deo
Dam Project in Keonjhar and Mayurbhani
districts of Orissa;

(b) whether any rehabilitation measures
are being undertaken for displaced person:
and ’

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES):
(SHR!I'P.K. THUNGON): (a) 248 families of
14 villages in Mayurbhanjdistrict are likely to
be affected due to submergence in Deo
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Dam Project.

" (b) and (c). The State Government has
drawn a Rehabilitation Plan according to
which each oustee family is to be given free
of cost 0.5 acre of homestead land in one of
sixteen resettlement colonies, 2.5 acres of
irrigated cultivable land near their home-
stead land, facilities for transport of the
savageable house building materials, house
huilding materials atconsessional rates from
the nearest forest and Rs. 750 per acre for
reclamation of the agricultural land to be
allotted to them in addition to the compensa-
tion for their land and properties coming
under submergence. It is also proposed to
extend assistance to them for construction
of low cost houses under housing for eco-
nomically weaker sections and other
schemes The resettlement colonies are to
be provided with all community facilities
such as schools, drinking water facilities.
recreation centre. public health centres.
community centres, burial. places, electrifi-
cation. roads etc.

| Translation]
Water Resources in Madhya Pradesh

1785. SHRI SURAJBHANU SOLANKI:
Will the Minister of WATER RESOURCES
be pleased to state:

(a)whetherthe Union Governmenthave
conducted any survey for water resources in
Madhya Pradesh; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES):
(SHRI P.K. THUNGON): (a) and (b). Irriga-
tion being a State subject, survey for water
resources development are carried out by
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the state Governments. However, for inter-
State rivers. hydrological observations are
conducted by the Central Wafer Commis-
sionwhichinclude rivers in Madhya Pradesh
also. The Central Ground Water Board have
carried out survey of groundwater availabil-
ity in Madhya Pradgsh. Based on the survey
and exploration, the annual replenishable
ground water resources of the State of
Madhya Pradesh has been assessed at
59,718 million cubic meters.

[English]

Petrol/Diesel Retail Outlets and LPG
Agencies

1786. SHRI HARIN PATHAK: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Government have de-
cided to allot petrol/diesel retail outlets and
LPG agencies to the rural people of the
country:

(b) if so. the details thereof alongwith
the criteria fixed for these allotments: and

(c)the number of such allotments made
to the rural people during each of last three
years. State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KL_JMAR
SHARMA): (a) and (b). There is no distinc-
tion between rural and urban people in the
allotment of dealerships/distributionships of
petroleum products. All applicants meeting
the eligibility criteria mentioned in the
advertisments are considered by the Oil
Selecion Boards irrespective of the.rural/
urban background of the candidates.

(c) No separate record of allotments
made to rural people is maintained.
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[ Translation)
Coloured Kerosene Oil

1787. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of PETRO-
{ EUM AND NATURAL GAS be pleased to
state:

(a) whether the Government propose
to colour kerosene oil before it is sold to the
public;and

(b) is so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR
SHARMA): (a) and (b). With the introduction
of the Parallel Marketing Scheme, it has
been decided to sell blue-dyed kerosene
through Public Distribution System in the
markets where open market kerosene may
also be sold.

[English]
Co-ordinated Exchaﬁge of Intelligence
1788. SHRI GEORGE FERNANDES:

Will.the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Govemment propose

to urge the northern States to ensure co-
ordinated exchange of intelligence in view of
the increasing activities of Punjab militants
outside Punjab; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) and (b). Government
is alive to the situation and keeping a close
watch on the activities of militants outside
Punjab. To ensure better coordination and
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speedy action among the intelligence agen-
cies and Central/States Security Forces, a
Core Group has been constituted in the
Ministry of Home Affairs which is holding
periodic meetings.

Medical Facilities in Hilly Areas of U.P.

1789. SHRI RAM KAPSE: Will the
Minister of HEALTH AND FAMILY _WEL-
FARE be pleased Jo state:

(a) whether the Central Team has re-
cently visited hilly areas of U.P. to study
medical facilities available there; and

(b) if so, the observations made by the
Team?

THEDEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a) and (b). Information is being collected
and will be laid on the table of Lok Sabha.

[Translation)
Arrest of Terrorists in J&K
1790. SHRI DAU DAYAL JOSHI: Will
the Minister of HOME AFFAIRS be pleased

to state:

(a) the number of terriorists arrested in
Jammu & Kashmir during the last three yers;

(b) the number of terrorists prosecuted
during the above period: and

(c) the number of terrorists sentenced
in the State during the above period and the

- nature of sentence awarded to them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) to (c). The information
is being collected and will be laid on the
Table of th House.
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Cash and Carry Scheme

1791. SHRI SANDIPAN BHAGWAAN:
Will the Minister of COAL be pleased to
state:

(a) whether the Government have re-
viewed the functioning of cash and carry

scheme of the Coal India Limited,;

(b) if so, the emerging trend on imple-

mentation of the scheme for Coal India’

Limited, Railways and other industries;

(¢) the reaction of the major coal con-
suming industries; and

(d) the steps being taken to improve its
performance?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) to (d). In view of increasing coal sales
dues from Power Utilities to Coal India Ltd.
(CIL) a decision was taken that with effect
from 1.10.1991, CIL should supply coal to
power utilities only against advance pay-
ments/letters pf credit. Despite this deci-
sion, which.came to be known as “cash and
carry scheme”, it was found very difficult by
CIL to cut off coal sypplies completely to
defaulting power utilities. The scheme was
reviewed in March, 93 when it was noticed
that the arrears of coal sales dues from
power utilities to CIL during the cash and
carry period (between October91 and March
93) added upto over Rs. 1100 crores. CIL
was therefore advised that it should enforce
cash and carfy scheme more strictly and
take all possible measures to realise its
sales dues. The main problem of CIL as
regards overdues is with Power. Utilities
only. Power Ultilities are finidng it difficult to
pay the coal sales dues of CIL due to their

own resource problems. They have also

raised several disputes regarding the dues
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on grounds of quantity, weighments etc.

CIL have taken several steps for resolv-
" ing such disputes and realising the
arrears.The data on arrears is being regu-
larly reconciled and efforts are being made
to resolve the disputes through negotia-
tions. Incase the disputes persist, they are
also being referred to be decided through
arbitration. In some cases, supplies to de-
faulting power utilities are also being-regu-
lated.

Fire Incidents in De-lhi
1792. SHRI MADAN LAL KHURANA:
Will the Minister of HOME ATFAIRS be
pleased to state:
(a) the number of fire incidents which
occured in the residential areas of Delhi

during the first half of 1993;

(b) the loss of lives and property in such

- incidents; and

(c) the findings of Enquiry Committees
constituted for this purpose?

THE -MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED): (a) The Chief Fire Ofricer,
Delhi has reported that 1160 fire incidents
occured during this period.

(b) 39 persons lost their lives in these
JAncidents including the deaths on account of
fire due to bursting of gas cylinders and
stoves in kitchens. The loss of property has
been assessed approximately at Rs. 71.35
lakhs.

(c) Twomagisterial enquiries have been
initiated -one for the fire incident in a factory
in Peeragarhi on 30.5.93 and the other for
the fire incident in a godown on the
Roshanara Road on 10.6.93.
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Surplus staff in Delhi Administration
1793. SHRI GURUDAS KAMAT: Wil
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether there is any proposal to
reduce the staff of Delhi Administration:

(b) if so. the details thereof ad the
reasons therefor; and

(c) how the surplus staff would be ad-
justed?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P.M. SAYEED): (a) and (b). The Govern-
ment of the National Capital Territory of
Delhi has intimated that a review of their
staff strength is being done for reducing the
staff-cost.

(c) No staff will be rendered surplus as
no retrenchment is contemplated. Persons
occupying posts identified for abolition will
be absorebed against available vacancies.

Blood Banks

1794. DR. K.D. JESWANI: Will the
Minister of HEALTH AND FAMILY WEL-
FFARE be pleased to state:

(a) the number of private blood banks
functioning at present in the country:

(b)Athe norms laid down to regulate the
supply of blood through these banks; abd

lc) the ratio betwen volunary blood
donation and professional blood donation?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) There are 151 blood
hanks functioning in the private hospitals at
present. Apart from these, there are 203
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commercial blood banks.

(b) Every blood banks has to operate as
per the guidelines laid down under
Goverfnment of India’s Schedule F X1I-B as
per the Drugs and Cosmetics Act. The
existing rules specify licensing for physical
facilities of equipments. staff accommoda-
tion, labelling etc. The recently introduced
amendmend has further added the following
provisions:

1) Mandatory testing to ensure free-
dom of blcod/blood products from
HIV anti-bedies.

2) Approval of licence by the Central
Licence Approving Authority (which
means the DC (i) prior to granting of
a licence.

3) quality control of reagents and spec;j-
fied qualification and experience for
blood bank personnel.

4) maintenance of complete and acurate
records. .

o

Preservation of specimen sample ot
each unit of blood for 72 hours after
transfusion in a pilot tube.

6) Whole human blood and compo-
nents should conform to standards
as prescribed under the Indain
Pharmacopoeia.

(c) Of the annual blood coliection of
19.5 lakh units per annum in the country
professional blood donation is about 5.69
lakh units (29%), voluntary blood donation
about 5.55 lakh units (29%) and replace-
ment donation about 8.26 lakh units (42%).

Conference of State Welfare Secretar-
ies

1795. SHRIVILAS MUTTEMWAR: Will
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the Minister of WELFARE be pleased to
state:

(a) whether a National Conference of
State Welfare Secretaries and Head of State
Level Backward Classes Corporation was
held recently in Delhi;

(b) if so. the details thereof; and

(c) the issues discussed and decisions
taken therein?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) Yes, Sir.

(b) A two-day First National Confer-
ence of State Welfare Secretaries. Chair-
man and Managing Directors of State Level
backward Classes Corporations and other
Channelising Agencies was organised by
National backward Classes Finance and
Development Corporation (NBCFDC)on 23-
24th June. 1993 in New Delhi.

(c) The following main issues were
discussed.

(i)  Review of progress inimplementing
various schemes for which financial
support was being provided by the
NBCFDC.

(i) Planof Actionfor NBCFDC for 1993-
94.

The following important suggestions
emerged at the Conference:-

(i) There should be separate
schemes/projects for people be-
low the poverty line and those above
the poverty line but below double
the povety line.

(1)  State Governments and Backward
Classes Corporations should con-
sider delegating powers and sim-
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plitying procedures for expeditioous
sanction of loans to the ultimate
beneficiaries.

(i) Toover-come the difficulties faced
by the beneficianes in obtaining
bank loans under margin moaney
schemes, the Reserve Bank of
India should issue instructions to
Bank to consider loan applications
ofthe backward classes on prioroty
basis.

(iv) NBCFDC and all State Backward
Classes Corporations should
publicise the facilities being
ofterred. Success stories of Back-
ward Classes enterprenures should
also be suitably projected

Production of Qil and Gas

1796. SHRID. VENKATESWARARAO:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a)whetherthe Governmenthave raised
oil and gas production since May. 1993
onwards:

(b) if so, to what extent it has been
raised; and

(c) to what extent the oil and gas pro-
duction will help in meeting the demand in
the country?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). As against the actual
production of 26.945 million tonnes of crude
oil during 1992-93. the target for crude
production during the current year is 27.17
million tonnes. No target is fixed for produc-
tion of natural gas. However gas sales dur-
ing the current year are expected to be more
than the previous year.
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(c) Depending upon the demand
matenialising by 1996-67, the percentage of
self-sufficiency with the production level of
44 .45 million tonnes by 1996-97, would be
significantly higher than that at present.

[ Translation)

Allotment of LPG Agencies
SHRI BARE LAL JATAV:
SHRI ANAND AHIRWAR:

SHRIMRUTYUNJAYANAYAK:
SHRI KASHIRAM RANA:

1797.

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of LPG agencies allotted
"under 1983-93 Marketinig Scheme, State/
Union Terrnitory-wise;

(b) the number of SC/ST persons who
have been allotted LPG agencies out of
them;

(c) whether the allotment has been
made as per the reservation quota: and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (d). LPG Marketing Plan
has been approved for the years 1992-94
containing 575 distributorship proposals, of
which 165 proposals are earmarked for SC/
ST category. This works out to 28.69% as
against the prescribed reservation of 25%
for SC/ST.

[English)
Scheme for Fuel Saving

1798. SHRI N.J. RATHVA: Will the
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Minister of PETROLEUM AND NATURAL

~ GAS be pleased to state:

(a) the names of the Oil refinery units of
Indian Oil Corporation which have made
achievements in the field of fuel saving;

(b) whether Indian Oil have framed any
scheme in this regard;

(c) if so, the details thereof;

(d) the total estimated expenditure to
be incurred on the proposal; and

(e) the extent of fuel alongwith its cost
likely to be saved?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) All Indian Oil Comporation
refineries viz. Guwathi. Barauni, Gujarat,
Haldia, Mathura and Digboi refineries have
made achievements in the field of fuel sav-

ing.

(b) Indian Oil have framed a number of
schemes for fuel saving in the refineries.

(c) Thefuel savingschemes beingimple-
mented consist of recovery of heat from
product streams. improvement in efficiency
of various equipments such as fumances
and use of bettertechnologiesetc.

(d) The total estimated expenditure to
be incurred on the fuel saving schemes
currently underimplementation at 10C refin-
eries is Rs. 62.0 crores.

(e) On completion of the scheme the
likely fuel saving is estimated to be approxi-
mately 39,000 MT/yr and valued at Rs. 10.9
crores per year. This excludes other ben-
efits such as capacity augmentation. yield

~ improvement etc. That would accrue on

completion of some of the schemes.
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Collection of Money

1799. SHRI MANORANJAN BHAKTA:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the attention of the Govern-
ment has been drawn to Paragraph 3.3 of C
& AG Report No. 3 of 1993 (Delhi Adminis-
tration) regarding ‘Keeping money collected
ns security outside Government Account’;
and

(b)if so. the action taken by the Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) Yes. Sir.

(b) The entire money has been depos-
ited in the Government Account.

Circulation of fake Indian Currency by
ISt

1800. SHRISHRAVAN KUMAR PATEL:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is any evidence of ISl
Altempts to subvert India’'s economy by
pushing in and circulating huge amounts of
fake Indian currency:

(b) if so. the details thereof: and

(c) the measures being taken to thwart
such attempts?

THE MINISTER OF STATE IN THE
MINISTRYOF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) and (b). No specific instances
regarding I1S1-circulated currency notes have
come to notice of the Government so far.

(c) The Reserve Bank of India issues
press releases from time to time explaining
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the salient features of genuine notes such
as the special paper used, water marks and
security threads etc. The information dis-
seminated by Reserve Bank of India helps
the public distinguish between the genuine
and the fake currency notes.

[ Translation)

Bomb Blasts in J & K

1801. SHRI DAU DAYAL JOSHI: Will
the Minister of HOME AFFAIRS be pleased
to state: '

(a) the number of incidents of bomb
blasts which occurred in Jammu & Kashmir
during each of the last two years and the
current year so far:

(b) the places where such incidents
took place;

(c) the number of persons killed and
injured in these incidents and the details of

compensation paid;

(d) the number of persons arrested in
conneetion with such incidents:

(e) the number of persons believed to

. have crossed the international borders after

the blasts;

(f) the steps taken to apprehend them;
and

(g) the measures being taken to check
such incidents?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) As per availablesinfor-
mation, the position is as under:-

(a) 677,757 and 497 incidents of explo-
sions caused in J&K State during the year
1991, 1992 and 1993 upto 30.7.1993 re-
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spectively.

(b) These incidents took place in aimost
all over J & K.

(c) The details are as under:

Year Killed Injured
1991 71 628
1992 106 869.
1993 66 572

(upto 30.7.1993)

Under the existing poticy of the State
Govemment, ex-gratia relief is paid to the
tune of 50% of the extent of damages
subject to a ceiling of Rs. 1 lakh in case of
immovable property, Rs. 1 lakh in case of
death of a civilian, and amounts varying

trom 500/- to Rs. 25000/- to injured persons -

depending upon the nature of injuries.

(d) Cases have been registered which
are still under investigation.

(e) to (g). The precise number of those
who crossed the border cannot be given.
Sustained pressure is being maintained on
the militants within the State and vigil has
been further intensified and stepped up on
the LOC and the Border to prevent infiltra-
tion/exfiltration of terrorists.

|English]
Narmada Project

1802. SHRID.VENKATESWARARAO:
SHRI BOLLA BULLI RAMAIAH:

Wwill the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the International Labour
Organisation has joined the global compaign
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againt the Narmada Project charging India
with failure to rehabilitate the affected tribal
people;

(b) whether the Government have ex-
amined the ILO Report; and

(c) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF STATE IN THE MINIS-
TRY OF WATER RESOURCE (SHRI P K.
THUNGON): (a) to (c). No, Sir. It is the
complaints by other organisations which are
forwarded by the International labour
Organisation to the Government of India for
comments and are being replied to from
time to time. The International Labour
Organisation has adopted two Conventions
relationg to Indigenous and Tribal People.
These are:

(i) Convention No.107 concérning
Indigenous and Tribal Popula-
tion, 1957 (Ratified by India in
1958)

(i) Convention No. 169 concerning
Indignenous and Tribal People,
1989 (Not yet ratified by India)

The International Labour Organisation
has been receiving a number of complaints
regarding violation of Convention No. 1 in
respect of Sardar Sarovar/Narmada Dam
Project. The compaints| have been mainly
from the International Federation of Planfa-

" tion Agricultural and Allied Workders

(IFPAAW) and Survival Intemational based
in London. It has been alleged that the
Government of India is violating particularly
Articles 6,11 and 12 of the convention in
respect of Sardar Sarovar Project. The main
issues relate to the following:

(i) Relief and rehabilitation of
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displaced tribals

(i) Issue of traditional occu-

pation of land
[ Translation)
Coal India Limited

1803. SHRI NITISH KUMAR:
SHRI MANJAY LAL:

Will the Minister of COAL be pleased to
state:

(a) the profit eamed by the Coal India
Limited during 1991-92 and 199Limited
2-93;

(b) whether the Coal India Limited has-

increased the production of coal; and

(c) if so, the quantity of coal produced in
1992-93 as compared to 1991-927?

THE MINISTER OF STATE OF THE -

MINISTRY OF COAL (SHRI AJIT PANJA):
(a) Coal India Limited (CIL) eamed a profit
of Rs. 167.07 crores during 1992-93 also.
The details will, however, be known only
after their accounts are finalised and au-
dited.

(b) and (c). Yes, Sir, As against produc-
tion of 204.16 million tonnes during 1991-
92, CIL produced 211.22 million tonnes
(provisional) during 1992-93, thereby achiev-
ing an increase of 7.06 m.t. in one year.

[English)
Bangladeshi Immigrants in Delhi

1804. SHRI SYED SHAHABUDDIN:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of persons suspectedto
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be illegal immigrants from Bangladesh de-
tected in the Union Territory of Delhi during
1992-93 and the first quarter of 1993-94,
separately;

(b) the number of such persons who
were identified as illegal immigrants from
Bangladesh by the competent authority;

(c) whether such persons are, prior to
deportation, detained in a transit camp; and

(d) if so. the number of such persons
deported to Bangladesh upto June 30, 1993
and the number of such persons in detention
in the transit camp on that date?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) 1485 Bangladeshi illegal im-
migrants were detectedduring 1992-93 and
659 were detected during the first quarter of
1993-94.

(b) The year-wise ' number of
Bangladeshi illegal migrants identified and
deported is as under:

1990 - 1
1991 - 118
1992 - 1518
1993 - .

(upto 30.6.93)

(c) In cases where immediate deporta-
tion is not possible, movements of the illegal
migrants are restricted to the transit camp.

(d) In 1993 (upto 30.6.93), 777 illegal
Bangladeshi Migrants were deported. Out
of them movements of 554 illegal migrants
had been restricted to the transit camp. On’

30.6.93, movement of 55 illegal Bangladeshi-
migrants were restricted in the transit camp
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[ Translation]
Relationship between crime and Liquor

1805. SHRI BARE LAL JATAV:
SHRIMRUTYUNJAYANAYAK:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government propose
to conduct a study to find out the relationship
between rate of crime and consumption of
liquor and between promotion of tourism
and availability of liquor in Delhi; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRYOF HOME AFFAIRS (SHRIP.M.
SAYEED): (a) The Government of the Na-
tional Capital Territory of Delhi has intimated
that no such proposal is under their consid-
eration.

(b) Does not arise.
Oil Reserves in Gujarat
1806. SHRI N.J. RATHVA: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the places in Gujarat where re-

serves of oil have beep identified and the

quantity of oil therein;

(b) the averagg quantity of oil extracted
there from per m
extracted there ffom so far;

(c) whethér some foreign companies
have shown ifterest in extracting oil; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
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RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) The oil reserves have been
identified at 77 places in Gujarat with a total
established initial geological reserves of
815.06 MMT.

(b) Average oil production from various
fields of WRBC, presently on production, is
0.4864 MMT per month during the period
April to June, 1993. Total quantity of oil
extracted from various fields of WRBC upto
31.3.93is 115.37 MMT.

(c) and (d). Five foreign companies
have bid for the small-sized fields in Gujarat
offered for development by private compa-
nies. Negotiations are in progress.

[English]
Universal Immunisation Programme

1807. SHRIMANORANJANBHAKTA:
SHRI JEEWAN SHARMA:

Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state:

(a) whether there is alarming rate of
wastage of vaccines under the Universal
Immunisation Programme (UIP) and mis-
use of official vehicles for programmes other
than UIP; :

(b) if so, the details with the reasons
therefor; :

(c) whether there has been diversion of
funds provided for the programme’and non-
creation of as many as 600 posts at the
State and district levels; and -

(d) if so, thedetails with reasons there-
for?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) No, Sir.
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(b) Does not arise.

(c) and (d). Information in respect of
diversion of funds is being collected from the
States.

119 posts of District Immunization offic-
ersand 255 posts of Refrigeration Mechanies
are lying vacant as they have not been filled
up by the State.

[Translation]
Family Welfare Programme

1808. SHRI SURAJBHANU SOLANKI:
SHRIANKUSHRAO RAOSAHEB
TOPE:

Will the Minister of HELATH AND FAM-
ILY WELFARE be pleased to state:

(a) whether the Govermnment propose
tolay a greateramphasis on National Helath
Programme and Family Welfare Programme
during the Eighth Five Year Plan;
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(b) if so, the main featres thereof; and

(c) the funds allocated by the Govern-
ment for this purpose during the Seventh
Five Year Plan and Eighth Five Year Plan,
State/Union Territory-wise?

THEDEPUTY MINISTER IN THE MIN-
ISTRY OFHEALTHY & FAMILY WELFARE
(SHRI PABAN SINGH GHATOWAR): (a)
and (b). The majot thrust areas identified for
development in the 8th Plan inter-alia in-
clude consolidation of infrastructure sent up
inthe rural areas, control/eradiction of major
communicable and non-communicable dis-
eases afflicting the population, health man-
power development, impetus to bio-medical
research and augmentation of the Indian
System of Medicines and Homoeopathy.
The containment of population growth with
special emphasis on ‘Child survival and safe
motherhood programmes’ is th twin plank
on which the health strategy initiatives have
been based.

(c) A statement is appended.
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[English]

Nurse-Doctor Ratio

1809. SHRISHRAVAN KUMAR PATEL.:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whetherthe nurse-doctor ratioin the
country falls short of international standards;

(b) if so, the present ratio in Delhi,
Bombay and other metropolies in the coun-

try;

(c) the steps taken to achieve interna-
tional standards by opening more Nursing
Colleges in Delhi and other places;

(d) whether the Government propose
to allow private sector financed Nursing
Colleges to augment Government's efforts;
and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a) There is no optimal nurse-doctor ratio.
However, the most accepted norm is 1
doctor: 3 nurses.

(b) No such figures are readily avail-
able.

(c) According.to the information sup-
plied by Delhi Administration two Schools of
Nursing are {0 be opened in Delhi. The
School of Nursing at LNJP Hospital has
been upgraded into a college of Nursing this
year.

(d) and (e). There are already a number
of nursing colleges and schools in the pri-
vate sector and Govt. would welcome fur-
ther expansion of these facilities.
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pTranslation]
Reservation in Promotion

1810. SHRI SANTOSH KUMAR
GANGWAR: Will the Minister of WELFARE
be pleased to state:

(a) whether the Government propose
to introduce a Constitutional Amendment
Bill in regard to reservation in promotion in
Government services for Scheduled Castes
and Scheduled Tribes;

(b) if so, the details thereof; and

(c) the time by which it is likely to be
introduced?

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): (a) to (c). The proposal
is under consideration of Government.

[English]
Kashmiri Migrants in Delhi

1811. SHRI GEORGE FERNANDES:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of refugee camps set up
in Delhi and Jammu for Kashmiri migrants
and the number of migrants residing in such
camps;

(b) the details of facilities being pro-
vided to them;

(c) the cost of daily ration per person
being supplied to these migrants;

(d) whether some of these migrants are
living in pitiable conditions;

(e) if so, the details thereof and the
reasons thereforet
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{f) the corrective measures being taken

in this regard; and

(g) the steps being taken to create
conditions conducive to the early return of
such migrants to the Kashmir Valley?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) to (g). 14 camps in
Delhi and 28 in Jammu were set up for the
Kashmiri migrants and 359 families in Delhi
and nearly 5,000 families in Jammu reside in
these camps. The conditions in the relief
camps are being reviewed regularly and
necessary follow-up action is taken.
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2. Besides the provision of ration/cash
relief to these migrants families, arrange-
ments for sanitary and medical facilities,
supply of electricity, water etc. have also
been organised in the camps. Other items
like blankets, woollens, fans etc. were sup-
plied by the Govt./Voluntary organisations
etc. Further special efforts have been made
for education of children in camp schools
and colleges and for admissions in other
institutions. Facilities for payment of leave
salary/pensions to migrant Govt. employ-
ees, transfer of bank accounts and lockers,
insurance settlement etc. have also been
provided. The scale of relief being provided
to the migrants is as follows:-

Jammu i) Cash relief

ii)  Free dry ration
Delhi i) Dry ration

i)  Cash relief

@ Rs. 1. 000 per month per family of four or
more members.

each person @ 9 kg rice. 2 kg atta, each family
1 kg sugar per month.

those staying in camps are being provided dry
ration costing about Rs. 500/- per family. One
time utensils/bedding kit has also been pro-
vided.

those staying in the camps. set up by the Delhi
Administration, are paid Rs. 125 per head per
month, subject to a maximum of Rs. 500/- per
family of four or members. Those who stay
outside the camps are paid Rs. 250/- per month
subject to a maximum of Rs. 1000/- per month
per family.

3. The arrangements are being reviewed
regularly so that recurring problems can be
resolved and the difficulties being faced by
the migrants can be minimised.

4. Efforts are being made to contain
militancy, recommence developmental ac-
tivities, create employment opportunities for
the youth of the State and to activise the
Incal administration for making it more re-
sponsive and accountable, so that normalcy

in the State could be restored and conditions
could be created for the early return of the
migrants to the State.

[ Translation]
Import of Homoeopathic Medicines
1812. SHRI DAU DAYAL JOSHI: Will

the Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:
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(a) the value of the Homoeopathic
medicines imported in the country during
each of the last three years;

(b) the reasons for not manufacturing
these medicines in the country; and

(c) the time by which these medicines
are likely to be manufactured indigenously?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a) The C.I.F. value of the homoeopathic
medicines imported into the country during
the last three years is as under:

year C.I.F. value
(in crores-approx.)
1990-91 3.24
1991-92 5.05
1992-93 5.00

(b) A number of homoeopathic medi-
cines are manufacturedin the country. How-
ever import of homoeopathic medicines is
allowed under the current Import Export
Policy and are used inter alia as raw-mate-
rial and to enable comparative evaluation of
the indigenously manufactured homoeopathi
preparations.

(c) Inview of (a) and (b), does not arise.

[English]
Spread of AIDS
1813. SHRI GURUDAS KAMAT: Will
the Minister of HEALTHAND FAMILY WEL-
FARE be pleased to state:

(a) whether spread of AIDS may lead to
tuberculosis and imminent epidemic;
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(b) if so, the details thereof; and

(c) the preventive steps taken by the
Government in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) and (b). The expe-
riences in other countries indicate that the
incidence of T.B. is increasing with the
increase in HIV cases. Studies conducted at
T.B.Research Centre, Madras and Bombay
have aiso shown an increase-ed incidence
of HIV infection in T.B. Patients. In 377
cases of full blown AIDS, 80.6 per cent of
cases were found to be with tuberculosis
infection.

(c) preventive action under contempla-
tion are surveillance for prevalence of HIV
infection in T.B. cases along with training for
better clinical diagnosis and management of
such cases. Besides the TB control
programme is being strengthened to facili-
tate early detection and complete treatment
to prevent transmission of infections.

Import of Medical Equipments

1814.DR.K.D. JESWANI: Will the Min-
ister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether his Ministry offers duty
exemption on import of medical equipments;

(b) the time taken to cleaf such propos-
als;

(c) the number of such proposals cleared
during the last year; and

(d) the number of proposals pending
with the Government at present?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): (a) to (d). Custom Duty
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Exemption on import of medical equipment
is allowed on fulfiiment of certain conditions
as laid down by the Ministry of Finance and
the time taken for clearance depends upon
the fulfilment of the conditions there of.
During last year 641 cases were cleared,
and the applications received are being
processed expeditiously.

Rengali Irrigation Project

1815. DR. KRUPASINDHU BHOI: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the progress made so far in the
Rangali irrigation project;

(b) the total irrigation potential likely to
be created on completion of the project;

(c) the hydro-electric generation ex-
pected; and achievement made so far; and

(d) the fund provided for the above
project so far?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF STATEIN THE MINIS-
TRY OF WATER RESOURCE (SHRI P.K.
THUNGON): (a) to (d). Phasel of Rengali
Irrigation Project envisaging annual irriga-
tion of 423600 hectares was approved by
the Planning Commission in 3/78 for an
estimated cost of Rs. 233.64 crores. The
latest estimated cost of the project is Rs.
1475 crores. An expenditure of Rs. 141.92
crores has been incurred till the end of 3/92.
The Planning Commission has approved an
outlay of Rs. 480.00 crores for the Vili Plan.
Anticipated expenditure during 1992-93 is
Rs. 24 crores. The Working Group of the
Planning Commission has recommended
and outlay of Rs. 24 crores for the year
1993-94. Though, noirrigation potential has
been created so far, the target for Vill Plan
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is 30,000 hectares. Rangali Power Project
Stage-Il and Stage-Il with 2 and 3 units of 50
MW each has been almost completed at on
anticipated cost of Rs. 211.57 crores. The
outlay for the year 1993-94 is Rs. 6.1 crores.
Against a programme of generation of 720
million units during 1993-94, 106.7 million
units have been generated during the months
of April-duly, 1993.

Oil Refineries

1816. SHRI HARIN PATHAK:
SHRI LOKANATH
CHOUDHURY:
SHIVRAJ
CHAUHAN:
SHRISOBHANADREESWARA
RAO:

SHRI SINGH

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of Oil Refineries set up
during the Seventh Five Year Plan, State -
wise;

(b) the details of oil refineries proposed
to be set up during the Eighth Five Year Plan
alongwith locations an dcost thereof; State-
wise;

(c) whether foreign aid is being pro-
vided for these refineries; and ’

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT . SATISH KUMAR
SHARMA): (a) No new refineries were set
up during the Seventh Five Year Plan.

(b) New Refineries planned to be set up
during the 8th /9th Plan period in Public/
Joint Sector/Private Sector alongwith the
proposed locations are as follows:-
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(c) No, Sir.

(d) Does not arise.
| Translation]
Requirement of Gas

1817.DR.LAXMINARAYAN PANDEY:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the daily requirement of gas in the
country:

(b) the total production of gas in the
country and how much gas is imported; and

(c) the quantity*of gas which would be
made available to the country after com-
mencement of pipeline from Oman?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) The current supplies of gsas
are about 42 MMSCMD and allocations
have been to the extent of 94 MMSCMD.

(b) The production of gas in 1992 -93
was 49.48 MMSCMD. No gas was imported.

(c) The project for laying a pepline to
bring gas is still at a conceptual stage and
details are yet to be worked out.

[English]
Gail Projects in Rajasthan
1818. SHRIMATI VASUNDHARA
RAJE: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:
(a) the work undertaken by the Gas
Authority of India Limited (GAIL) in
Rajasthan:

(b) the progress made so far in those

projects; and :

(c) the expected date of completion of
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those projects?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) GAIL has constructed a 30
km long pipleline from Boreri to Gadepan to
supply gas to Chambal Fertilizer Plant. GAIL
has undertaken two other pipeline projects
one from Gadepan to Kota to supply gas to
Samcor Glass and the other from
Gamnewalan gas fieldto Ramgarh to supply
gas to RSEB.

(b) The pipeline from Borerito Gadepan
has beencommissioned on 18.6.93. Overall
progress on pipeline projects to Kota and to
Ramgarh is 28% and 26% respectively.

(c) The Gadepan-Kota pipeline is ex-
pected to be commissioned by January,
1994 and Gamenewalan-Ramgarh pipeline
by March. 1994.

Projects Financed by NSFDC

1819. SHRI SUDHIR SAWANT: Will
the Minister of WELFARE be pleased to
state:

(a) the details of the projects financed
by National SC/ST Finance and Develop-
ment Corporation Ltd. (NSFDC) during 1992-
93, State/Union Territory-wise: and

(b) the projects for which assistance is
likely to be provided?

THE MINISTER OF WELFARE (SHRI
SITARAMKESRI): (a) The details of projects
financed by National SC/ST Finance and
Development Corporation. State/Union Ter-
ritory wise, during 1992-93 are given in the
attached Statement.

(b) NSFDC is likely to provide assis-
tance to all technically feasible and viable
projects for SC/ST beneficiaries with an
income limit upto double the poverty line
income in the areas of agriculture, minor
irrigation, transport, small industry, trades
and services efc.
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Nexus amongst Militant Groups

1820. SHRI BIJOY KRISHNA
HANDIQUE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the report cap-
tioned ‘Khalistanis, Nagas are brothers in
arms appearing in the Indian Express dated
June 1, 1993;

(b) if so, the facts thereof:

(c)whetherinstances of nexus amongst
various militant groups have come to the
notice of the Government recently; and

(d) if so. the measures being taken to
remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): (a) Government have seen
the news item in this regard.

(b) and (c). Attempts to forge linkages
among the militant/pro-militant groups of
Punjab and other militant/subversive outfits,
like the Kashmiri militants, ULFA, AASU.
NSCN AND LTTE have come o notice.
ULFA had earlier tried to get assistance for
training and procurement of weapons from
the Sikh militants, whereas the latter wanted
to have safe hideouts in the North Eastern
region.

(d) Government is alive to the situation
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and is keeping a close wat¢h on such devel-
opments. Ministry of Home Affairs is holding

. periodic meetings with the Police Chiefs of

the States and Central Agencies to take
coordinated measures to deal with the ter-
rorists and to strengthen anti-terrorists op-
erations and to have frequent exchange/
sharing of information about movements
and hide-outs of terrorists.

[Translation]
Supply of LPG by Agencies

1821. SHRI GAYA PRASAD KORI:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the number of complaints received
from the consumers about non-supply of
LPG in time by various gas agencies during
the first half of 1993, State-wise:

(b) the steps being taken to supply LPG
to consumers in time?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPTAIN SATISH KUMAR
SHARMA) :(a) A statement i$ annexed.

(b) The LPG distributors are under in-
structions from the LPG Marketing Oil.Com-
panies to supply refills promptly on demand
on first come first served basis. In case
heavybacklog arises. supplies are arranged
from alternate sources an dby working on
extended hours and holidays at the botting
plants.
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Herbal Medicines for Family
Planning

1822. DR. LAL BAHADUR RAWAL.:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the names of Herbal Madicines of
Ayurvadic system which can be used for
family planning; and

(b) the herbal medicines on which re-
search work is going on in the country and
the results thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-

FARE (SHRIPABAN SINGHGHATOWAR):

(a) Some of herbal drugs of use in family
planning described in Ayurvedic literature
include Japa Kusuma. Tanduliyakamula.
Talisa patra. Gairika. Pippaly, Vidanga.
Tankana, Nimba. Dature, Grinjana Seeds.
Kadambe, Palesebeeja etc.

(b) The Central Council for Research in
Ayurvede & Siddha have investigated 26
drugs experimentally and also have taken
up studies for clinical trials on 10 drugs.
However, 5 drugs have shown encouraging
results clinically. The details are giveninthe
attached Statement.

Statement

Details of various drugs taken up for study
by CCRAS

(1) Drugs under Clinical trial
1. Ayush AC-I
2. Ayush AC-ll

3.  Ayush AC-IV

2
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4.

10.
Drugs investicated experimentally

1.

10.
1.
12.
13.
14,

15.
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J.Capsule
Talisadi Yoga
Pippalyedi Yoga
Vidangadi Yoga
K. Capsule
Neem Oil

Vandhyavari

Ayush AC |l
Ayush AC - 11l
Ayugh AC - IV
Ayush AC - 10
Ayush 47
Ayush 63
Karpasa
Upakunchika
Karavira
Kadali
Satavari
Ghrita Kuman
Tulasi

Haridra

Sitaphala
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16. Talisa

17.  Asoka

18. Talesadi Yoga
19. Laksha

20. Kramuka

21. Gfunjan'é (Carrot)
22. Madyantika

23. Pashana Bheda
24. Vidangadi Yoga
25. Vidanga

26. Vandhyavari

(3) promising Drugs under Clinical
study Oral Contraceptives

1. Pippalyadi Yoga
2. . Ayush AC-IV
3. K.Capsule

4. J.Cstule

Local Application

1. Neem Oil.

[English]
Qil Import Bill
1823. SHRI SANAT KUMAR MANDAL.:

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:
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(a) whether according to Oil Economy
Budget (OEB) for 1993-94, importbill for
crude oil and petroleum products will be a
whopping $ 6.9 billion during the current
financial year;

(b) how it compares with the country’s
foreign exchange outgo on this count last
year; and '

(c) the measures being taken to cut
downthe oil import bill both for the petroleum
products and. crude oil during the current
year in view of the growing demand of POL
in the country? :

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) and (b). As againstanimport
bill of US $ 6078 miillion during last year, the
likely import bill for crude and petroleum

_ products will be about US $6958 million in

1993-94.

(c) Besides promoting conservation of
petroleum products in various fields, a num-
ber of oil and gas field development projects
are being implemented to enhance produc-
tion of crude oil and natural gas. Govern-
ment have also offered certain oil/gas fields
for development by private companies. Ef-
forts are being made to increase the refining
capacity by taking up expansion of existing
refineries and by setting up of new grass
root refineries both in the Joint Venture and
Private Sector in order to reduce imports of
products. :

" Parallel Marketing of LPG and Kero-
sene

1824. SHRISANAT KUMAR MANDAL:
Will the Minister of PETROLEUM AND

- NATURAL GAS be pleased to state:
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(a) whether the attention of the Govern-
ment has been drawn to the news-item
captioned “Parallel L.P.G. network sends
shock waves” appearing in the ‘Financial
Express’ dated the 23rd June, 1993; and

(b) if so, the action taken by the Govern-
ment to prevent the exploitation of small
traders dealing in L.P.G. and kerosene?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) Yes, Sir.

(b) The public have been advised
through a press note to ascertain the ante-
cedents, genuineness, and capability of
parties advertising about their entry into
parallel marketing and offering dealerships/
distributorships, before getting intc transac-
tion or bussiness with them. The State/UT
Governments have also been requested to
give necessary publicity about this through
District functionaries and other appropriate
agencies. besides, the MRTP Commission
has initiated suo moto investigation in this
regard.

Withdrawal of Surcharge on
Benzene

1825. SHRICHETAN P.S. CHAUHAN.
Will the Minister of PETROLEUM -AND
NATURAL GAS be pleased to state:

(a) whether the Cochin Refinery Lim-
ited is facing difficulties to market its prod-
ucts due to surcharge on Benzene imported
from Gulf;

(b) whether a demand for immediate
withdrawal of surcharge on benzene has
been made;
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(c) if so, the details thereof; and

(d) the action taken by Government
thereon?

THE MINISTER OF STATE OF THE

" MINISTRY OF PETROLEUM AND NATU-

RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) Gulf surcharge is levied on
the sale of all the petroleum products by the
oil companies. Benzene is a free trade
product, the prices of which are not fixed by
the Government. Manufacturers are at lib-
enty to fix its prices.

(b) to (d). There is no such proposal at
present.

Purchase of Gas/Oil Cargo

1826. SHRI HARIN PATHAK: Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether any gas/oil cargo has been
purchased by the Indian Oil Companies
from other countries during the current year;

(b) if so, the details thereof; and

(c) the expenditure made on this ac-
count? )

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). indian Qil Corporation
imports crude oil and petroleum products
from various countries. So far during April-
May, 1993 a total of 5.0 MMT of crude
approximately valued at Rs. 1967.57 crores
and 2.26 MMT of petroleum products valued
at Rs. 1463.69 crores have been
purchased.
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| Translation)
Ayodhya Commission of Inquiry

1827. SHRI VISHWANATH
SHASTRI:
SHRI INDRAJIT GUPTA:
SHRI LOKANATH
CHOUDHURY:

Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Government propose
to extend the tenure of the Ayodhya Com-
mission of Inquiry;

(b) if so. the reasons therefor;

(c) whether its tenure was extended in
the past also;

(d) whether the Commission has begun
its work;

(e) if so, the date of publication of the
first notification; and

(f) the time by which the Commission is
likely to submit the report?

THE MINISTER OF HOME AFFAIRS
(SHRIS.B.CHAVAN): (a)to(f). The Ayodhya
Commission of Inquiry was set up for a
period of three months froth 16.12.92 to
15.3.93. The tenure of the Commission was
extended for a further period of six months
i.e., upto 15.9.93. No request has so far
been received by the Government seeking
further extension of tenure beyond 15.9.93.
The Commission has finalised its (Regula-
tion of Procedure) Order, 1993, and notifica-
tions dated 11.6.93 and 23.7.93 for inviting

affidavits from all those who are acquainted

with the subject matter of inquiry have been
published through the Press, and the last
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date for receipt of such affidavits is 20.8.93.
It will be premature at this stage to comment
upon the time by which the Commission is
likely to submit its report. )

[English]

Import of Petroleum Products from
UAE

1828. SHRI ANNA JOSHI: Will the Min-
ister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether crude oil and other petro-
leum products are being imported from
UAE.

(b) if so. the details thereof. and

(c) the terms and conditions of the
import of such items”?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) to (c). During 1993-94 indian
QOil Corporation has a term contract with
ADNOC (Abu Dhabi National Oil Company)
of UAE for import of 2 MMT of Upper Zakum
crude oil at their official selling prices. I0C
has also purchased some quantities of HSD
and SKO from the spot market from the Abu
Dhabi National Oil Company.

New Coal Projects

1829. SHRIHARIKEWAL PRASAD:
SHRI KHELAN RAM JANGDE:
SHRI LAL BABU RAL:

SHRI ARJUN SINGH YADAV:

Will the Minister of COAL be pleased to
state:

(a) whether the Govemmenthave sanc-
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tioned two new coal projects in the recent
past;

(b) if so, the details along with cost
thereof:

(c) whether some of the on-going coal
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projects have notbeen completed within the

stipulated period;

(d) if so. the details thereof and reasons
theretor;
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(e) whether the technology. of some of
the projects has been changed; and

(f) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
(a) and (b). During the year 1993-94, the
Government have sanctioned one new coal
mining project and one Revised Cost Esti-
mate of an on-going coal mining project as
per details given below:-

Sl.No. Project/Revised Cost
1. Medapalli Open cast Project, Singareni 219.82
Collieries Company Ltd.
2. Revised Cost Estimates for Rajfnahal Open cast 966.70

(Expansion) Project, Eastern Coal fields Ltd.

(c) and (d). As on 1.4.93 there were 54
on-going projects costing Rs. 20 crores and
above sanctioried by the Government in
CIL, SCCI and NLC. Out of these 54 on-
going projects, 26 were delayed due to
various reasons like problems of land acqui-
sition, delay in supply of equipment, adverse
geo-mining conditions etc.

(e) and (f). In view of the very nature of
under ground coal mining the success of the
technology proposedinthe mine planlargely
depends on the geo-mining conditions met
during the actual development of under-
ground workings. Mid-course changes in
the mining plan as well as technology are
sometimes essential when the actual geo-
mining conditions encountered in the under-
ground workings are found to be different
from those perceived at the time of prepara-
tion of mine plan.

.

Qil Projects

1830. SHRIM. RAMANNA RAI: Willthe
Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the details of the on going oil projects
where multi-nationals have engered; and

(b) the criteria adopted to invite multi-
national into such projects/

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) In the public sector, there is
no oil project under execution at present
with multi-nationals. A few multi-national
companies have, however, shown interest
in the blending and marketing of lubricants,
explorsion and production of oil and gas,
and refining.
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(b) Multi-National and other foreign
companies can make investments in this
country in accordance with the current In-
dustrial Policy of the Government.

Conditions in Tihar Jail

1831. SHRI JEEWAN SHARMA: Will
the Minister of HOME AFFAIRS be pleased
to state:

(a) whether the attention of the Govern-
ment has been drawn to the report cap-
tioned * In human conditions in Tihar' pub-
lished in the Hindustan Times dated June 2,
1993:

(b) if so, whether the Government have
made any survey in this regard,;

(c) it so. the outcome thereof and the
steps taken to overcome such situation;

(d) whether there is any proposal to
make amendments in the Prisons Act and
the Jail Manual: and

(e) it so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS: (SHRIP.M.
SAYEED): (a) Yes, Sir.

(b) and (c). The Government of the
National Capital Territory of Delhi has in-
formed that regular inspections are carried
out by the District & Sessions Judge and
Members of the Board of Vistors and the jail
staff. The working of the jail is also being
regularly reviewed. Several measures have
been taken by the Administration to improve
the conditions in the Tihar Jail including
construction of more jails: aumentation of
water supply; improvement in the sanitary

AUGUST 5, 1993

Written Answers 376

conditions; improvement in the medical fa-
cilities; increased security arrangements;
and educational and vocational training.

(d) There is no such proposal under
consideration.

(e) Does not arise.

Realease of Additional Quantity of
Kerosene Oil

1832. SHRI R. SURENDER REDDY:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Government have de-
cided to release an additional guantity of
kerosene oil through the Public Distribution
System in 1993;

(b) if so, the details thereof; and

(c) the break-up of the additionai quan-
tity to be released and the quantity already
allocated to these States; State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): (a) Yes, Sir.

(b) and (c). The break-up of the addi-
tional quantity of Kerosene to be released to
the States is being worked out.

National Projects Construction
Corporation

1833. DR.CHATTRAPAL SINGH:
SHRI GAYA PRASAD KORI:

Will the Minister of WATER RE-
SOURCES be pleased to state:
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’ (a) whether the National Projects Con-
struction Corporation has been decleared
as a sick Corporation;

(b)ifso, the reasons therefor anld losses
suttered by the Corporation during1990-91,
1991-92 and 1992-93;

(c) whether the Corporation is suffering
from any financial constraints and it is likely
to be privatised;

(e if so, the details thereof; and

(e} the manner in which retrenched
~mployees are likely to be compensated?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF STATE IN THE MINIS-
TRY OF WATER RESOURCE (SHRI P K.
THUNGON). (a) and /(b). Rashtriya
Pariyojana Nirman Nigamj{RPNN), the erst-
while National Projects Construction Corpo-
ration being a non-manufacturingconcemis
not covered under Sick Andustrial Compa-
nies (Special Provisions) Act, 1985. How-
ver. with a application 6f criteria laid down
inthe said act RPNN is Eatogrused as a sick
snit. The Corporation suffered loss of Rs.
18.85 crores and Rs.;17.56 crores during
the vears 1989-90 and 1990-91 respec-
tvely. Anticipated |o§s during 1992-93 is
about Rs. 9.00 crores.

(c)and (d). The Qorporation is suffering
from financial constrpits mainiy due to pro-
portionately higher gxpenditure on estab-
lishment, unremunetative rates and escala-
tan in prices during period of construction
not getting fully compensated as per provi-
sions of the comracr':’ There is no proposal to
privatise RPNN,

(@) While therk is no proposal to re-

23820 THM
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trench the employees, in orderto reduce the
excess man-power Voluntary Retirement
Scheme has been introduced.

Hazardous effects of Radio Waves

1834. SHRI JAGAT VIR SINGH
DRONA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government are aware
of any study conducted by an interational
agency regarding the hazardous effects of
radio waves used for electronic communica-
tion: '

(b) if so, the details thereof:

(c) whetherthe Gevernment propose to
reduce the high fraquency transmission
network in the country; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRIPABAN SINGH GHATOWAR):
(a)and (b). The All India Radio has informed
that a study supported by UNDP was con-
ducted on “Safety in broadcasting installa-
tions”. This repart as well as the information
provided by the Department of Tele-com-
munications suggests that continuous, long-
term exposure to electro-magnetic rediations
1S reported tgﬁ cause damage to human
tissue cells but arises only if very high power
and excessive radiation is involved.
The tnstalg'atlons provide adequate
precautionarﬁ/ measures for the operating
personnel.

(c)and id). In view of (a) and (b) above
do not arise{, . :
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12.00 hrs./

[English]
(Interruptions)

MR. SPEAKER: Today also | have to
thank the Members for the cooperation
extended to me yesterday.

(Interruptions)

SHAI RA_MESHWAR PATIDAR
(Khargon): Kindly provide me a chance to
speak> | have given four notices but you
domaygggg_ ?nention toit. Please provide
me a chance to speak.

(English)
MR. SPEAKER: | think yesterday you

cooperated very splendidly and the zero
Hour could be finished within half-an-hour.

Today also, tomorrow alsoandinthe coming

days also | hope you will cooperate. Today,
we have fixed a Call Attention Motion as well
as a Short Duration Discussion. This is to
facilitate the Members to bring the important
matters to the notice of the Government. |
think you are cooperating very splendidly
andtoday also | hope you willcooperate very
splendidly.

| want to add one more point.
Immediately after the Question Hour, all of
you please do not get up together. | shallbe
calling the hon. Members whose notices
have been received and if they are found that
they should be discussed on the floor of the
House. Itshould be decided by somebody. It
should be decided either by the Whips or by
the Spaaper. And it is being decided by the
Speal’('é?g), please leave itto the Speaker.
As far as the statement by the Government
is concerned, | had a discussion. | think they
are coming before the House with a statement
that matter and then we will take it up. | will
just enquire from the Parliamentary'Affairs
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Minister as to when the statement is coming
before the House. '

(Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, this is a matter which cannot
wait. The Government made it very clear that
it will come out with a statement. But we do
not find anythinginthe Order Paper. They do
nottellus, they dp nottake us into confidence
and we are notinformed anything as to what
decision has been taken. They may be
suffering ffom bankruptcy. We are not
suffering from bankruptcy. WE want to know
categorically as to what the Government
proposes to do in this matter.

THE MINISTER OF WATER
RESOURCES AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI
UDYACHARAN SHUKLA): Mr. Speaker, Sir,
the Government has held a discussion with
various leaders of the political parties. You
were pleased to convene ameetingin which
this matter was discussed and after that we
have had the benefit of the advice of the
Attorney General. Today, at 5.00 p.m., the
Government will make a statement on this
matter. (Interruptions).

[Translation)

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker, Sir, | was justrising
tothank you and was hopingthat atleast you
would allow this topic to be raised.

MR. SPEAKER: Why do you thank me,
you deserve so?

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, you have given us an
opportunity to take benefit of the services of
Attomey General. Earlier, you had convened
an All Party meeting to discuss the whole
situation. These things were done on the
suggestion of the opposition and on your
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initiative100. What concrete step the
Govemmenthastakentobreakthe deadlock
in this regard? Mr. Speaker, Sir, there is still
adeadlock. The Governmentandthe Election
Commission are confronting each other such
a situation does not arise in any democratic
country and if it happens so, one can't even
imagine thatthe matterwould be kept pending
in this manner. Suggestions were given to
the Government on that day. If the hon.
Minister is likely to make a statement by Sg
clock on the suggestions given by us including
the suggestion that the Government would
form its mind on the constitution of a 3
members Election Commission. then if
necessary, he can call us for consultation
before making the statement at 5 ‘o clock.

[English)

SHRI SAIFUDDIN CHOUDHURY:
There has to be a concrete announcement
about three-member Election Commission
at 5’0’ clock.

[ Transiation)

SHRI ATAL BIHARI VAJPAYEE: We
are ready to give advice but it can't be
avoided. The Government should itself say
as to what steps and initiative it is taking in
this regard.

[English)

SHRI SOMNATH CHATTERJEE
(Bolpur): Whatis the situationin this country?
The Atterney General came here. It was not

.
a simple matter that you had called the
Attornney General. He has given the views.
We find from the newspapers that in every
high Courtin this country, prouceedings are
taking place against the Election
Commission. The Election Commission has
gone to the Supreme Court. We are all
getting information through the newspapers.
This Government does not bother even to
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inform the House. What is the position, they
never come on their own, Sug Motu We had
to raise the issue there. Then, you kindly
rranged for a meeting of the Opposition
Leaders. Then, we came to know cartain
. P
things.

Aslsaid, as if sleeping Buddhas, mauni
babas, all are maunibabas. What will happen
to this country? The entire elections in this
country have been stopped. (Interruptions).

| find even the Maharashtra Chief
Minister is hopefully waiting in the corridor
hoping that something at least will be done
by us because the Government is not doing.
Probably, he is depending on us. This is the
stage of this country. Whatis the Government
doingin this country? Is this a simple matter?
Why are you sitting there all these Cabinet
Ministers? Have you gotany serse of prestige,
any sennse of responsibility? What is
happening in our country, we would like to
know, (Interruptions).

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
Why is he saying like this? What does he
think? He must apologise for what he has

said. T

(Interruptions). No. Sir.

MR.SPEAKER:|amonmylegs. Please
sit down.

(Interruptions).
SHRIBASUDEB ACHARIA (Bankura):
Why are you incapable of doing anything?

You cannot onoanything. (Interruptions).

SHRI AJIT PANJA: You are murdering
democracy. Do not teach us democracy.

You have to apologise to the Ministers.
| take exception to his remarks.
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SHRIBASUDEB ACHARIA: Whathave
you done? (Interruptions).

[English]

SHRI AJIT PANJA: This is not your
Bengadl|. You cannot shout me down like

this. (Interruptions)

[ Translation) ‘

SHRI NITISH KUMAR(Barh): How will
the proceedings of the House run, if the
Ministers start speaking without your calling
thentospeak.... (Interruptions).....One of the
hon. Minister said that he would make a
statement at 5 ‘0’ clock. On that he was
speaking something. The Minister should
have allowed him to speak. We wanted to
listen to you. (/nterruptions) Mr. Speaker,
Sir, it will not be proper if the Central
Governmentdoes nottake any decision and
announce it in the House on the deadlock
created over the issue.

(Interruptions)
[English]

MR. SPEAKER: Please sitdown. If you
are not going by my regulations, | will just
keep quiet. You regulate the House
yourselves.

(Interruptions)

MR. SPEAKER: Please take your seat.
[ Translation]

Look, we the Memers of the Parliament
all know it well that when we raise our voice

on a certain issue, its objective is to resolve
that issue. It is not proper to raise voice on

any issue. All the hon. Members and

particularly Shri Advaniji, Shri George

AUGUST 5, 1993

Written Answers 384

Fernandes, and Shri Chatterjee havetriedto
resolve this issue. They have made their
efforts ta resolve the issue in such a manner
as may not create any constitutional crisis,
though it is possible that a Member has
spoken a few words on party line. It sould be
given due rg_g_o_ag, and in our mind, there
shouldbe some value of these things and we
should work keeping in view these norms. |
would like to say that the Treasury Benches
as well as the opposition expressed their
views in this regard and they have done soto
resolve the issue. They have certainly
expressed their opinion keeping in view that
the issue may be resolved and it is the duty
of the Government as well as entire the
Treasury Benches not to allow any hurdles
to be created in this regard and | think the
Memers of Opposition are also doing so. On
yourrequestif they have discussed the issue
with me, they have done this because you
had suggested so. Therefore, | had called
them. They can also talk to the Government
and play party politics with the Government
but not with me. So, it becomes easy for me
to convene a meeting perhaps but it is not
thavtcam for the Government. So, | would
like to say {ll the hon. Members are cautious
inthis regard and lethim make the statement.
Afterthatif youwantto hold a discussion, we
will do so.

(Interruptions)

SHRI LAL K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, today there is slight
resentment over this issue because all tofus
are worried as to how this deadlock would be
solved. The entire election process has been
lying standstill since the morning of 2nd
August. And in spite of this situation, there is
no authentic reaction of the Government till
this moming. That is why there is resentment.
over this issue and it should be solved. The
prevailing situation has created a general
impression that.
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Perhaps Government is deriving a
sadistic pleasure from the development.

[ Transiation]

It has created an impression that
whatever happened was good. Elections
have been postponed. Elections have been
postponedin Maharashatra.....(Interruptions)
Mr. Speaker, Sir, | know that the alllegations
which are being levelled against
them...(Interruptions)

MR. SPEAKER: They must have the
right to speak so.

[English]

| know, everybody is trying to solve the
problem.

[ Transiation]
Do not become so sensitive.

SHRILALK. ADVANI: Mr. Speaker, Sir,
even onthat day | spoke about Maharashtra,
Bengaland BJP ruled states also. Itwas also
said by me at that time that whatever
interpretation might be done by the people
but | would L\_ggt accept such interpretation.
But the delay being caused by the
Government and aallowing things to drift
have created this resentment. Therefore, |
would say thatifthere is nothing new, instead
of 5.00 P.M. the statement should be given
earlier.....

(Interruptions)
[English]
SHRI VIDYACHARAN SHUKLA: Sir, it
is a very sensitive and complicated matter.

As soon as the Chief Election Commissioner
made his announcement, the Government
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has been trying to tackle this matter in
consultation with the leaders of the
opposition.

SHRI BASUDEB ACHARIA: Are you
trying for the last three days? How do you
tackle it?

SHRI VIDYACHARAN SHUKLA: You
please ask your leaders how we do it. We
have, | think, held several rounds of
discussion with the leaders in this matter.
And, as Shri Somnath Chatterjee has
suggested, even before five of the clock, we
will like to consult you on this. The
Govermnment has taken the initiative. It is not
as ifwe have been prodded into taking some
action. We have taken the initiative right
away. As soon as the announcement of the
Chief Election Commissioner came, we got
our officials together. We consulted the best
constitutional advisors: we got the best
constitutional advice that was available to
the Government. Then, we approached you.
You gave your advice to us. On your advice,
the Prime Minister attended the meeting. We
consulted and had the benefit of the opinion
of all the Members. Now, there has been
some developments since this moming. We
have taken into account that aspect also.
After considering all those matter—if
necessary, we will also be in touch with the
leads. | will again consult you on this
matter-we will give a well-considered
statement at 5 p.m. today.

Sir, itis wrongto say thatthe Govemment
is not taking any initiative in this matter.

SHRIBASUDEB ACHARIA: You have
not taken any initiative in this matter till we
asked.

SHRI VIDYACHARAN SHUKLA: The
Govemmenthas takentheinitiative. if sadistic
pleasure is being derived, it is being derived
by the hon. Members sitting opposite. We
are not deriving any sadistic pleasure.
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[ Translation]

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, now-a-days there is
president’s rule in Uttar Pradesh but | regret
to say thatthe Uttar Pradesh Government is
suppressing secular forces there. More than
100 artists from all over the country like Cine
artists, writers and intellectuals etc, such as
Sunil Gavaskar, Amjad Ali Khan, Girija Devi,
Shabana Azami, Mrinal Sen, Ashok Kumar,
Farukh Sheikh, S.P. Singh, Mahip Singh.
Sitara Devi, Kishan Maharaj, Siaram Tiwari
etc. are organising a cultural programme
thereon 1Stmt ..... (Interruptions) Where

is your Government, why are you making a

noise? Such artists are going to organise a
cultural programme at Ayodhya under an
organisation called ‘Sahmat’. They are
organieing such programme all over the
country and now they have decided to
organise this 12 hour long programme on
15th August at Ayodhya. The organisers
went there in March and met the Collector
and the Commissioner. The Collector said
that he had no objection for organising such
programme. Again on 2nd July the delegation
met the District officer in this connection and
the District officer told them that he would
inform them within 15 days.. (Interruptior.s)
Mr. Speaker, Sir, it is a very serious matter.
After 15 days, when they got no information
fromthe Collector, they met the Governoron
18th July. After repeated meetings with the
Governor, the secretary to Governor took
them to the Commissioner. What | want to
say is..(/nterruptions) If somyagya can se
performed there.....(Interruptions) If
Somyagya of Chandraswamy can be
peﬁ?r%éd there and on 2nd
July....(Interruptions) Mr. Speaker, Siron 7th
July ShriV.P. Singh and myself were arrested
at Faizabad. We were arrested there when
we were going an a goodwill mission.
Permission is granted to Kalyan Singh,

permission is granted to perform Somyagya -

but efforts are being made to suppress
secular forces. Since there is President’s
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rule in the state and the Central Government
is directly responsible for the State, | would,
therefore like to level direct allegation against
the Government that communal forces are

- being encouraged there. These are secular

people. they are mpolitical people but
they are artists. They want to organise a
programme on 15th August and the
permission is still under consideration. | do
notknow whether any direction in this regard
would be given to the Governor or not.’
(Interruptions).

[English]

MR. SPEAKER: Please take your seat.
We had agreed to end it in half an hour. |
cannot allow everybody to speak.

(Interruptions)

MR. SPEAKER: Please take your seat. |
will request the leaders and whips of the
parties also to control their Members. If you
are agreedto enditin half an hour, you have
it. Otherwise, | am not going to yield like this
all the time.

(Interruptions)

SHRI SAIFUDDIN CHOUDHURY: We
want to hear the Home Minister on this.
(Interruptions).

MR. SPEAKER: Before you stand up, |
would like to bring to the notice of the
Members that if you are going to conduct in
this manner, well, | will leave it to you to
conduct this hour in whatever fashion you
like. | have no patience; | have no wisdom to
conduct this hour in this fashion. *

(Interruptions)

MR.SPEAKER: Please sitdown. Please
come out quickly.

(Interruptions)



389  Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAJESH PILOT): Mr. Speaker, Sir, whatthe
hon. Member has pointed out, | also have
received this letter....(Interruptions).

SHRIRAJESH PILOT: Mr. Speaker, Sir,
the moment | got this information yesterday
that some people wanted to create some
secularforce fora cultural programme, | tried
to contact the Governor. | will get in touch
with him to know the latest position and
inform the House. (/nterruptions).*

MR. SPEAKER: Please sitdown. | have
not called you, It is not going on record.

(Interruptions)

MR. SPEAKER: If eachone of youwants
to conduct in whatever manner you like, we
will leave it to you to just say whatever you
wanttosay in ourhour'stime. If you want that
yourstatement should be recorded and some
response should come, then you should go
by what the presiding officer is saying. This
cannotcontinue like this. | have been pleading
with you. | had been discussing with the
leaders and leaders had agreed to what we
are doing here.

But, they do not have the courtesty to the
Chair, to tell their Members that they should
behave in a different fashion.

[ Translation]

SHRI RAMESHWAR PATIDAR
(Khargone): There is a famous ‘Joytirlj
at Onkareshwarin Madhya Pradesh. Onthe

S ——"

‘Somvati Amavasya’, fell after 20 years, in
the month of Shravan this year 3 to 4 lakh
piligrims had congregated there. the
‘Jyotiringa’ is situated in the middle of
Narmada river. There is a hanging bridge
which is nearabout 12 to 13 feet wide. The
people reach the place of worship through
that bridge. On this occasion, an antisocial
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elecment snatchedthe gold chain of awoma
thCh resulted in a stampede. More tha*n'?;
people lost their lives there. Some of therr
drowed in the river and washed away. The '+
dead bodies were recovered for many days.
Butthe Government says that only 6 people
died. Only an administrative enquiry is being
conductedintothis incident. A judicial enquiry
should be conducted. A compensation of
53_.2 lakh should be paid for each deceased
person. Besides, an additional altarnative
bridge should be constructed there so that
such incidents do not recur in future.

SHR! SAJJAN KUMAR (Outer Delhi):
Mr. Speaker, Sir, there is severe
whaterlogging in Delhi due to rains. Houses
m_ﬁm Rishi Nagar, Mahendra Park,
Shakti Vihar, Sainik Vihar, Shalimar Bagh,
Sarswati Vihar, Pitampur and the
rescttlement coloy of Shakurbasti of North-
West Delhi colony, are stile submerged in 2
to 3feel water. Lakhs of people live there. As
there is no elected Government in Delhi, no
proper arrangement has been made todrain
out water. This will not only cause loss to life
and property, but will also spread diseases.

I would like to tell the Government
that immediate arrangements should be
made todrain out water and provide financial
aidtothe residents of resettlement colonies.

SHRI MOHAN SINGH (Ferozpur): Mr.
Speaker, Sir, through you, | would like to
draw the attention of the Govemmenttowards
Punjab. Last month, flood had caused a
heavy loss there. All the districts such as
Ferozpur, Jalandhar and Ludhiana, through
which the river Sutlej passes have incurred
heavy losses. Al the crops had been
destroyed. The State experienced floods in
1988 also, but the Government has not yet
paid any compensation in that regard. The
State also experienced floods in 1991 and
1992 and the same is the situation this year
also. The state Government has made no
arrangement to repair the barrages, which

*Not recorded.
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were weakened year after year since 1988.
This is causing a lot of devastation in the
state. So, | would like to tell the Government
that it should fulfil its responsibilities. The
guilty officials should be punished. The
residents of these are as were not able to
properly earn their livelihood in these last 5
years. The Government should therefore,
waive off theirloans and give compensation
of Rs. 5000 pen acre for the crops so that
they can become self-reliant, the Government
should make a permanent arrangement
which will save the people from fioods in
future.

[English]

SHRI R. PRABHU (NILGIRIS): Mr.
Speaker Sir, | thank you for giving me this
opportunity to raise a very important matter.
There have been some fresh disclosures
about RajivGandhi’s assassination. You will
remember that one of the most important
findings in Justice Verma’s report was that
there has been abungling of the intelligence
agencies: Certain vital information which
came from RAW which was passed onto IB
was not passed on to the ;Tamilnadu
Govemment and the local authorities there.
This was a very important finding of justice
Verma in his report. When there was a
debate inthe Lok Sabha on the lasttwo days
of the last session, the hon. Home Minister
and rejectedthis finding in a written statement.
The matter ended there. But now Justice
Verma has come out in /ndia Today in an
interview........

MR.SPEAKER: No, you cannotquoteiit.

SHRIR.PRABHU: lam notquotingit Sir.
This is a very serious matter.

MR. SPEAKER: Forwhatjustice Verman
has said, you do not have to quote the
magazine.

SHRI R. PRABHU: Justice Verma has
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said that his finding was a correctfinding and
the Government has rejected his finding
without giving any reasons sayingthatitwas
not borne out of facts. ustice Verma allaged
that there is a massive cover up in this.
Justice Verma is a sanior Superme Court
judge. Thisis not whet | am saying; this is not
what somebody onthe streetis saying. He is
a very senior man:; a justice of the Supreme
Court who is saying that there is a cover up
inthis. Sowe should know all the facts. What
were the factsthat made justice Vermacome
to the concludsion that the intelligence
agencies had tungied up? Also what these
affidavits were Mr. Subbiah’s affidavit and
Mr. Thakur's affidavit? These affidavits should
be placed on the Table of the House. You
should please directthe Governmenttocome
out with a statementthatthereis nocoverup.
Andifthereis acoverup, | would request you
to please ask the Government to come
through you and through this House to
apologise to this nation.

MR. SPEAKER: Matters of this nature
should nothave beenraised at this time. Itis
a too important matter.

MR. R. PRABHU: Government should
come out with a statement on this Sir.

MR. SPEAKER. Let us please
understand thai the moment half an hour is
over, the _Z_a_LQ Hour will be over as we do with
the Question Hour. The Questiori Hour is
something in which you give 20 days notice.
Govemment collects information and the
written statement is also there. Yet the
moment the Hour is over, we go to the next
item. | think we should follow this method in
this respect also, sc that we can do some
business.

[Translation)
SHRI RAJVEER SINGH (Aonla): You

shouldgive a niling thatnot only the Members
sitting in front benches, but the Members
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sitting in back rows could speak.

MR. SPEAKER: My ruling in this regard
is that while speaking the hon. Members
sitting in front rows should take into account
thatthe hon. Members sitting inback benches
would also speak.

SHRI VIRENDRA SINGH (Mirzapur):
Why we are not being given the opportunity
to speak even though we have given
notices....... (Interruption)

MR. SPEAKER: We will discuss it in the
Chamber.

12.331/2hours
|English]
PAPERS LAID ON THE TABLE

Awl Report and Review on the
working of the National Institute for the
Orthopadigally Handicapped, Calcutta
for 1991-92 and statement for aelay in
laying the papers.

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOQURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMETARY AFFAIRS (SHRI

A a——————
MUKUL BALKRISHNA WASNIK): Sir, on
behalf of Shri Sitaram Kesri, | beg to lay on
the Table-

Q] A copy of the Annual Report (Hindi
and English versions) of the
National Institurg forthe 1991-92,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and
English versions) by the
Government on the working of the
National Institute for the
Orthopaedically Handicapped,

[
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of Urgent Public Importance
Calcutta, for the year 1991-92.

(2) Statement (Hindi and English
versions) showing reasons for
delay in laying the papers
mentioned at (1) above.

[Placed in library See No. Lt-4259/93)
p—

12.34 hrs
/

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Delay in implementation of Supreme
Court directions in the matter of
Capitation Fee.

SHRI U. DHANANJAYA KUMAR
(Mangalore): | callthe attention of the Minister
of Human Resource Development to the
following matter of urgent public importance
and request that he may make a statement
thereon:-

Delay inimplementation of Supreme
Court directions in the matter of capitation
fee being charged for admission to medical
and angineering colleges in different States.
particularly in Karnataka and measures taken
or proposed by Government of India.

~ THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
Al\l_gy_N SINGH) Statement in Lok Sabha by
Minister of Human Resource Development
in response to the Calling Attention by Shri
V. Dhananjaya Kumar and Dr. Lal Bahadur
Rawal on 5.8.1993 regardierelay in
implementation of Supreme Court d:rect:ons .
in the matter of capitation fee being charged
for admission to medical and engineering
colleges in different states. particularly in
Karnataka and measures to be taken or
proposed by Government of India.

While delivering judgement on
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[Sh. Arjun Singh)

4.2.1993inthe Unnikrishnan and others Vs.
A——.

State of Andhra Ptadesh and others case
the Supreme Courthas prescribed a scheme
for regulating admissions and fees in private,
unaided professional institutions. This
scheme has been made applicable by the
Supreme Court from 1993-94. The Court
has required that the All India Council for
Technical Education (AICTE), Indian Medical
Council (IMC) and the University Grants
Commission (_l._l_@C) should frame and issue
guidelines or regulations under the respective
legislation. The Court has also specified the
‘competent authority’ to order admissions
and the mechanism for determining
reasonable fees. These mechanisms are
applicable till the AICTE, IMC and the UGC
issue regulations.

The matters concerning medical
education are looked after by the Ministry of
Health and Family Welfare and they are
coordinating the matters in regard to health
education. The matters concemingtechnical
education are the concern of the Ministry of
Human Resource Development. The Ministry
of HRD and the AICTE have developmed
guidelines for technical education for
implementing the scheme prescribed by the
Supreme Court. Because many of the matters
involved are of considerable significance to
the State Governments which are to
implement them, the draft guidelines were
discussed in a meeting of the Ministers of
State Govemments for Technical Education
on 17th June, 1993. The Government will
shortly finglise the guidelines and these would
be issued by the AICTE under the AICTE
Act.

The Health Ministry has informed that
the concemned State Governments are taking
action to decide admissions and fees in
accordance with the directives of the

Supreme Court. Only in Kamataka, a case

was filed in the High Court in regard to

payment seats and the Court has stayed the
order of the State Government conceming
fees on 28.6.1993. The Karnataka
Government has taken up the case for
vacation of the stay order.

In regard to engineering courses, it
has been ascertained from the State
Govemments of Punjab, Haryana, Himachal
Pradesh, Uttar Pradesh, Rajasthan, Madhya
Pradesh, Bihar, Orissa, West Bengal,
Guijarat, Kerala and the UT of Delhi and
Chandigarhthatthereis no probleminregard
toeither admissions or fees as prescribed by
the Supreme Court. In Maharashtra, three
cases have been filed in the High Court.
Pendingdecisioninthese cases, the process
of admission is reported to have been
completed vy the State Government. In
Andhra Pradesh although one case was
filed in the High Court, the necessary work
for admissions has been completed.

In Tamil Nadu, writ petitions have been
filed in the High Court and interim injunction
has been granted by the Court. The process
of admissions has been completed. In
Karnataka, 33 writ petitions were filed in the
High Court of which 7 cases pertained to
claims onMinority Status, 15 cases chilenging
the Admission Rules of the State, and
remaining cases challenging the fee
structure. The High Court has notissued any
stay orders in respect of Admission Rules. it
has been reported that the State Government
propose to publish the result of the Common
Entrance Test very soon.

The scheme for regulating admissions
andfees prescribed by the Supreme Courtin
its judgement in the Unnikrishnan case
concems some very important points and it
is not unexpectedthatthere is some litigation
in the first year of implementation of the
scheme prescribed by the Supreme Court.
The Government is keeping a close watch
on the situation. Faithful implementation of
the judgement of the Supreme Court will be
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ensured.

MR. SPEAKER: | would just like to bring
to your notice, the relevant provisions. Now,
the relevant provisions are:

“A Member may, with the previous
permission of the Speaker, call the attention
of a Minister to any matter of urgent public
importance and the Minister may make a
brief statement or ask for time to make a
statement at a later hour or date:

Provided that no Member shall give more
than two such notices for any one sitting.”

Now, the next provision is very relevant.
It says:

" There shall be you debate on such
statement at the time it is made, but each
Member in whose name the item stands in

" the list of business may, with the permission
of the Speaker, ask a arificatory question
and the Minister shall re‘pry'ét—t%en'd to all
such questions:

Provided that names of not more than
five Members shall be shown in the list of
business.”

So, only five Members, if mentioned
in the List of Business, can ask a question.
They can ask a question; they shall have not
to make a speech; and if we folaw this
procedure, you can rest assured that not
one, but, we can take two Call Attention
Motions also.

But, if you are not following this
procedure and without asking a question, if
you are making the speeches, then it would
notbe possible forusto cg,mmﬂte itwithinthe
time; and it would not be possible for us to
have the Call Attention Motions.

Today we have only two names in the list

236-21.TM
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and only two Members can ask the question-
on one else. If we go on adding, then
tomorrow, it becomes difficult.

- [Interruptions]

MR. SPEAKER: It cannot be done. You
shall have to be very vigilant. You shall have
to give a notice. If you have given notice, only
then your name will be added. Otherwise, it
will not be added.

[Translation]

SHRI NITISH KUMAR (Barh): The rule
says so, but you are also empowered to do
it.

MR. SPEAKER: If you want to conduct
the business of the House according to my
power, the Zero-Hour will start just how.

SHRI CHANDRA JEET YADAV
(Azamgarh): Mr. Speaker, Sir, please go by
the rule.

MR. SPEAKER: Please go by the rules.
It will help you.

SHRI NITISH KUMAR: You are right.
There are two names and that is why |
request you.

SHRI V. DHANANJAYA KUMAR: Sir, |
will not open a debate on this.

MR. SPEAKER: You have nottoopen a

debate. You.have not make a speech. You
have to ask a question.

[English]
SHRI V. DHANANJAYA KUMAR: | will
definitely abide by the rules and your

directions.

MR. SPEAKER: It will help you.
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SHRI CHANDRA JEET YADAV: Mr.
Nitish Kumarforgetsthatheis also one of the
Chairmen.

MR. SPEAKER: Yes, there are some
Chairmenwho are forgetting. | have to remind
them in the chamber also.

SHRI V. DHANANJAYA KUMAR: But
the matter is of such an urgent public
importance that the future of lakhs and lakhs
of students, who want to study, for higher
technical educationin this country, is involved
in this case. As you have kindly observed
that only two names appear in the agenda,
you could have permitted five names.

MR. SPEAKER: For God's sake, do
understandthatitis not my wish oryourwish.
It is the wish of the House that this_yulie
should be followed. That is why rules have
been framed. Now, you leave that. Youcome
to the question.

SHRI V. DHANANJAYA KUMAR: | will
try to pinpoint one question as guided by
you. Since the matter is very important, |
would like to give a very brief history.

MR. SPEAKER: No, | do not want any
history- clarificatory question.

SHRIV. DHANANJAYA KUMAR: Now,
spfaras Kamatakais concemed, the position
is that there are as many as 47 engineering
colleges out of which only four are
Governmentcolleges.

MR. SPEAKER: What is the doubt in the
statement?

SHRI V. DHANANJAYA KUMAR: | am
coming only to that. out of total intake of
18,476 the Government colleges provide for
only 1,035 seats. The rest 17,441 seats are
‘provided by the private colleges.

Sofaras medical colleges are concemned,

the total number in Karnatakais 19. Only 4
medical colleges are run by the Government.
The rest 15 are run by the private
management. The Government provides
admission for only 635 students.

MR. SPEAKER: You are giving the
information which you can give right to the
Minister. The Minister mustbe havingall this
information.

SHRI V. DHANANJAYA KUMAR: | will
not go further. More than 2,000 seats are
provided by the private management.

MR. SPEAKER: What is the question
then?

SHRIV.DHANANJAYA KUMAR: Out of
these, the colleges, which are run by the
private management, are already giving more
than 50 per cent of the seats underthe quota
of ‘free™sdats, that is, on a minimal tuitition
fee prescribed by the Govemmem
students admitted to the]"Government
colleges. For the remaining 50 per cent of
the seats, till last year, they have been
collecting money in the name of capitation
fee, in the name of donation, in the name of
building fund and in any other manner.

MR. SPEAKER: Ifyou have really studied
the problem, if you are really serious about
the problem, from the statement you will be
able to find out what is the difficulty.

SHRI V. DHANANJAYA KUMAR: Yes,
Sir, | am coming to the question now. C_).L_l_t’ of
these colleges, majority of the colleges are
not recognised by either the Indian Medical
Council or the Indian Council for Technical
Education or the Dental Council of India, etc.
In the beginning of every academic year,
these organisations come up with a
publication saying that students, who are
seeking admission to the unrecognised
coleges, shall do so at their own risk. But
."‘"“"
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inspite of that, the State Government, in all
these years, have been getting admission
for 50 per cent of the students in all these
unrecognised colleges, the position being
the students who have been passed out]"of
these colleges are not allowed to get jobs.

MR. SPEAKER: | disallow you as you
have no question.

SHRI V. DHANANJAYA KUMAR:
Without knowing this background, the
Minister may not be in a position to reply.

MR. SPEAKER: He is quite capable of
understanding.

SHRIV.DHANANJAYAKUMAR: inever
try tounder-estimate his capability. | am only
tryingto bring outhow severeis the problem.
What should happen to such students who
are admitted to unrecognised colleges? This
is part A of my question.

Then, the Minister, in his statement, has
said that in Karnataka, Tamil Nadu,
Maharashtra and Andhra Pradesh, many
writ pettitions have been filed in the courts
and Some courts have even granted stay
orders. Inspite of that, the statment says that
the process of admission is completed. |
want to know how the process is completed
and how the admissions are made and to
what extent admissions are made. As far as
my knowledge goes, all these private
managements have totally refusedto getthe
students admitted as per the scheme which
is prepared. They have threatened to close
down the colleges.

MR. SPEAKER:Ithinkyou are interested
in making a speech and not in getting the
problem solved.

SHRIV. DHANANJAYA KUMAR: What
should happen to the students who have
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been selected by the Government for
admission tothese colleges? The last part of
the question is this. In the light of this, | would
like to know from the Government whetherit,
proposes to amend the Constitution to
remove the anomaly between minority
institutions and other institutions and also
whether the Government proposes to bring
a new law providing uniform rules, norms
and regulations applicable for alithe colleges
throughout the country for admission.

MR. SPEAKER: Dr. LalBahadur Rawal,
you have to ask a clarificatory question.

[Translation]

DR.LALBAHADUR RAWAL (Hathras):
Mr. Speaker Sir, just now the hon. Minister
made an elaborate statementon the issue of
capitation fee and my fiend ShriDhananjaya
asked some question in this connection. in
his statement the hon. Minister said that the
Ministry of Human Resource
Development]"and the Al India Council of
Technical Education have framed certain
guidelines forimplementation of the schemes
inthe field of technical education as directed
by the Supreme Court. Sir, | would like to
know about the scheme prescribed by the
Supreme Court, which is not clear from the
statement of the hon. Minister. The guidelines
framed by the Ministry of Hirnap Resource
Development and All India Council of
Technical Education, underthis scheme have
alsonotbeen mentionedin the statement by
the hon. Minister.

Sir, | would like to know in detail the
scheme prescribed by the Supreme Court
and guidelines that have been framed in
accordance with the same. | would aiso like
to know whether the All India Council of
Technical Education, Indian Medical Council
and University Grants Commission are
framing guidelines for securing admission of
talented students of SC/ST in such vocational
institutions on the basis ot merit. whacannot
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of offorddinancially. Are these institutions
irp&:?e‘:t.ing the reservation policy of the
Government. | would also like to know
whether the Central Gavernment or State
Governments are plannifigto take overthese
institutions which are collectingmoney inthe
name of capitation fee and building funds.

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
AUJUN SINGH): Sir, | am gratefultothe hon.
Members for having raised this issue which
is definitely a matter of not only public
importance but of concern to the student
community and also to people at large.

I will not go into the background of the
entire matter because this House itself is
fully aware how this judgmcnt of Supreme
Court came about. The objection and
resentment regarding capitation fees were
the starting point for this whole process.
Ultimately, the mater came to the Supreme
Court. The Supreme Court gave a very
comprehensive judgmentand also laid down
clear-cut guidelines asto how, inthe absence
of capitation fees, accordingto the Supreme
Court, the educational process in this sphere
should be conducted. Since this is the first

- year of implementation, this matter was left
rimarilyk, according to the judgment itself.
to the Statement Government who ‘are
required to constitute a committee and go
into the matter as to how it has to be
administered.

Hon. Members have asked about the
main features of the scheme. The schemeis
applicable only to the private unaided
professional. colleges. Itis not applicable to
the govermment or universit¥ colleges. | am
repeating this because there is a
misapprehension created by some people
that his scheme laid down by the Supreme
Courtwill also apply to the university colleges
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and govemnment colleges and thereby they
areraisingthe bggayl thatthe Governmentis
trying to privatise these institutions by-
announcing these fees.

The second salient feature is that
admission willbe made on the basis of merit,
with 50 per cent of the seats earmarked as
free seats and the remaining 50 per cent as
paymentseats. The ceiling of the fees willbe
decided by a committee to be appointed by
the State Government. The fee prescribed
for the free seats will be the same as in
government colleges and the fee for the
payment seats will be higher, as decided by
the State Committee.

There shall be no quota of seats
reserved for the management or any family.
caste or community. who may have
established such a college.

These are the salient features of the
judgment itself.

Now, a point that has been raised for
clarification is asto how the schame is going
to be implemented. As | have just now read
out from my statements most of the States
have aiready implemented it. The problem
has arisen in three or four States, where
there are a large number of unaided
professionalinstitutions. | will nout go into or
comment upon the competence orthe quality
of these institutions because that is not the
subject matter of the discussion here. The
fact is, it is regulating these institutions,
which the judgementis concerned with. This
judgement, which is very comprehensive
and which has come aboutin a very definite
background of circumstances prevailing due
to the very unwholesome practice of
capitation fees, is being welcomed very much
by people at large.

As far as the institutions are
concemed, the fee has been laid down for
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the payment seats and that fee is not very
small; itis fairly sizeable. And the institutions
will have to trim their own management and
their own administration so that they can run
their institutions according to what they get
out of the payment seats.

So far as the minorities question is
concerned, since that is a subject matter of
a writ petition already in the High Court, |
-don't think | should be commenting on that.
Whateverultimately the courts will decide on
that, will be the law.

A question has been raised about the
guidelines to be issued and whether they
have or have not been issued. | would like to
inform the hon. House that we do not want to

issue these guidelines entirely on our own. .

Because the State Governmenthave
been given the primary responsibility to
implement this law, we thought it would be
appropriate that they should have full
consultations with the State Governments
as to how the guidlines should be drawn up
so thatduringimplementation stage the State
Governments do not find any difficulty. That
process has been completed. Since in the
initial stage the State Governments have
acted according to the judgement, those
guidelines are now placed before the Cabinet.
This is a very important matter and | can
assure the House that very soon these
guidelines willbe issued and accordingly the
future course of action will be taken.

12.56 hrs.
MATTERS UNDER RULE 377

(i) Need torepair replace rail track between
kasara and Igsalgaon in Maharashtra.

DR. VASANT NIWRUTTI PAWAR
(Nasik): The recent heavy rains in Nasik
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district of Maharashtraand surrounding areas
casused extensive damages to rail track at
many places specially at, Lahvit, district
Nasik. This has resulted in a lot of
inconvenience to public. Nasik district being
agriculturally and industrially prominent in
Maharashtra, the damages to rail track
caused lotof problems tomovement of freight
from this area to various other parts of the
country. As the track on this line has become
too old it needs to be repaired/placed so that
the rains do not hamper movement of
passengers/freight. Further, there are a
number of small bridges on this track which
are very old and may collapse any time in
case of heavy rains and cause accidents.
The budgetary allocation of Rs. 4.50 crores

‘may be utilized at the earliest for repairs/

replacement of track from Kasara to
Lasalgoan.

I, therefore, urge upon the hon.
Minister for Railways to look into the matter
and see that appropriate action is taken at
the earliest to avoid inconvenience to the
public as well as any accidents due to poor
condition of bridges/rail tracks.

(ii) Need to ret up a Bench of High
Court at Trivandrum in K~rala.

SHRI KODIKKUNIL SURESH
(Adoor): Trivandrum is the capital of Kerala
where Legislative Assembly and Government
Secretariat are located. The mostimkportant
State and Central Government offices are
also located at Trivandrum. Since the High
Court of Kerala is established at Cochin,
people of Travancore, especially those from
Trivandrum are facing a lot of problems in
conducting their cases in the High Court as
they have to go to Cochin of and on which is
faraway. The State the Central Government
employees also face a lot of problem in this
regard. The Government has also to spend
exorbitant amount towards TA and DA and

-ptherallowances for conducting the cases in

the High Coun.
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It is important to note that in other
States. the High Court is situated either at
the capital city of the respective States or at
nearby places or additional benches were
~stablished. But Kerala has been denied
nventhistacility. Furtheritisthe long standing
rlemand of the people of South Kerala for
establishment of a Bench of the High Court
At Trivandrum. Government of Kerala have
Also made a request to the Centradl
Government for establishing a Bench of the
High Courtat Trivandrum. But the High Court
Rench has not been established so far.

I. therefore. request the Central
Government to take urgent steps for setting
1p a High Court Bench at Trivandrum.

(iii) Need to set up a Bench of High
Court of Karnataka in Dharwar.

SHRI K.G.SHIVAPPA (Shimoga):
The establishment of a permanent Bench of
the High Court of Karnataka in the Northern
part of the State has been long cherished
nspiration and dream of the people of
Karnataka. The present location of the High
Court at Bangalore in the Scuthern most
corner of the State is inconvenient for a
larger part of the population of the State
which is quite away from the capital city.
Resides. the quantum and cost of litigation
has increased enormously. The people of
tar-lying northern Karnataka. are, therefore.
mistifiably urging for the establishment of a
permanant Bench of the High Court in their
area.

The Karnataka Legislative Assembly
and the Council in their Sessions in March.
1992 (On 31st March) have unanimously
passedresolution urging the Government of
India for an early establishment of a Bench of
the High Court in the northern Karnataka
Area.
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Inview of the importance of the matter
the State is demanding the Union
Government for the last several years to set
up a permanent Bench of the High Court of
Karnataka inthe northern part of the State. It
has been proposed by the State Government
that this should be located at Dharwar.

I, therefore. urge the hon. Minister of
Law and Justice to take immediate steps {0
set up a Bench of High Court of Karnataka in
Dharwar.

(iv) Need to increase salary and
regularise_ the regries of extra

a———
Departmental employees of Department
of posts services.

SHRI!P P.KALIAPERUMAL(Cuddal
Ore): | wish to draw the attention of the
Governmenttothe sordid conditions of Extra
Departmentalemployees of the Department
of Posts.

The total staff strength in the
Department of posts is about 6 lakhs. Extra
Departmenial employees constitute the
better half of the total staff strength of this
department. Them the services mostly
inrural areas. Their strength was 3.05 lakhs
ason 31.3.1992.

Theirjobs are notpermanent, secured
or regularised. Their conditions of service
are worse than that of casual labourers.
Theirremuneration is ndl(,ulouslv low Each
of these employees is being paid at the rate
of Rs. 500/-per month. It is pathetic and
pitiable. This salary 1s leas than that ot
minimumwage andlivingwage. Theirsalary
isinadequatetosecure adecentstandard of
life. They have the basic human rightto work
and right to adequate means of livelihood.

I, theretore. request the Union
Government to consider the grievances of
these employees compassionately tromthe
angle of Directive Principles and have their
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jobs regularised and have their salaries
increased.

[ Translation]

(v) Need to develop junagarh in
Gujarat as a tourist resort.

SHRIMATI BHAVNA CHIKHLIA(
Junagarh): Junagarh is a historical and
religious place. The historic Girnarmountain
is situated here. Sasanagir area falls under
itwhichis famous for large number of lions in
whole Asia. Form here lions are sent to
various zoological parks in the country and
foreign countries also. Inscriptions of king
Ashoka. famous Buddhist caves, famous
tombs and the Somnath temple are also
situated in Junagarh.

Thousands of people from the country
and abroad visit this area daily, but so farno
proper arrangement has been made for the
tourists. There is no roperway orbroadguage

railway line. T

In view ofthe importance of Junagarh.
I urge the Government to declare Junagarh
atouristresortandtake concrete steps forits
development.

(iv) Need to introduce a passenger
train between Lucknow and Bareilly in
Uttar Pradesh T

SHRI SURENDRA PAL PATHAK
(Shahabad): Big cities like Sitapur,
Lakhimpur-Khiri, Gola-Gokaran Nath, Pilibhit
etc are situated on the Lucknow-Bareilly
railway line in the North-Eastern Railway.
Thousands of passengers travel daily from
one place to another in this section. Gola-
Gokaran Nath is a big place of pilgrimagé
which is visited by millions of pilgrims from
various parts of the country. Major sugar
mills are situated in Gola-Gokaran Nath,
Hargaon and Pilibhit along the same railway
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The 79 and 80 Lucknow-Mailani
passenger train running between Sitapur
and Milani was cancelled on 1st July, 1991.
It has caused great inconvenience to the
passengers of small stations on this line. It
has created a serious problem for the
passengers who used to travel daily from
small stastions with monthly passes.

So, | urge the hon. Minister of
Railways to introduce another passenger
train between Lucknow and Bareilly
immediately.

(vii) Need to ensure supply of water
from Rihand reservoir to Ban Sagar
Reservoir in Bihar.

SHRICHHEDIPASWAN (Sasaram):
As per Ban Sagar agreement of 1973 the
total 14.25 million acre feet water available in
Son river valley is to be distributed to Uttar
Pradesh, Madhya Pradesh and Bihar
proportionof 1.25,5.25and7.75 respectively.
In addition. there is a provision that 5 million
acre feet water will be reserved for Biharon
priority basis for old Son Canal system. But
120 year OIld Son canal system has been
adversely affected because Uttar Pradesh
has made “consumptive use” of most of 2.59
million acre feet water from Rihand reservoir
of Sonriver valley which was meant for Bihar
for running the Thermal Power Stations in
Rihand valley. As under the Ban Sagar
Agreement. Uttar Pradesh has not got any
share in the waters of Rihand reservoir, the
Central Governmentis. therefore, requested
to compensate for unauthorised use of
Rihand reservoir water by Uttar Pradesh by
withdrawing the share of Uttar Pradesh from
the waters of Ban Sagar reservoir and
providing the same to Bihar. On this basis,
the Ban Sagar canal project and Son Pump
canal project of Uttar Pradesh may not be
accorded approval.
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(viii) Need tou provide more financial
assistance to the Government of Bihar
for repairs and construction of Roads in
Bhojpur and Buxar districts.

) SHRI TEJ NARAYAN SINGH
(Buxar): Mr. Speaker, Sir, all the roads of
Buxarand Bhojpurdistricts are in adeplorable
condition. These roads are sure toget blocked
in the monsoon season. The roads likely to
get blocked are: Vidiyon Chaurasta to
Jagdishpur Peero, Brahmpur'to Baghen,
Shahpurto KamamepurBuxar, Iradi-Dinara,
Buxar Sesurendha Dumraon, Basdeva to
Kesath, Nava Nagar to Sikrail Lakh, Silraul
Lakh to Unmas, Sonpa to Khiri, Devariya to
Iltawa. The people of Buxar and Bhojpur
districts will have to face great hardships due
to blockage of these roads. it is difficult to
reach a place like Patna to get proper
treatment in the event of falling sick. The
BiharGovernmentlacks fundsto repairthese
roads.

I, therefore, urge upon the Union
Government to provide an amount of Rs. 10
croretothe BiharGovernmentto getthe said
roads repaired.

(ix) Needtoremoveanomaliesexisting
in one time increase in pension.

PROF. PREM DHUMAL (Hamirpur):

Mr. Speaker, Sir, the Union Governmenthas

announced a one time increase in pension

as a resuit of a protracted struggle by ex-

servicemen, though they were demanding
one-rank, one-pension.

But many anomalies exist even in
thisincrease in pension. About 12 categories
have not benefited from it. In addition, the
Ministry of Defence had constituted a
Committee which was required to submit its
repoft to the Govemment by December,
1992. The report is yet to be submitted and
this is causing resentment among ex-
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servicemen.

The Central Govemmentis, therefore,

- requestedtoprovidejustice to ex-servicemen

by removing the anomalies existing in one-
time increase in pension.

13.06 hrs

The Lok Sabha Tehn Adjourned for Lunch
Till ten Minutes past Fourteen of the

Clocks
[English]

The Lok Sabha Re Assembled After Lunch
at Seventeen Minutes past fourteen of the
clock

(MR. DEPUTY-SPEAKER in the Chair]

STATUTORY RESOLUTION RE:
DISAPPROVAL OF RECOVERY OF
DEBTS DUE TO BANKS AND FINANCIAL
INSTITUTIONS ORDINANCE.

AND

RECOVERY OF DEBTS DUE TO BANKS
AND FINANCIAL INSTITUTIONS BILL
CONTD.

MR. DEPUTY-SPEAKER: Shri
Sudhir Giri can continue his speech.

SHRI SUDHIR GIRI (Contai): Mr.
Deputy-Speaker, Sir, | have already made
my introductory remarks and | shall not take
much time because there is one Member of
my Party, who will also participate in the
debate.

What |
is.......(Interruptions)

‘want to  say

SHRI GEORGE FERNANDES
(Muzffarpur): Mr. Deputy-Speaker, Sir,under
Rule 109, | seek your permission to have an
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{ Translation)

Mr. Deputy Speaker, Sir, my objection
is that Ministry wise standing Committees
consisting of Members of parliament were
constituted in the last session. Although all
these Committees areimportant Committees,
the Standing Finance Committee is more
imkportant in the sense that all the financial
matters of the country are expected to be
+ decided by it.

Mr. Deputy Speaker, Sir, | want ‘to
draw your attention to rule 331E, of those
rules which-had been amended at that time:

[English]
| quote 331E:

“(1) The functions of each of the
Standing Committees shall be—

(a) to consider the Demands for

(b) toexamine such Bills pertaining
to the concerned Ministries/
Departments as are referredtothe
Committee by the Chairman, Rajya
Sabhaorthe Speaker, as the case
maybe, and make reports thereon;”

[ Translation)

| believe that whatever is to be done
by the Committee specially regarding Bills
should be introduced before the Committee
by the Chairman of the Rajya Sabha or the
Speaker of this House. Three Bills have
been listed on today's agenda for discussion.
©One Bill is under discussion and the
discussion on the rest of the Bills is yet to
start. One, Recovery of Debts Dué to Banks
and Fiffancial Institutions, 1993 of 24th June,

1993 was introduced as a Billonbehalfofthe

Finance Minister. Second, Conservation of
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Foreign Exchange and prevention of
Smuggling Activities (Amendment)
Ordinance, 1993 was promulgated as
ordinance on 25 June, 1993 and third, Oil
and Natural Gas Commission (Transfer of
Undertaking and Repeal) Ordinance, 1993
was promulgated by the President on 2nd
July, 1993. Two Bills out of these belong
directly to the Ministry of Finance and the
Third belongs to the Ministry of petroleum
and Natural Gas.

My requestto you is that the debate,
which has just been initiated here, be
postponed under Rule 109 and both these
Bills, relating to the Ministry of Finance, be
sent to the Standing Finance Committee for
its consideration. And the Bill relating to Oil
and Natural Gas Commission may be referred
to the Minister of Petroleum and Natural Gas
because many basic and important issues
are involved with these two Bills. Firstly,
loans are to be paid back to the Banks and
financial institutions; the question is how to
recover it. It is difficult to discuss the names
of those persons who have yet to pay back
theirloans. You willbe surprised to know that
the maximum amount of loans in India is
outstanding against the capitalists. When
the loans outstanding against the farmers
were waived, the capitalists and newspapérs
and raised a storm and others too did it to
gain political ends but everyone forgot that
maximum amountis due from the capitalists.
If it is necessary to mention all such things
during the debate on the Bill, and |thinkitis
necessary, then it becomes imperative to
refer the Bill to the Finance Committee so
that it may submit a small report befote the
House after knowing the views of the
concemed officials and getting allinformation.
We want to have a proper discussion on it to
getto the root of all problems and be able to
take a decision. Same is the case with
Conservation of Foreign Exchange and
prevention of Smuggling Activities Ordinance.
| am of the view that our Govemment has
become an official launderer of black money
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for the last two years and smuggling and
other such activities are being encouraged
by it. Today we are bringing a Bill in the
House to save foreign exchange, to check
smuggling whereas the Government is
offeringincentives to and everybody is given
full freedom to bring gold from othercountries.
It amounts to open smuggling. All these

matters are not only related to the economic -

matters of the country but are related to
security of the nation as well, So, itbecomes
imperative that both the Bills be referred to
the Standing Finance Committee which
should be asked to s‘uﬂt_its report within
three days i.e. by next Monday. The
Committee should be directed toimmediately
provide allinformation. In the meantime, this
debate should be postponed under Rule
109. Otherwise the very purpose of the
formation of these standing Committees will
be lost. In such a situation, they will while
awaytheirtime by readinglastyear's reports
and by making frequent visits to Delhi on
Government expenses. They will just remain

. as advisory Committees and that will be a
joke with this House and the country. | request
once again that the discussion may be
postponed under Rule 109.

(English)]

AN HON. MEMBER: Every Bill need
notbe referredto Committees.(/nterruptions).

PROF. SUSANTA CHAKRABORTY
(HOWRAH): | am also a Member of the
Standing Committee on Finance. In the
Committee meetingitself we raised this point.
The Committee System which has been
introduced, has been introduced with a view
to just discuss the problems in a greager
detail and to come out with a conclussion
based on in depth reading and to come out
with a conclusion which may or may not suit
others, but surely this is a constructive view
on the problem including the Bill. Now, Sir,
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the points have been expressed very clearly
by Mr. George Fernandes. These two Bills, -~
one on debt recovery and formation of the
tribunals and the other on the conservation
of foreign exchange, should have been sent
to the Standing Committee on Finance and
should have been discussed there, but
because that has not been done, | would
request you to see that the imponancé that

‘hasbeen attachedtothe Standing Committee

is honoured and we are not deprived of the
rigﬁts that have been given to us by this
august body.

SHRI CHETAN P.S. CHAUHAN
(Amroha): Mr. Deputy-Speaker, Sir, the
matterwhich hasbeen raised by my colleague
Shri George Fernandes is very partinent.

Sir, I am also one of the Members of
the Standing Committee on Finance and
when these Standing Committees were
formed, the basic idea was that the time of
the House could be saved, Bills and other
matters could be discussed in the Standing
Committee because the Standing Committee
is not a Committee of the Opposition, the
Standing Committee has Members from the
Ruling party and all other parties andifthese
matters are not presented to the Standing
Committee, | think the entire purpose of -
forming these Standing Committees will be
defeated. | suggest and | agree with Shri
George Fernandes and other colleagues
thatthis Bill shouldbe referred tothe Standing
Committee, we can meet at very short notice
and within ortwo Meetings, we willbe able to
discussit, come toaconsensus andthenthe
Bill may be presented in the House.

SHRI UMRAO SINGH (Jalandhar):
Well, Sir, | would like to say that when a Bill
is introduced in the House, there are
procedures laid down in the Rules of
procedure and Conduct of Business. After
the Billisintroduced, either this can be taken
into consideration atonce oritcan be referred
to the Select Committee or a joint Select
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Committee or it can be referred for eliciting
public opinion. There is no other way than
what is given in the Rules of procedure, and
referring this Bill after introduction in the
House to the Standing Committee is against
the rules....... (Interruptions). This point can
be raised before introduction. But once it is
introduced in the House, | do not think it can
be referred to a Standing Committee.
(Interruptions).

SHRI ANIL BASU (Arambagh): Sir.
there is a clear direction from the Chair that
the Bill before it is considered in the House
can be sent to the Select Committee.
(Interruptions).

SHRIGEORGE FERNANDES: Sir, |
draw your attentionto Rule 109 because the
hon. Member has made a point that there is
no rule which enable a Bill to be referred to
aCommittee otherthan the Select Committee
nrwhatever otherthings that are listed. Rule
109 is precisely to take care of that problem
and it says:

At any stage of a Bill which is under
discussion in the House. a motion that the
cebate on the Bill be adjourned may be
moved with the consent of the Speaker.”

You should have gone through this. |
cited it three or four times. It is for the
adjournment of the debate so that the Bill
can qo to the Committee and then come
hack to the House. (Interruptions) The Bill
only goes to the Standing Committee and
then it will come back to the House
(Interruptions).

'SHRI SUDHIR SAWANT (Rajpur):
Mr. Deputy Speaker, Sir.the hon. Member's
point is that the Bill requires detailed
discussion and it has to go to the Standing
Committee. But, this is not the case with
every Bill that is presented to the House.
This Bill has been a law for so many years
and it is only asking for an extension of the
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law fortwoyears. In this case, the importance
ofthe law has been clearly identified. So, | do
not think that such a Bill should have the
requirement of being referredto the Standing
Committee. | would request that, at least for
this purpose, the Bill on the Conservation of
Foreign Exchange may notbe referredtothe
Standing Committee and may be taken up
immediately for discussion in the House,
because itsratification and extension of time
is of immense importance for the national
security of the country.

SHRI GEORGE FERNANDES: For
that purpose the Ordinance is there already
and it will take care of it. You do not have to
worry about it. But there are various aspects
of it which the Standing Committee on
Finance must examine.

SHR! SRIBALLAV PANIGRAHI
(Deogarh): 'Mr. Deputy Speaker, Sir, of
course, our parliamentary system has
entered a new phase with the introduction of
the Standing Committee system. It is very
clearinthe rules astowhich are the Bills that
could be referred to the Select Committee.
Under his discretion. the Speaker has to
refef the Bills as he thinks proper to the
Standing Committee for a detailed
examinationandthe Committee would submit
its report to the House. But, | would suggest
that in the Business Advisory Committee it
could be discussed as to which are the Bills
that have to be referred to the Standing
Committee. The time allocation is done by
the Business Advisory Committee. At that
stage, it could be discussed as to which of
the bills could be referred to the Standing
Committee and after that. the presentation
should be made so that there is no
controversy over this on the floor of the
House about reference of such Bills to the
Standing Committee. Since it has already
been introduced and the discussion had
started and also because of the urgent nature
of the Bill, it could be transacted on the floor
of the House. Andforturtherreference of the
bills. this procedure could be adopted.
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THE MINISTER OF STATE IN THE
MINISTRY OF “"SCIENCE AND
TECHNOLOGY (DEPARTMENT OF
ELECTRONICS AND DEPARTMENT OF
OCEAN DEVELOPMENT) AND THE
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
RANGARAJAN KUMARAMANGALAM): Mr.
Deputy Speaker, Sir, firstly, | think, it is my
duty to bring to the notice of the House that
this issue of referring the Bills to the Standing
Committees was discussed in depth even in
the Rules Committee and was also discussed
in this House when the rules were being
adopted. Specifically, the rule that deals with
the reference forthe purposeis, Rule 331 (E)
where under 311(E)(b) the Standing
Committee will examine such Bills pertaining
to the concemed Ministries/Departments
which are referred to the Committee by the
Chairman, Rajya Sabha or the Speaker, as
the case may be. )

Now. on this issue of reference of
bills, the hon. Speaker has been pleased to
refer 13 Bills, nggnely, The Constitution
(Seventy-seventh Amendment) Bill, 1992,
The Public Debt (Amendment) Bill, 1991,
The National Commission for Safai
Karamcharis Bill, 1993, the Human Rights
Commissions Bill, 1993, The Govemors
(Emoluments, Allowances and Privileges)
Amendment Bill, 1992, The Inland
Waterways Authority of India (Amendment)
Bill, 1992, The Supreme 933! Judges
(Conditions of Service) Amendment Bill,
1991, The Rubber (Amendment) Bill, 1992,
The Air Corporations (Transfer of
Undertakings-and Repeal) Bill, 1992, The
National Environment Tribunal Bill, 1992,
The High Court and Supreme Court Judges
(Conditions of Service) Amendment Bill,
1992, The Census ( Amendment) bill, 1992
and The Trade Marks Bill, 1993.

Sir, the most important point, to point
out, is that in the business Advisory
Committee this matter had come up.
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in detail we do not go. But to this extent, |
think, itis permissible, considering the matter
that has been raised.

The issue of reference of Bills has
come up in the BAC and the Speaker had
discussed with the members of the BAC as
well as leaders of the Parties present. It was
consciously felt, in the case of ordinances,
since ordinances lapse according to the
Constitution, if they are not adopted by both
the Houses, after both the Houses sit, within
a particular period, which hon. Shri George
Fernandes, my trade-union colleague is
aware of, the Bills replacing the ordinances
need not be referred to the standing
committees. (Interruptions.) The mous
important point is, these Bills are on the list
of business for quite some time. If the hon.
Member has really felt so strongly that these
Bills need to be referred to the standing
committees, he could have either approached
the Speaker or his party leader or at least if
he wanted to move a motion under rule 109,
he could have approached the Speaker for
the consent of the Speaker. Having done
none of the three options, and suddenly
deciding to raise it abruptly at this point of
time and then to request that this motion
should be moved, | think, is little unfair.

SHRI GEORGE FERNANDES: | am
exercising the third option. | donothave togo
to the Speaker. At any stage, when the Bills
under discussion.....

SHRI RANGARAJAN KUMARA-
MANGALAM: It is with the consent of the
Speaker.

SHRI GEORGE FERNANDES: The
Speaker means, at this time, Mr. Deputy
Speaker.

SHRI RANGARAJAN KUMARA-
MANGALAM: The Chair can never be the
Speaker. the Chair is different; the Speaker
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is different under the rules. | do not think, we

have to go into this exercise.

SHRI GEORGE FERNANDES: That
means, whenever the Bill is under
consideration and the motion is tobe moved,
the Speaker should always be present! This
rule allows me at any stage of the bill which
isunder discussion inthe House to move the
motion that the debate on the Bill be
adjourned. | am exercising my right under
this rule. :

SHRI RANGARAJAN
KUMARAMANGALAM: | do not think, it is
me whom you should ask this question. You
know the situation. The Speaker is always
approachable. You can always go to the
hon. Speaker.

SHRI GEORE FERNANDES: | can
understnd Yyour sentiments, But | cannot
understand your interpretation.

SHRI RANGARAJAN
KUMARAMANGALAM: But youcannotdoit
without the consent of the Speaker nor have

., yourmoved the motion. nor have you moved
the motion.

SHRI GEORGE FERNANDES: Then
this rule has to be amended because it says
even while the Bill is under discussion, the
motion can be moved. Otherwise, this does
not make any sense.

SHRI RANGARAJAN KUMARA-
MANGALAM: Even while the Bill is under
discussion, you can go and get the consent
of the Speaker and move the motion. You
have not done that.

SHRHGEORGE FERNANDES: The Bill
is now under discussion. | can get it. | am
exercising my right and not option under this
rule.

SHRI RANGARAJAN KUMARA-
MANGALAM: | am sorry, Sir. | think, the
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misfortune is, the rule is still not understood.
| totally agree with my friend about, “at any
stage of the Bill which is under discussion”,
which is correct. But the motion that the
debate on the Bill be adjourned may be
moved only with the consent of the Speaker.
It is a motion, a proper motion, not just
standing up and voicing a view. There is a
clause “with the consent of the Speaker”. He
can always obtain the consent of the Speaker.
| am sure, the Speaker will be pleased to
meet him at any time. He does meet Mr.
George Femandes whenever he comes.

But the issue now is, there is no
motion within the meaning of rule 109 before
this House. That is the first question.

The second question is, as a matter
ofissue, this was paid attention to, thatis, the
issue of ordinance being referred to standing
committees and it was felt, there is enough
work before the standing committees, atthe
moment. These ordinances will lapse aftera
particular period of time, if the House is not
able to address those ordinances. Therefore,
it may be taken up directly in the Hosue,
instead of going to the standing committee,
coming back with the report and then, being
movedinthe House. There is aclearsituation.

Therefore, | request the House to
continue with the discussion on the Bill.

SHRI GEORGE FERNANDES: Now
the Committee can given its report within
three days.

SHRI RANGARAJAN KUMARA-
MANGALAM: The Bill is under discussion.
There is no motion in the House. Sir, the
discussion can continue.

MR.DEPUTY-SPEAKER: The objection
raised by Shri George Femandes is, under
rule 109, at any stage of the Bill which is
under discussion in the House, a motion that
the debate on the Bill be adjoumed may be
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moved with the consent of the Speaker.

Here, in this case, the motion for
adjournment of debate can be moved only
with the consent of the Speaker.

The motion for adjournment of the
debate can be only with the consent of the
Hon. Speaker. the Hon. Speaker has not
given his consent.

(Interruptions)

MR. DEPUTY SPEAKER: The Hon.
Speaker or the Deputy Speaker has not
given his consent. This is number one.

SHRIGEORGE FERNANDES: But now
the Deputy Speaker is exercising his
authority.

MR. DEPUTY SPEAKER: Numbertwo
the bili shall have to replace the Ordinance (5
which expires on 5.-9-93.

Numberthree is the matter has come
up for discussion in the Business Advisory
Committee and there the opportunity is being
harnessed.

Further, | rule out the relevent
objection raised by Shri George Fernandes
in Rule 109.

Now can proceed with the discussion.

Anyhow, such things are very very
impotant. It makes the whole House alert
and compel everyone to go through the
rules.

SHR! SRIBALLAV PANIGRAHI: Shri
George Fernandes knows how to pull the
chain and stop the train from moving. He has
done it for half-an-hour with regard to the
House.

MR. DEPUTY SPEAKER: But anyhow
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it is highly educative one.

SHRI SUDHIR GIRI: Itis a fact that the
good performance of banks depends upon
some factors. The factors are the rate of
deposit growth, the rate of recovery,
profitability, customer service,
implementation of tne priority sector and
internal control.

One of these factors is the recovery of
loan. For this purpose. Narasimham
Committee and Tiwari Committee have made
recommendations. Narasimham Committee
held that:

“For efficient running of the banks
and banking institutions. completitive
efficiency mustbe  there. Profitability and
operational  securities should be availed
of.”

While making such recommendations.
the Narasimham committee forgot the
socialistic role of the banks. The bank has to
play a great role in so far as the maximum
number of the people in the society are
involved. Without going into the details of
that aspect, they have made certain
recommendations.

Itis afact that recovery faces a great
difficuity. But we have to note that 1.5 lak
cases are there. Those cases relate to
recovery of bad debts. These arew pending
and when the tribunals will be constituted.
those 1.5 lakh cases could be transferred to
the tribunal. The tribunal will be of two types.
Debt Recovery Tribunal and Debt Recovery
Appeliate Tribunal. The functioning of the
tribunal has been mentioned in the bill itself.
I am not going into detail into that. But debt
has been defined as:

“Any liability owed by any party
to the badnks of financial
institution for any business
activity.”
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This is very right. The definition covers
wide spectrum. | think the tribunal should
make an attempt to specify the definition of
debt.

However, because of the fact that a
good number of cases will be transfeired to
the tribunal, there should be a number of
tribunals among which this load of work
should be distributed equally.

In the Bill, there is no mention about
the claims and counter-claims objections.
When counter-claims are made in the civil
court. the civil court has the autherity to take
back the cases from the tribunal and
adjudicate itself. So. there should be a
provision. | think. in the course of the
functioning of the tribunals, such procedures
would be evolved.

Mention has not been made as
regards the Receiver. There may be
requirements of the Receiver when the case
1s pending. In such cases, the provision fora
Receiver pending litigation should be there.
Mention has also not been made about other
interests. Suppose one debtor has
successfully defeated the counter-claims.
So. in such cases. if, on the property
. mortgaged, there remains interests of other
persons, then those interests would be
overlooked. But the Bill and the tribunal
should also see to it that such interests are
npt disregarded.

It has also not been mentioned in the
Rill whether the interest should be awarded
for the interim period. That should also be
mentioned.

Before concluding, | would like to say
that there are people who who are living
helow the poverty line. They have taken
loans under IRDP, DRDA. SESRU efc.
Through our practical experience, we have
~eenthat some banks have misappropriated

» amounts of the money which were
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due to be given to such people and only a
part of the actual loan sanctioned has been
given to the loanee. So. | emphatically
impress upon ffeeovEmment that in future
when the tribunal would be formed and its
activities would start. people who are going
to man the tribunal should bear in mind that
such loans are given to the people who are
living below the poverty line and in such
cases, the realisation procedures should not
be devoid o‘ﬁ'\ur}ianitarian approach:itshould
not be divorced from the prevailing socio-
economic perspective.

I willconclude within one minute. Bad
and doubtful debts have been given to the
peopie by the banks. Care should be taken-
Jiththe help ofthe Panchayat bodies-10 568
whetherthose people are actually entitled to
get the debt relief. If not. that should not be
sanctioned at all. ! think where there are
Panchayat bodies in the States and where
the loans have been given to the people
through the Panchayat bodies in the form ot
DRDP.DRDA. SESRU etc. that has proved
good. But in other cases where there areng
Panchayat bodies in.Siates. the loans given
to the people have remained unrealised. |
think the Government would take a e
proper steps necessary in this regard. | also
think that the Government would consider
my suggestions in this regard.

PROF.K.UENKATAGIRI GOWDA
(Bangalore South): Mr. Deputy-Speaker. Sir,
Irisetospeak onthe Billto establishtribunals
and appellate tribunals for recovery of lons
due to banks from the borrowers of all
categories borrowers may be either in the
primary sector oragriculture orthe secondary
sector or manufacturing ot service sectors.
These borrowers are not able to repay loans
or they do not want to rapay loans. In all
these cases. banks suffer from low
profitability.

The Bill was tabled in the House on
13th May. 1993. This Billis in pursuance of
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the recommendations of the Narasmh-

Committee which said that there should be
tribunals to order recovery of loans by the
banks to various kinds of borrowers. On all
counts, banking system is in doldrums. Itis
because of low profitability which is due to
several causes. Firstly, itis directed that the
banks should devote forty per cent of the
resources to priority lending at low interest

. rates. There was the Loan Mela scheme
organised by ShriPoojary all over the country.
Then there was Loan Waiver scheme
adopted by Shri V.P. Singh when he was the
Prime Minister of the country. Allthese factors
cause reduction of profit of the commercial
bank. Therefore, they are in the red. The
Narasimhan Committee made
recommendations for establishment of
tribunals to ensure recovery of loans made
to these kinds of borrowers.

| stand here to support the Bill. We
welcome it and support it with a few
modifications. Banks in very country whether
it is developed or developing, are the
purveyors of finance. They coflect deposits
from millions and millions of depositors, pool
them together and lend them to borrowers
who need money at an interest rate
prescribed by the Centrial Bank of the country.
These loan portfolios of the banks shoule be
solvent. ==

There are two kinds of banking
systems. mixed banking system of Germans
andthe pure banking system of the Britishers.
Under mixed banking system, banks are to
make long-term i to enable the
borrowers to modemise and technologically
upgrade their industrices. After loans are
made, they are repayable within period
stretching from five to twenty years. But
under the British system, making of long-
term loans is forbidden. They make only
short-term loans. The reason is that the
depositors may withdraw the deposits atany
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time. And if the banks have locked up their
funds under long-term finance, they will not
be able to honoys-the demands of the
depositors. Irmu;ase. there will be run of
the banking system. For this reason, the
British banking systemis averse tolongterm
lending. British banking experts say that
banks should notplay ducks and drakes with
the depositors’ fund. Therefore, they are for
short-term finance.

In India, industries require large
amount of finance for development and
extension operations. Therefore, banks are
neering towards the mixed banking system
Wﬁ'sgﬁit%volves long-term lending. This money
is not recoverable very easily. Therefore,
many banks are inthe red. They have avoided
recourse tolending to the borrowers who are
not able to repay. In India, industries of ail
kinds borrow from the_badnking system-
large. medium and small-money for
development and modermisation. But they
are not able to get the money from other
sources. Banks are the only source of finance.
They resort to borrow money for the purpose
of expansion. Even then, the risk of loss
cannot be avoided.

Even if there is no risk of loss, the
industrial units may be unwilling to repay the
loan on time and instead use the money for
furtherexpansion of their scale of operations.
Inthis way, the banks’ dabts increase further
more. The small scale industries which
borrow money are not able to repay; they are
sick. It is estimated that nearly two lakhs of
small secfor units are sick; they are not able
torepay the loans. with the result. the banking
system suffers from sickness. The industrial
sickness is transferred to the banking sector.

Atpresent, as on September 30, 1990,
more than 15 lakhs of cases filed by the
public sector banks and 304 cases filed by
the financial institutions were pending in
various courts. The recovery of debts involved
was more than Rs. 5,622 crore indues tothe
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public sector banks and Rs. 391 crore in
dues to the financial institutions. The legal
procedures adopted by the banks to make
recovery of these loans is cumbersome and
ponderous and, therefore, it takes a long
time.

The Narasimhan Committee, as said
already, recommended the institution of
Tribunals to deal with cases of debts not
repaid by the industries. Itis in pursuance of
this recommendation that the present Bill
has been introduced. Indian banks are
labouring under debt dues that are not
recoverable. Their continued health is sine
qua non of a progressive and prosperous
financial system. This is the primary task of
the Government. The progress of economic
development depends vitally on the health of
the financial system. The recovery of the
debts by the banks is necessary to ensure

the continued health. But, the operations of

this Tribunal have to be streamlined so as to

re quick recovery of loans without
causing hardship tothe industrial units. Long
hand of law operates slowly and ponderously.
But, the Tribunals have to make their policy
to dispose of the cases coming before them
expeditiously. For this reason, | offer the
following suggestions.

1. The debtor industrial units
should not seek adjournment of cases which
come before theTribunals. The cases must
be heard and disposed of quickly.

2. If the units prefer an appeal
before the Appellate Tribunal, even this
appeal should be disposed of quickly and
expeditiously.

If may not be possible for all the
industrial units, the borrowers, to repay the
debt atone go; depending upon the solvency
of these units, the numbér of instaliments for
repayment should be determined. The
Ag@allate Tribunal should notunnecessarily
reverse or dilute the decisions of the
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Tribunals. Otherwise, this will render the
Tribunals ineffective. The debtor units should,
in theirown interest and in the interest of the
banking system, abide by the decisions of
the Tribunal.

| would make another suggestion. In
U.K,, there is what is called the banking
Ombudsman. The Ombudsman supervises
the loan operations of the banks, use of
funds and repayment of loans also and, if
thereis any deviation from the norms, if there
is a delay in the disbursal of loans. if the
loans are misused, if there is delay in the
repayment of loans, the Ombudsman takes
the action. Therefore. | recommend the
adoption of Ombudsman to the Indian
banking system. The Ombudsman has been
adopted in countries like Australia. New
Zealand and Ireland. So. | strongly suggest
that this should be adopted in India also.

With these modifications in the Bill, |
support the Bill and | welcome it.

SHRI VIJAY NAVAL PATIL (Erandol):
Mr. Deputy Speaker. Sir. the formation of
Tribunals for récovery of debts due to banks
and otherfinancial institutions was long over
due. | think, it is the only recommendation of
the Narasimhan Committee that is being
accepted without any controversy. But, we
may also have to think about the rot that has
crept into the banking system. We see that
for a share broker. on the production of a
Kutcha receipt, thé General Manager or the
Managing Director of abank advances Rs. 5
to Rs. 10 crore within a short time.

14.59 hrs.
[SHRI SHARAD DIGHE in the Chain

But, when an ordinary man or an
unemployed graduate asks for a loan of Rs.
5,000 or Rs. 10.000, for establishing a cycle
shop, an interview is taken by the Branch
Manager.



431 Discussion Under
15.00 hrs.

interview is taken by the Branch Manager
asking him as to how many spokes are there
in the wheel of a cycle.

MR. CHAIRMAN (Sharad Dighe): Now it
15 30 clock. The discussion under Rule 193
hegins. You may continue next time.

! Translation)

SHRI ANNA JOSHI (Puna): When will
vou take up this Bill?

MR. CHAIRMAN: Discussion on the Bill
will proceed on the next occasion-l do not
know when. After the discussion is over
under Rule 193. discussion on the Bill will
proceed.

15.02 hrs.
DISCUSSION UNDER RULE 193

Socio Economic Criteria for Exclusion
of creamy Layer from Mother backward
classes”

| Translation)

SHRI RAM VILAS PASWAN (Rosseray:
Mr  Chairman, Sir. today again we are
discussing an important matter which not
nnly relates to the majonty section of the
sociely but to that section of the society
which has been deliberately suppressed for
~e:ntunes. | fear that if justice 1s not given to
them without further delay. the unity and
witegnty of our country will be in danger.
Therefore through youi. | want to urge upon
that it Shri Kesri ji is giving a reply today, it
mecans that the Government might have
reached at some conclusion and would make
A categoncal reply in this regard.
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Mr. Chairman, Sir, | will not go into
details that what Mandal Commission is,
when it was set up and when did it give its
report but | would certainly like to state that
it is repeatedly said in this country that a
commission may be set up. a committee
may be set up. but unless the Government
has a clear conscience. it is not going to
solve any problem. Thereis aconflict between
mind and heart in this country. | am of the
view that politicians have feelings but they
lackintelligence andthe one whois intelligent.
lacks feelings. If mind and heart take same
direction. then it leads to a revolution but
hereitis justthe reverse. One cannot get rid
of the clutches of bureaucracy. Even Pt
Jawahar LalNehrucould notgetnd of it. then
how far ShriKesriwillbe able to bearit? How
Kesriji can comment on it? It 1s a matter of
regret that this Government finds itself
incapable of providing justice to this majonty
section of the society. Mr. Chairman. Sir, itis
a question of political will. Our Government
remained in power for 11 months and
therefore we could also have said thatas the
report of Mandal Commission was submitted
in 1980. what was the need of implementing
itin 1990. We could have even denied it and
could have opted for the formation of a third
commission on Backward GJasses like the
second commission of backward classes.
which was set up in 1977

Mr. Chairman. Sir. we could have
taken such a cover hut our Government did
not do so. Our Government had this
apprehension that if it raised the issue of the
weaker sections of the socicty then the
system would have replaced tt because
casteism is in the root of this sytem which
remains there till one dies. You rﬂay change
your religion or Government or convert nch
in to a poor man and poor in to nch man but
you cannot change caste. Whosocver makes
efforts to do so. the social system s sure to
bite him like a serpent. Be it Buddha.
Dayanand Saraswati. Vivekanand, Gandhi



433  Discussion Under

orLohia, whosoever has tried to strike a blow
to it, has not been spared we too have not
been shared. The Government of Janata
Dal was bitten the this erpent. If you try to
ameliorate the condition of this neglected
section of the society, you should be prepared
for the grave lonegsences. Therefore, | as
saying to Shri Kesriji that you should be
prepared to face all such risks as our
Government remained in power for only 11
months and if you do not bother about
remaining in power, only then you will be
able toimplementit. If you do not strike deep
inthe heart you will notbe able to do anything
in letter and spirit. Therefore, our
Government, which remaind in power only
for one year showed better performance
then the Government which remained in
powertor 50 years. This was the sole reason
for the downfall of the Government of
Rashtriya Morcha. Butthe name of Rashtriya
Morcha has become historicaland whenever
there is a case of backward classes. the
reference of Rashtriya Morcha will surely be
there. People of all walks of life do realize it.
(Interruptions).

Mr. Chairman, Sir, now Sikh Community
is also raising its voice. Guru Gobind Singh
had made Panchyaraswhoincludedpersons
from backward classes belonging to Kachi,
Nai, Darzi and Bhemar castes. Not even a
single quh,rﬁin adopted Sikkim. All of you,
sitting here, very wellknow that who adopted
Islam in this country. The shudras and
backward classes who were denied their

rights adopted Islam. They were not glowed. ...

to entertemples, to weargood clothes andto
performsocial and religious rituals and were
labelled as untouchables. Babar, came to
India in the year of 1526 but before that also
this country was not ruled by Hindus. you will
find thatsince the year, 1035, Hindustan was
ruled by the Ghulam dynasty, Tughlk dynasty
and then Babar defeated Ibrahim Lodhi and
ruled India.

Mr. Chairman, Sir on one hand there
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are rigid customs of Hindu religion and on
the other, if a beggar and a king enter a
Mosque together, they will sit togetherto eat.
This led to people change their religion on a
large scale. Thereafter. camethe Sikh religion
and GuruNanak Deve jigave Kachha. Kripan,
Kara, Kesh and Kangha to five persons of
backward classes and declared them as
symbol of theirreligion. ShriButa Singh, who
belongs to scheduled caste becomes a
Minister and Gyani Zail Singh. who was a
Barhai carpenter, had been our President.
Likewise, you may see in Rajasthanlike Shri
Ram Niwas Mirdha etc. everybody's name
bears the name of Ram. In Haryana. you will
find names like Devilal, Bhajan Lal. Om
Prakash Chautala. Thatis why people were
backward and Christianity expanded like
anything. You will find that no Brahmin has
adopted Christianity. only Dalits and Adivasis
arethere. BeitMizoram, Meghalaya. Manipur
or Arunanchal Pradesh. you will find
Christians everywhere. Tribal Hindus are
there in Bihar. In South, you will find that
these people have been converted into
Christianity. Thereafter, Baba Saheb
Ambedkar highlighted the merits of Buddhism
which was adopted by lower castes only.
Therefore. when we talk of Hindu-Muslims,
Hindu-Sikhs and Hindu-Christians, we should
admitthisfactthatthese Muslims are notthe
progeny of Babar or Gauri. Atthat time they
wereonly onethogsand andwiththe passage
of time then have reached the mark of 14
crores; they are our brethern. The Sikhs.
who are sitting here, are our brothers.
Therefore, it is all because of our old caste
system. If any new religion comes into
existence. they would join that also.

Justnow ShriSurajbhan ji was sitting
here. | wouldlike toinform him that about ten
years back, a case of religion conversion
took place at Minakshipuram. There was
much had and cry over the conversion and it
was alleged that the money was received
from America for conversion of religion. We
also raised that matter in the House which
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led to the constitution of a Committee under
the Chairmanship of Shrimati Margatham
Chandrasekhar to enquire into the matter.
When the Committee asked aboy the reason
of his conversion from Subaiyyato Yusuf, he
asked the Committee to take an old man to
a tea shop and tell the shopkeeper that he
was a Harijan and he might be served a cup
of tea. Shrimati Chandrashekhar asked the
shopkeeper in her own language to give him
tea. The shopkeeper asked whether he had
brought his own tea pot or not? When they
replied in negative, the shopkeeper asked
them to wait and said that when tea would
become cold he would put that in his mouth
from a distance. When the shopkeeper was
askedthat why he was saying so, he told that
if the people came to know that he had
served tea to a Harijan, they would set his
shop on fire. The boy, who was a Doctor,
asked me that when 11 MPs could not get
tea for a Harijan, what right we had to ask
them about their caste. If we become Sikh or
Pal. no one would ask our caste. Our Caste
is being asked because we have been
following Hindu religion for thousands of
years.

As you know, Mandal Commission
report was presented in the House in 1980.
| was the Member of the House in 1981. Shri
Balram Jakhar ji is not here, | would like to
thank him because when we raised this
matter in the House, he assured us that the
report would be presentedin the House. |am
also aware of this fact that how Government
and created hurdles at the time of
presentation of the report. Inthe last we said
in the evening that we would not leave the
House till the report of Mandal Commission
was not presented. Then the hon. Speaker
gave his ruling and ultimately report was laid
on the Table of the House. After that the
Government was not prepared for a
discussion on the report, But when we
insisted, only then it was discussed and that
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too thrice in the House. Neither opposition
nour Treasury Benches opposed its

“implementation. | still remember when Shri

V.P. Singh made the announcement on 7th
August for the implementation of Mandal
Commission, Shri Sitaram Kesrihad asked
that why we were providing reservation in
jobs only and not in education.

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): When Shri V.P. Singh
made announcement about the Mandal
Commission, | did not raise any question but
supported it.

SHRI RAM VILAS PASWAN: Our other
colleagues said repeatedly that it should be
implemented in other fields as well. | have
the report of Mandal Commission with me.
Mr. Chairman, Sir, you have been a socialist

" leader and you have been our leader also.

You have been raising slogan in Socialist
Party that:

"Socialist Party bandhi ganth
pichhra paave sav main sath
Rajpath hai kiske hath
Angrezi aur unchi jat

Unchi jat ki kya pahchan
git-pit bole kare an kam
chhoti jat ki kya pahchan
Kare kam aur sahe apman
Angrez yahan se chale gaye
Angrazi ko bhi jana hai
Angrezi main kam na hoga
Phir se Desh Gulam na hoga
Rashtrapati ka beta ho

ya ho chaprasi ki santan
Birla ya garib ka beta

Sabaki shiksha ek saman.

We were surprised to see that when
Shri V.P. Singh announced the acceptance
of Mandal Commission's report, people
started self-immolation. It should be
remembered as to why Mahatma Gandhi
had to go on fast just before the attainment
of independence, He did so because even
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leaders like Baba Saheb Ambedkar and an
apprehension in their minds that the country
might get political independence but there
would be no talk of social independence.
The backward classes will not have any
share in power. That was  why the Prime
Minister like Pt. Jawahar Lal Nehru could not
JetKaka Kalekar's reportimplemented. Then
Janata Party Government came to power
and a Commission was set up under the
Chairmanship of ShriV.P. Mandal. The report
of Mandal Commission had been gathering
dust for 10 years. When V.P.Singh
Government came to power, it took the risk
of implementing the Mandal Commission's
report. We rememberthatit was said by Shri
Atal Bihari Vajpayee in the House that some
inspiration should be taken from the
menifesto. At that time, it was said that we
had our commitmentto Mandal Commission
and neo Buddhists (Nav Buddhists). We
sacrificed our Government and we have no
regret for it. Then the Present Government
came to power and from the very beginning
it has been making all efforts to dilute the
recommendations of Mandal Commission.
The Government have repeatedly saidinthe
Supreme Court that it wanted economic
criteria for reservation. You were talking of
‘the most backward’ among the backward
classes but instead of repeated queries by
the Supreme Court. you could not define
‘the’ most backward.’ What does it mean?
Subsequentty the Government said in the
P{arliament that it was ready to abide by the
judgement of the Superme Court. That
means, you have given the formula. It was
decided by our Government that 27 per cent
civil posts under the Government of India
would be reserved for socially and
educationally backward classes. The said
reservation would be applicable in direct
recruitments. The candidate belonging to
socially and educationally backward classes,
who qualify on their own, would not be
included in 27 percent quota. In the first
phase those castes and communities would
be included which have been included both

12
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inthe lists of Mandal Commission and State
Govemment. The list of such castes and
communities is being issued separately.

Then we stated that is would be
implementedforten yearsinthefirstinstance
and after that it would be revised. After ten
years, assessment would be made whether
some castes or persons have come up. On
25th September, the Narsimha Rao
Government moved an amendment under
which the benefit of 27 per cent reservation
in civil services and in other jobs under the
Government of India was to be given to
‘more poor among the backward castes, on
priority basis and if the number of such
candidates is not adequate, the candidates
of other socially and educationally backward
classes would be given chance. Other 10 per
cent posts would be reserved for
economically backward people who are not
covered under any existing scheme of
reservation.

The V.P. Singh Govemment was of
the opinion that the matter of reservation for
economically backwards was not provided
in any Constitutional provision. If the
Government wants to do it, it should bring a
separate Amendment to the Constitution
and all would supportit. Atthattime, we were
lebelled as anti-high castes. But you are their
supporters, then why have you not done
anything for them in the last twe and a half
year? You called it a casteiest step but what
caste the persons inthe Constitutional Bench
belonged to is not know to us, However the
Chief Justice Shri Kaniya certainly belonged
to a high casts. The Supreme Court upheld
the validity of the decision of V.P. Singh's

" Govemment and the amendment of the

Congress Govemment was declared null

. and void. The Supreme Court accepted the

criterion of 27 per cent reservation for socially
and educationally backward classes.

Itis true that the Court asked for the
setting up of an expert committee to
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determine creamy layer. But what did the
Government do after that? The Supreme
Courtgaveits judgementon 16th November
and the Government constituted expert
committee on 23rd February. On 11thMarch,
the Committee submitted its report and on
16th March the Government accepted it
without going through it. When this report
was laid by the Government on the table of
the House. one line statement was given in
the House that a copy of the report of the
Expert Committee submitted to the
Government on 10.3.1993. was laid on the
table of the House. The Government had
accepted the recommendations contained
in the report.

Kesriji. the Government preferred to
remain unconcerned about the fact that the
recommendations itwas goingto accepthad
already been disagreed to by the Supreme
Courtonthe groundthateconomicgreterion
was notthe concrete basis. rather socialand
cducational condition should be made the
basistorreservation. [twasjust like throwing
aswimmer in a river with his hands and legs
tied and asking him to swim.

I would like to ask as to what are
those recommendations. There are only 4-5
recommendations relating to Constitutional
provision of posts, Government services,
commercial trainings and above all
agriculture. A farmer having 65 percent
irmgated land falls within this purview. for
instance 12 acres of land is the ceiling in
Uttar Pradesh and a person having 8 areas
of land would be deprived of reservation.
The Supreme Court in its judgement has
stated that it would not only be difficult but
also risky to fix norms on the basis ofincome
from agricultural means. On the basis of
majority opinion, the apex court, while
supporting the Observations made in
paragraph 809, stated that basides, it would
be difficult to evaluate the total income from
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agricultural resources, and therefore, a limit
should be fixed on the basis of cultivable
land holdings. The income of a person should
betakeninthe context of his social prosperity
and that the limit should not be fixed in a
manner which would amount to taking away
with one hand whatis given with other. Ithas
been stated.

[English]

“It should not be such as to result
in taking away with one hand what is given
with other.”

(Translation)

Kesriji. this is what the Government did
The Supreme Court on the basis of majority
opinion stated that it is only when a person
makes aremarkable developmentfrom social
and educational point of view and is no more
a part of his backward society. he may be
seperated and considered a part of the
creamy layer. All the hon. Members are
present here. They may please tell whether
aperson having 8 acres ofland can no more
be one amongthe persons whohave 2 acres
ofland? If it was so. why iIncome tax was not
imposed on land? It was because land was
not considered remunerative. Today, the
farmeris inthe most diplorable condition and
that is why he has been exempted from the
income tax. The Government has not fixed
ceilingforseparatingpeople fromtheirsociety
and including them in the creamy layer. Itis
nothing but depriving the farmers having 60
percentof theirrigated land from this benefit.

Mr. Chairman, Sir, through you, |
would like to submit that it is not the way to
assess the society. Our colleagues Shri
Mohan Singh. Shri Sharad Yadav, Kunwar
Rewati Raman. Shri Vishwanath Pratap
Singh and myself were at Allahabad on 21st
instant. Four members of a Muslim family
were killed there. | have myself fisited the

-house in Atala locality. Apersonnamed Ram
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Sajjan Yadaw was killed. A young boy
belonging to Scheduled Castes was forcibly
taken away from his house and murdered on
thescharge of killing an SHO, whereas the
person who had actually murdered the SHO
had himself admitted his crime before the
DSP and was put behind the bars under the
National Security Act. While the criminal was
behind the bars, the innccent persons were
killed. The criminal and the victim belonged
to the same caste. In this country, economic
criterion is kept atthe secondary place while
the caste factor dominates. The Government
notonly accepted. but alsoimplementedthe
report without taking into account various
aspects of the matter. Mr. Chairman, Sir, |
am of the view thatthe hon. Speakertook the
matter seriously. That is why he discussed
the matter with the Government in his
Chamber and also directed them to take the
opposition into confidenceinthisregard. We
discussed the matter thrice with the
Government. Persons like us get 27 percent
reservation even today but just 4 percent of
the total reservation quota has beenfilled sc
far. There should be a provision for 87 per
centreservation. The Supreme Courton the
other hand bas directed that the Mandal
Commission report should be implemented.
| would like to submit that nine months have
already passed. Kesri ji may please say
whether a single youith from the backward
classes has been given employment on the
basis of the recommendations of Mandal
Cornmission. Rather the Government has
deprived the people of the downtrodden
classes, Scheduled Castes and Scheduled
Tribes from: job opportunities on the pretext
of Mandal Commission Report. The
Government has withdrawn the reservation
facility inpromotion. buthas notimglemented
the recommendations of Mandal
Commission. Therefore. | would like to submit
‘hat the Government should not apply the
economic criterion as long as 27% reserved
seats were not filled as per the
recommendations of Mandal Commission.
The matter with regard to IAS officers was
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raised. The Government could have
continued the facility at least for a shorter
periodbutthey did notdo so. The candidates
have to show certificates of their belonging
to Scheduled Castes to seek admission in
IAS, However they become forward as soon
as they clear the course. | am unable to
understand this concept.

The Government may start from the
lowest level of the Scheduled Castes to fill
the 27 percentreserved quota. This concept
could be understood. But it is not justified to
deprive those having 8 acres ofland or class
one andclass two officers or persons having
an income of about one lakh rupees. of
reservation facility. In such a situatior. the
people eligitle for reservation would not be
more that two percent Ther how will the
remaining twenty five percent quota be filled?
| am aware that the entire House have the
same feeling that resevation may be started

e ]
. fromthe lowestlevelof the backward cldsses.

The Government not deprive the people of
backward classes of their rights in the name
ofcreamy layerasthe ifhas notprovided any
thing to them except Government service.
Moreover, this is just a preposal and not the
implementation. The Supreme Court has
approved the proposal of reservation in
Government services onlv. But if in this field
also, the Government dances to the tunes of
bureaucracy. on welfare can be done forthe
Scheduled Castes. Mr. Chairman. Sir.
wheneverpeople like me talk of social justice.
itmeans justiceto all-whetherthey are people
of backward classes. upper classes.
minorities ordowntrodden. All classes of the
society should bet justice. From that point ot
view Shri Ram Vilas Paswan does not come
underthe category of backward classes. We
come under the downtrodden classes and
we foughtin favour of the recommendations
of Mandal Commission. We fightfor minorities
eventoday anditis the same Janata Dal We
fight for the reservation of financially
backward people inupper classes also. Thus
we advocate justice for people of all sections
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of society.

Sir. therefore. | would like:the”
Governnment to withdraw the idea of
imposing economic criteria, because it will
encourage corruption. Perhaps Shri Sitaram
Kesri is not aware of the fact that the
candidates of Scheduled Castes and
Scheduled Tribes have to face a lot of
hardship to get the caste Certificate issued.
Their difficulty would increase if they have to
getincome certificates also. If bribe is given,
the Income certificate will he issued,
otherwise no certificate will be given and by
thetime suchcertificateisissued. the eligibility
period foremploymentwillbe over. Therefore,
the idea of economic criteria should be.
dropped.

Sir. in the end | would like to ask
whether in view of the fact that nine months
have alre‘ady passed, what initiative is
proposed to be taken by the Central
Government to prepare the list of backward
classes in the States where these have not
been prepared so far. It was just three days
after Mandal Commission had been set up-
i remember it was 13th-that we had sent 14
joint Secretaries to prepare the lists of
backward classes in States They were also
directed to set up committees where lists
were not prepared because the majorporson
of popuiation in this country cannot be
neglected. People in these States should
also be given the benefits recommended by
the Mandal Commission. Ifthey are deprived
of it. the consequences would not be good.
These days power is not inherited from
parents. Baliotboxes decide the fate ot rulers.
Theruling party has nopowertoelecta Chief
Minister against the choice of common
masses. Since 50-52 percent of the total
population consists of backward classes. 25
precent of downtrodden Adviasis, and 13to
15 percent of minorities make atotalto 92-93
percent and they are the people who will be
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elected to the highest posts like that of the
Chief Minsters and the Prime Minister. You
willnot be able to prevent thef‘n}om coming
to this level. Therefore. they must be given
justice at the earliest. If justice is not done at
the earliest. there will be a revolt. Here |
would like fo give an analogy of a voicano
wiflch errupts because of certain pressures
within the earth. there is a saying-

{English)
Thatwhich is down need not fear the fall.
[Translation]

This meansthatwhois at the bottom has

~ no fear to fail. but who is at the top should
pray for himself.
5

“Hum to Dube Hon Sanam. Tumko
et p— ——
Bhi Le Dubenge™.

SHRI RUDRASEN CHAUDHARY
(Bahraich): Mr. Chairman., Sir. the House Is
today discussing the principle of creamy
layer as directed by the Supreme Court.
According to the direction of the Supreme
Court. a committee was constituted by the
Government, but the Government decided
the issue before it could be discussed inthe
House and stated that the Government has
decided to accept the recommendations
giveninthis report. Butitappears that untila
meaningfui discussion is held on the thecry
of creamy layer. the question of reservation
cannot be solved properly. The provision of
reservation in the Constitution and the
struggle for it is not only tou provide and get
employment. The intention is clear in the
Constitution that those classes. who do not
have adequate representation in services,
who are neglected. and who have been
subjected to discrimination and who hve to
struggle to get a respected place in the
society, should be given the benefit of
reservation. Theintention behindthe struggle
is that they want a share in the power. The



445  Discussion Under

same idea is behind reservation in the
Government services. If they are allowed to
have a share in the power, they will also get
a respected place in the society and this is
the background of this struggle.

Mr.Chairman, Sir,the BJP has always
made his intentions clear in this regard.
Recently in our national conference at
Bangalore. we had repeated that BJP is in
favourof giving 27 per cent reservationto the
backward classes according to the
recommendations of the Mandal
Commussion.

SHRI VISHWANATH PRATAP SINGH
(Fetehpur). And Shri Atal is going tc start a
Rath-yatra.

SHRI ATAL BIHARI VAJPAYEE
{Lucknow): We had undertaken Rath-yatra
once andthere direction was disturbed. Why
you are giving an invitation of rath-yatra
again? (Interruptions).

SHRI VISHWANATH PRATAP SINGH:
The earlier rath-yeatra was taken out by Shri
Advani. now it is the turn of Shri Atal. Earlier
it was about ‘Kamandal'. now it will be about
Mandal

SHRI RUDRASEN CHAUDHARY: The
benefit of reservationto the backward classes
should be given from lower level to upper
level and every backward class should get
this benefit. Poverty is one reason behind
backwardness. Besides SC/STs and other
backward classes, economically weaker
sections should also be given 10 per cent
reservation on the basis of economic criteria.
If it is necessary. the constitution should be
amended to make the policy more effective.
Ourparty believes in creatingsocial goodwil
amongallthe classes ; we have alsoaccepted
this in our social policy statementatBangalore
conference.

The Government had introduced the
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billon the ‘Commission onbackwardclasses’
duringthe last session and a discussion was
also held on it, but it was not given the
adequate powers through which the
backwardclassescan getreservation, social
equality and respect in the society.

Mr. Chairman. Sir. so far as creamy
layeris concerned, such discrepencies have
been createdinitthatitis notbecomingclear
whetherthe backward classes will getjustice
accordingto the decision of the Government.
Some special provisions in it are
controversial. such as a Government official
who is earning Rs. 50000/-per annum will
not getthe benefit of reservation. whereas a
businessman earning more than the official
can have the benefit of reservation. Even if
the businessman does not show his earning
correctly. he will getthe benefit. Any class-I!
officialwhois getting a basic salary of Rs.3000
or more will get the benefit of reservation,
whereas a class-| official getting a basic
salary ot Rs. 2200/- p.m. will not get the
benefit. Priorto me, Shri Ram Vilas Paswan
told about the 65 per cent ceiling of land. It
has been made clear that in Uttar Pradesh.
8 acres of land accrue to 65 per cent. Which
crop will be taken as a standard crop In
respect of deciding the creamy layer. An
economic criterion of Rs. 1 lakh was fixed.
How a tarmer cultivating only 8 acres of land
willearn Rs. 1 lakh. | think tht the committee
which has prepared this reﬁn. has noidea
aboutagriculture. Even if the economic
eriterion is accepted. it cannot be
implemented. During the discussions on
Mandal Commission Report a mention was
made abouttheindicators. Some inducators
were fixed. They were social, educational
and economic. Separate marks were fixed
for each of the indicators-3 marks for social.
2 marks for educational and | mark for
economic criteria. !n this way, a total mark of
22 was fixed. While preparing the list for
backward classes, it was made clear that
those who get 50 per cent mark will be
included in the list and those who get more
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will not be keptin the list. The social criterion
is the most significant aspect of the
reservation policy because of the
discrimination prevalent in the society and it
should be considered thoroughly. There
shouldbe social equality andthe Government
has to ensure that those who are to be
uplifted. should get employment. The
backward classes are living in the villages
sincelong. | belongtoavillage and know that
those who are called backwards, are mostly
village. The Government has not made
sufficient arrangements which may enable
them to take part in competitions. It has to
make such arrangements inthe villages and
has to create awareness in the society.
Different States have different level of
backwardness and it keeps on changing.
When the Kaka Kalelkar Commission was
constituted. the number of backward classes
was 2.379. Out of them. 837 Castes were
considered as the most backward. This was
the situation in 1953 and 1955. The Mandal
Commission calculated thisnumberas 3473
and 2108 respectively. Thiswas the situation
in 1978 and 1980. But according to the latest
survey and the Project of India report, the
total number of backward classes was
estimated to only one thousand. in this
situation, the Government has to ensure that
the number of backward classes in every
State should be properly listed and a
commission should alsobe constituted, which
should identify the castes which come under
backward classes. The economic criteria
should also be kept in mind and such a
situation should be created as may provide
proper justice to the backward classes. The
suggestion of creamy layer should be
reconsidered. If itis accepted in the present
form, the backwards will be unable to getthe
benefit. The backward people who have
been struggling for it belong to the same
layer which is considered as creamy layer
and whichis beingkept aside. Itis necessary
that the backward classes should get
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reservation. Besidesthat, itis alsonecessary

. that the Government should decide as to

whenitis goingto recruit the firstbatch under
27 per cent reservation policy. | would like to
know these two things from the hon. Minister
of Welfare. He should tell us the time by
which these people would get an opportunity
to serve afterimplementing such a provision.

With these words. | conclude.

SHR!I RAM LAKHAN SINGH YADAV
(Arrah): Mr. Chairman, Sir, | rise to speak on
this issue for the first time.

[English]

SHRI RAM NAIK (Bombay North): Sir, |
amonapointoforder. ifaMemberaddresses
the House, he must speak from his allotted
seat. | would urge upon you to see that he
speaks from his seat and the rules are
observed and not just ignored like
this.(Interruptions).

SHRI NIRMAL KANTI CHATTERJEE
(DUMDUM): From which party he is
speaking?

MR. CHAIRMAN : Congress.
linterruptions)

SHRI NIRMAL KANTI CHATTERJEE:
Has he been enlisted as a Member of the
Congress party? We have not been issued
with any such atatement orbulletin. We have

__ﬁ" . ?~
notbeeninformed of his joiningthe Congress

party.

SHRI RAM NAIK: Sir, he must speak
from his seat. He cannot speak from any
other seat. (Interruptions).

[ Translation]

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD (SHRI KALP NATH
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RAl). He belongs to the Congress party.
Please sit down.

SHRINITISH KUMAR (Barh): lamona
point of order. | have on objection to his
speaking. He canspeak. ShriRam Naik said
thathe must speak from his seat. Sometimes,
we do not speak from our seats and speak
from the seats allotted to others. But when it
was asked as tc the party to which he be
longed to. you said that his name has been
sentby the Congress party. The hon. Minister,
Shri Kalp Nath Rai also said that he should
be allowedto speaksince he belongedtotne
Congress party. You should clarify the
position and say that he belongs to the

Congress party. Then we have nothing tou

say. The matter is pending with the hon.
Speaker. If his entry in the Congress has
been done, itis O.K
e

SHRI DEVENDRA PARASAD YADAV
(Jhanjharpur): Mr. Chairman. Sir, lamon a
point of order. Hon. Member, Shri Nitish
Kumar and several other hon. Members
have raised an objection. We have no
objectiontothe speakingofan hon. Member
inthe House from any seat. But the objection
is that from the Chair you said that he
belonged to the Congress party. Therefore,
we seek your ruling on this issue. The hon.
Minister his said that he an hon. Member
from the Congress party whereas this
question has been raised in the House and
the hon. Speakerhas already given his ruling
that the matter is under consideration. What
lunderstandisthateitherthe rulinghasbeen
changedby the Chair orsome otherdecision
has been taken. When did he join the
Congress party and how? You made the
announcement. Then what is his Division
Number? The hon. Members would like to
know all these things. This is the point of
order.

[English)]
THE

MINISTER OF WATER
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RESOURCES AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRi
VIDYACHARAN SHUKLA): Sir. the seven
Members who have appeared before the
Speaker and the Secretary-General of the
Lok Sabha have affirmed individually and
they have written in the presence of the
witness that they have left Janata Dal (A)
and they have joined the Congress party. |,
as the Chief Whip of the Congress Party in
Parliament, has written to the Speaker
informing him that these Members have
become the members of the Congress Party.
| have issued whips to them and they are
sitting with us: the allotement of seats will
take place iater on. Accerding tjﬁ_the
procedure followed in this House. any
Member can speak from any seat.

SHRIRAMNAIK: No.no. !{Interruptions;.

6.00 hrs

SHRIUDYACHARAN SHUKLA: Please
don't disturb me. | am the oldest and the
seniormost Member of this House and |
know this. | have seen this for the last 35
years. You cannot say. 'No. no. You and |
can say here that anybody can speak from
any seat. You have togotoyourownseatfor
voting purpose only. This is absolutely nost
permitted here for any Member to object to
any Memer speaking from scme seat other
than his own.

Asfarasthe membership of this hon.
Meimberis concerned. the hon Speakerhas
been duly informed and the Party has.
tollawing its own procedure. admitted them.
These seven Members are the members of
the Congress Party. fullmembers as any of
us are, and therefore. any objectio9n raised
regarding their status should not be upheld
by the Parliament and the House should
admit this particular factthat has taken place
in accordance with law and procedure of this
House. (Interruptis).
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SHRI VISHWANATH PRATAP SINGH:
Sir, | want clarification on a point. Only
yesterday we were told that the matter is
pending berfore the Speaker. Now, are we to
knowthatthe Speakerhas decidedtheissue?
Secondly, if the Speaker has notdecided the
- issue, then, Sir, even if a split occurs, the
issue is debated. Shri Ajit Singh has already
put in an application to find out whether it is
a split or defection. Whether they can splitor
not, their number is there or not-all that
debate is still there. There is no decision of
the Speaker.

Sir,aMember, ifhe leaves a particular
party, unless that group formed is one-third,
it cannot go to another party. If a Member
goes with an individual application, he
becomes disqualified. Unless a group is
recognised as an entity, this joining any
other party is just not possible. That is the
point in issue. It is not question that the
Member applies and the Minister says and
the Speaker's decision is pending. All the
authority of the Chair is being abrogated by
the Government. We have serious objection
to this procedure because it is the authority
of the Chair that is being eroded and the
matter is pending and that decision is being
made by the Government. This is certainly
not acceptable. (/nterruptions).

He can come to this seat! This is vacant.
THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI AJIT PANJA):
Do youwanttobe here? Do youwant BJP to

be here? (Interruptions)

MR. CHAIRMAN: When | have given the
ruling, there is no further discussion please.

(Interruptions)
[ Translation)

"SHRI NITISH KUMAR: Mr. Chairman,
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Sir,apointof order has been raised regarding
the 10th Schedule of the Rule. No decisionin
this regard has been taken by the Chair. Why
does he speak from there? He may speak
from seat No. 1. Nobody will have any
objection. The point of order has been raised
under the 10th Schedule. The Chair should
give its ruling on it. the hon. Minister of
parliamentary Affairs has also conceded to
it. :

(English)

MR. CHAIRMAN: That is to be decided
by the Speaker. In the House, there cannot
be a discussion on this.

(Translation)

SHRI NITISH KUMAR® Mr. Chairman,
sir, itmeans that the said point of order would
be kept pending.

(English)

MR. CHAIRMAN: No discussion in the
House on this. These issues, you can take
up with the Speaker.

[Translation))

SHRI DEVENDRA PRASAD: Mf.
Chairman, Sir, the decision is still under
consideration.

[English]

MR. CHAIRMAN: You take up thatissue
with the Speaker. This cannot be decided in
the midst of discussion.

[Translation)

i SHRI ANNA JOSHI (Pune): Mr.
Chairman, Sir, | would like 1o make a good
suggestion for the benefit the House.
(Interruptions).
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[English]

MR. CHAIRMAN: Have you got any
point of order?

SHRI ANNA JOSHI: Regarding the
conduct of the House, | am helping you.

[ Translation]

If he wants to speak, let him speak from
here.

(English)

MR. CHAIRMAN: Do not take the time of

the Hosue, when you have nou point or

order, please.

(Interruptions)
[ Translation)
SHRI RAM LAKHAN SINGH
YADAV(Arrah): Mr. Chairman, Sir, | was

thinking that this matter would be taken up

for discussion in the next week. But it has -

been taken up in this week for which { would
like to thank Shri Ram Vilas Paswan. He
made efforts to raise it here and | also
supported him. | would not like to gointo any
statistics or technicalities. | would like to say
roughly as a social worker that the question
which has been raised by my colleagues
today, was raised by me when they had not
even entered into politics. have been fighting
for this social cause since those days. |
remember,itwasin 1947 when Ansari Saheb,
Mansoor Saheb and Bhola Paswan took up
this struggle notonly in Madhya Pradesh but
everywhere. Thereafter. | have beenfighting
throughout my life for this as a social cause.
Where.ver I may be. | suggest that this issue
should be treated above party politics and
taken accordingly. It will be in the country’s
interest. It would be better if we view it from
the Constitutional angle.
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_Sir, I have seen those days. If | make

any mistake, my elder colleagues should

-‘forgive me andcorrectme, I willacceptit. But

who can make the claimthathe launchedthg
reservation issue in the country?.

So | would like to say that the first
amendment in the Constitutién of India was
made by the Congress party in 1951 when
Pt. Jawahar Lal Nehru was the P.M.
(Interruptions) The sub-clause (4) of Article
4 states that there are several castes and
tribes, other than the SCs/STs, which need
reservation. The famous socialist ledgr,
Shyama Prasad had wamed that social
criteria for reservation would break the
country so it should be on economic basis.
Congress itself hasimplementedit. Youcan
study the manifestoes of the Congress party
since 1937, | am not praising the party but
telling a historicalfact.....(Interruptions).. The
Congress has promisedtoheip the backward
classes. What have you done? Have you
seen your party manifesto? You have
deceived the people by not implementing
the promises made in your manifesto. Inthe
manifesto of 1977, you had promised to
provide reservation if your Government was
formed. But when you attained power, after
a great deal of persuasion. you constituted
Mandal Commission but your party was
dividedontheseissues...(/nterruptions)You
can go through the speeches of Indiraji on
reservation for backwards. Your party had
made promises to provide reservation but
did nothing in this regard while the Congress
made no promise and it has done enough in
this sphere. (Interruptions) | have faithin Shri
Narsimha Rao we all knew him since long.
Blease ask yourself honestly, alsohowmuch
you praise him. | have no intention to speak
in favour of or against anyparty. butitis an
issue which requires consensus of all the
political parties. Everyone has supported
High Court’s decision in this regard. but the
Supreme Court has decided that it is a
constitutional matter. in this context. | would
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like to suggest that we should not repeat the
mistakes committed our ancestors? | do not
wanttoallege anyone. Our ancestors created
‘Varna-Vyavastha’ forthe smooth running of
society. With the increase in population, the
‘Vama Vyavastha’ has created various castes
and sub-castes in the society and we are
facingthe ili-effects of this caste system. The
Congress alone cannot be held responsible
for this problem. Seme political parties are
making this issue as their main objective for
their political advantage. We should not do
politicas on such animportant matterand we
should gain the faith of peopie on this issue.

You are providing 12 per cent
reservation for backward classes and 8 per
cent for the moust backward classes. The

———— . .
rich section...(Interruptions) At that time |
had told Karpooriji that it should be 20 per
cent.

The whole country was under turmoil
when ShriV.P.Singh announced the decision
of implementing the recommendations of
Mandal Commission. Eventody this issue is
being discussed outside the Parliament. It
shoutd be discussed sericusly by all the
parties. {Interruptions). In such asituation 15
per cent people will hold imkportant posts in
administration and 85 per centwilllook atthe
Govemment for opportunity. | wouid like to
remind the Congress people the Congress
party had made this a main plank during the
freedom struggle....(Interruptions).

SHRi VISHWANATH PRATAP SINGH:
Pleasefirst of all make Rajesh Pilotas Cabinet
Minister....(Interruptions).

SHRI RAM LAKHAN SINGH YADAV: |
was saysing that Congress party had made
three main issves on the occasion of flag
hoisting ceremony on 26 January and we all
took pledge to continue the struggle for

completex freedom. At last, we got freadom
L
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but the freedom means the bolitical, social
economic freedom. We got the political
freedom but we are struggling continuously
for social freedome. We have various
religious in the country and people from all
religions had participated in the freedom
struggle but this struggle for docial freedom
is more difficult. All the sections of society
and political parties have to think collectively
on this issue. People have faith on the
decisions of the Congress Party. It has
abolished the ceilingand ‘Zamindari’ system
but | would like to say that you have to
convince the 70 per cent people toowho are
born after 1942. |-therefore would like to
submit that you should take decision on this
issue in view of cur needs.

| hope that the Copgress will
implement this in the same way as it has
already effectively implemented so many
other things for the welfare of society. The
Congress makes promises anditkeeps them
too; but you people neverkeep your promises.
The Congress follows the principle of doing
than saying. Country will never forget the
work done by the Congress. | know the
compulsions before the opposition, | have a
great regard for Shri Kesriji and | have been
discussingthe things with him as well as with
my own colleagues in this regard and decided
to meet the hon. Prime Minister Narsimha
Rao j. | told the opposition parties we all
should convince the Prime Ministerto accept
the decision of the Supreme Court. But you

" have said that we will nct bed; rather we will

fightforit. |amthankfulto Narsimha Raojifor
workinginthis field. But underpressure from
various sectors, you had said that it would
not be implemented on such and such jobs
and services and as a resuit of it, this more
suffered a great set-back.

SHRI RAM VILAS PASWAN: We have
never said that. We had said that in all the
places the reservation forbackward classes
shouldbe very much similartothe rese rvqtlon
available for SCs/STs.
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SHRI RAM LAKHAN SINGH YADAV: |
have already said that if | commit a mistake,
| will admit that.

SHRI RAM VILAS REWAN: He has
admitted that | have correctly said that the
bakward castes should be given the same

T . ieae . .
type of reservation facilities in all the plces, in
the same manner as is available for SCs/
STs. :

SHRI RAM LAKHAN SINGH YADAV: |
would not like to say anything on the decision
of Supreme Court. The Government should
take decision on this issue and rectify all
these mistakes. | am happy that Narsimha
Raoiji is our Prime Minister. (/nterruptions)
Welfare Minister Shri Sitaram Keshri's
proposal has become a law today. Sharad
Pawarji has also taken some steps in this
regard in this regard in Maharashtra. So |
would like to say that it should be implemented
everywhere.

| would like to point out that the
Congress has introduced two amendments
in this Bil! for giving preference to the poor. |
consider it correct that the pooramong SCs/
STs should be given preference. If my son
and the son of my szrvant both apply for a
single post, the preference should be given
to the son of my servant. Then it would be
right step towards social justice. We all want
that preference should be given to the poor.
I will be happy if the Government decides to
implementit. | would like to say thatdeserving
people should be given preference. | would
like to say that without any discrimination,
the Governmentshould give priority to allthe
deserving persons from backward classes.
. You can even give our share to them.
(Interruptions).

MR.CHAIRMAN: Time alloted foryouis
over now.
(Interruptions)
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SHRI RAM LAKHAN SINGH YADAV:
We should be given reservation. | would like
to say that Ram Vilas Paswaniji has laid the
foundation of it; upper

. caste...(Interruptions)...It has been raised

from 7 to 10. | would like to tell the people
from the congress party andthe Government
that they have constituted an expert.
committee; and the Section 18 of it should be
deleted...(Interruptions)..| belong to the
peasant class. You are trying to abolish the
farmers from the society. Farmers in our
Society are in the largest number. Farmers
have 10 to 15 acres of land. | would like to
say...(Interruptions) thatthere is no objection
if the section 18 is deleted from the Bill. |
would like to thank you...(/nterruptions)...|
am still speaking....(/nterruptions).

[English]

SHRIANILBASU (Arambagh): Sir,{am
onapointoforder. Onthe T.V.screen, it was
displayedthat ShriRam Lakhan Singh Yadav
belongs to J.D. It has been displayed like
that. so, he should sit on this side of the
House. He is speaking from the Treasury
Benches. | want a ruling from you on that.

(Interruptions)

MR. CHAIRMAN: Shri Yadav, please
conclude. That is enough, vou may now
please sit down....

(Interruptions)

[Translations)

SHRI RAM LAKHAN SINGH YADAV:
Please don't be impatient; we can discuss it
withthem. Itis our owinissue butwhy are you
interfering? (Interruptions)...We all live and
work together; why are you interfering?
(Interruptions)
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[English]

SHRI ANIL BASU: How it has been
displayed on the T.V. that he belongs to
J.D.? It has been displayed that he belongs
to J.D. What is your ruling about it?

PROF. SUSANTA CHAKRABORTY
(Howrah): It has been displayed outside on
the T.V. that he belongs to J.D. How is he
speaking from that side of the House?
(Interruptions)

MR. CHAIRMAN: Shri Yadav, please sit
Down now. do not record anything further.

[ Translation)

SHRI RAM LAKHAN SINGH YADAV: |
thank you for giving me an opportunity to
speak now conclude...

SHRI PREM CHAND RAM (Nawada):
Mr. Chairman, Sir, | would like to tank Shri
- Ram Vilas Paswan for his initiating a
discussion on such an important matter in
the House. This is an important issue and it
should be taken seriously. In this regard a
meticulous decision should be taken lest the
weaker section of the society which has
been neglected for centuries, may continue
to remain neglectedfor ever. Allthe previous
Governments have worked forthe upliftment
of the neglected and for the improvement of
their social and educational status. | would
like to thank the previous Government which
remained in power for a very short period,
butraised such an importantissue for which
the country can call itself a welfare state. He
is sitting here. Despite taking birth in a royal
family, when he got an opportunity to enjoy
royal status, he struggled for the interests of
the poor and backward people in his short
tenure of 11 months in power and sacrificed
the highest post he held, for them.

Sir, the poor and the backward people
of this country work and other people enjoy
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on their sweat and blood. In this country, the

" person who weaves cloth, has no clothes to

wear, the person who cultivates land has no
food to eat the pe¥son who digs wells lays
water pipeline and make all arrangement for
water supply, has no water supply in his
house. Sir, just now, our senior leaders were
saying that the leaders of the Congress

. Party did a lot for the country, Certainly they

have done a lot for the country which other
people failed to do. They said one thing and
did the opposite. They said that they would
bring socialism in the country. What could be
the meaning of socialism for them? The

. meaning of socialism is very wider for the

neglected, the backwards and the dalits. In
socialism the majority in the society enjoys
power and in our country the farmers and
labourers which form the majority are far
away trom the seat of power. So, there is
difference between words and deed of the
Congress party. Eventhen they saythatthey
did a lot for the country. They are very
concerned forthe dismal performance of the
economy of the country. So they are inviting
muitinational companies to improve the
economy by retrenching the poor workers
from their jobs. They will bring socialism in
the country by retrenching employees in
Rgilways, by refrenching waiters and third
and fourth class employees andimprove the
economy of the country. They will keep motor-
cars and own bungolows and will use diesel
as fuel and burn diesel, They will burn the
country in this way and will say that they are
improving the economy of the country. The
questionis as to what justice can be expected
fromthem? Itis impossible to get justice from
them Justice is agreat wortl. Butthe persons
who are themselves not just, how can they
dojustice to others. These people can never
talk of justice and equality. If you have to
witness equality and justice, go to West
Bengal, where the State Government talks
of centre-state relations and wants to
Aot
strengthen it. One party and one Chief
Minister is in power there for the last 16
years. A few days back, the Chief Minister of
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the State congratulated ShriNarasimha Rao
on his completion of two years in office and
Shri Narasimha Rao Congratulated him on
the former’'s completion of 16 years in power.
What is the basic difference? The reason
behind it is that they worked for backward
sections of the society. It is a matter of
surprise that there are 52 Members in the
Legislative Assembly of the State. Who
belong to backward classes, SC and ST
community and are elected from general
seats. Here, a person belonging to a
backward classe cannot be elected from a
general seat because the Government has
not done any work. Due tothis, no one wants
to be is known as belonging to Scheduled
Castes.

Mr. Chairman, Sir, today we are
discussing here animportantissue butthere
is no solution. It is a small solution of the
issue like a drowning man catching a straw.
A man was drowning in the sea, He got a
straw and thought that he had found a great
support. This policy of reservation is also like
that straw. Today, all people are depending
an the hard working poor people who will oil
and rich people will enjoy it. Shri V.P. Singh
Government thought of giving some rights to
these hardworking people but now this
Government is either ‘deviating from it or
moving the Supreme Court. We are not
against the creamy layer committee but the
Government must have will power to
implementit. The Central Government should
immediately provide 27 per cent reservation
to the backward classes in jobs and
implement it immediately. On behalf of my
party, | would like to say that we have a right
to take decision on poor people. We have
divided the society intofour ‘varnas’, namely,
Brahmin, Kshtriya, Vaishya and shudra. Just
now Shri Ram Lakhan was saying that he is
also a farmer and a farmer falls under the
category of Vaishya. Vaishyas figure third in
the caste system and serve people but what
is the position of the ‘Shudras’ who figure at
fourth place. Poor washerman, skinner and
barber are called Shudras who serve people
all.

SRAVANA 14, 1915 (SAKA)

Rule 193 462

The washerman washes our dirty
clothes. People make long speechesin India.
They drigk cow-milk and make the bullock
pullthe pjough butif abuffalo dies, they don't
cremater  themselves. It is the job of the
skinner, Byt if he enters their house, they will
become yantouchable. This is the caste
system in our country which has divided the
society. Even, they have divided the body
intos four parts. If a thomn pinches the foot,
the whole body pains. Similarly, if one caste
suffers all the four castes, Brahmin, Kshtriya,
Vaishya and Shudra aiso suffer. It is the law
of the nature. How long can we oppose it? |
would like to urge the Government to clarify
its intentions before implementing this policy.
We swear in the name of the Constitution
and honour it. We honour the nation and we
are nationalists. When the Constitution was.
beingframed, the rightto property was made
a fundamental right. We will also give right
against exploitation and right to property to
the people. When property is not the root
cause of exploitation, sociallsa.tion of property
could take place. There sre big land lords in
Purmea, Darbhangaandin North Bihar. There
is 6-7 feetlong grass in their fields which they
like very much. Instead of foodgrains, they
grow grass and give their land on crop-
sharing. This is the socialism and policy of
this Government. This Government enacted
Land Ceiling Act. Is this Government
implementing it strictly? The Government
had framed a law thast Government land wil
be distributed among the poor people. Is the
Govermnment implementing that law and the
Land Reform Act strictly? | would like to
request Shri Ram Vilas Paswan that we will
support him outside as well when we make
demands for weaker sections and will also
expose the worng economic policies of the
Government. Unless the basic fabric is
changed, the society cannot change. The
Government should clarify its intentions
before framing any policy. Ifits intentions are

. cleareachandevery article of the Constitution

will be implemented in the society. With
these words | support this Motion.
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SHRI VIJOY KUMAR YADAV
(Nalanda): Mr. Chairman, Sir, the issue of
our present discussion is related to the
analysis of creamy leyer as explained by the
expert committee. In my opinion the present
discussion on creamy layer has been done
in violation of the provisions laid down in the
Constitution. The recommendations of
Mandal Commission were prepared on the
basis of socialand educationatbackwardness
thathave beenreferredto inthe Constitution.
That was the criterion of Mandal Ji. Even
during the survey conducted throughout the
country. making the provision of reservation,
economic status was very much made the
criterion, but it was piaced below in priority
composed to criteria of education. That was
because they had to act according to the
spirit of the Constitution in regard to social
and educational backwardness.

ShriRam Lakhanjihas leftthe House.
He was speaking at lengths on the issue of
reservation. | remember that Ram Lakhan ji
was the member of the Congress party at
thattime when policy in regardtoreservation
was pronounced by the V.P. Singh
Government. That time he was vocal
enoungh in support of the reservation policy
pronounced by Janata Dal Government. Now
he wants to give the credit to the Congress
party only because he has rejoined the
Congress Party. | have seen the neglectful
attitude of the Government on the issue of
reservation, be it the Government of Pandit
Jawahar Lal Nehru or of Smt. Indira Gandhi
oreven of Rajiv Gandhi. | was nota Member
of this House during the Prime Ministership
of Pandit Jawahar Lal Nehru; but [ was here
as aMemberof Parliament duringthe tenure
of Indira Ji and Rajiv Ji. | have seen how they
adopted the policy of avoiding the 1sdue of
reservation. Here is paswan ji and a few
more persons like him who have ever been
raising the voice in the House infavour of this
issue. Thisissue is constantly beingraisedin
every session by Paswan ji and scme other
Members and under great compulsion. the
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report of Mandal Commission was placed on
the floor of the House and there was a
subsequentdiscussionthereon. Whatisthere
foryoutotakecreditofit? Youcouldintroduce
the recommendations of Mandal
Commission. Prior to that a number of
Commissions were set up in this regard and
they all submitted their reports too, but the
earlierGovernments relegatedthe issueinto
background. When Shri V.P. Singh
announced toimplementthe report of Mandal
Commission, a bloody situation was created
throughout the ccuntry. Dishormony was
created in the Society. Law and order was
disturbedthroughout the country inthe name
of backward and forward

Those who were responsible for all
these things are now seekingtotake credit of
it. 1 do not know how for it is proper for them.
The members of the Expert Committee who
have submitted their report have also
considered this point as to how the creamy
layer could be defined. | would like to
emphasise the point that when there is a
mention that the said review has been made
on the basis of experience then why this
questionis stillunresolved. Moreover. Kesriji
who is a staunch supporter of reservation
policy. also approve this idea. This is simply
because he belongs tothat category; butthe
lobby of a particular set of people placed on
higher positions do notlethim work according
to his wishes. Therefore, the definition of
creamy layer given by the Expert Committee
isdangerous. Anhon. Memberof B.J.P. was
also just now speaking in this term telling
houw dangerous it is.

We have the experience of
reservation palicy in regard to SCs /STs.
They are not getting full benefits. Candidates
are notavailable among the people belonging
to the most Backward Classes. because
they do not get education. You argue that it
should first be ascertained whether such
candidates are available or not. and in case
they are not available. they vacant posts
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should be filled by other backward class
pecple. Everybody is aware of this fact, and
there is. therefore, hardly any need to go for
investigation Thereis ncneedtowaste time
on it anymore. You want to avoid the issue
forfurther 10 v«-ars:itis not at all proper. You
should put.:d endtothis practice of avoiding
the issue. So. there should be an immediate
review in this regard.

It is not necessary that those who
t.ave become economically sound have also
hecome socially forward. Although they might
have earned money, yet they can never
compete with already ecoriomically affiuent
oersons. It takes time and that is why the
provision has been made to review it after
even 10 years. Meanwhile, if with the help of
reservation they are able to compete with
those who are socially, educaticnally and
~conomically forward, then only they can be
excluded. In addition tothat, the poors among
the forwards were was to be provided
reservation and there was no dispute among
the political parties over this issue. but the
Supreme Court turned this proposal down
As per the existing provisions of the
Constitution. Now it is the duty of the
Congress Government to make a provision
of 5% reservation for the economically pocr
people among the forward classes.
Therefore, the recommendations of the
Mandal Commission which are based onthe
criteria of social and educational
backwardness shoulid be followed in their
true spirit and on the same basis, the matter
of locating creamy layer should be put to an
end. Now it has totally been based on
economic criterion which reflacts the policy
of the Congress Party. | oppose the present
policy and | wouid suggest that a meeting of
Members of Parliament may be convenedin
case there is any problem on the issue of
creamy layen,The recommendations of the
Mandal Commission should be implemented
in their true spirit.
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[English)]

SHRI SUDHIR SAWANT (Rajpur):
Madam Chairman, today we are all in
aareementthat the topic under discussion is
of vital national importance bacause it is
addressingtoanissue whichis notcurrentin
its being, but which has got a historica!
relevance. And precisely forthatreason, we
must first take a look at the constitutional
provision that aliready exists. This
constitutional provision has made a
classification or discrimination. The necessity
for this discrimination is recognised by the
Constitution. It has great significance
because according tc Article 14 of the
Constitution, itis very ciear that there should
be equality in all spheres, equal opportunity
before law, equal protection before law and
so on. These are some of the provisions
which are guaranteed to the citizen of this
country. Butatthe sametime. our Constitution
recognised the need for having a
classification or discrimination. This need is
on two factors. One is that here should be
intelligible differential. Andthe second is that
this discrimination or classification should
have a direct bearing on or nexus with the
object of the Constitution. These are the
factors to which we must address ourselves.
So, if we see these two things: what is the
intelligible differential? We have to see how
we are going to classify them/whethercaste
can be a differential, whether class canbe a
differential or whether religious denomination
can be a differential. | don't think the
Constitution has given us the power to
recognise or classify people into some
groupings. However, the most important
criterion for any classification is that people
who are put in one particular group should
have the same circumstances and similar
situationandthis is where we have to address
ourselves while deciding about the creamy
layer. Whenwe are goingto have reservation,
it should be based on the intelligible
difterential. Classification should necessarily



467  Discussion Under*
[Sh. Sudhir Sawant]

mean that we are going to make provisions
forthose who are being discriminated against
others but here we should take care thatthey
allshould have shared similar circumstances.
We will have to determine whethermembers

of aparticular caste are placedin one group.

Before | go further on this issue, |
would liketosay that | wholeheartedly support
the provisions of the Mandal Commission. It
isindeed a step in the right directign because
it seeks to classify people on the basis of
intelligible differential which would have a
nexus with the provisions and objects of the
statute.

17.00 hrs.

Similar circumstances would
necessarily mean social backwardness and
economic factorinvolvedinthe classification.
So, what do we do about the economic
factor? | want to know whether economic
factor has no relevance at all or whether it
has some relevance or whether it should be
the basis of relevance or whether it should
be the basis of any Statute or any
classification. This is essentially what you
will have to determine. Even the other
esteemed Leaders and Members of this
House have voiced their opinious. | would
see that when coming to classification, the
economic factor must be given its due
weightage. It should form, probably, as the
fundation of classifying people.

There is another argument which is
being put forward by anti-reservationists or
those who are against the Mangal
Commission’s recommendations andthatis
‘merit’, We mustunderstand ‘whatis through
merit? When we want officials in Govemment
service, we want not only officials who are
very intelligent but also officials who have
social commitment, who have got stakes in
the development of society, in the
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development of the nation and in the
development of people. | want to know we
will juge his true merit at that point in time
when he sits for the written examination for
IAS. (interruptions).

SHR! DILEEP BHAI SANGHANI
(Amreli): Mr. Speaker, Sir, the hon. Minister
was Sheduled to make a statement is this .
regard at 5 O'clock today. It is now over 5
O’oclock but the hon. Minister has not come
here so far..

[English]

" THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
MUKUL WASNIK): Shri, | have just been
informed that the Minister will be coming
here at 5.45 p.m.

MR. SPEAKER: You might have beep
informed; the House was not informed. |
should also have been informed.

(interruptions)

SHRIJASWANT SINGH (Chittorgarh):
Mr. Speaker, Sir, we were informed that the
Government was going to make a statement
on a very important subject. | recollect very
wellthat my senior Leader in factthen got up
and said that he would like to know why it is
tobe at 5 o’clock and why cannotitbe earlier.
Then, the Minister of Parliamentary Affairs
said that they would consider this entire
matter and they would come forward at 5
o'clock. There are two or three aspects of
Parliamentary concern that are involved.
Having given time at 5 o'clock, if the time is
to be changed, the least that we would
expect as courtesy from the Minister of
Parliamentary Affairs or the Treasury
Benches is leave alone informing us-that at
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least, you would have been informed. [ do
not know whether they have informed youin
time and have sought your consent that
instead of 5 o'clock, itistobe at5.45p.m. Sir,
the casual mannerin which the Government
has changedthe time orhas notcome forward
with the statement which was slated at*5
o'clockis certainly notacceptable tome orto
any of us here.

Secondly, you had yourself done it
and you had earlier taken a very fine, a very
noble and a commendable initiative in
persuading the entire leadership of the House
to sit with the leadership of the government
to try and find a solution to really a major
issue that had arisen. | know, Sir, that my
senior leader Shri Atal Behari Vajpaye said
“ifnecessary, consult us, before you come at
5 o'clock with a statement”. No consuiltation
has take place. The time, viz, 5 o’clock, was
fixed by the Government. That change has
not been communicated even to you, Sir,
leave alone to us. | think for the Government
to treat it so casually is certainly nout
acceptable to us.

SHRI CHANDRA JEET YADAY
(Azamgarh): Sir, we take a very strong
exception to this. This is a very sensitive
issue. It is an important issue. We all have
adjusted our time to be present here. We
have considered this issue within our Party
within our front and everywhere because,
the whole couritry is waiting to know the
situation. The whole thing is analysed. The
entire country is looking at this Serous issue.

This is our apprehension that the
Government is nottaking it seriously. This is
a very casual way of dealing with the House.
Therefore, | take a very strong exception to
this. | would request your intervention.

SHRI NIRMAL KANTI CHATTERJEE
(DUMDUM): If he Government is not coming
out with a statement, let the House be
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adjourned till 5.45 p.m. (Interruptions).

SHRIBASUDEB ACHARIA (Bankura):
You adjourn the House (/nterruptions).

[Translation)}

SHRI RAM VILAS PASWAN (Rosera):

On this issue you made an endeavour to
e temces

resolve the crisis facing the leaders of various
political parties and the country. We always
doubt the intention of the Government. They
are blackmailing the country. The coyntry is
facing such a great crisis and they are taking
it very lightly.

[English]

SHRI MUKUL WASNIK: It was never
the intention of the Governmentto delay this.
Unfortunately, itis in the process of translation
of the statement that it has taken a little
longertime. Unfortunately, itis in this process
that it has got delayed and it has hurt the
feelings of the Members of the House.
(Interruptions):

SHRI ANIL BASU (Arambagh): He has
not informed the Speaker. (Interruptions).

SHRI MUKUL WASNIK: | am sorry,
because of this delay, we were not in a
position to inform you or the House in time
aboutthe delay. But, there was absolutely no
intention to hurt the feelings of the hon.
Members.

[Transiation]

MR. SPEAKER: Please take your seat.
Let me hear him.

[English)

The least | expected that you wouid
informme. | don'tthink that we snould adjourn
the House because the subject which we are
discussingis equally important. (/nterrtions).
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SHR! SOMNATH CHATTERJEE
(Bolphur): Let this debate continue.

SHRI SUDHIR SAWANT:It is very
unfortunate that there should be such an
intervention in the course of somebody’s
speech. But, anyhow, I think, thathas become
a practice. (Interruptions).

[ Transiation)

SHRI RAJVEER SINGH (Aonla): Mr.
Speaker, Sir, he has said a very objectionable.
| did not make any intervention during his
speach.

17.09 hrs.
DISCUSSION UNDER RULE 193

SOCIO-ECONOMIC CRITERIAFOR
EXCLUSION OF “CREAMY LAYER”
FROM ‘OTHER BACKWARD CLASSES”.
CONTD.

(English)

MR. SPEAKER: You canstart speaking
again. )

[English]

SHRISUDHIR SAWANT: Itis apersonal
obligation because it has affected me as an
individual Member.

| was on the concept of true merit,
because this, | feel, must be understood
because it affects the entire issue. At what
point of time should we judge the merit? At
the point of time when he is appearing for a
written examination or at the point of time
when a candidate is undergoing tranining or
at the point of time when he is in service,
when he is exposedto the entire enviroment,
entire situation? At that point of time shouid
the true merit be decided?
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I would beg to lay before the House
my personal experience in this regard. | have
to point out about the selection. We have
seen in the Armed Forces a candidate is
having 115 the merit.

The same person, during the course of
training, may be at No. 115 on merit, but after
five years of service he overshoot the Sword
of Honour because he is given the
opportunity, he is given the equiment, he is
giventhe wherewithaltocompete andthereby
display what is merit.

Mr. Speaker Sir, | want this particular
fact to be noted that it is dangerous and
discriminatory in nature to accept merit atthe
point of time of entrance examination. We
should do away with this concept because
the basic requirementin Government service
is not only intelligence, not only how fluently
one speaks English or answers the question
but the factor of social commitment. the
commitment to the people and the
commitment 1o the country.

Then | have found that in the armed
forces, especially the people who have come
from the humble background have become
the most partriotic and efficiet officers in the
Indian Army because they were given the
opportunity. So when we deal with the factor
of merit we must now go back andrelate itto
the classification which we intend to do. We
must ensure one factor that at the time of
entrance examination allthe candidates who
appear before the Board must be given
equal opportunity and equal status in life. It
must be related to the status of individual in
life, the opportunity and environment under
which he has developed his capability
depending on the circumstances in the type
of school one has gone. We cannot expecta
candidate from Doon School and a candidate
who has studied in a rural school to ever
compete at the point of time of examination.
But that does not depend on caste only. .
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Of course, there is a factor of social
backwardness, which must be gone into
when thinking about classification, but it is
the economic status which becomes vital. |
donotexpectan|AS Officer's son, whichever
caste he may belong to, placed under the
equal circumstances of the son of a farmer,
a peasant, a workerin the rural area. This is

what we must avoid because it has come

now upon us to decide on this very factor.
That is why the. economic criteria must be
given primacy over all criteria and social
backwardness must be added on to it. The
primacy must be given to the econamic
backwardness. )

So the fact is that economic criteria,
when it comes in classification, must be
given the primacy and other factors related
to then. That is how we must.go on to derive

_the classification and that is how we must
address ourselvestothe creamy leyerissue.
Thatis how we must harmonise our statutory
regulations and laws alongwith the provisions
of the Constitution.

The very fact, the requirement of
classification, the intelligence differentia we

mustgo on and categorise those peopleinto

agroup and goin for reservation on the lines
of Mandal Commission. Itisinthe sense that
those amount of reservation and
percentages, depending on the caste factor
alone must be ensured according, at least if
nottotally, butto the percentage of population
in this country.

The second factor is when we go on
to bring the candidates to the written
examination, we must ensure that the
-economic status anfi the environmentunder
which a candidate has come, be brought on
to one place and his potential determined in
‘that manner.

Then only, | think, we will do justice in
the long run. Andthatis how, we can address
thisissue. We have to address this issue not
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only on social backwardness but also on

economic backwardness.

[Translation] -

 SHRI SURYA NARAYAN YADAV

(Saharasa): Mr. Speaker, Sir, many Members
‘were expressing their views on Mandal

Commissionand especially ShriRam Lakhan
Singh Yadav was making a mention of it.

In 1951, Panflit Jawahar Lal Nehru
added this point in the Constitution, | agree
that while framing the Constitution, Dr.
BhimraofAmbedkar and other makers of the

~ Constitution' made a great mistake by

providing reservation to Scheduled Castes

" and Scheduled Tribes only and neglecting

the backward classes. Dut to lack of
representation in the political field, the
backward classes were subjected to
exploitation for 45 years and the trend
continued.

| am gratetul to Shri Vishwanath
Pratap Singh from the coré of my heart that
during elections he had made a promise in
this regard in his manifesto and after forming
the Government, he made an announcement
about the Mandal Commission in this very
august House. At that time, you were the
hon. Deputy Speakerand Shri Rabi Ray was
the hon. Speaker, When an announcement
was made to this effect, Our hon. leader,
later Rajiv ji, who is not here, with us at the
moment, had spoken for three hours at a
stretch thattime and had drunk 11 glasses of
water during his speach. When Shri Advaniji
rosetospeak, he was trembling like anything.
The hon. Members, who were here during
1989 had witnessed all this.-When the
recommendations ofthe Mandal Commission
were implemented, he took outthe ‘Kamandal
Rath’. We admitthatthe Mandal Commission
is such a force which shook off the whole
country, but Shri Vishwanath Pratap Singh
had used such a great weapon which could
not be checked by our hon. friends from the
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Congress Party.

Neither they nor the Kamandal had
the strength to check it. It will continue to
beecome stronger and stronger.

Today, they are thinking about the
economic and social status of the people.
The children of Dalits and backward classes,
living in the villages have not been provided
schools in the village.s They lack proper
buildings chairs for the teachers and other
basic facilities. Then we ask these school
children to compete with the students of
Delhischools. Whatis economic prosperity?
Most of the hon. Members are farmers. A
rarmer who ploughs 30,40 or 50 Bighas of
lar:d, | can claim, cannot provide food and
clothes to his family for the whole year. On
the othe hand a housemaid who works in
Delhi can a“ord all this.

MR. SPEAKZR: Mr. Yadav. tell us what
we have to do about the creamy layer. It will
satisfy ail.

SHRISURYA NARAYAN YADAV: Sir,
you were not on the Chair when this matter
was being discussed here. Thatis why | had
to speak: otherwise, | would not have spoken.
| can understand what you waat and am
coming to that.

Sir, because you intervene, | cannot
utter even a single word. | will take just 2-3
minutes time.

MR. SPEAKER: | will give you time as
much as you want.

SHRISURYANARAYAN YADAY: Iwant
to tell the people who talk of the creamy layer
about the ploght of the farmers. Itis said that
farmers having 10 acres or 15 acres land
should not be given benefit of the
recommendations of the Mandal
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Commission. | wantto submitthat the farmer
has not been provided water for irrigation,
land ceilingwas not done as a result of which
the land was divided into smali plots. It is not
possible to plough these small plots of land
and one does not get good yield from these
fields. Apartfrom this, drought andfloods are
also responsible for the destruction of the
crops. Why does the Government want to
ruin them? It claims that its intentions are
good and it wants to implement it. Hon.
Members of the B.J.P. were saying thatthey
intended to implement it. Hon. Members
belongingtothe Congress party alsowantto
imkplement it and so do we. Whenthe whole
House wantstoimplementitther whatisthe
hitch? Therefore, | submit that we should not
make it a criterion to decide the condition of
a farmer on the basis of his land because
everyone knows who are the real owners of
land. Theland purchased by the poorfarmers
from the landlords should not also be taken
into consideration for this purpose. Not to
speak of financial condition, our people
cannot come on merit. There are hardly one
or two percent IAS and IPS officers from
amongstus. When we goto the Secretariate,
we get ashamed of the fact that we have
been bornin this class. There is not a single
officer with whom we can have some
confidentialtalk. Eventhen, you are tryingto
stopit. Tney have been enjoyingthe opulence
for the last 40-50 years. Now let us come
forward. Shri Ram Vilas Ji has rightly said
that if the Government tries to stop them
there wil' be an explosion. When there was
a proposal ‘to implement the
recommendations of the Mandal
Commission. incidents of selfimmolation took

. S g g g,

place in public places. NQW again they afe
trying to stop it by fixing the same criterion.
We are not ready to acceptit. | would humbly
like to submit that they should provide relief
tothe farmers. Iftheir children wanttorise by
studyingin a particular school, then, Kesriji.
you should not stop this criterion. You should
leave this policy. Let both of them compete
with each other ang whosoever wins he will
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get it. You have rightly put a check on the
recommendations of the Mandal Commission
on the economic basis and also stopped
promotions of Scheduled Castes and
Scheduled Tribes. You made a haste in that
but takihg more time implementing it.
Therefore, we can well understand your
compulsions but the nation is not taking it
that way. Shri v.P.Singh ji wanted to
implement the recommendations of Mandal
Commission. You also supported this idea
but you did not implement it honestly. It is
certainly going to harm you as well as the
Congress Party.

Withthese words, | request you notto
fix any criterion. You should allow 27 per
centreservation as envisaged by the Mandal
Commission. When this quota is completed,
this system will close on its own. We do not
have any grievances in this regard. With
these words | conclude.

SHR! DATTATRAYA BANDARU
(Secunderabad): Sir, no party including
Bharatiya Janata Party is against this 27 per
centreservation. There are backward people
particularly in Scheduled Castes and
Scheduled Tribes who are getting reservation
duetothe efforts of Dr. Ambedkar. As perthe
reports of SC and ST Committee and other
committees even today, the norms of
reservation are not being implemented
properly. That is why they have not yet got
their dues.

Sir, the Mandal Commission has
recommended reservation forthe backward
classes. Inmany southem States, reservation
benefits are already being given to the
‘backwards butin northern States backwards
are not gettingany reservation. There are 52
ner cent backwards in India and for them,
only 27 per cent reservation has been given.
The Supreme Court has asked the
Government to decide about the Mandal
Commission within four months. But it
appears from the present policy of the
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Government that there are some vested
interests within the Government who are
creating hurdles in.this regard and that is
why - reservation benefits are not being
provided even after the lapse of six months
time.

Sir, as one Congress Member was
saying just now that the backward people
are coming forward in our society but what
actually is happening in rural areas is that in
spite of the economic development. they are
not being allowed to sit together and have
meal with higher castes. The backward
people are not getting reservation according
to their population percentage. Injustice is
being done to them and it shrould not be
done. The main reason behind the Chandur
incident was that they are harijans and are
socially weak and that is why they are being
attacked. The question of creamy layer has
created suspicion in the minds of backward
classes whether they would get the bensfits
of reservation or not. There is no social
harmony without development and mutual
trustamong the people. The Children of rich
people are studyingin public schools whereas
in rural areas, there is no proper schooling
arrangement for the poor. Then houw they
would compete with them? All should get
equal rights and opportunities but today they
are being exploited in the name of equality.
Today rural people do not know anything
about T.V. but in urban areas it is ailable
everywhere. In this way how they can get
equalopportunities. Due tothiscreamy layer,
they are not going to have equal opportunities.
No reservation has been provided in the
posts of grade | and grade II. Therefore, |
would like to say that there should be a
reconsiderationonit. Passing such resolution
will not serve any purpose. What is the use
of creamy layer when justice has not been
donetothe backward classes? We wish that
the benefits of reservation should reach the
poor but so many conditions have been laid
down with it that justice cannot be done with
them. Ifthe people do not getjustice. they will
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not remain silent and they would resort to
agitation. Every one Should get equal
opportunities. For this purpose, | would like
to request the Government to provide
separate schools for backward classes so
that they may get equal opportunities to rise
and compete with others. Itis being said that
Finance Commission is creating hurdles in
it. We have seen in Andhra Pradesh that
whenever requal opportunities were given to
the backward classes, they achieved greater
success.

[English]

They all stood first class in Andhra
Pradesh in Adarsh Pathshala. But the
Govemmentpolicy isthatallocation of budget
to Adarsh Pathshala is every meagre.

| Translation]

Therefore, separate arrangement for
the education should be made for the
upliftment of the backward people.

1 also would like to draw the attention
of the government towards faks certificates.
We have seenin Andhra Pradesh thatpeople
are taking benefits by obtaining fake
certificates. Such things would aiso lead to
the harassment of the backward classes.
The government have to think over it
seriously. -Till now no concrete steps have
been taken to check this malpractice.

Sir, one more thing | would like to say
that the Government should find away outto
remove the spreading ill-will over the
reservationissue. Thereis needto give wide
publicity to counter propoganda against
reservation. Instead of 52 per cent, they are
beiny given 27 per cent reservation and
eventhen, propogandais beingmade against
it which is creating ill-will among the general
public. so it should be checked.
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One more point | would like to submit
on behalf of my party and on behalf of myself
that the reservation issue should not be
taken as vote bank. Till now, we have been
witnessing in our country that the reservation
issue is being raised for creating vote banks.

[English]

We are only seeing minorities from the
point of view of vote banks.

[ Translation]

If it is viewed from the point of creating
vote banks and not implemented properly,
that would be very bad for the country. All
classes should be treated equally. There
should be reconsideration on the creamy
layer without any further delay because it
has already been over delayed. Great
injustice is being done to the backward
classes by this delay. Mandal Commission’s
benefits should be giventothem. They should
also be given reservation in educational
institutions. When you are in opposition, you
say one thing and when you are a ruling
party, you talk something different. | would
like to say that we all should rise above the
party politics on the matter of such social
reconstruction.

SHRI UDAY PRATAP SINGH
(Mainpuri): Sir, the name of U.P. Singh should
come before Shri v.P.Singh. | would speak
sweet.

MR. SPEAKER: Sweet thing should
come in the last. All right, please speak.

(Interruptions)

SHRI UDAY PRATAP SINGH: Mr.
Speaker, Sir, | thank you for allowing me to
speak. | have promised to speak sweet. |
would like to read a poem for Shri Kesri, Shri
Vajpayeeji and a other hon. Members:
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Agaro Baharain Patjhar Jaisa rupa Bana
Upvan Main Aye,

Mali Tumhi Phaisala Kar Do, Hum Kisko
Doshi Thahrayan.

Vataavaran AajUpvan KaKadvahat Se
Bhara Hua Hai,

Kaliyan Hai Bhaybhit Phul Se Phul Shool
Se Dara Hua Hai.

Socho, To Kya Kaaran Hai, Dil Dil Ke
Najdeek Nahin Hai,

Jivan Ki Suvidhaon Ka Batuara Shayad
Thik Nahin Hai. Upvan Man Yadi Bina Khile
HiKaliyan Murjhane Lag Jaayen Mali Tumbhi
Phaisala Kar Do Hum Kisko Doshi Tharayain.

| am talking of the reason, now | talk
about creamy layer..

Yah Apani Apani Kismati Hai, Kuch
Kaliyan Khilti Hain Upar,

Aur Dusari Murjha Jati Hai Jhuke-Jhuke
Jivan Bhar Bhoo Par,

Mana Badkismati Hai, Lekin Kya Ye
Mahak Nahin Sakati Hain,

Agar Mile Avsar Angaron si kya Dahak -

Nahin Sakti Hain.

Dhup, Roshani Agar Chaman Main Upar
Upar Hi Bant Jaye.

Mali, Tumhi Phaisala Kar Do Hum Kisko
doshi Thahrayai.

| am not against Jai Jawan Jai Kisan.
Father of a Jawan is kisan and the son of a
&isan is Jawan.

Kante Upvan Ke Rakhwale Ab Se Nahin
Jamane Se Hai,
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Lekin Unke Muh par Tale Ab Se Nahin
Mamane Se Hai.

Ye Munh Band Upekshit Kante Apani
Katha Kahan To Kisse?

Mali Usmain Hai phulon main Apani
vyatha kahan To kisse, Isi Prashn Ko Lekar
Kante Yadi Phulon Ke Hi Chubh Jayen.

Mali Tumhiphaisala Kar Do Hum Kishko
doshi Thahrayan. It is a matter of principle.
When Prithviraj Chauhan was taking away
Mohammad Gauri after apirrehending him,
Al Baruni was on a visit to India. He was
surprised to observe that the farmers were
working in their fields within the radius of ten
miles of Delhi as if they had no concern with
the administration. The country can never
remain united and integrated untiland unless
there is common man’s participation in the
administration of the country. Apart from
struggle for freedom, Gandhiji was also
working for upliftment of Harijans. Gandhiji
was requested to stop for sometime the work
for upliftment of Harijans and concentrate on
freedom struggle. Since you are learned
people, you might have read in the history
what Gandhiji replied in this regard. He had
said that if he got freedom only after stopping
work for upliftment of Harijans, he would
neveraccept that kind of untouchable
freedom. He meant to say that he did not
want freedom for the sake of freedom. He
wanted freedom for changing the system.
Today, we should ask from ourselves as to
what extent we have changed the system, to
what extent the dreams of Gandhiji and
martyrs have come true. We failed because
we have never respected the feelings of
poor, distressed, backward and
downtroddedn people. Nor have we treated
them equal to us and sit at par. Sometimes,
the-Mandal Commission comes in between
and now the issue of creamy layer has been
raised. Forgive me. it seems to me that
knowngly or unknowingly, there is a
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conspiracy of dividing one class into two
parts, so that they may not fulfil their
saspirations. The poor do not know why they
are poor. They think that God has made
them so. Compartively, some educated and
prosperous people are fighting on theirbehalf.
The conspiracy is to divide the two.

Mr. Speaker, Sir, you have given me
the opportunity. | will not misuse it. | would
like to say the hon. Members belonging to
treasury benches thatitis a matter of creamy
layer. ltis a very sereous issue. ltis a step
toundothe progress made sofar. Therefore,
I would like to say that it should be withdrawn
and, recommendations of Mandal
Commission shouldbe imkplementedintoto.
This is my humble submission.

-

17.42 Hrs
STATEMENT BY MINISTER
|English]

STEPS BEING TAKEN BY THE
UNION OF INDIA TO RESOLVE THE
DEADLOCK CREATED BY THE ORDER
DATED 2ND AUGUST, 1993 OF THE
CHIEF ELECTION COMMISSIONER OF
INDIA.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI
H.R.BHARDWAJ): Sir. before | start, | would
tender my apology that some inconvenience
was caused. It was unavoidable. Because,
at 4.30 p.m., the court had to adjourn. |
wanted to get some information from the
court. There was only hafl-an- hour in-
between. But | did inform the office.
Unfortunately, itcould notreachintime. lam
very sorry.

As; the hon. Members are aware, the
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constitutional and legal position regarding
the scope and extent of disciplinary authority
of the Election commission in respect of
officers and staff deployed for election work
and about the scope and extent of
Commission’s authority in the matter of
deployment of forces to maintain law and
order to ensure free and fale elections have
been explained by the Attorney General for
India yesterday in Lok.Sabha. Government
accepts the opinion expressed by the
Attorney General of India.

The Government of India is firmly
committed to resolve the deadlock created
by the order of the Chief Election
Commissioner of India. Hon. Members are
also aware that petitions have been filed in
the High Courts of Bombay, Calcutta, Madras
and Patnachaliengingthe aforesaid order of
the Chiet Election Commissioner. The
Election Commission has filed a Special
Leave Petitionin the Supreme Courtagainst
the order of the Bombay High Court and the
same is coming for hearing tomorrow. The
Election Commission has also filed a petition
in ths Supreme Court seeking transfer of
these cases from High Courts tothe Supreme
Court. The Government is keen that the
issues arising out of the said order of the
Chief Election Commissioner are heard and
decided as early as possible so that the
democratic process of holding elections could
continue without any hindrance. The
Government is taking steps to seek
expeditions disposal of all the court cases in
the regard. (/nterruptions).

SHRI JASWANT SINGH (Chittorgarh):
Mr. Speaker, Sir, | am not going into the
details of it, Itis notthe custom in this House
to seek clarifications or make comments, |
am really making a request to you. | am not
making any comments or am not seeking a
clarification from the hon. Minister. It is a
request that | am making to you.

The hon. Minister, when he came
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here just now, stated that the Court was
going pronounce something at 4.30 p.m.
and therefore he delayed it.

The hon. the Minister for Parliamentary
Aftairs this morning-it bears repetition
suggestedthat by 5 o'clock, the Government
will have a position, fully thought-out strategy,
a fully thought-out approach of how to meet
this constitutional impasse that has been
created in the country. If all that the
Government wanted to say was that they
were going to await the judgment of the
various courts of the land, it did not require
that the House be treated on this fashion.
And in the morning, what was to be said
about the court's deciding it? Courts are
goingtodecide notbecause the Government
had askedthemto decide. Courts will decide
because it is the duty of the courts to decide.
They will decide it in due time. We are not
going to determine when the court decides.
Is it the suggestion of the Government that
outside of the decision of the courts, the
Government has no viewpoint on the most
uprecedented constitutional impasse that
has been created? And if that is the position
of the Government, then it is highly
unsatisfactory. Whatis doubly unsatisfactory
is the manner in which the entire House has
been treated because in the morning it was
suggested by the Minister for Parliamentary
‘Affairs that they would come Yorward with a
fully thought-out position of the government.
This is a ahoax that has been played notonly
onthis House butonthe country. Andcertainly
to me, it is nout acceptable. And | appeal to
you, that given the gravity of the situation,
the uprecedented nature of the challenge
that the republic faces, this is no way for the
Government to treat it. And | appeal to you,
in whatever fashion you decide, to please,
for the sake of the Parliament, find a better
way than this kind of response from the
Government.

on Steps taken to resolve the dead lock
created by the order of the C.E.C.

17.45 hrs.
RE: STATEMENT BY MINISTER

Explaning the steps being taken by the
Union of India to resowe the dead lock
created by the order dated 2nd August,
1933 of the Chief Election
Commissioner of India.

SHRI SOMNATH CHATTERJEE
(Bolpur): | cannot but protest very strongly
against the cavalier attitude in which the
Government is taking up this matter. They
seemtotake the Hcuse forgranted in almost
an attitude of flippancy in a very serious.
matter of the constitutional crisis. This is the
way, how the Government behaves. We
have not been told whether the Government *
has gone to court. Government has nothing
to do with the proceedings so far. Therefore,
the Government will just wait in the side, in
the wings to find out whatis happeningin the
court as a mere spectator. This House, this
sovereign House of the country will sit quietly
for the purpose of their finding out what the
court said, at what point of time, nobody
knows, and the entire constitutional process
in this country, the electoral process in the
country has come to a halt. An whatever the
Supreme Court, the hon. Supreme Court
may decide, | do not wish to say anything on
that. Supposing, it decides that the Election
Commissioner has powers to postpone the
elections indefinitely, will this country be
satisfied with that? Will this House be satisfied
with that? | am asking this with all solemnity.
Mere ascretainment of the quantum of
jugisdiction or the extent of jurisdiction of the
Election Commissioner under the present
law, under the present constitution position
does not satisfy the needs of the hour. The
questionis, whether there will be elections or
not, whetherthe Rajya Sabha should be fully
constituted or not, whether the Assembly
should be fully constituted or not, whether
the legislative council should be constituted
or not, whether the voters will have the right
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to franchise or nout. These are the basic
issuesin this country. Whathas happenedto
these? Then, whatwasthe tamaha goingon
in your Chamber yesterday? Why were we
called yesterday? What was the necessity of
the leadersmeeting? And we came out ofthe
meeting thinking that there was almost a
consensue. (Interruptions).

You substitute any word you like.

MR. SPEAKER: | think, the senior
Member himself will withdraw it.

SHRISOMNATH CHATTERJEE: Very
well, if you say so. A ceremony was goingon,
an empty ceremony was going on in the
‘Speazker's Chamber in the presence of the
Prime Minister. Why did he ask for
suggestions from us? Why did he participate
in the discussions that we had if they were
only waiting for the court’s decision? This is
the way, the house is being treated, the
countryis beingtreated. We cannat but most
strongly condemn the inactivity on the part of
the Government, the bankruptcy on the part
of the Government. Sir, | cannot but express
our suspicion that the Government wanted
his elections to be stopped.

They know that their results will be
disastrous. Therefore, | now see that either
they are collaborating or they are colluding
with the Election Commission. If the
Government cannot reacttothis, the House,
as the custodian of the Constitutional Rights,
and the rights of the people of this country,
must wake up and do something. We request
that a proper approach should be taken in
this matter,

SHRI CHANDRA JEET YADAV
(Azamgarh): Sir, | want to say somethingon
this: Sir, our party treats this crisis as an
unprecedented democratic crisis and also
as a Constitutional crisis. And we are very

AUGUST 5, 1993

resolve the dead lock 488
created by the order of the C.E.C.

disappointed, highly disappointed, thatwhen
such a serious crisis has arisen, the
Govemment- is taking it in a very casual
mannerandthe Govemmentgives this scope
thatthe Govemnmentitselfis aparty toit. That
was the doubt and apprehension which was
expressed here. Now, we are confirmed by
this fact that the Government is in collusion;
the Government does not think that this is
the proper time for the ruling party to hold
elections, and, therefore, the Governmentis
not doing anything.

~ The Chief Election Commissioner
who is responsible for creating this
Constitutional and democratic crisis, was
prompt enough to seek the remedy from the
Supreme Court. But, the Govermment did
notthink it properto gotothe Supreme Court
against that most undemocratic decision of
the Chief Election Commissioner. Theretore,
Sir, what we were expecting at the least is
that this Government should have gone to
the Supreme Court to seek immediate
remedy for this Constitutional crisis.

- Sir, we were giventoundersetand about
another thing. We are grateful to you that
when the Govemment was sitting just quiet
and paralysed, you took some initiative;
seeing the importance and gravity of the
situation, you took the initiative and called for
a meeting. We are very grateful to you for
your intervention; your initiative must be
appreciated.

Sir, what we demand for the solution
of this Constitutional crisis immediately is
thatthis Government should come forth with
a-Constitutional Amendment. We demand
for a multi-party member Election
Commission, at least, a'three-member
Election Commission, with equal status-not
that there should not be a Chief Election
Commissioner-and also, the Chairmanship
of the Election Commission should be by
rotation every year. And then, the
appointment of the Election Commiussioner
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should not be left to the Government. We
have seen, how whimsical people have been
appointed-and how they have created this
Constitutional deadloak. Therefore, thisis a
hightime and we demandthat a Constitutional
Amendment should -be brought, a
methodology should be adopted so that an
impartial person, an outstanding person
should be given this Authority. And, the Chief
Justice of India, the Speaker of Lok Sabha
and the Chairman of Rajya Sabha should
recommend the names and they should be
the members of the Election Commission.

We condemn the attitude of the
Government, and we again, request through
you, that the Government should not take it
lightly. Tomorrow, the Government must call
for a meeting of all parties. (Interruptions).

SOME HON. MEMBERSE: Why
tomourrow? It should be called now only.

SHRISOMNATHCHATTERJEE: Leta
decision be taken today itself.

SHRICHANDRA JEET YADAY: Sorry.
| agree that the meeting should be called
nouw itself. This is an important discussion
which is going on and | would not like this
discussion to be discontinued. Earlier, Sir,
you were kind enough; you may, again, take
the initiative, if the Government s not able to
doit.

MR. SPEAKER: No, no.

SHRI CHANDRA JEET YADAU: Why
not, Sir,? Thisis acrisis where our democratic
process and our demorcatic structure is at
stake.

MR. SPEAKER: Members on both the
sides are quite capable to handle this situation
by themselves.

SHRI CHANDRA JEET YADAV: What
is the capability, Sir? Are you seeing any
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capability on that side? Is it the way of

demonstrating one’s capability?
(Interruptions).

SHRI SOMNATH CHATTERJEE: Sir,
we feel let down by the attitude of this
Govermnment.

SHRI CHANDRA JEET YADAV: After
. this debate is over, you please call this

meeting Sir.

SHRISOMMATHCHATTERJEE:Once
the Government has accepted the Attorney
Generals opinion as you have categorically
stated just now, what stands in your way of
at least forming a muiti-member election
commission?

[Translation)

SHRI SURYA NARAYAN YADAV
(Saharasa): Mr. Speaker, Sir, | will not take
" muchtime of the House. Some leamed hon.
Members had opposed the decision taken
by the Election Commission, but it had no
effect. Therefore, | am afraid thatin India, the
democracy is being attacked in the same
way as is being done in Pakistan. The
democracy in Pakistan has become a thing
of mockery and that is what is going to
happen in India also. Sir. we should be
vigilant because now similar things are
happening here also. It is a murder of
democracy. You are alsofollowing the same
way and spoiling every thing.

[English]

SHR! VISHWANATH PRATAF SINGH
(FATEHEPUR): Mr. Speaker Sir. we are
aghast at the statement of the hon. Law
Minister. Afterthe concem expréssedby the
House yesterday, after the expectation that
was created today by the Government itself
and after the serious consultations that took
place in your Chamber, the statement that
has come today is someting that has totally
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shocked us and certainly, | am sure, has
disappointed you also. It confirms what | had
said in this House that this Government has
declared a lockout on govemance itself. Itis
no surprise Sir. The highest executive is
expected to decide and decide when the
country is in the deepest crisis. Thatis what
is expected of the executive. But what can
we expect when here we witnessed in the
Ramaswami’s case the Prime Ministeralong
-with the whole goveming party preess the
abstention buttion? Basically this is the
character of the government in matters of
crises-that is to press the abstention button
Hee today also it has done the same.. Here
today also it has done the same.

Nowthereis aconstitutional deadlock.
The Attomey General was called. He has
given the opinion. The government had all
the time to consult. Finally what has come
out is that they are hiding behind a court
litigation in which they themselves are not a
party. if they had any earnestness about the
coun, then they ought to have become a
party right today to to put their points of view
before the courtand come out with a decision.

SHRI H.R. BHARADWAJ: We are a
party. We joined on the same night.

SHRIVISHWANATH PRATAP SINGH:
Anyway, we do not know what your position
1S. '

SHRI H.R. BHARADWAJ: You are
wrongly stating the facts; | must correct you.

SHRI VISHWANATH PARATAP
SINGH: In such matters when democracy
itself is at stake, they are taking recourse to
drift along with litigations; when it is decided
the we will comes out with a solution. There
come atime when political will will have tobe
exercised before the nation. If they had
preceived it, as all of us did it in the House

AUGUST 5, 1993

resolve the dead lock 492
created by the order of the C.E.C.

yesterday, when the country is'in difficalty
they would have seized it as the moment to
exercise the politicadl will. With aimostallthe
leaders- 1 am not to refer to what transpired
in your Chamber-certainly there was a
unanimity even inthe House thatthe process
of elections in a democracy cannot be held
up even for a minute, what to say wait till the
end of the litigation. Are we giving a signal
that this can be stopped had we sit in this
House representing ninety crore pepele
quietly saying that your authority can be
compromised andwe wil sit quietly?

Even for a second, we cannot allow it.
Therefore, it is time today, not to wait for
litigation. It thatis held up, to exercise political
will, we are here; we extend all support and
cooperation, we said, “On this matter, we are
allone,” But, sometimes like in a fused bulb,
trying to put a high voltage to get light all of
us together we joined you.

*So, | have not much to say, Yesterday,
in many of our minds, Mr, Seshan, the Chief
Election Commissioner was in the dock,
Well, I do not argue. Today, the Government
is in the dock, after this statement. It has
condemned itself, wnat to say of taking the
issue not seriously? It is not taking itself
seriausly. Thatis of coming up with a solution
when such deadlock comes.

| think, Sir, today-after the concem.
has been expressed-the Prime Minister
himself should come and explain the position
astowhattheyare goingtodo. And here, we
are going to sit in the night and take the
country out of the deadlock, We are here to
doit.

[ Translation)

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker, Sir, you might
remember that in the noon when we had
raised this matter and asked the Government
to give a statement in this reqard, shri Vidya
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Charan Shukla had said that some new
developments had taken place. He was
expecting some further developments and
was of the view that Government should be
given some time. The Government begged
time till 5.00 p.m. Shri Shukla is not present.
ShriBhardwaijjiis sitting here. The statement
made by the Government does not give
indication of any new development. the matter
is sub judice. We knew that the people have
taken The matteris in the court. The Election
Commission has taken the matter to the
court. What is Government doing? Shri
Bhardwaj ji has just now said that they are
also joining. Mr. Speaker, Sir, will the
Government not take any initiative in this
regard? .

Mr. Speaker, Sir, we had suggested
to send for the Attorney General. | had
thanked you in the moming for summoning
the Attorney Generalinthe Housetoexpress
his opinion. However we would like to have
discussion on the views expressed by him.
The Government has accepted his views in
toto but for ps, it would be difficult to do so.
We cannot held the Election Commission
guilty in all the matters. We cannot consfder
it an ally or subsidiary to the Government.
After the formation of the Constitution, the
Election Commission has emerged as an
indepandent body. It is entrusted with the
duty of houlding free and fair elections.

Elections should be held in a very unbiased"

manner. After all, India is the largest
democratic country in the world. Newly
democratic countries of the world come to
see the election process in India. | don't
know what impression they might be having
to see the deadlock betweenthe Govemment
and the Election Commission.

Mr. Speaker, Sir, the second initiative
was also suggested by the opposition.
Advaniji had suggestedtoconvene ameeting
of all parties. All parties were invited and
some suggestions were given inthe meeting.
The Government assured to consider the
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suggestions..How far the Govemment has
considered these suggestions? Can the
Government enlighten us about its stand in
this regard?

Mr. Speaker, Sir, the constitution was
amendedin 1988. The Election Commission
was empowered to discipline the staff. | was
going through the proceedings. The
Govemmentalready has given such powers
to the Commission. That is why the Election
commission refers to the constitution and
law time and again. At that time, Shri
Shankaranandji was the Minister of Law.
shri Advaniji had indicated it in brief. | would
like to place before the House the two
quotations from the speech made by Shri
Shankaranand. | am quoting:-

{English}

“As the hon. Members are aware, the
Election Commission is dependent on the
machinery of the State Government
concemed both in respect of the work of
preparation, revision and correction of the
electoral rolls and actual process and the
workin conhection with the actual conduct of
elections. The staff involved in the election
work function under the superintendence,
direction and control of the election
Commission. it has now been found
necessary that they should also be
accountable to the Election Commission for
their action. The amendments have been
proposed to ensure that such staff shall be
subject to the discipline of the Election
Commission when they are drafted for
election work."

[Translation)

The Attommey General has stated that
though it can have disciplinary control yet it
is not a disciplinary authority. But | was
surprised to go through the speech of Shri
Shankaranand. Shri Saankaranand has
stated that it will be a disciplinary authority. |



495  Re. Statement by
’ Minister on Steps taken to

[Sh. Atal Bihari Vajpayee]
am quoting him:
[English]

“Thus, the State Govemmentemployees
_are subject to dual control, one by the State
Government concemed in respect of the
regular work and another by the Election
Commission in respect of the election work.
It is, therefore, felt necessary that the
disciplinary control over .the State
Govermnment staff in respect of work relating
to election should be vested in the Election
Commission.”

It is for you to see further.
[English]

“An amendment, therefore, has been
proposedthatsuch staff would be deemedto
be on deputation to the election Commission
sothatthey are brought underits disciplinary
authority.”

[ Translation)

It is not merely a matter of discipline.
Therefore, | have requested you to give the
House an opportunity to have discussion on
what the Attorney General has stated. This
matter is not confined to this House only, itis
being discussed throughout the country and
abroad.

Please allot some time. Tomorrow is
Friday. 1 do not think we shall get time for
discussion tomorrow. But in the next week,
but this be the first item for discussion in the
House so that we may express our views
clearly in the House.

[English}

~ MR. SPEAKER: | think, you should sit
for more time to dispose of the business
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before the House.
[ Translation]

SHRI RABI RAY (Kendrapada):
Speaker, Sir, you did the right thing that day
and immediately convened a meeting of -
leaders on our request in which the hon.
Prime Minister was also present. Today, |
would like to put forward one thing before
you. Inwhat way the Pariament should react
onthe mental bankruptcy of the govemment?
Being the Speaker of the House, you are the
custodian of its rights. The pride and dignity
of our parliamentary democracy for which
we are know throughout the wold, and we
claim of having a mature democracy, has
come under cloud in the present regime.

Today the issue before us in that
since our's is a Parliamentary democracy,
the efections are its integral part. the
Government doesnot know when the
elections will be held and the Election
commissioner has stated that elections wnll
not be held tili December.

Iwould like tomake arequest. I did so
that day also and you had accepted it. |
would like to request the hon. Members of
Congress party to forget for a while that they
belong to the Congress. Should the
Parliamentbe amute spectatoronthe present
position of the Government or shouid it take
some step? The manner in which the
Parliament and democracy have been
attacked by the Government, presents a
serious situation. It appears tomethatitis for
the first time that such a state of emergency
has emerged since the enforcement of the
Constitution on January 26, 1950.

We do not appreciate such attack on
democracy by the Government. It is not
possible even in the British House of
Commons. In such a situation you yourself
canimagine. | strongly supportthe suggestion
given by Shri Vishwanath Pratap Singh. We
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will not budge from the House until this issue
is resolved properly. That day we had stated
this to you also. The hon. Minister of
Parliamentary Affairs and Prime Ministerare
also not present here. The Leader of the
House should have solved it after knowing
the ideas of allthe non. Members. He has not
come here deliberately. He had promised a
coordinated statement after going through
alithe documents within 2-3days. We trusted
him.

[English]

Hé hasfailed asthe Leaderofthe Hosue;

he has failed singularly and so, the House -

should take note of it.
[Translation]

He is the Leader of the House and
responsible to it. But he has failed in fulfilling
his responsibilities. | would not like to speak
much otherwise | will be blamed of speaking
too much. The Leader of the House should
be summonedhere. The hon. Members have
expressed theirviewin the House. He should
have heardtheir views. We wanttoknowthe
reaction. He mightbe thinking thatthe Cabinet
Minister dan reply regarding the solution of
the crisis. But he cannot do so. He is not
empowered to do so. We, therefore, expect
thatthe Leader of the House. willcome here.
Sir, you can do at least this much. The
Leader of the House should come before the
House is adjoumned. He should express his
opinion beofer the House, so that the House
could take further action. Parliamentary
Democracy has been questioned. If you do

- nothing to remove this question mark, yo9u
can very well imagine its consequences.
Since you are the speaker of the House, We
would like to request you to resolve this
crisis. Ifthe dignity of the House is questioned,
your honour can also be questioned. What
should we do? You should guide us.
(Interruptions).
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[English)

SHRI SOMNATH CHATTERJEE: Sir,
you have to provide guidange in a matter of
constitutional crisis.

MR. SPEAKER: Speake¥ is the first
servant of the House. '

[Translation]

SHRIRBIRAY: Youhadtakeninitiative
after eliciting the opinion of the Huse. I would
liketorequest you again totake the initiative.
Please call in the Leader of the House. We
want to hear his views in this regard. | want
to say only this much.

[English}

SHRI SOBHANADREESWARA RAO
UADDE (UIJAYAWADA): Mr. Speaker, Sir,
Ithank for giving me an opportunity to speak.
| rise to express the serious disappointment
felt by our party over the statement made by
the hon. Minister, Mr. Bhardwaij, Sir, you will
recollect that in the moming, the Minister for
Parliamentary Affairs. Mr. U.C. Shukla
categorically assured that before making a
statement on this subject at 5 PM today, he
will have the views of different politicad!
parties by holding consultations.

MR. SPEAKER: Do not recollect all
these things. It is not necessary now.

SHRI SOBHANADRESSWARA RAO
UADDE: But no consultations have been
made and a mole has been made out of the
mountain just now. It appears that the
Govemment has, in collusion with the Chief
Election commissioner, outof feartofactthe
elections, come to this state of affairs, Sir,
the democratic rights of crores of people of
this country cannot be keptin the hands and
in the authority of a single individual. at his

whims and fancies.
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So Sir, we demand that this Govemment
should immediately come forward with a
proposal to increase the number of Election
Commissioners so that we can have multi-
member Election Commission to take care
of such a situation. Some whimsical fancies
of a single Chief Election Commissioner
cannot take away the constitutional rights of
the entire citizens of the country.
(Interruptions).

MR. SPEAKER: If you say that you
endores the views that would be more that
sufficient.

SHRI SOBHANADREESWARA
UADDE: Thank you very much for allowing
me to speak.

SHRI ~P.G.NARAYANAN
(GOBICHETTIPALAYAM): Afterhearingthe
clear legal opinion of the Attorney General
yesterday, the Government need not wait for
the disposal of the court cases. The delay
clearly shows that the Government has no
intention of breaking the present deadlock
created by the Election Commission. It also
shows the deliberate plan of the Government
todelay the election process in collusion with
the Election Commissioner. So, this kind of
irresponsible behaviour of the Government
has to be condemned. The only way out is
that the Government must come forward
with a proposal to impeach the Election

Commission.

SHRIGUMAN MAL LODHA (Pali): Hon.
Speaker Sir, | just wantto clarify a point. One
of the hom. Members has stated that we
require a constitutional amendment. Sir,
under Article 324(2), all that we require is a
Presidential order for the purpose of
appointing more than one Election
Commissioner.

MR. SPEAKER: There is no doubt on
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that point.

SHRI GUMAN MAL LODHA: | say this
because it has been stated here that we
require a constitutional amendment to have
a multi-member Election commission. My
pointisthatthe necessary provisionis already

there. Article 324 (2) says:

“The Election commission shall consist
ofthe Chief Election commissionerand such
number of other Election commissioners, if
any as the President may from time to time

So, more than one Election
Commissioner can be appointed and the
Chief Election commissioner can be in a
minority....(Interruptions) This can be done
very easily just with a Presidential Order.

Secondry, | want to say that the
Government in-the past, when they thought
it fit, did go in for an appeal so as to obtain a
stay. For the purpose of staying the
implementaion of the jabalpur High Court’s
judgment, Governmentwentin foran appeal
and obtained a stay order. But today, on this
occasiorthe Governmentis nout approaching
the Supreme Court for staying the operation
of the order of the Election Commissioner. If
the operation of the order of the Election
Commissioner is stayed, the problem is
solved. But the Government has not made
any serious effort about it till now.

Thirdly, | want to say just one word
andiamdone. Our seniorleaderhas already
stated that the opinion of the Attorney
General, so far as the supremancy of the
Election Commissioner is concemned, is not
correct. The Attorney General has
undermined the status of the Election
Commissioner. Article 324 (6) very clearly
states that the Government is bound to
provide the requisite staff to the Election
Commission.....
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MR. SPEAKER: There is scope for
discussion on that and we will ofganise
discussion. Please conclude now.

SHRI GUMAN MAL LODHA: It is very
necessary that such powers are vested in
the Election Commission for the purpose of
ensuing free, fair and impartial elections.
When elections in Punjab are postponed,
one particular party says it is good. When
Tripura elections are postponed, then the
ruling party in West Bengal says it is good.
But it elections are postponed elsewhere,
thenthey think thatitis the otherway. Sir, law
cannot be different for differers occasions,
depending onthe interests of each individual
party. Therefore, | want to say that the
supremacy of the Election Commission
should always be maintained.

At the same time, the Election
Commission has overstepped. Therefore,
Government of India should immediately
move the Supreme Court for the purpose of
staying the operation of the order of the
election Commission. Then, things can be
sorted out.

SHRI CHITTA BASU (BARASAT): Sir,
the statement from the side of the
Government is evasive. It is frustrating and
disappointing. We straightway condemn this
kind of callous attitude of the Government,
when the country is facing a grave
constitutional crisis. The Government,
instead of relying on the proceedings of the
court, which will be time consuming. should
immediately take executive measures. This
can be done by appointing a multi-member
Election Commission anditmay show usthe
way to escape fromthe crisis.

SHRI BHOGENDRA 3HA
(MADHUBANI): Mr. Speaker, Sir, | would
not like to repeat what my friends have
stated here. | simply support what they have
stated
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Sir, the composition of the Election
Commission itself is not subjudice. On that
point, there is no case in any court. Tomorrow
itself, Sir, by suspending the rules, if you
enact a law orissye-a Notification that there
will be a three-Member commission. in that
case, if necessary, the Parliament will co-
operate. On those points which are not
subjudice, you can startimplementingthose
points from tomorrow itself.

Regarding this order of the Election
Commission, let the government approach
the Supreme Court tomorrow.

These things can be done and that
will save time. Let the court decide on the
points that are_subjudice and the rest of the
points the Governnment can decide and the
Parliament will co-operate. ’

[ Translation]

SHRINITISHKUMAR (Barh): the House
is expressing its concern and discussing for
the last three days on the situation arising
out of postponing of all elections in the country
and the deedlock arisen there from. Earlier
when it was discussed, you had convened
the meeting at your level and representations
of all the parties attended it. Yesterday, you
called in the Attorney General and today a
historic statement has come from Shri
Bhardwaj. It is a statement which does not
have anythiong new. All have already
discussed it and otheres also havé put
forward their views. This opinion of the
Attorney General it wrong that the Election
‘Commission wilibecome a subsidiary body.
The question is that what steps are being
taken in this regard by the Government? It
seemsto me thatthe Governmentislingring
it on deliberately.

The whole House, the entire opposition
as well as the office of the hon. Spreaker are
being used for blackmailing a Constitutional
authority.
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MR. SPEAKER: No, it is not so.

SHRI NITISH KUMAR: | feel so.
[English]

MR. SPEAKER: Both of you are quite
capable Yo are that capable of solving the
problem. . :

[ Tranéla tion)

SHRINITISH KUMAR: You have taken
initiative on this issue. Yesterday. when the
Attorney General of India after giving the
reply had gone | asked a question on this
issue and you had said that it would be
solved through consensus. Today we all are
here and want to complete the discussion
butit is said that the statement willbe made,
Youare trying to kill enthusiasm of the people
on this issue by delaying the issue and if you
want so, the country will accept this situation
too. today, a peculiar situation is pervailling
in the conutry and the Goverment is also

“functioningin a peculiar fashion. The country
is preparedto tolerate every type of situation
as it has tolerated Ayodhya incident. You
were not here then. The Minister of
parliamentary Affairs has said that all the
seven Members have been included in the
Congress, they had appcied foritindividually.
They are making fun of the Tenth Schedule.
Election Commissionis misusingits powers.
On issue of making the statement, the
Mirnister of Parliamentary Affairs is saying
that he has not got the translation of the
statement. (/nterruptions)

Mr. Speaker, Sir; | would like to know
whether the translation has been done or
not? Sir, we are giving you the hint.
(Interruptinos)

The entire House, the Opposition and
even your Chair as well as the rules and the
costitution of India too are being taken in-a
casualway. which could notbe tolerated. Mr.
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Speaker Sir, till date we have been obeying
you but now it seems that it will not be
possible for us to obey you. You please
resoive this deadlock. | am. unable to
understand the proposai of making a multi-
member Election Commission. what will be
the powers of this Commission, and how the
powers of the Election Commission will be
defined? Allthis should be clearly explained,
otherwise it will be difficult for the opposition
to cooperate.

(Interruptions)

SHRI MOHAN SINGH (Deoria): Sir, |
wouldlike to getanihformation, Mr. Speaker,
Sir, through you, | would like to know fromthe
Goverment whether the prime Minister or
anyone from the Goverment of India has
taken initiative or is it the responsibility of. to
safeguard thex interests of all the
Constitutional organisations after the
emergence of this deadlock? will the Prime
Minister of India discuss it with the Election
Commissioner........ (Interruptions).

[English)

MR. SPEAKER: That is not to be
mentioned here. The President’s name will
not be mentioned here.

[Translations]

SHRI MOHAN SINGH: Sir, | would like
to know whether the Prime Minister or the
Government of India has discussed it atany
stage?

[English]

SHRI NIRMAL KANTI CHATTERJEE
(DUMDUM): Yesterday. when you had
mentioned about this statement there were
some expressions of discontent. You
admonished. if you would remember. by
saying that a very workable solution is
emerging, have patience.
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Thefirstthingthatl expectofyouisto
indicate to us whether you do think that this
statement is upto to your expectation.

MR. SPEAKER: What kind of a speech
you are making? You are making a speach
on the Speaker.

SHRINIRMALKANTICHATTERJEE: |
am not making a speech on the Speaker.

SHRIVISHWANATH PRATAP SINGH
(FATEHPURY): You should ratherrefrain from
doing so.

SHRI NIRMAL KANTI CHATTERJEE:
Itisin asense because you are the one who
is representing the House. therefore, what |
am saying is that instead of a summed up
statement. | am mentioning to you to sum it
up for the House.

’

MR. SPEAKER: | will do that.

SHRI NIRMAL KANTI CHATTERJEE:
The secondthingis, the question was as has
been indicated by almost all of us, ‘why do
we go from here’. That is the issue.

I fully appreciate it and | was trying to
understand whatthe Leaderofthe Opposition
is saying, thatitcan be anissue of discussion.
Butwhile discussingthatissue, whatis going
to happen to the rest of the country? May |
ask whetherornotthe Parliamentary system
should be allowed to function in its full
sovereignty; whether or not the ultimate
sovereignty, ultimately sowereing, thatis the
people, be allowed to exercise their rights? |
therefore, pose the question, ‘why do we go
from here?’

Suggest to you that the first step that
the House, through you, should be allowed
to take is the until and unless the Prime
Minister comes here, assures us and
indicates to us that this is the executive
decision they are going to take, the
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continuance of passing of Government Bills
becomes meaningless. If there is no
Governmentfunctioning, whatis the meaning
of passing Bills and handing over the power
to the Government? Therefore, Sir, | want
that you may kindly call the Prime Minster to
give this decision and till then let there be no
Government Business in the House. Thatis
all | have to say.

THE MINISTER OF WATER
RESOURCES AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): Mr. Speaker Sir,

-inthe morning | had stated.....(/nterruptions).

MR. SPEAKER: Mr. Acharia, you will
pleasenotinterrupt. Now when | call outthe
name saying Mr. Acharia you will notinterrupt,
itis nameing. You please understand that.

SHRIVIDYACHARAN SHUKLA: Sir, in
the morning | had stated that we willcome up
with a statementindicating the position of the
Governmentin this discussion. Throughout
the day we had consulted various authorities
and experts in this matter. The matter is .
coming up for herring in the Supreme Court
tomorrow. The Government is going to
presentits viewpointin the Supfeme Courtin
this matter. We have come tothe conclusion
that since the Supreme Court of India is
going to hear this matter in its entirety,
therefore, we will also present our view point
to the Supreme Court.

We will try and see that this matter is
soresolvedthatitdoes notcreate any conflict
between the Parliament, the Executive and
the Election Commission. For this purpose,
we are continuing our consultations with
various authorities concerned and we hope
thatby the time the hearing starts tomorrwin

_ the Supreme Court, we will be able to come

to a conclusion and present our viewpoint
before the Court. The Supreme Court is
seized of the matter and the Government of
India will also be represented at this hearing.
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We would like to present our viewpoint in
such a manner that it satisfies the broad
spectrum of opinion of this House. We had
the benefit of the opinion of allhon. Members
andallhon. Leadrs of Opposition and we will
bear this in our mind while we present our
case in the Supreme Court.

SHRI GUMAN MAL LODHA: Why do
you not pray for a stay of the order?

MR. SPEAKER: ! earnestly requestyou
not to interrupt me when | am saying these
things.

| do think that all sides are aware of
the dimensions and importance of the
problem and are keento solve it. The matter
isreally complicated and constitutional. There
is substance ir the points put forth by both
sides. The matter should be discussedinthe
House in a proper manner. Therefore, we
should take a very responsible, balanced
view and not atthe spurofthe moment, oras
areaction to something which has happened.
We should. as we always have been doing,
rise to the occasion and solve the problem.
Parliament solves the problem:; it does not
create confrontation or problems. The matter
is not only judicial-let us understand that the
matter is not only judicial-it is executive, as
well as legislative aiso. Through the judiciary,
as quickly as possible, the problem should
be got solved, if it can be. At the same time.
the Executive also should try to solve it by
means which are available to it and are
constitutional. it should not be left only tothe
judiciary. If the problem is nout solved in
time. in an acceptable manner and in a
constitutional manrier, the Legislature may
solve itinamannerwhich canbe done as per
the Constitution and acceptable to all.

SHRI RAM VILAS PASWAN
(ROSERA): Afterthat, whatis the reaction of
the Government?
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SHRIVISHWANATH PRATAP SINGH:
We are very gratefulto you for your very lucid
pronouncement and you have judged the
issueinits entirety. We are grateful to you for
what you have expressed. There is only one
thing. Certainly, the Government is going to
the Courttomorrow, butcertainly not without
making up its mind | am sure that the
Government has made up its mind on what
it is going to say to the Court tomorrow. Is it
not fair that, when everyone has expressed
his views in the House. we share the mind of
the Government on what they are going to
say tomorrow? That cannot be a secret
matter.

SHRI VIDYACHARAN SHUKLA: The
Attorney-General has give his opinion and
we have said in the statement that we have
acceptedthe view expressed by the Attorney-
General of India.

MR. SPEKER: On that pcint there can
be different views. The Attorney-General
has expressed his views and it is a learned
and constitutional interpretation of the
constitution which may or may not be
acceptable to all sides. It can be discussed
also. Thatis a different issue.

SHRI VIDYACHARAN SHUKLA: Sir. |
agreetothe propositioriwhich you are saying.
But what | am stating here for the
consideration of the House is that the psition-
constitutional, legal and legislative position-
as explained by the Atterney General of
India. has been acceptedby the Government.
And that is the basgis on which we are going
to approach the Court tomorrow.
(Interruptions).

[Translation)

SHRIATAL BIHARIVAJPAYEE: Could
it be taken for granted that in the Supreme
Court tomorrow the Government is going to
urge the Court to set aside for the orders of
the Chief Election Commissioner? Will the
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Government seek stay in the court against
the orders of the Commissioner?

SHRI VIDYACHARAN SHUKLA: Yes,
we will urge forthe stay order and | hope that
we would get it.

[English]

SHRI RAM VILAS PASWAN: What
about the constitutional remedy?
(Interruptions).

MR. SPEAKER: We have the remedy.
Now the problem is complicated and
constitutional. And yet, you all in this House
are quite capable of solving it in manner
which will maintain the dignity of the Election
Commission, the Government, the Judiciary
as well as the Legislature.

SHRICHANDRAJEET YADAY: Sir, we
accept it.

18.39 hrs
DISCUSSION UNDER RULE 193

SOCIO-ECONOMIC CRITERIAFOR
EXCLUSION OF “CREAMY LAYER”
FROM"OTHER BACKWARD CLASSES"-
CONTD.

MR. SPEAKER: ShriVishwanath Pratap
Singh to Speak.

[ Translatiopy’

F/,i's"ﬁRl VISHWANATH PRATAP SINGH
(Fatehpur): Mr. hon. Speaker, Sir, today we
are discussing the Mandal Commission
report. | am grateful to the hon. Members
who have made suggesticns in this regard.
I am very happy today, that after a long time
inthis House. my proposal forimplementation
of Mandal Commission report has got all
round suppont. this announcement was made
by me a long time back from the chair of the
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Prime Minister. This support has come very
late but | am happy that this proposal has
been supported by everyore. For this
proposal, | and my party were were ladbiled
as casteist and traitors. Now | come to the
pointastime allocatedtonieisleass and this
discussion can be lengthy. egarding the
question of creamy layer. | would like to say
thatforthe lastthousands of years the creamy
layer of the society has been epjoying all'the
facilities at the cost of backward people.
(Interruptions).

Today there is need to werk for the
welfare of backwards. (inierruptions)

SHR! SITARAM KESARI: Today's
question of creamy layer is beneficial for
backwards.

SHRIVISHWANATH PRATAP SINGH:
Then it will be good for prosperity of the
country. Regardingtheissue of creamy layer
| would like to say that there has been
reservation for SC/ST in our country and no
economic or any other criterion has been
imposed. Even then apporximately half a
century has passed, the guota of reserve
vacancies is still incomplete, when they are
not able to compete in simple race, why are
you forcing them to participate in hurdle
race. First of ail. you should ensure that they
compete in the simple race. You should
ensure that the quota is filled completely.
Our experience of fifty years tells that quota
of reserve vacancies for SC/ST has notbeen
fulfilled. Abouthalf of Indiais backward. Ifthe
creamy layer of backward classes has been
so thick then it would not have constituted
only fourpercentinthe Government services.
Thus tis clear that this policy isimpracticable.
thad suggested that there should be district
recruitmentfortenyears and when the quota
of 27° isfilled, afterthat these criteria should
have been imposed. It is very funny that
before filling the required quota. a class of
people is being removed from it by enacting
laws. My friend has rightly criticised the
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economic criteria. Mandal Commission report
has prepared the index consisting of social,
educational and economic parameters for
the reservation policy for backwards. It says
thatvillage people living in ‘Kaccha’ houses,
families in any State whose fifty per cent
members are involved in works being
performed by hands, constitute this index. It
is just like addingsalt to already salted dish.
(Interruptions).

| am from rural area, so my language
has a rural accent.

MR. SPEAKER: That
complicated.

is also

SHRIVISHWANATH PRATAP SINGH:
It is worth considering that there is a section
of society whose work is identified by its
name. while others cannot be identified in
such a way. But the names of blacksmith,
potter, washerman and barber themselves
reveal the functioning of that sections. It is
the social crystallization of this section. We
should review this policy in this context. By
imposingthese criteria, the substance of this
policy has become worthless.

Today all the members in the House
including those who have just joined your
party have stated that if the 2/3rd irrigated
land is less than the ceiling, it makes no
difference. Itis notirrigated, ne benefit willbe
available. If this is done, a large number of
districts will be removed from the list.  know
that patwari and command area will not
issue certificate to the deserving persons.
Educating your family does not mean the
increase in economic capacity. The criteri of
land below the ceiling and annual eaming
below one lakh is not appropriate, these
criteria should not be imposed before ten
years. | think that our ideology is correct and
original. To show contradictions in your policy,
| would like to cite an example. It is rare but
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suppose | am receiving Rs. one lakh as rent
of my house, do you think that it will be
received by my children also. Butif a person
is having land exceeding the ceiling, his
children will also be punished for it.

Now a clerk is a class |l employee and
asupervisoris class-Il employee. If aclerkis
promoted to the grade of a Suprevisor, he
will not get the benefits of reservation. What
promotion he gets but the Govenment puts
himinthe State level category. It seems that
the Governmentis notimplementingitin the
Central services butinthe State services. So
| would like to say that the House has
unanimously criticised this criterionimposed
by you and you should remove itimmediately.
Ifthe Government wants to divide the House
on this issue, then allow conscience vote,
and do not direct the members by yellow
light. In this way you will find that these two
issues will be resolved.

My anotherconcernis about the policy
of privatisation about which the hon. Minister
and several hon. Members have also
expressed their views. Shri Ram Vilas
Paswan has raised this issue about DESU.
Employment apportunities are bing abolished
in DESU. So what are the steps being taken
by the Government in this regard. Their
quotaisbeingabolished. Itis also a matter of
concern that this decision has been taken
lastyear, afterthe judgement of the Supreme
Court, it has become their right/ now the
Government can’tdeny it. Once recruitment
has been done, theirquotais over. Againthe
date of recruitment is likely to approach. |
would like to ask as towhen the Government
will implement it? the Government has nou
clear policy in this regard. As long as the
Supreme Court directs the Government to
make recruitments, it will be regarded as
backlong. The Government is taking away
their share inthe same mamvev as a person
takes share of his neighbour. The quota of
SCs and STs is fixed and the quota for
backward classes are beingshared by others.
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I would like to ask the hon. Minister to
bring a Constitutional amendment in the
current session to restore the quota in
promotion for SC and STs as this quota has
beenaboulished. Itshouldbe restored. When
my party was in power, it was said that
without education these classes cannot
progress. Now we are out of power, butwhat
has your party done for the education of
these classes, | am doubtful that when
suggestions are given for the upliftment of
these classes, the Government goes intothe
minute details. When Mandal Commission
was imkplemented after45 years, they raised
the question of their education. When our
party is notin power, they are talking of their
education. Ifyou arerightinlevellingcharges
against us and have faith in it, the the
Government should provide this right during
this session itself to these classes in
accordance with their population i.e. 75 per
cent. It should also clarify the anomolies
about education policy. Education policy has
heen framed to continue disparity in the
society. There wold be clashes between
middle class and poor people due to
commercially privatisation of higher
education. Our struggle for independence
related to abolishing in equality from the

society. This thing should be clarified in the _ .-

content of the education policy.

Sir, the issue of Mandal is not limited
to jobs only. Its objective is not only to
provide them their due share in employment
opportunities but also to provide them right
to hold high offices of authority. Itis a part of
wider outiook. It is a commanding height of
powers for those classes of society who
have been deprived of power. | would like to
narrate story. After breaking my fast, | was
admitted to a Hospital in Bombay. A youth
came 0 meet me. He said that he was a
great fan of mine but when | have announced
theimplementation of the recommendations
of -Mandal Commission, he is displeased
with me. | said that still he came to meet me
and did not say “Let the Mandalite die”. |
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asked him to take telephone directory of
Bombay and note down the names of all
Chairmen and M.Ds of all public and private
sector undertakings, Presidents and
Seecretaries of allthe political parties, Heads
of the Bureaucracy, Editors and Chief
Reporters of allthe newspapers and Minister.
Thisis not the situation prevalentin Bombay
alonebutin allthe cities of the country and in
the social system of India. Out of them, 99
per cent belong to Hindu religion. Hindutva
can be increased here only by one percent
and you are free to make it 100% But out of
it 95 per cent are from higher castes or
classes. We have been busy in discussing
abouttheir subordinates. These are the real
rulers of the country. They constitue only
15% andrule over 85% of the people. Itis the
idea of janata Dal to change the character of
ruling class and they must have their due
share in power. only then something can be
done for them. We are not in favour of
providingjobstothem. They willbe employed
here and there. We have to change it. We
have not come forward to change the
Governmentbut we have come outtochange
the society and for this purpose one has to
take risks and make sacrifices.

s+ Sir, I was very happy when | saw the
photograph of Shri Atal ji with Dr. Ambedkar.
His photographs were published with
photograph of Dr. Ambedkar 2arlier too but
they were rarely seen. Governments come
and go but it is a greater change than the
change in Governments and in this way, a
social awareness has been created and
every party has to accept this. We had
demanded that the President of the countrty
should be from SCs and STsbut atleastyou
have accepted this demand for the office of
the Vice-President. When Shri Swell was
contesting the election for the office of the
President, | was tol that the candidate
supported by my party was Icsing the
elections. | said that when a bomb is fired, it
does not matter as to what happened to it. If
it causes breach in the walls of the enemy’s
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foit.itis a greatsuccess. ltcausedbreaches
in the enemy camps and Shri Narayanan
came out of that. You will ask not to make
comment about the President but | am sure
that the next President will be from dalit
communities. Nobody can prevent it. Now
the Mandal has become a “Vayu Mandal”. If
one wants to de politics. he has tolive in this
atmosphere: otherwise he cannot exist in
politics. This is the influence of Mandal.

Now every yearthe Prime Minister utters
the word ‘Mandal in his customary speeches
from the rampart of the Red Fort. | have also
found this opportunity. You have seen it on
T.V. for the last two years. The B.J.P. has
alsochanged. Mandal has beenanissue for
this party but now they are taking name of
Mandal Commission directly. We certainly
feel that we are the quide and they are our
followers and they are chanting the same
hym. But sometimes. the followers chant it
from mouth and sometimes from the core of
their hearts. When they talk about Mandal
without any seriosness, they suffer a loss.
Now it seems that they have concentrated
on castismbutnouwthey are directly involved
init. Today. | am very happy to listen about
it but what happened in Uttar Pradesh? Shri
Atalji says that the reservation for backward
classes hasdecreasedto 15 percent. Earlier
it was increased tfrom 15 per cent to 27 per
cent. An ordinance to this effect is there and
the ordinance was repealed during the rule
of Shri Kalyan Singh Government.

The struggle that is going on behind this
issueis directly related to our social structure.
Andthe mannerin which poweris distributed
inthe society as well asin the political sphere
is akin to the landscape of a snowclad
mounta.i wherein the snow acquires the
shape of the mountain. Similarly, when
rolitical snow falls upon the real social
infrastructure. it acquires the shape of the
latter. To change this structure was also an
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objective during the struggle for
independence. During those days. the
struggle was for political change as well as
for social change. And a lot had been done
for dalits as well for other people during this
period. But after independence. this point
struck the minds of the leaders of the
Congress that the political structure should
be according to the social structure besides
te development of backward communities
and economic progress. Provide them
money. work fortheireconomic development,
but change the structure of power too
according tothe structure of society otherwise
it would be very dangerous tor it. If they
change it. their structure of power will be
broken. What was its outcome? This is the
basic feature in the whole of the discussion
on Mandal issue. The result is that the
Congress has maintained status-quo where
it censidered that its power may go or it can
be shared. Itis notthatthe Congress has not
worked for dalits and minorities butthe works
done for them were transactional in nature
not transfcrmational. Transactional in the
sense that it was based on ‘give and take’
policy that we provide you facilities and in
turn you give us power. This sort of
relationsfgip continued till the end and these
classes had their bit of share in the power.
The Congress did not allow their participation
in the power beyond a certain limit.

This type of ruling class forwho | referred
to above, was satisfied with the system and
others also got something in this system so
they were also satisfied with it. That is why
there was stability and it was not something
very wonderful.

The real cause of stability was political
social forces. Social equillibrium leads to
politcal stability. This is the secret that you
remained in power for so many years. But
gradually discontentment spread among
these social forces and ambitions and
aspirations have arisen among them and
they united to fulfuli their ambitions and
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and during that period, two forces have
emerged-one B.J.P. and the other which
beiieves in social justice. With due regard, |
am of the opinion that B.J.P. would not like
any rapid change in the social structure, itis
quite different if it has to make changes due
to pressure, otherwise they are.in favour of
ctatus quo in respect of the refationship
hetween powerandsocial system. Therefore,
certain classes of society were snatching
their share but now you are not in a position
to contionue it and it is also certain that in
future too. you will not be able to do so. The
strength ofyourparty wili notincrease, rather
itis decreasing. Biharis an evidence of itand
other States too will gradually follow the
same path. You are unable to snatch the
share of these classes.

The situation that has taken shape in
Andhre Pradesh, Orissa, West Bengal, Bihar
etc. is beyond their tolerance. Now
polarisation is imminent. The status quoist
forces being represented by you hitherto,
are now being represented by the B.J.P.
while one the contrary there are forces
working forsocial change and sociafijustice.
Thatisthe state of affairs. You are undergoing
conailizationin course ofthe said polarisation.
(Interruptions). We, the people of Janata
Dal, therefore surmise that the Congress
party and the B.J.P. are nothing but the two
faces of the same coin. Thatis because their
approachto social prerogative is one andthe
same. That is why a person who is a man of
the Congress party in the night becomes a
man of the B.J.P. in the moring. People
wonder at his conversion from a secularto a
communal. ltis notthe matter of being secular
or communal. The force that is there is
there.(Interruptions).

[English]

SHRI G. DEVEARAYA NAIK(Kanara):
You can explain your own case here.

SRAVANA 14,1915 (SAKA)

Rule 193 518
(Interruptions)

[ Translation]

SHRIVISHWANATH PRATAP SINGH:
All right. | am exiled one, so why do you
worry.

Sir, | do not mean to say that Janata
Dal alone initiated a fight for this cause.
There are people who have been fighting for
it since long. There was Lohia ji and there
was Lok Dal. There was aniawakening. RPR
and Musliminstitutions came into existence
they consideredto fightin their own different
ways. There also came a juncture in the
history when a Government in the Centre
was formed under my leadership. Janata
Dal Government was formed in Bihar under
the leadership of Shri Laloo Yadav. Shri
Mulayam Singh Yadav was also a member
of Janata Dal family who formed a
Governmentin Uttar Pradesh under his own
leadership. Those set of people came into
power in their own right and not as agents of
anotherforces. Alithose people argued that
they should have their own rule since they
were in power then and that is why, the
Janata Dal Governmentintroduced Mandal
Commission. For the first time after
independence, the ruling class became
worried. They know that now they have to
face the hog and that no other party has to
face it. It is not the matter of affecting any
change in’election procedure’ or ‘Parliament’.
Itis athereattothe Goverment. Theirreaction
is, therefore, natural and the press, who is
their spokeasman, has also reacted in
response to that. It is now clear to them.
There has to be one more polarisation. One
more challenge is ahead. | can say honestly
there should be a social change for those
who believe in social justice. This is a
challenge forthem as well. They have alsoto
come out successful in this polarisation. We
have three options before us. There are
challenges before us as well. There was a
splitin the left front but political wisdom was
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still left with them and were reunited on India
level and started working unidirectionally.
Unless the believers in social justice do the
same thing, there can be no unification, and
polarisation will not hold water. There should
be no reference to that because | am not
talking on party line. If good sense does not
dawn upon us, then the people wilil have to
decide it. If even this is not doen, the other
leaders will come up in future and there will
be some other organisation to affect the said
polarisation. There may be no Janata Dal
and V.P. Singh may not be there any more,
but the issue will be there and the cause will
win. There is no doubt about it. | have to say
this to both the B.J.M.P. and the Congress.
News value is one thing while the histcrical
value is quite different. Who has won, who
has lost. which party is victorand which
M.L.M.A.orM.P.has come outsuccessfulis
a matter of news value. This has got nc
historical value. History will record that
millions of people got awakened. At this
juncture, one have to decide how to carry on
the issue.

Discussion may linger. but keeping in
view the paucity of time, | would say that itis
not a matter of giving some particular thing.
Man and machine are not the same. If you
spit at a machine it will hot react, but if you
spiton a person he will react eventhough he
may be the poorest of all. Machine has no
sense of self respect while a person has.
This is the basic difference between man
and machine. It is a matter of suppressing
the dignity of a particular set of people for
years together. Whey you are hungry you
feel the fire of it. Food keeps you alive. but
the fire of insult catches the heart and mind
which is avenged only through revolution.

with these words | conclude.
[English]

SHRI A. CHARLES (Trivandrm): Will
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you please allow me to speak for or. ,
minutes?

MR.SPEAKER:MyIbringtoyburnotice
againthat it was decided that the Short Durat
on Discussions wilol be completed in two
hours’ time? If you do not complete. then it
becomes difficult again to take up the Short
Duration Discussion. You do not have to
take the pleasure that you spoke. You have
to take pleasure that the matter was
highlighted and that has been done.

[Translation)

THE MINISTER OF WELFARE (SHRI
SITARAM KESRI): Many hon. Members
have expressed their views which | have
heard patiently. it is true that providing
leadership to a political revolution is easier
than providing leadership to a social
revolution. Gandhijiintroduced both kinds of
revolutions. The problem faced by him while
launching social revolution is there before
the whole of the country and the results of
political revolution are also there before the
country. Shri V.P. Singh spoke something
more. He was rightto say we are ‘Chela’ and
‘Guru’, buthe must have also read the social
history and he must be aware as to which
society has to fight with which particular
society. This is notan easy struggle. Itis not
easy, and | can say a lot in support of it but
not as a part of the reply. The points that you

ave highlighted are true and social revolution
has certainly got to be successful whether
the flag is there in your hands or in ours.

This is the demand of the time.
Nevertheless, | would like to remind you of a
fact of history. Lord Buddha was considered
an incarnation and Buddhism was carr’ ™4
across the sea away from India. This is afso
anexampie. The spokesman of social justice
will have to sacrifice himself. We have no
doubt about your intention, but Shri V.P.
Singh will have to be clear in his main as to
how he intends to protect the interests of
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“struggle.

He talked of regard and disregard. |
wish he had the fire of revolt burning in his
heart to avenge against perpetration of
disregard. | would have welcomed it then.
the work of awakening those who have been
oppressed in the country for centuries were
done by Balmiki, guddha, Gandhi, Maharshi
Dayanand and by Dr. Ambedkar. When they
are entrapped in such a situation, the
consequences are not good (Interruptions)
you cannotunderstandit. Please listentome
and try tounderstandthe difference between
the words uttered by you and me. You cannot
underst and it. [ am moving on the same
track of revolution. | have 63 years experience
of political life.

MR. SPEAKER: Kesriji, so long you
address him, he will not listen to you; he will
listen only when you address me.

SHRI SITARAM KESRI: | am saying
since he is intervening. Everybody is aware
of the purpose for which he is struggling.
Leadership of social revolution is not easy
whereas providing leadership to political
revolution is easier.

A political prevolution is instantly
successtul. We are not scholars. | have not
studied in any particular school or college. |
am not a lawyearlike Nitish Jitocomment on
each an every issue. | want to tell you
whatever | have witnessed and felt. | have
been to Sevagram and have also worked in
the guidence of Japirakash ji and Rajendra
Babu. Everybody knows, how Gandhiji was
humiliated and assaulted while leading the
rev~lution. His success in political revolution
grew by leaps and bounds. Whatever you
said is also correct but you should know
about this revolution. It may not turninto a
counter revolution and leave its ill effects. It
has not been happening for the last forty
years butforthe centuries together. Forthi's,
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neither Congress nor you can be held
responsible.

V. P. Singh ji, you might remember
that on 7th August. 1990 | had said in the
Rajya Sabha that you are making an
announcement but will you get any support
within your party or from our party on this
account? This is not a party issue. Be it
B.J.P.,yourparty oroutparty. all of them are
either supporting it or opposing it.

You might be knowing that it is very
easytoraiseanissue pertainingtobackward
classes andscheduled castes and scheduled
tribes but one has to face a lot of difficulties
in leading and carrying this revolution. The
society which considers its hunger and
poverty as a curse of God. then step by step
you face lot of problems and unless you get
rid of such superstitions. itis nout possible to
progress. the backward classes and the
people belonging to scheduled castes and
scheduled tribes amongst us are so
repressedand crushedthattheyare notable
to change their thinking for their betterment.
His entire world revolves arounds the food.
Absence of food may destroy the very aim of
the revolution. There are several examples
availiable in this country in this regard and
our history stands witness to it. | want to
submitthat considering this. we should try to
inclucate selfrespect among the poor
belongingto weakersections, minorities and
scheduled castes and scheduled tribes.
Mahatama Gandhi made some effortsin this
regard and | want that this should be
continued but day by day. | am getting
Suspicious.......

SHRI NITISH KUMAR (Barh): Now
come to ‘creamy layer'.

SHRI SITARAM KESRI: You are
.developin a suspicion and | am a witness to
it, the way you are bringing it with all sort of
weaknesses (/nterruptions)........ if you were
here and exhibityour characterstics. itmight
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add to your strength and this case would
have been decided mduch earlier but alas!
neither you nor we are here. You my go on*
giving sermons.

Sofar as the gestion of creamy layer
is concerned, the Congress has not brought
it, rather it is a judgement of the Surpeme
Court. We did not bring creamy layer and we
neither imposed such condition.......

SHRI RAM VILAS PASWAN (Rosera):
Yoy have made one amendment in the
natification.

SHRI SITARAM KESRI: We certainly
wentto the Supreme Courtbut before saying
anythingin this regard, you must go through
the Supreme Courts decision of 13th August,
1990. The issue of creamy layer s clear in
the judgement of Supreme Courtand itis not
correctto say that we have created it. So far
as its removal is concerned, it is your job not
ours, and you want....

SHRIVISHWANATH PRATAP SINGH:
Please tell us whether the Supreme Court
had defined it, it was not decided by it......

SHRISITARAMKESRI: Itdid not define

SHRIVISHWANATH PRATAP SINGH:
The definitton is coming now. The Supreme
.Court had cautioned that a facility given by
one hand should not be withdrawn by other
hand.

SHRI SITARAM KRSR!: But the
Supreme Court also stressed that such
persons should be taken into account and
had also given a sort of definition in this
regard. | can read it for you. It has clearly
stated about the Creamy Layer. | once again
submit that if they have not said about the
creamy layer....
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SHRI NITISH KUMAR: Has it frame |
the criterion? It is framed by you only. You
have tried your best to exclude farmers and
medium class farmers from the reservation
list. | at all you want to excluse anybody, it
shouldbe thetea gardenfarmersbutinstead,
you removed ordinary farmers. You are
blindly following the procedure. '

SHRI SITARAM KESRI: | have already
told you that we will implement it as per the
judgement given by the Supreme Court.
Secondly, about your doubt regarding the
implementation of 27 per cent reservation, |
want to assure the House that if it does not -
benefit 27 per cent people then again it will
be reviewed and in the matter of land, it has
clearly stated that something has to be done
on the basis of holding.

SHRI SHARAD YADAYV (Madhepura):
Sir. as per your statement, the Government
has accepted the recommendations of the
Prasad Committee. Why do not you admit it
in one sentence? Kesriji, if the
recommendations have been acceptedthen
you shouid not it that it is certainly going to
fan the fira...(Interruptions).

SHRI SANTOSH KUMAR GANGWAR
(Bareiily): Youcalledusina personal meeting
and here the whole House is of the opinion
that....... (Interruptions).

SHRI RAM VILAS PASWAN: You had
called us. You had directed the Minister to
make some amendments in it, considering
the feelings of the Members. You had called
us thrice and nowyou know the opinion of the
House. But after doing all sorts of things, he

~will go on harphing the same tuen. If he

wishes to do so, he can simply say itin one
line sentence that no amendment can be
made in it. Why the time is being wassted? If
you cannotmake an amendmentyou should
clearly tell about it...(Interruptions).

SHRI SHARAD YADAV: Sir, they have
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conplied with your instructions without
making any amendment in it. It means
they have accepted the report of the
Prasad Committee word for word. If this
sort of feeling they have then we do not
want to listen them? After listening his
speech, we wish to boycott it.

13.22 hrs.

SHRI SHARAD YADAV AND SOME
OTHERHON.MEMBERSTHENLEFT THE
HOUSE.

SHRI SITARAM KESRI: Sc far as the
question of creamy layer is concerned, the
Expert Committee gave its report as per
the judgement of Supreme Court and that
report was accepted by the Government in
toto. | can only give this much assurance
that if 27 percent is not given according to
it then, we will make a review. Another point

is about 65 per cent of land ..
(Interruptions).

SHRI SANTOSH KUMAR GANGWAR
What survey have you made that 12 acre of
irngatedland can get you an income of

rupees one lkhs.....(Interruptions) you should
make an estimate of minimum agricultural
imcome....(Interruptions) You may at least
'make aguess aboutthe income. Can you
tell. me about the agricultural income from
one acre of land? You are also a farmer
thencan vou tell how much income can
be earned from 12 acre of land? ...
(Interruptions)

MR. SPEAKER: You go on harping the
same thing. What is its use.

i (Interruptions)

SHRI PHOOL CHAND VERMA
(Shajapur): Wil you consider this point that
one cannot earn rupees one lakh from the
produce of 12 acresofland.....(Interruptions)

SRAVANA 14,1915 (SAKA)

Rule 193 526

SHRISITARAMKESR]:It2%percentis
not fulfilled then we are ready to review
it.._..(Interruptions)

MR. SPEAKER: This is not the proper
way, you may please sit down.

(Interruptions)

DR. G.ML. KANAUJIA (Kheri): Wouid
vou please tell us that where it is possible to
have an income of rupees 1 lakh from 8
acres of land? (Interruptions)

MR. SPEAKER: You have expressed
yourself. now let him speak.

SHRI SiTARAM KESRI: As | have
already saidthatititis notimplemented over
65 per cent of land then we are ready to
make review of it. The basic thing is that the
judgement of Supreme Court must be
honoured. If we donothcnouritanybodycan
gotothe Supreme Courtwhichis nota good
practice. The Government is all set to
implement the judgement of the Supreme
Count.

SHRI CHANDRA JEET
YADAV(Azamgarh): Mr. Speakeér, Sir. it was
the unamimous view of the House that it was
unjusttoinclude farmers inthe creamy layer.
One thing | would like to bring to your notice
that irrespective of the land holdings. all the
farmers have been kept outside the purview
ofincome tax. Anditis a factthatthe economic
codition of the farmers i1s not so strong to
collectincomne tax from them. But the wards
of those farmers have been deprived of the
reservation benefits who have brought their
65 per cent holdings under irrigation by their
own resources. It is self contradictory and |
would request the Government through you
tounderstand it properly

SHRI SITARAM KESRI: Sir, according
to the report of the Expert Committee. the
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non-implementation af the report means the
non-acceptance of the Supreme Court's
judgement. | have given assurance that in
spitc of the judgement of the Supreme Court,
it 27 per cent reservation is not
given....(Interruptions) first listen to
me.....(Interruptions)

SHRI INDRAJIT GUPT (Midnapore):
After how many days...(Interruptions).

SHRI SITARAM KESRI: It will become
clear within one or half a year from the date
of implementation whetheritis 27 percent or
not. We will review it and we are ready for
that. (Interruptions).

DR. G.L.KANAUJIA: When the
nrecentage of Scheduled Castes and
Scheduled Tribes has not reached 12 per
centin 45 years, then how itcan be achieved
in one year. (Interruptions).....Moreover the
Supreme Cotrt has givent its judgement tht
there should be creamy layer.
{(Interruptions)....you are repeately
misquiding the House...(/nterruptions).

iEnglish)
MR. SPEAKER: All thisis notgoingone
record.
(Interruptions)*

i Translation]

MR. SPEAKER: If you want to speak for
the sake of speech. you can.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE
i{l.ucknow): Sir. from today’s discussion.
_ronsensus has emerged on certain points.
'The Supreme Court has gen judgement

AUGUST 5. 1993

Rule 1956
about creamy layer and the Governme
hadconstituteda Committee onit. The matte:
of 65 per cent irrigated land is connected
with it by the Expert Committee. The matter
of income of more than one lakh can be
understood but these 1s no need to lir
irrigated land with it. Is the Governme:
prepare to reconsider it? Why repeated
reference of the Supreme Gourt i« being
made?

SHRISITARAM KESRI: Sir. the Expert
Committee has defined the creamv layer
andas | have said, according to the definition
if they are not getting 27 per cent jobs'z ve
would review it (Interruptions).

DR.G.L.KANAUJIA: You are repeatedi*
saying it. (Interruptions).

MR. SPEAKER: He willnot make speech
according to your views but he has to make
iton his own. Please do notraise it again and
again. You have raised itonce and thatis ai: -
rioght.

(Interruptions)

SHRI SITARAM KESRI: Sir, Atal ji has
rightly pointed out that the Supreme Court
has said about the creamy layer and the
Expert Committee has given a definition of
creamy layer. What | mean to say is that as
per the Expert Committee if the
implementation is not 27 per cent then we
wouldreview andso far as the question of 65
per cent irrigated land is concerened, the
Supreme Court has considered Rs. 35.000
for rural areas. It is stated by the Supreme
Court and | am not saying it on my own. So!
| would like to say that the hon Membcrﬁ
should go through the judgement of thy
Supreme Court and the report of the Expe,&
Committee. If you find us going out of the®
judgement ot the Supreme Court we are
prepared to mend.

“Not Recorded.
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SHRI CHANDRA JEET YADAV: The
Government has not yet issued notification.
Therefore, by accepting the suggestion of
Shri Atal Bihari Vajpayee they can call all
party meeting and then notification can be
issued.

SHRI SITARAM KESRI: We are
pregared for that.

SHRI KALKA DAS (Karolbagh): Mr.
Speaker, Sir, after the judgement of the
Supreme Courton Mandal Commission. the
reservation for SCs in promotion has béen
stopped. We had raised this matter in the
House and first it was said that it was
happening due to the Mandirissue and later
it was said that the statement would be made
on some other day.

MR. SPEAKER: What do you want to
say?

SHRIKALKADAS: Hadthe Government
been worried about SCs and STs, after the
judgement, it would have gone to the
Supreme Court to get fresh judgement on
this issue.

MR. SPEAKER: The matter of creamy
layer is being discussed and you are raising
some other matter.

[English]

Let the Minister complete first.
(Interruptions) Mr. Minister, you willnot please
reply to these things, unless you compiete it.
Afterwards you can reply to them.

) (Interruptions)

SHRI D.K.NAIKAR (DHARWAD
ﬂORTH)Sir, shall | take only one minute? It
is true that the creamy layer has been
mentioned by the Supreme Court. But, there
is a direction. | the judgement that an expert
committee should be appointed and that
should-he spelt out. Now, the Government
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has appointed a committee; they made a
recommendation about the the creamy layer
in such a fashion that not even two per cent
of the people will get employment. 1 will tell
you. Doctors’ sons are not eligible; vakils’'
sons are not eligible; senior officers’ sons
are not eligible. Then, who are eligible?
Gazetted officers’ children or even the sonsof
an employee in the Government of public
sector undertaking are not eligible. Then,
who are the people who are eligibie?
(Interruptions).

MR. SPEAKER: They are not eligible at
thefirstinstance. They are eligible afterwards.

(Interruptions)

SHRI D K NAIKAR: Therefore, whatthe
hon. Minister says is that the creamy layer
which had been recommended by the expent
committee should not be accepted. That is
the decision of the Government. It is not
binding on the Government (Interruptions).

[ Translation]
SHRI SITARAM KESRI: Sir. perhaps

he does notknow that only class| officers are
included in it and the Doctors having an

income of Rs. one lakh........

[English]

. SHRI G DEVARAYA NAIK (Kanara):
Mr. Speaker, Sir, | will take only one minute.
Not a single man is happy with the creamy
layer system in this country. Why did the
Governmentexplain like this? (interruptions)

MR. SPEAKER: He has explained
because the Supreme Court has said that
(Interruptions).

SHRI G DEVARAYA NAIK: if the
Govermnment s really honestto help the poor
people in the country, it should reconsider
this (Inferruptions).
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SHRI OSCAR FERNANDES (Udupi):
Su. the reality of the matteris, as far as the
STs are concerned, we have not been able
to achieve this percentage (/nterruptions).

MR.SPEAKER:Itisbecausethenumber
of educated people among the SC/STs is
less. But, this is not the case with other.
Please sit down (Interruptions).

SHRIOSCAR FERNANDES: But, Sir, it
isnotpossibletoachieve this (Interruptions).

MR. SPEAKER: The Government is
yours. you discuss with them.

(Interruptions).
I Transiation]

SHRi SITARAM KESRI: Please listen
io me. Sir. as suggested by Shri Atal ji and
Yadav ji. we would hold an another talk on it
and then a notification would be issued.

As regards to the point raised by Shri
Kalka Das jiand some other friends, { would
like to inform them that on December 22.
1992 1 madeitclearhereinthe Housethatso
far as the judgement of Supreme Court is
concerned.itdes notapply onthe promotion
of SCs and STs fot the next five years.

if it 1s to be implemented after five
years, the Government is prepared to
make amendments in it with the consent of
all. I have written letters tc all the State
Governme: indicating that reservation in
promotions should be continued as it is
and there should be no disturbances at ail
in this regard. | have stated it in this august
House aiso and | repeat it that if any
hindrance is brought about in the
reservation of the SC/ ST candidates under
any circumstances. we are ready to take
stay order from the court. We are not ready
to comprornise at all against the interests
of SC/STpeople.

i I nter-uptions)

SHRI KALKA DAS: Strikes are bein_
are being held everywhere. :

MR. SPEAKER: If he says that this is
not so and he will notallom‘/ ittohappenthen
itis all right...(Interruptions)

19.35 hrs.
MESSAGES FROM RAJYA SABHA
[English]

SECRETARY-GENERAL:Sir, Ihave to
reportthe followingmessages received from
the Secretary-General of Rajya Sabha:—

(iy*lamdirectedtoinformthe Lok Sabha
that the Rajya Sabha. at its sitting held on
Thursday, the 5th August, 1993, passed the
enclosed motion concurring 1n the
recommendation of the Lok Sabha that the
Rajya Sabhadojoinin the joint Committee of
the Houses on the Bilt further to amend the
Constitution of India. The names of the
members nominated by the Rajya Sabhato
serveonthesaidjoint Committee are set out
in the motion.

(MOTION)

‘That this House concures in the
recommendation of the Lok Sabha tnat the
Rajya Sabhadojominthe joint Committee of
the Houses on the Bill fuither to amend the
Constitution of India and resolves that the
foliowing members of the Rajya Sabha be
nominated to serve on the said joint’
Committee:-

1. Mufti Mohd. Sayeed
2. Shri Chaturanan Mishra
3. Shri Satya Prakash

f
4. Shri Sikander Bakht Malaviva



533,  Message from
'/5. Shri R.K. Dhawan

6. Shri Madan Bhatia

7. ShriSushilkumar Sambhajirao Shinde
8.Shri Ramachandran Pillai

9. Shri Subramanian Swamy
10.ShriMentay Padmanabham’

The above motion was passed bythe
Rajya Sabha at its sitting held on Thursday,
|the 5th August, 1993.”

(i) “t am directed to inform the Lok
Sabha that the Rajya Sabha, at its sitting
held on Thursday, the 5th August, 1993,
passed .he enclosed motion concurring'in
the recemmendation of the Lok Sabha that
the Rajy&'Sabha do join in the joint
Committee of the houses on the Bill further
to amend theReprsentation of the People
Act, 1951. The names of the members
nominated by the Rajya Sabha on the said
joint committee are set out in the motion.

i

(MOTICON)

That this House concurs in the
recommendation of the Lok Sabha that the
Rajya Sabha do join in the Committee of
the Houses on the Bill further to amend the
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Representation of the people Act, 1951 and

resolves that the following members of the
Rajya Sabha be nominated to serve on the
said joint Committee:-

1. Mufti Mohd. Sayeed

2. Shri Chaturanan Mishra

3. Shri Satya Prakash Malaviya

4. Shri Sikander Bakht

5. Shri R.K. Dhawan

6. Shri Madan Bhatia

7. Shri Sushilkumar Sambhajirao Shinde _

8.Shri Ramachandran Pillai

8. Shri Subramanian Swamy

10.Shri Mentay Padmanabham’

The above motionwas passed by the

Rajya Sabha at its sitting held on Thursday,
the 5th August, 1993.
19.37 hrs.
The Lok Sabha then adjournedtill Eleven

of the Clock of Friday, August 6, 1993/
Sravana 15, 1915 (Saka).
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